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RAJYA SABHA

Friday, the 3rd August, 2018/12th Shravana, 1940 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing
away of Shri Bhishma Narain Singh, a former Member of this House, on the 1st of

August, 2018, at the age of 85 years.

Born in July, 1933 at Udaigarh village in Palamau District of Jharkhand, Shri Singh

was educated at the Banaras Hindu University.

An agriculturist, Shri Singh was actively involved in community development
programmes, promotion of education and upliftment of the tribal people, particularly
of Chotanagpur. He served as the Director of the Bihar State Co-operative Marketing
Union in 1967 and as the Chairman of the Bihar State Cooperative House Construction

Financing Society and the Bihar State Credit and Investment Corporation.

Shri Bhishma Narain Singh started his legislative career as a Member of the Bihar
Legislative Assembly and was its Member for three consecutive terms — from 1967
to 1969, from 1969 to 1972 and again, from 1972 to 1976. Shri Singh also served as a
Minister of State in the Government of Bihar, holding different portfolios from 1971 to
1974.

Shri Bhishma Narain Singh represented the State of Bihar in this House for two
terms — from April, 1976 to April, 1982 and again, from April, 1982 to April, 1984. He
also served as the Minister of Parliamentary Affairs, Works and Housing, Communications,

Civil Supplies and Cooperation in the Union Council of Ministers from 1980 to 1983.

Later on, Shri Singh served as the Governor of Assam and Meghalaya from 1984 to
1989, with additional charge as the Governor of Sikkim, from May to November, 1985.
He also served as the Governor of Arunachal Pradesh from February to March, 1987 and
of Tamil Nadu from 1991 to 1993.

In the passing away of Shri Bhishma Narain Singh, the country has lost a
distinguished parliamentarian, an able administrator and a dedicated social worker. He

was also a Gandhian till his last breath.
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We deeply mourn the passing away of Shri Bhishma Narain Singh.

I request Members to rise in their places and observe silence as a mark of respect to

the memory of the departed.
(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved

family our sense of profound sorrow and deep sympathy.

I received requests from one or two Members to speak, but I verified it that that is
not the practice. Though I do not have any objection basically, but that would become a
practice for others too. Shri Bhisma Narain Singh was known to many of us. He has
been a dedicated public worker. Just a few months back I had been to a family function
of his, a marriage, and he was explaining to me about his early days. He was such a great

person. We really feel sorry.

PAPERS LAID ON THE TABLE

I.  Report (2015-16) of the Central Agricultural University, Imphal, Manipur and

related papers.

II. Accounts (2015-16 and 2106-17) of the Rani Lakshmi Bai Central Agricultural

University, Jhansi and related papers.
P Td fHAM ST FATEd # Iy WA AT GARdt I WA § S HA
(3T IR /UTeT): He1ed, § FrfeiRad o= 941 ueel IR R g

I.(1) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 29 of the Central Agricultural University Act, 1992:—

(a) Annual Report of the Central Agricultural University, Imphal, Manipur,
for the year 2015-16.

(b) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in Library. See No. L.T. 9451/16/18]
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I1.(1) A copy each (in English and Hindi) of the following papers, under sub-section

2

(4) of Section 31 of the Rani Lakshmi Bai Central Agricultural University Act,
2014:—

(1) (a) Annual Accounts of the Rani Lakshmi Bai Central Agricultural
University, Jhansi, for the year 2015-16, and the Audit Report
thereon.

(b) Review by Government of the Annual Accounts of the above
University. [Placed in Library. See No. L.T. 9099/16/18]

(i) (a) Annual Accounts ofthe Rani Lakshmi Bai Central Agricultural
University, Jhansi, for the year 2016-17, and the Audit Report
thereon.

(b) Review by Government of the Annual Accounts of the above

University.

Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 9099/16/18]

Memorandum of Undersstandings between the Government of India and various

Companies.

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; AND THE
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(RAO INDERIJIT SINGH): Sir, I lay on the Table, a copy each (in English and Hindi) of
the following papers:—

(@)

(i)

(1i1)

Memorandum of Understanding between the Government of India (Department

of Fertilizers, Ministry of Chemicals and Fertilizers) and the Brahmaputra

Valley Fertilizer Corporation Limited (BVFCL), for the year 2018-19.
[Placed in Library. See No. L.T. 9453/16/18]

Memorandum of Understanding between the Government of India (Department
of Fertilizers, Ministry of Chemicals and Fertilizers) and the Fertilizers and
Chemicals Travancore (FACT) Limited, for the year 2018-19.

[Placed in Library. See No. L.T. 9454/16/18]

Memorandum of Understanding between the Government of India (Department

of Fertilizers, Ministry of Chemicals and Fertilizers) and the FCI Aravali

Gypsum and Minerals India Limited (FAGMIL), for the year 2018-19.
[Placed in Library. See No. L.T. 9455/16/18]
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(iv)

™)

(vi)

(vii)

Memorandum of Understanding between the Government of India (Department
of Fertilizers, Ministry of Chemicals and Fertilizers) and the Madras Fertilizers
Limited (MFL), for the year 2018-19.

[Placed in Library. See No. L.T. 9456/16/18]

Memorandum of Understanding between the Government of India
(Department of Fertilizers, Ministry of Chemicals and Fertilizers) and the
National Fertilizers Limited (NFL), for the year 2018-19.

[Placed in Library. See No. L.T. 9457/16/18]

Memorandum of Understanding between the Government of India (Department
of Fertilizers, Ministry of Chemicals and Fertilizers) and the Projects and
Development India Limited (PDIL), for the year 2018-19.

[Placed in Library. See No. L.T. 9458/16/18]

Memorandum of Understanding between the Government of India

(Department of Fertilizers, Ministry of Chemicals and Fertilizers) and the

Rashtriya Chemicals and Fertilizers (RCF) Limited, for the year 2018-19.
[Placed in Library. See No. L.T. 9459/16/18]

(viii) Memorandum of Understanding between the Government of India (Ministry

(ix)

of Chemicals and Fertilizers) and the Hindustan Insecticides Limited (HIL),
for the year 2018-19. [Placed in Library. See No. L.T. 9461/16/18]

Memorandum of Understanding between the Government of India (Department

of Chemicals and Petrochemicals, Ministry of Chemicals and Fertilizers) and

the Hindustan Organic Chemicals Limited (HOCL), for the year 2018-19.
[Placed in Library. See No. L.T. 9460/16/18]

Notification of the Ministry of Communications

Report and Accounts (2016-17) of BBNL, New Delhi and related papers

Memorandum of Understanding between the Government of India and BBNL,
MTNL and BSNL

WAR AT $ I F3); 9T Yot Hlrerd & ¥ w3t (ot At Rieen): wigiey, #
fereiforRae o= A1 geer wR v g

L

A copy (in English and Hindi) of the Ministry of Communications (Department
of Telecommunications), Notification No. F. No. 10-10/2016-BB and PA,
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dated the Sth July, 2018, publishing the Telecommunication Interconnection
(Amendment) Regulations, 2018 (4 of 2018), under Section 37 of the Telecom

Regulatory Authority of India Act, 1997.
[Placed in Library. See No. L.T. 9524/16/18]

I1.(1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) FifthAnnual Reportand Accounts ofthe Bharat Broadband Network
Limited (BBNL), New Delhi, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Performance Review of the Bharat Broadband Network Limited
(BBNL), for the year 2016-17.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 9353/16/18]

III. A copy each (in English and Hindi) of the following papers:—

(1) Memorandum of Understanding between the Government of India

(Department of Telecommunications, Ministry of Communications) and

the Bharat Broadband Network Limited (BBNL), for the year 2018-19.
[Placed in Library. See No. L.T. 9354/16/18]

(i) Memorandum of Understanding between the Government of India
(Department of Telecommunications, Ministry of Communications)
and the Mahanagar Telephone Nigam Limited 1 ~ (MTNL), for the year
2018-19.

[Placed in Library. See No. L.T. 9355/16/18]

(i) Memorandum of Understanding between the Government of India
(Department of Telecommunications, Ministry of Communications) and
the Bharat Sanchar Nigam Limited (BSNL), for the year 2018-19.

[Placed in Library. See No. L.T. 9691/16/18]

Statements showing action taken by Government on the various assurences, promises
and undertakings given during the session

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, I lay on the
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Table, a copy each (in English and Hindi) of the following Statements showing action

taken by Government on the various assurances, promises and undertakings given during

the Session shown against each:—

1.

10.

11.

12.

13.

Statement No.

Statement No.

Statement No.

Statement No

Statement No.

Statement No.

Statement No

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

XXIX Two Hundred and Eighteenth Session, 2009
[Placed in Library. See No. L.T. 9791/16/18]

XXVII Two Hundred and Nineteeth Session, 2010
[Placed in Library. See No. L.T. 9792/16/18]

XXVII Two Hundred and Twenticth Session, 2010
[Placed in Library. See No. L.T. 9793/16/18]

. XXII Two Hundred and Twenty-first Session, 2010

[Placed in Library. See No. L.T. 9794/16/18]

XXII Two Hundred and Twenty-second Session
[Placed in Library. See No. L.T. 9795/16/18]

XXV Two Hundred and Twenty-third Session, 2011
[Placed in Library. See No. L.T. 9796/16/18]

. XXIV Two Hundred and Twenty-fourth Session, 2011

[Placed in Library. See No. L.T. 9797/16/18]

XXIII Two Hundred and Twenty-fifth Session, 2012
[Placed in Library. See No. L.T. 9798/16/18]

XX Two Hundred and Twenty-seventh Session, 2012
[Placed in Library. See No. L.T. 9799/16/18]

XVII Two Hundred and Twenty-ninth Session, 2013
[Placed in Library. See No. L.T. 9800/16/18]

XVII Two Hundred and Thirtieth Session, 2013-14
[Placed in Library. See No. L.T. 9801/16/18]

XV Two Hundred and Thirty-second Session, 2014
[Placed in Library. See No. L.T. 9802/16/18]

XIV Two Hundred and Thirty-third Session, 2014
[Placed in Library. See No. L.T. 9803/16/18]
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15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No
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XII Two Hundred and Thirty-fourth Session, 2015
[Placed in Library. See No. L.T. 9804/16/18]

XII Two Hundred and Thirty-fifth Session, 2015
[Placed in Library. See No. L.T. 9805/16/18]

XI Two Hundred and Thirty-sixth Session, 2015
[Placed in Library. See No. L.T. 9806/16/18]

X Two Hundred and Thirty-seventh Session, 2015
[Placed in Library. See No. L.T. 9807/16/18]

IX Two Hundred and Thirty-eighth Session, 2016
[Placed in Library. See No. L.T. 9808/16/18]

VIII Two Hundred and Thirty-ninth Session, 2016
[Placed in Library. See No. L.T. 9809/16/18]

VII Two Hundred and Fortieth Session, 2016
[Placed in Library. See No. L.T. 9810/16/18]

VI Two Hundred and Forty-first Session, 2016
[Placed in Library. See No. L.T. 9811/16/18]

IV Two Hundred and Forty-second Session, 2017
[Placed in Library. See No. L.T. 9812/16/18]

III Two Hundred and Forth-third Session, 2017
[Placed in Library. See No. L.T. 9813/16/18]

I Two Hundred and Forty-fourth Session, 2017-18
[Placed in Library. See No. L.T. 9814/16/18]

.1 Two Hundred and Forth-fifth Session, 2018
[Placed in Library. See No. L.T. 9815/16/18]

The Statement on Half Yearly Review of the trends in receipts and expenditure in

relation to the Budget

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE
MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI RADHAKRISHNAN
P.): Sir, I lay on the Table, a copy (in English and Hindi) of the Statement on Half Yearly
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Review of the trends in receipts and expenditure in relation to the Budget, at the end of

the Financial year 2017-18 under sub-section (1) of Section 7 of the Fiscal Responsibility
and Budget Management Act, 2003; [Placed in Library. See No. L.T. 9565/16/18]

Memorandum of Understandings between the Government of India and various

Corporations and Companies

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): Sir, I lay on the Table, a copy each (in English and Hindi) of the following

papers:—

(@)

(i)

(iii)

(iv)

V)

(vi)

(vii)

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the IRCON International Limited, for the year 2018-19.
[Placed in Library. See No. L.T. 9359/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Konkan Railway Corporation Limited (KRCL), for the
year 2018-19. [Placed in Library. See No. L.T. 9360/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Dedicated Freight Corridor Corporation of India Limited
(DFCCIL), for the year 2018-19.

[Placed in Library. See No. L.T. 9368/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Indian Railway Finance Corporation Limited (IRFCL),
for the year 2018-19. [Placed in Library. See No. L.T. 9369/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Rail Vikas Nigam Limited (RVNL), for the year
2018-19. [Placed in Library. See No. L.T. 9363/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Mumbai Railway Vikas Corporation (MRVC) Limited,
for the year 2018-19. [Placed in Library. See No. L.T. 9361/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Braithwaite and Company Limited, for the year
2018-19.

[Placed in Library. See No. L.T. 9362/16/18]
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1L

(viii) Memorandum of Understanding between the Government of India (Ministry

(ix)

)

(xi)

(xii)

of Railways) and the RailTel Corporation of India Limited, for the year
2018-19. [Placed in Library. See No. L.T. 9364/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the RITES Limited, for the year 2018-19.
[Placed in Library. See No. L.T. 9366/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Container Corporation of India Limited (CONCOR), for
the year 2018-19. [Placed in Library. See No. L.T. 9367/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Indian Railway Catering and Tourism Corporation
(IRCTC) Limited, for the year 2018-19.

[Placed in Library. See No. L.T. 9365/16/18]

Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Kolkata Metro Rail Corporation Limited (KMRCL), for
the year 2018-19. [Placed in Library. See No. L.T. 9370/16/18]

Notifications of the Ministry of Agriculture and Farmers Welfare

Reports and Accounts (2014-15) and (2015-16) of various Corporations and

related papers

HY Td fFa™ Hemor W1 # IS HAY; AT AR IS WA I Al
(N TR SUTe): HEIe Y, H Fr=iferRad o3 941 ool UR @l §:-
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A copy each (in English and Hindi) of the following Notifications of the
Ministry of Agriculture and Farmers Welfare (Department of Agriculture,
Co-operation and Farmers Welfare), under sub-section (1) of Section 3 of the

Destructive Insects and Pests Act, 1914:—

(1) S.O. 1248 (E), dated the 20th March, 2018, publishing the Plant
Quarantine (Regulation of Import into India) (First Amendment)
Order, 2018.

(2) S.0. 1873 (E), dated the 10th May, 2018, publishing the Plant
Quarantine (Regulation of Import into India) (Second Amendment)
Order, 2018.



10 Papers laid [RAJYA SABHA] on the Table

(i)

)

4)

)

S.0. 1930 (E), dated the 16th May, 2018, publishing corrigendum to
Notification No. S.0. 1873 (E), dated the 10th May, 2018 (in Hindi
only).

S.0. 2059 (E), dated the 24th May, 2018, publishing Corrigendum to
Notification No. S.0. 1873 (E), dated the 10th May, 2018.

S.0. 2286 (E), dated the 5th June, 2018, publishing the Plant Quarantine
(Regulation of Import into India) (Third Amendment) Order, 2018.
[Placed in Library. For (1) to (5) See No. L.T. 9471/16/18]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Co-

operation and Farmers Welfare), under sub-section (6) of Section 3 of the
Essential Commodities Act, 1955:—

(M

2

(€))

“

(&)

S.0. 1323 (E), dated the 22nd March, 2018, publishing the Fertiliser
(Inorganic, Organic or Mixed) (Control) Second Amendment Order,
2018.

S.0. 1391 (E), dated the 28th March, 2018, notifying the Fertilizer
(Inorganic, Organic or Mixed) (Control) Order, 1985 as a special order
for the purposes of Section 12A of the Essential Commodities Act,
1955.

S.0. 1392 (E), dated the 28th March, 2018, notifying the specifications
of provisional fertiliser Phosphogypsum to be manufactyured in India
for a period of 3 years from the date of publication of the notification in
the Official Gazette.

S.0.3264 (E), dated the 5th July, 2018, authorizing certain manufacturers
of City Compost specified therein, for bulk sale of City Compost, directly
to farmers from their plants for a period of three years from the date of

publication of this notification in the Official Gazette.

S.0. 3265 (E), dated the 5th July, 2018, publishing the Fertiliser
(Inorganic, Organic or Mixed) (Control) Third Amendment Order,
2018. [Placed in Library. For (1) to (5) See No. L.T. 9470/16/18]

(ii1) A copy (in English and Hindi) of the Ministry of Agriculture and Farmers

Welfare (Department of Agriculture, Co-operation and Farmers' Welfare)
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Notification No. G.S.R. 391 (E), dated the 24th April, 2018, publishing the
Protection of Plant Varieties and Farmers Rights (Community Award from the
Gene Fund) Rules, 2018, under Section 97 of the Protection of Plant Varieties
and Farmers' Rights Act, 2001. [Placed in Library. See No. L.T. 9472/16/18]

I1.(1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: —

(@) (a)

(b)

(i) (a)

(b)

(iii)(a)

(b)

(iv)(a)

(b)

Forty-eighth Annual Report and Accounts of the Haryana
Agro Industries Corporation Limited, Panchkula, for the year
2014-15, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 9323/16/18]

Forty-sixth Annual Report and Accounts of the Himachal Pradesh
Agro Industries Corporation Limited, Shimla for the year
2015-16, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 9321/16/18]

Fiftieth Annual Report and Accounts of the Bihar State Agro
Industries Development Corporation Limited, Patna, for the year
2015-16, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.
Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 9324/16/18]

Fiftieth Annual Report and Accounts of the Maharashtra Agro
Industries Development Corporation Limited, Mumbai, for the
year 2015-16, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

Review by Government on the working of the above Corporation.
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(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 9322/16/18]

Report and Accoutns (2015-16) of IDPL, Gurugram, Haryana and related

papers.

Accounts (2012-13,2013-14,2014-15 and 2015-16) and Audit Reports of NIPER,
Hajipur, Bihar and related papers.

MoU between Government of India and KAPL

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND

HIGHWAY'S; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING; AND
THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH MANDAVIYA): Sir, I lay on the Table:—

I.(1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Fifty-fifth Annual Report and Accounts of the Indian Drugs and
Pharmaceuticals Limited (IDPL), Gurugram, Haryana, for the year
2015-16, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 9516/16/18]

IL.(1) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 23 of the National Institute of Pharmaceutical Education and

Research (NIPER) Act, 1998:—

(i) Annual Accounts of the National Institute of Pharmaceutical Education
and Research (NIPER), Hajipur, Bihar, for the year 2012-13, and the
Audit Report thereon.

(i1)) Annual Accounts of the National Institute of Pharmaceutical Education
and Research (NIPER), Hajipur, Bihar, for the year 2013-14, and the
Audit Report thereon.
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(iii) Annual Accounts of the National Institute of Pharmaceutical Education
and Research (NIPER), Hajipur, Bihar, for the year 2014-15, and the
Audit Report thereon.

(iv) Annual Accounts of the National Institute of Pharmaceutical Education
and Research (NIPER), Hajipur, Bihar, for the year 2015-16, and the
Audit Report thereon.

Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 9337/16/18]

A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Department of Pharmaceuticals, Ministry of
Chemicals and Fertilizers) and the Karnataka Antibiotics and Pharmaceuticals
Limited (KAPL), for the year 2018-19.

[Placed in Library. See No. L.T. 9517/16/18]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION; AND THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRY (SHRI C.R. CHAUDHARY): Sir, I lay
on the Table:—

(@)

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of
Consumer Affairs), under Section 40 of the Bureau of Indian Standards Act,
2016:—

(1) F.No.B.S./11/11/2018, dated the 4th June, 2018, publishing the Bureau
of Indian Standards (Conformity Assessment) Regulations, 2018.

(2) F.No.B.S./11/04/2018, dated the 7th June, 2018, publishing the Bureau
of Indian Standards (Advisory Committees) Regulations, 2018.

(3) F.No.B.S./11/05/2018, dated the 14th June, 2018, publishing the Bureau
of Indian Standards (Hallmarking) Regulations, 2018.

(4) G.S.R. 584 (E), dated the 25th June, 2018, publishing the Bureau of
Indian Standards Rules, 2018.
[Placed in Library. For (1) to (4) See No. L.T. 9340/16/18]
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(i) A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Consumer Affairs), Notification No. S.O.
2414 (E), dated the 13th June, 2018, publishing the Removal of Licensing
Requirements, Stock Limits and Movement Restrictions on Specified
Foodstuffs (Amendment) Order, 2018, under sub-section (6) of Section 3 of
the Essential Commodities Act, 1955.

[Placed in Library. See No. L.T. 9342/16/18]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Consumer Affairs, Food and Public Distribution (Department
of Food and Public Distribution), under sub-section (6) of Section 3 of the
Essential Commodities Act, 1955:—

(1) S.0.2345 (E), dated the 7th June, 2018, publishing the Sugar Price
(Control) Order, 2018 w.e.f. from the date of publication.

(2) S.0.2346 (E), dated the 7th June, 2018, directing that no producer
of sugar shall sell or agree to sell or otherwise dispose off or deliver
or agree to deliver white sugar or refined sugar in the domestic
market or remove white sugar or refined sugar from the godowns
of the factory in which it is produced for sale in the domestic
market, at a rate below rupees twenty-nine per kilogram till further

orders w.e.f. from the date of publication.

(3) S.O. 2347 (E), dated the 7th June, 2018, directing that every
producer producing sugar by vacuum pan process shall hold such
quantity of white sugar or refined sugar at the end of each month
as may be specified by the Central Government for each month

with immediate effect.
[Placed in Library. For (1) to (3) See No. L.T. 9518/16/18]

Notifications of the Ministry of Law and Justice

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE; AND
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
P. P. CHAUDHARY): Sir, I lay on the Table, under sub-section (3) of Section 21A of

the Commercial Courts, Commercial Division and Commercial Appellate Division of
High Courts Act, 2015, inserted by the Commercial Courts, Commercial Division and
Commercial Appellate Division of High Courts (Amendment) Ordinance, 2018, a copy
each (in English and Hindi) of the following Notifications of the Ministry of Law and
Justice (Department of Legal Affairs):—
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(1) G.S.R. 606 (E), dated the 3rd July, 2018, publishing the Commercial Courts
(Pre-Institution Mediation and Settlement) Rules, 2018.

(2) G.S.R. 607 (E), dated the 3rd July, 2018, publishing the Commercial Courts
(Statistical Data) Rules, 2018.
[Placed in Library. For (1) and (2) See No. L.T. 9372/16/18]

MESSAGE FROM LOK SABHA
The Constitution (One Hundred and Twenty-third Amendment) Bill, 2017

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of Lok Sabha:—

"in accordance with the provisions of rule 101 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to inform you that the amendment "That
at pages 2 and 3, clause 3 be deleted. " made by Rajya Sabha in the Constitution
(One Hundred and Second Amendment) Bill, 2017 at its sitting held on the
31 st July, 2017, was taken into consideration by Lok Sabha at its sittings held on
3rd January, and 2nd August, 2018. Thereupon the following amendment alternative
to the amendment made by Rajya Sabha was adopted by Lok Sabha, in accordance

with the provisions of article 368 of the Constitution of India:—
That at pages 2 and 3, the following be inserted, -

Insertion of new article 338B.  3.Afterarticle338 AoftheConstitution,thefollowing

article shall be inserted, namely:—

National Commission for "338B. (1) There shall be a Commission for the
Backward Classes. socially and educationally backward classes to be
known as the National Commission for Backward

Classes.

(2) Subject to the provisions of any law made in this behalf by Parliament, the
Commission shall consist of a Chairperson, Vice-Chairperson and three other
Members and the conditions of service and tenure of office of the Chairperson,
Vice-Chairperson and other-Members so appointed shall be such as the

President may by rule determine.
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(3) The Chairperson, Vice-Chairperson and other Members of the Commission

shall be appointed by the President by warrant under his hand and seal.
(4) The Commission shall have the power to regulate its own procedure.
(5) It shall be the duty of the Commission:—

(a) to investigate and monitor all matters relating to the safeguards
provided for the socially and educationally backward classes under
this Constitution or under any other law for the time being in force or
under any order of the Government and to evaluate the working of such

safeguards;

(b) to inquire into specific complaints with respect to the deprivation of
rights and safeguards of the socially and educationally backward

classes;

(c) to participate and advise on the socio-economic development of the
socially and educationally backward classes and to evaluate the progress

of their development under the Union and any State;

(d) to present to the President, annually and at such other times as
the Commission may deem fit, reports upon the working of those

safeguards;

(e) to make in such reports the recommendations as to the measures that
should be taken by the Union or any State for the effective implementation
of those safeguards and other measures for the protection, welfare and
socio-economic development of the socially and educationally backward

classes; and

(f) to discharge such other functions in relation to the protection, welfare
and development and advancement of the socially and educationally
backward classes as the President may, subject to the provisions of any

law made by Parliament, by rule specify.

(6) The President shall cause all such reports to be laid before each House of
Parliament along with a memorandum explaining the action-taken or proposed
to be taken on the recommendations relating to the Union and the reasons for

the non-acceptance, if any, of any of such recommendations.
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(7) Where any such report, or any part thereof, relates to any matter with which
any State Government is concerned, a copy of such report shall be forwarded
to the State Government which shall cause it to be laid before the Legislature
of the State along with a memorandum explaining the action taken or proposed
to be taken on the recommendations relating to the State and the reasons for

the non-acceptance, if any, of any of such recommendations.

(8) The Commission shall, while investigating any matter referred to in sub-clause
(a) or inquiring into any complaint referred to in sub-clause (b) of clause (5),
have all the powers of a civil court trying a suit and in particular in respect of

the following matters, namely:—

(a) summoning and enforcing the attendance of any person from any part of

India and examining him on oath;
(b) requiring the discovery and production of any document;
(c) receiving evidence on affidavits;

(d) requisitioning any public record or copy thereof from any court or

office;

(e) issuing commissions for the examination of witnesses and documents;

and
(f) any other matter which the President may, by rule, determine.

(9) The Union and every State Government shall consult the Comission on
all major policy matters affecting socially and educationally backward

classes."

2. Tam also to inform that Lok Sabha has made the following further amendments to
the Bill:—

Enacting Formula
That at page 1, line 1,-
Jfor "Sixty-eighth" substitute "Sixty-ninth".
Clause 1
That at page 1, line 3,-

for "2017" substitute "2018".
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I am further to inform that after adoption by Lok Sabha of the amendment
alternative to the amendment made by Rajya Sabha and the further amendments,
the Bill, as amended by the amendment alternative to the amendment made
by Rajya Sabha and the further amendments, was passed by Lok Sabha in

accordance with the provisions of article 368 of the Constitution of India.

I am, therefore, to return herewith the said Bill, as amended by Lok Sabha on
the 2nd August, 2018, in accordance with the provisions of Rule 101 of the
Rules of Procedure and Conduct of Business in Lok Sabha with the request
that the concurrence of Rajya Sabha in the amendments made by Lok Sabha

be communicated to this House."

I lay a copy of the Bill, as amended by the Lok Sabha, on the Table of the House.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON AGRICULTURE

7t IR BIgR (fAER): Aeled, # fawrT Sefoa oYy dde dodi wemi afifa &
feretferRae sl Y Uep wifer (SfIIoit o fewht #) |1 geel IR Il §i-

(@)

(i)

(1i1)

Fifty-fourth Report on the Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-ninth Report
(Sixteenth Lok Sabha) of the Committee on Agriculture (2015-16) on "impact
of Chemical Fertilizers and Pesticides on Agriculture and Allied Sectors in the
Country" of the Ministry of Agriculture and Farmers Welfare (Department of

Agricultural Research and Education);

Fifty-fifth Report on the Action Taken by the Government on the Observations/
Recommendations contained in the Thirty-ninth Report (Sixteenth Lok Sabha)
of the Committee on Agriculture (2016-17) on "Comprehensive Agriculture
Research based on Geographical Conditions and Impact of Climatic Changes
to ensure Food Security in the Country" of the Ministry of Agriculture and

Farmers Welfare (Department of Agricultural Research and Education);

Fifty-sixth Report on the Action Taken by the Government on the Observations/
Recommendations contained in the Forty-seventh Report (Sixteenth Lok
Sabha) of the Committee on Agriculture (2017-18) on 'Demands for Grants
(2018-19)' of the Ministry of Agriculture and Farmers Welfare (Department of

Agriculture, Cooperation and Farmers Welfare);
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(iv)

™)

(vi)

Fifty-seventh Report on the Action Taken by the Government on the
Observations/Recommendations contained in the Fifty-first Report (Sixteenth
Lok Sabha) of the Committee on Agriculture (2017-18) on the Subject
"Variance in Cost and Quality of Agricultural Tools and Implements Being
Provided to the Farmers under Rashtriya Krishi Vikas Yojana (RKVY) and
Problems Being Faced by the Farmers Due to Imported Power Tillers - A
Review" of the Ministry of Agriculture and Farmers Welfare (Department of

Agriculture, Cooperation and Farmers Welfare);

Fifty-eighth Report on the Subject "ICAR-Central Tuber Crops Research
Institute - A Performance Review" of the Ministry of Agriculture and Farmers

Welfare (Department of Agricultural Research and Education); and

Fifty-ninth Report on the Action Taken by the Government on the Observations/
Recommendations contained in the Forty-eighth Report (Sixteenth Lok
Sabha) of the Committee on Agriculture (2017-18) on 'Demands for Grants
(2018-19)' of the Ministry of Agriculture and Farmers Welfare (Department of

Agricultural Research and Education).

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON AGRICULTURE

it I A1 BGR ([98R): WEIed, H BN Ud B Hedm #3Teld (BN, Fe b1
Ud fpam deamr faumn) | Fdfa "Umivr ME™ IDHH F ARIH | AHI HER

SRR Bl Ye§ HRAT" [Iu & Hde H 7g15wd Uirded (Aiesd| dld 94N | fafde
FfRTI/ RABIRE IR TRBR gRT B Tg HIRATs b G698 H ATelgd Ifqdad R RBR
GRT 3R & T8 BIRATg Pl G dTet fIaR0T DI Uoh-Yds UfT (SRS agm fZ=it #) F97
Yoo IR XEdT gl

REPORTS OF THE RAILWAY CONVENTION COMMITTEE

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Railway Convention

Committee:—

(@)

Twenty-fourth Report (Sixteenth Lok Sabha) on Maintenance of Rolling
Stock;
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(il)) Twenty-fifth Report (Sixteenth Lok Sabha) on Internal Resources Generation
by Indian Railways;

(iii) Twenty-sixth Report (Sixteenth Lok Sabha) on Action Taken by Government
on the Observations/Recommendations of the Committee contained in their

Sixteenth Report on Track Upgradation and Modernisation; and

(iv) Twenty-seventh Report (Sixteenth Lok Sabha) on Action Taken by Government
on the Observations/Recommendations of the Committee contained in their

Twentieth Report on Vigilance in Indian Railways.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Forty-seventh

Report of the Department-related Parliamentary Standing Committee on Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND
THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRIRADHAKRISHNAN P.): Sir, I laid a Statement regarding Status of implementation
of recommendations contained in the Forty-seventh Report of the Department-related
Parliamentary Standing Committee on Finance on Demands for Grants (2017-18),

pertaining to the Department of Revenue, Ministry of Finance.

Status of implementation of recommendations contained in the Eighteenth Report

of the Department-related Parliamentary Standing Committee on Railways

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): Sir, I laid a Statement regarding Status of implementation of recommendations
contained in the Eighteenth Report of the Department-related Parliamentary Standing

Committee on Railways on 'Tourism Promotion and Pilgrimage Circuit'.

Status of implementation of recommendations/observations contained in the
Thirty-eighth Report of the Department-related Parliamentary
Standing Committee on Agriculture
el YRIRBROT ST AT § o #3) (anedt fonos safn: w1, § @
TAEPROT JERT HATAT Bl ST AR (2017-18) &b g H faurT Fefed Hiy deeh
HHE T IR AT & sredid dfaded | fdfde RIwTRRI/gfaTal & dri=d o
RIS & Heae H U gerded AT 9T el IR ] g




Motion for Election to... [3 August, 2018] ...on Offices of Profit 21

Status of implementation of recommendations/observations contained in the

Twentieth and Twenty-first Report of the Department-related Parliamentary

Standing Committee on Food, Consumer Affairs and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION; AND THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRY (SHRI C.R. CHAUDHARY): Sir, I laid

the following statements regarding:—

(@)

(i)

Status of implementation of recommendations contained in the Twentieth
Report of the Department-related Parliamentary Standing Committee on Food,
Consumer Affairs and Public Distribution on Demands for Grants (2018-19),
pertaining to the Department of Food and Public Distribution, Ministry of

Consumer Affairs, Food and Public Distribution; and

Status of implementation of recommendations/observations contained in
the Twenty-first Report of the Department-related Parliamentary Standing
Committee on Food, Consumer Affairs and Public Distribution on Demands
for Grants (2018-19), pertaining to the Department of Consumer Affairs,
Ministry of Consumer Affairs, Food and Public Distribution.

MOTION FOR ELECTION TO THE JOINT COMMITTEE
ON OFFICES OF PROFIT

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR

PRASAD):

Sir, I move the following Motion:—

"That this House concurs in the recommendation of the Lok Sabha that the Rajya

Sabha do elect three Members of the Rajya Sabha to the Joint Committee on Offices

of Profit in the vacancies caused by the disqualification of Shri Sharad Yadav from

the membership of Rajya Sabha w.e.f 04.12.2017, and the retirement of Shri Naresh

Agrawal and Shri CP. Narayanan from the membership of the House on 02.04.2018

and 01.07.2018 respectively, and resolves that the House do proceed to elect, in

accordance with the system of proportional representation by means of the single
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transferable vote, three Members from amongst the Members of the House to the

said Joint Committee, to fill the vacancies."

The question was put and the motion was adopted.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, I rise to announce
that the Government Business in the House for the remaining part of the Monsoon Session

will consist of:—

1. Consideration and passing of the National Trust for Welfare of Persons
with Autism, Cerebral palsy, Mental Retardation and Multiple Disabilities
(Amendment) Bill, 2018.

2. Consideration and passing of the following Bills as passed by Lok Sabha:—
(a) The National Council for Teacher Education (Amendment) Bill, 2018;

(b) The Right of Children to Free and Compulsory Education (Amendment)
Bill 2018;

(c) The Homoeopathy Central Council (Amendment) Bill, 2018;
(d) The Criminal Law (Amendment) Bill, 2018;

(¢) The Commercial Courts, Commercial Division and Commercial

Appellate Division of High Courts (Amendment) Bill, 2018;

(f) The Trafficking of Persons (Prevention, Protection and Rehabilitation)
Bill, 2018; and

(g) The Whistle Blowers Protection (Amendment) Biii, 2015.

3. Consideration and passing of the following Bills after they are passed by Lok
Sabha:—

(a) The National Medical Commission Bill, 2017

(b) The Banning of Unregulated Deposit Schemes Bill, 2018;
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(d)
(e)
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(i)
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(0)

(P

The New Delhi International Arbitration Centre Bill, 2018;
The Arbitration and Conciliation (Amendment) Bill, 2018;

The Micro, Small and Medium Enterprises Development (Amendment)
Bill, 2018;

The Dentists (Amendment) Bill, 2017;
The Representation of People (Amendment) Bill, 2017; and
The Consumer Protection Bill, 2018;

The Public Premises (Eviction of Unauthorised Occupants) Amendment
Bill, 2017,

The Airports Economic Regulatory Authority of India;

The Major Port Authorities Bill, 2016.

The Central Goods and Services Tax (Amendment) Bill, 2018;

The Integrated Goods and Services Tax (Amendment) Bill, 2018;
The Union Territory Goods and Service Tax (Amendment) Bill, 2018;

The Goods and Services Tax (Compensation to States) (Amendment)
Bill, 2018; and

The Scheduled Castes and Tribes (Prevention of Atrocities) (Amendment)
Bill, 2018.

4.  Consideration and adoption of amendments alternative to the amendments

made by Rajya Sabha and further amendments made by Lok Sabha in the
Constitution (One Hundred and Twenty Third Amendment) Bill, 2018.

5. Further consideration and passing of the Motor Vehicles (Amendment) Bill,
2017 as passed by Lok Sabha and as reported by the Select Committee of the
Rajya Sabha.

6.  Discussion on Statutory Resolution seeking disapproval of the Insolvency
and Bankruptcy Code Amendment Ordinance, 2018 (No.6 of 2018) and
consideration and passing of the Insolvency and Bankruptcy Code Amendment

Bill, 2018 as passed by Lok Sabha.
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7. Discussion on Statutory Resolution seeking disapproval of the National Sports
University Ordinance, 2018 (No. 5 of 2018) and consideration and passing of
the National Sports University Bill, 2017(After it is passed by Lok Sabha).

8.  Consideration and return of the Appropriation Bills relating to following

Demands for Grants, after they are passed by Lok Sabha:—
(a) Supplementary Demands for Grants for 2018-19.

(b) Demands for Excess Grants for 2015-16.

REGARDING THE MOTION OF PRIVILEGE AND THE NOTICE UNDER
RULE 267 TO SUSPEND THE BUSINESS

MR. CHAIRMAN: You understand how much ...(Interruptions)...Please, 314 95
NIENM

DR. SANTANU SEN (West Bengal): Sir, there is a privilege motion to be raised by

me under Rule 187. ...(Interruptions)...

MR. CHAIRMAN: I have not called you. Please sit down. I am just coming
...(Interruptions)... These Bills, numbering around thirty, is the Business for us for the
coming week. ...(Interruptions)... § JMID] P& dIeT T&T §| ATID! FHST 78] 31 &1 22 |
am saying something from the Chair. Please sit down. When we go to that, you can
speak. You will have an opportunity. Please co-operate with the Chair. When the Chair
is saying something, the Member should have the courtesy of, at least, listening to that.
You are not willing to listen to others on certain occasions. My plea is: Please,
co-operate in proper conduct of the House. There are around twenty-four major Bills
and some other related Bills, and they are all equally important. It will be a sad
commentary on the functioning of our House if we are not able to do justice. I am not
going to say anything on how many Bills you want to finally take up. It is for the
Government and the House finally to decide, but they are all important Bills. So, the
Minister's duty is to bring to the notice of the House as to what is the Government's

proposed agenda. How many of these Bills are going to be passed is left to the House.

Then, Members, I have received notice for privilege motion from our Member from
West Bengal. I am examining it. | have communicated it to the concerned officers for
their comments. Once I receive the comments, we will hear as to what the motion is.

Then, we will discuss it and will come to a conclusion. ...(Interruptions)...
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DR. SANTANU SEN: Sir, allow me to speak on the motion. ...(Interruptions)...

MR. CHAIRMAN: No, I have first asked for their comments. That is the

procedure.
DR. SANTANU SEN: Sir, two hon. Members of this House. ...(Interruptions)...

MR. CHAIRMAN: I understand. ...(Interruptions)... Please; 1 have not allowed

you. ...(Interruptions)...
DR. SANTANU SEN : Sir, one of the Members...(Interruptions)...

MR. CHAIRMAN: I understand. You are a new Member. ...(Interruptions)... Please

understand what the procedure is. It is not going on record. ...(Interruptions)...
DR. SANTANU SEN: *

MR. CHAIRMAN: I have taken note of your notice. I have asked the concerned
authorities to respond. Once I get that information, I will give you an opportunity to raise
the matter if I admit it, or, even if I do not admit it, that will also be taken care of. That

will be after my decision.

SHRI DEREK O'BRIEN (West Bengal) :, Sir, two of our Members, Shri Sukhendu
Sekhar Ray...

MR. CHAIRMAN: No, I am...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, I am not arguing with you. I am just placing on

record.
MR. CHAIRMAN: My point is: I know that.

SHRI DEREK O'BRIEN: Yes, Sir. And, this morning, our request was and we gave
notice under Rule 267 to suspend the Business, and we can listen to the Home Minister

on this issue. ...(Interruptions)...

sft |uTafy: 39 95 WSV The point is ...(Interruptions)... Now, let us not have

arguments and cross-arguments. | have heard. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, we have given notice ...(Interruptions)...

MR. CHAIRMAN: I myself, from the Chair, am saying that Shri Sukhendu
Sekhar Ray and Shri Md. Nadimul Haque, both Members, have been arrested for

*Not recorded.
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defying Section 144, etc. But, we have asked for a detailed report. The Home Minister,
anyhow, is very much there in the House. He is going to respond to it.

...(Interruptions)... 31T §3 18T, il

SHRI BHUBANESWAR KALITA (Assam): Sir, let the Home Minister make a

statement. ...(Interruptions)...

MR. CHAIRMAN: Then, again, the same thing will happen and you will be at a

loss. ...(Interruptions)...
DR. SANTANU SEN: Sir...(Interruptions)...

MR. CHAIRMAN: I will not allow this. Please sit down. ...(Interruptions)... I do
not know in what way you are reading the procedures and then raising it. I have obliged
you. I have said that I am taking it on record. I have given opportunity to your leader also.
And, if it becomes a habit, then it will be very difficult. Now, the hon. Home Minister to
respond. Then, Members from Assam will be given priority, and other Members also, if
they have any clarifications, will be allowed. ...(Interruptions)... That is the Zero Hour

now. ...(Interruptions)... It has been given priority. Now, Shri Rajnath Singh.

DISCUSSION ON THE FINAL DRAFT OF THE NATIONAL REGISTER
OF CITIZENS IN ASSAM* ... Contd.

Te w3t (sht wrorr RE): 9wl weigy, § 9ad gl Sud Uk SR e
DR AR G| ... (FAYT)....

it T i, 20l | YY1 I8 9gd €1 A8y, TR iR A19]d A Bl

#t I R 9wl w'igy, § o gy snYR ek Rl dredl g P
TSI STHE P IR 984 81 TR dai 39 Fa H gs o H oW 21-22 991 J FAE &
39 e Y STAT I e H U DT Bl [dsT U AdE G P wY H B I g
4 <@ B 5 519 ot Y I8 & M A IS, TeEd MEIRe, Tered g,
SRR 3k WS &1 Farer @1 gan 7, O T &1 IRT WA X ORE ¥ YhHAd IET T,
TR TRE U I9H HAAH V8T 81 ST8f T NRC draft BT 9% 8, H A1 § & s3] ol
el IR Hﬁé’ apprehensions B %ﬁﬁ, EZIRH ﬁ?ﬁ confusion Y&T 81T o hIRT 3 g4t e
T4 g% A1 B T g, i § T g b X7 clarification 81 ST & q1e [RUf g are
W ¥eC Bl S|

* Further discussion continued from 01.08.2018.




Discussion on the... [3 August, 2018] ...of Citizens in Assam 27

I gl Al H I§ TSR QA1 AT [ T8 FIHE i 30 JTs, 2018 DI HHIRAT
8311 8, g8 final draft 81 &, g8 final NRC TT&| &, dfeth I8 NRC draft &1 GHIIRT HEIGY,
¥ NRC & background TR ¥t I&f U= =i =1 A8l &l NRC ®1 update B Bl HfshaT
15 3T, 1985 DI ATS fHT 7T Assam Accord & ITAR UR¥™ §s| 3RTH H 1951 H Y
census % 3R TR NRC TIR {1 71491 2171 1979 ¥ 1985 & 14 illegal foreigners & faog
AT Y 31AH ST &b 918 P AXDR, 0T IR, All Assam Students' Union 3R
3ifel 3TFH 101 T URYE $ 1 3TH TSI g3l AT H g I SIDR] <1 918l §
5 S THY TAR < P T T3] WA Tofig ieft Sff o1 S R § 314 H illegal
foreigners @1 T8ATH BR-T & foIT 24 AT, 1971 BT T cutoff date RS BT Y oYl 59
FASIT BT implement &= 8 NRC Pl update B BT 10T Teabreia Tem #it
ST, 7 98 S &b §IRT 2005 H X[ WRBR 37R All Assam Students' Union & A1 8
U 95 H forar 7 2|

ATl 7Sy, 6 faFwR, 2013 @ NRC updation & folU YRT SRR gRI
notification STIRY f&aT 12T 2171 T8 ART BRI 98 meticulous TAT transparent SRCACRIN
AT §1 4R 1Y H 2,500 NRC HaT S5 $9 B1Y b oIy wifid fbg Y €1 U partial draft
femiier 31 fegwR, 2017 BT JbIRI fBIT TA7 TAT final draft f&id 30 JeITs, 2018 BT
RN fhar T S 9t Maead AR B MaTIHT oY, 98 AR SAIHGRT 8TRTe
B & 9IS 3R IHD verification B & ILAIT &1 & NRC drafts TR fHar 11, it
30 feTwR BT publish fHAT TAT B STH S AT 31rdT I-h TSIl & - A &,
7 =T fe=ie 24 9T, 1971 & & electoral roll 3IdT NRC 1951 H &1 §U 91 Legacy
establish & & ]%I'Q 12 E{\’ﬁ documents, ST land records, passport, Sita=T i1 gifersdt,
Employer's Certificate anfe At allow B ]‘%{Q g | If TUdh document SR S_riﬁ I
BIg W document 3T & el Bl 3 IRT W 3ATHI A H Y&+ dTel WRHTT ARTRS Y
1971 F Ug b YR H Pal BT AT certificate of residence fE@™ W= Iy 7 \_rITQ'ﬁ, BB
ITHT A NRC H STTHet $ foram Syl

H g7: 39 clarify B <1 9181 § % I8 $ad $U 8, 7 & final NRC. NRC IR
Eagicalell URT process defl g, I8 3 ad W BIC P supervision H B Tl Bl ?jEﬁTI
BIC 9 UfhAT BT FRIRT 19 A monitoring FR I8T B 31 JalTs, 2018 BT 1l 39 ATH B
GAdTs U BIC H g3 SR MM &1 BRIATE! & fofg BIS 7 $o 3R fFider ¥ i3y 81 9ra
AYBR TUT IH IR AXBR §9D [olY [T e I Uldag © b time-bound manner 3
[T genuine Indian citizens & M NRC ¥ A R folg S| I8 ART Afehar g3 v 4
fair ¥ 3fIR 12T BT A objective 1 THH PIs HGHIT el Gl § MR H TLIRT BT AT&l
& 1o 1 81 3N BIS ASHTd BT S99 YR b JARIY Il BIg Tl & A1 H FHSI g [P a8
I 8T B H $9 91 WR YA gl <1 918dl § & final NRC & Ugel 94! &l legal
provisions & 3R claims and objections WTgel PR BT URT 3qER [EERIESEACIC]
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EINEEICANE

BIgel TH.3TR.A). & ggard ¥l 9} Fdferd @afdRaal &1 Foreigners Tribunal & 91T ST
BT IR GAR Frer T ga@! 31 I8 © {6 R afeadl &1 9™ Bigad g |
HIEKE R EINSIIR arg Foreigners Tribunal P @ﬁﬂ B Thd &l HT g8l W HET AT
IR ¥ fh | 9 91d BI SIS A8 ¢ (& Bl & %5 BIS 1 coercive action &l
BT AU #EIed, H 39! gHIqel & A1 § fb B U @l X8 8l {577 gIRT
JAEeTH WY A Y SR BT AEIA UaT fhar 71 81 39 AHS H $B AN P §RT
TAAhE AT el BI BIRET H B TS T FO vested interests Tl AfRTAT F RT
social media UX propaganda dlTIT ST Y&l %, GIED EX AT BT internationalise fHaT ST
Ah qAT communal harmony P JHTIId fpam < W, I T8 communal disharmony L]
DR DI T DI 81 H FHI § b 30 bR BT v {6l & g1 &1 fbar Sfrn
a1feg| H I8 Al T AT 18T § [ g1 &1 912 Big WY <2 81, 98 BH A BH 3T
A ST AT {6 8HR <3 § fhae 89K nationals & 3R fba™ foreigners &1 SAd!
SIFHRI GT fhdl W1 <21 & forg agd w@r1fad g1 I8 ST a11cd a7l B

[UT WEIed, § o1 Ag (b I8 9 AR DI ISR GRE H T gl & AR
§ 5 Wdyg A G4l I FEAN DI fU&T BT gl faie 29 JelTs, 2018 P 1FF S &= FAT
HEISY B regerar § ’fﬂ%‘lﬁ H Ud all-party meeting §_§ off 3R 39 HifeT # TUH.3TR.HT.
T & foy AT | G4 RTSTfTe aIfed S g ARE A eI R B 3reardT i
fo o 3R 39 9 7@ & e 9 [Tl weled, § 59 q91a &1 faward faefn
dledl EﬁS peace, harmony 3R public order P maintain foram ST TR ORBR A BNl
BT H 3T H T IRBR P assist B B (10, Iaiq a1 Y force BT T B off,
B%Wforcewmwiﬂﬁ%\lW%WW@?QﬁWWW%‘,W
AT a1 7 09 SoTY &, I 9 §B I 98w I8t 1R Higg el &1 fh o,
H ITb U1 BT STR A1 A Ffeb dail 1 YB3 BHR eilex i & YIS, Tl
Tl JATSIE W8T B R® A g3 2 3AY U8l I & §RT Sl apprehensions I8 T
express fY Y 2, ITHT ITR § 1 TG ATSTE ATEd - I8 HET AT [ 40 ARI fad
SRS &1 §U &, ST URARI Bl FHATHR 57! W1 98 SAT&T 8l Al §, offdh H
T8 FARWIS HIAT AT § [P U 40 Ag IRAR T2 7, afewh I 40 g Afad 2, s9ferg
D! DR DBE| UR DIg bl 8! 8141 =SV H T8 I g1 =medi § b 3,29,91,384
RTAT =1 TH.3R.AY. b U Teetrs fobarm o1 3iR 394 9 2,89,83,677 Afdd T.3MR.AL &
STHE H A 81 7Y &1 H g5 I 57, S {6 59 99 HiS[g 781 © ... (FadH). ..

37t A ST (I ) : TR, I AIG[S T8 © because STD! I arrest B T
Hdg o) e Bl ....(cgagm ). ..

MR. CHAIRMAN: No, Mr. Derek. ...(Interruptions)... This is not the way.

...(Interruptions)... Let him complete. ...(Interruptions)... No argument is allowed.
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...(Interruptions)... Please. ...(Interruptions)... You are a senior parliamentarian.

...(Interruptions)... You know that. ...(Interruptions)...

it 31Ty Rig: [9Taf AE1e Y, YETg I ST 7 US IR 6T A1 3R I guiH
BIC B 5 feqwR, 2017 I S T GaAT AT, I AT B A =i BT off 590 g8 7 )R
IE HET AT & & 3FIH & original inhabitants @ YR & 31T Y2 A MY ARTRG SRT&E<T
P HH SITG 3R S9h! ARG YT HR 6T W FH a9 fHelv | araa § v4r 81
o <11 BT B SRt G BIS 7 89 3UeT B 7, I 81 fhar S TaT gl Al R
ANTR® S 317 IS4l | 3RTH H MY & iR I¥ 1971 | Ugel, YRd BT Hal b1 W certificate
of residence f&@T™ TR, TF.3TR. 1 # ST AT e B f&am SITYn iR o1q O 2mfdre
fopT 17 1 9. 19 MUTS IS i R i fafsren daaa 1 Y sfeue Rifew=g 3k
ITd gTdi BT U T8 U ST AT, Sl 24 AT, 1971 & SURT 3FH H 37T &1 FHTIfe
eI, H 59 IR ¥ 3MMYav< BT AT g [ Sl WY ATaeIS FATUT 45 NRC H 2fivet fhg
e o= & fore smuferd €, 9 9R 3mawad Tl 9 < W R oft YR @1 A T8
BN 3R 8 HRAIY AFTRS BT T NRC H et fhar S Claims and objections
DI YT H §HDT YRT T T ST

H1. TS PAR S S A U T A1 A1 3R I a8 d H J§ e a1e7 b 8%
fdd I NRC & foTT Twerts fohar ©, S 31U+ ARG BT JHTIT ST 81T 3¢
fou o dafcrs STRpHeH U o wad 8, el ==t #9 ugel WY &1 7, o9 b
UTAUIE, $TANY Uiferdl B, |49 STRIACH €, TdeMd aicfhded 8, TRhdargHe
Afcfrded €, U 99 iy ST \ad 8, S f 24 A1, 1971 % U8l issue fhy U &1

JHIIRT FEIGY, 39 THR A S NRC BT UG Il 2, AFMRGI $I Jfagn &7 &
@ gU B 59 AR fhar 11 1 Ui wEied, H g: g8 el dredl g fob e afa
DI AU ANTREAT P FHIIT TF <+ T NRC H TS B BT GRT AR e § g: 39
I BT SRR ATEAT &I 30 JATS DI ST GIUe Tfeetel gl 8, 98 FITE & 31K claims and
objections B T, SiI WIRA o ol T I | 3T H AT 7, IHD! I a6 HeT,
T g8 37U ARSI D1 g B b, 37T TRTRDBAT Pl Jd B Feb| NRC updation
exercise R WA §RT 1Y Y B & Sfcid, YTqd TerT= #31 §IRT A8 by Y
Assam Accord & 3T JUicT SIIUNE -1 A 1 ST V8! 61 NRC BT favd 89X <2 &l
Tere RIaIRET § JT gl ©1 89 A1 1 9 e TR GXI GG TeiTeld & 1 STRaR
A} BT T1fRY| FUTIf Aeled, 89 33 UdRIRMTSST Bl 39U logical conclusion T of ST
% foIg 1 avE 9 HCs €, ifd1 58 I8 1 ST¥aRa HRA1 918d © b 7 a1 fbil & e
PIS YSUTT BT AR 7 & fh) BT JFTT9ID harassment BT ATHAT BIAT TS| $AFAT §
Y: G I AU AR ITIIRT BR §U UG PEAT AT [ i1 AT IR FeAT ST &
8, 98 BAR &, SUNT 81 AT $El o Wt foet bl fohdl wrepR a1 Rreprara g1, a1 99
Rrerad o1 ¥ farRor fhar S
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Y JpuTafer: e=raTe w31 ST 1. 7HIE {98 SN, 31T $© YuH aTed &7
1. AT R (33 e

MR. CHAIRMAN: The name of the former Prime Minister was also taken. That is
why I asked him. Now, Shri Ripun Bora.

SHRI RIPUN BORA (Assam): Sir, first of all, [ extend my thanks to the hon. Home
Minister for giving this reply. He has given the historical background of NRC in which it
has been established that a wrong message had gone to the country that the Congress is
against NRC. But, now, from the statement of the hon. Home Minister, it has clearly been

justified that it is the Congress Party which initiated NRC. ...(Interruptions)...

MR. CHAIRMAN: What is your supplementary? ...(Interruptions)... Please look at

the time because I have to give opportunity to all.

SHRI RIPUN BORA: Sir, I want to add one more thing. With the statement of
the hon. Home Minister, it is clear that Shri Rajiv Gandhi, the former Prime Minister,
understood the danger of the people of Assam in the field of cultural, social, economic
and political security and for that purpose, the Assam Accord was done by our beloved

Prime Minister, Shri Rajiv Gandhi. It was done in order to protect the people of Assam.

Now, Sir, I have to make only a few suggestions to the hon. Home Minister. There
is urgent requirement for modification of some guidelines. So far as 40 lakh people are
concerned, here we have seen, most of them are women and children below 18 years. Sir,
all of them are Indian citizens. Names of women have been dropped only because there
is a provision in the guideline of NRC that a married woman would have to submit her
linkage certificate from her parents' native place. That linkage certificate is to be given
by the Gram Panchayat Secretary. But, what has happened in many cases is that the Gram
Panchayat Secretary has given the certificate but the verification officer has instructed for

another supporting document. ...(Interruptions)...
MR. CHAIRMAN: Right, thank you, Ripunji. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, this is a very

...(Interruptions)...

SHRI RIPUN BORA: Sir, this is one. ...(Interruptions)... The second thing is about
the children. ...(Interruptions)...



Discussion on the... [3 August, 2018] ...of Citizens in Assam 31

MR. CHAIRMAN: You have another Member from your Party. ...(Interruptions)...

Please. ...(Interruptions)...
SHRI RIPUN BORA: Sir, one minute. ...(Interruptions)...

it IRy 3T AR 19 3§ $9 TBR W interfere 7 HINTYI ... (RELT). .. J31 ATeH
2 T T& Member HIRT &1 3R A dle & forg 3iR €1 ...(@@e)... [ have to complete
it by 12 o' clock. ...(Interruptions)... He would be losing the opportunity.

...(Interruptions)...
SHRI RIPUN BORA: Sir, my last point is this. ...(Interruptions)...

MR. CHAIRMAN: Others should not stand. Please sit down. ...(Interruptions)... 1
am allowing him. ...(Interruptions)... What are you doing? ...(Interruptions)... This should

have happened three days back. ...(Inferruptions)...

SHRI RIPUN BORA: Sir, then, in these 40 lakhs, there are several lakhs of children
who are below 18 years and because of being below 18 years, there is requirement of birth
certificate or school certificate. But, in Assam - the remote areas, the inaccessible areas -
due to illiteracy, their parents have no birth certificate and no school certificate, and the
venture school certificate, which was given, was rejected. Because of that also, names of

many Indian citizens may have been dropped.
MR. CHAIRMAN: Right, thank you.

SHRI RIPUN BORA: My last submission to the hon. Home Minister, and one
point of information for my TMC friends also, is that in case of migration of the married
women, the Assam NRC Authority has issued letters to different States for proof of their
linkage certificate. In the Supreme Court on 27.03.2018, the Registrar General of India
gave the information that only 30.63 per cent reply has come. As far as West Bengal
is concerned, 1,20,000 applications were forwarded by the NRC Authority to the West
Bengal Governor but only 15,000 replies have come so far. ...(Interruptions)... So, because

of that also, some genuine names have been dropped.
So, now, my suggestion to the hon. Minister is to modify. ...(Interruptions)...
MR. CHAIRMAN: Ripunji, please conclude. ...(Interruptions)...

SHRI RIPUN BORA: These are all technical grounds and because of these technical

grounds the names of Indian citizens have been left out. So, my humble submission is to
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[Shri Ripun Bora]

modify and simplify the guidelines and to extend the deadline for submission of claim
forms, which has been given as 27th of September, it is a very short time and it should

be extended.

My second suggestion is this. The Supreme Court has already given order that
they should not take any apparent view of treating these 40 lakh people as foreigners.

...(Interruptions)...
MR. CHAIRMAN: Right, thank you. ...(Interruptions)...

SHRI RIPUN BORA: Though in Assam, an all-party meeting was convened by
the Assam Government, I would like to suggest that at the national level also, there
should be an all-party meeting so that all political parties can be taken into confidence.

...(Interruptions)... Thank you Mr. Chairman, Sir. ...(Interruptions)...

MR. CHAIRMAN: Thank you. ...(Interruptions)... Very constructive suggestions.
...(Interruptions)... Shri Bhubaneswar Kalita, be very brief, please. ...(Interruptions)...
I have to cover all before the Question Hour. Please understand. See, how many
hands are being raised? You are from the State and you are also a senior Member.

...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, how many minutes are you going

to give me?
MR. CHAIRMAN: Normally, the clarifications are for one or two minutes.

SHRI BHUBANESWAR KALITA: If two minutes, then, there should not be any

interruptions.
MR. CHAIRMAN: Okay, no problem. Nobody should interrupt him.

SHRI BHUBANESWAR KALITA: Sir, as the hon. Home Minister has already
given the details and background of the NRC, I will not go into that. While I am one with
the Leader of the Opposition in welcoming this NRC because NRC was first brought
into effect in the year 1951, that is, after partition, after Independence of India, — that
is the basis of the present NRC — so many things have happened in between which
necessitated the updating of this NRC. There was a report. One of our hon. Members
has already raised it that there was a report from one Governor that four lakh foreigners,
Bangladeshis, are in Assam. That was again followed by a Chief Minister saying that it

would be more than that. Another Chief Minister said that it would be nearly seven lakhs.
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So, it was necessitated that an updating be done. And, this demand was there and I want
to tell you the background that until 1984, there were agitations, and in 1985, the Accord
was signed. In the Accord, this was one of the points that NRC would be updated. Sir,
from 1985, there were two Opposition Governments, non-Congress Governments, and
nothing was done. In 2001, the then Congress Government took up this with a tripartite
meeting for updating of the NRC. Sir, the Supreme Court order is subsequent, and before
that, the work was started. And, with the order of the Supreme Court, the updating has

been completed now. I compliment them for it.
MR. CHAIRMAN: What is your suggestion or question now?

SHRI BHUBANESWAR KALITA: Yes, I am coming to the question now. Sir, my
first question is or the first clarification that I want to ask is that most of the people, those
whose names do not appear in the NRC belong to the poorer sections of the society. Those
who are rich; those who are literate, they will find their way to get into the NRC but what
about the poorer sections who could not even come to register their names in the NRC?
I would like to know whether the Government will provide legal aid to those poorer

sections of people so that they get justice.
MR. CHAIRMAN: Right, thank you.

SHRI BHUBANESWAR KALITA: My second question is, Sir, hon. Home Minister
had bilateral meeting with his Bangladesh counterpart.

MR. CHAIRMAN: You had three minutes. ...(Interruptions)... You had three

minutes, please. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: And, the Bangladesh and the Indian Home
Minister have signed a joint communique and in that it has been mentioned that the Indo-
Bangladesh border is safe and secure. The other day, in reply to a question, the Minister
of State in the Ministry of Home Affairs has also said that. Sir, my question is or my

clarification is, whether this issue was discussed with the Bangladesh Government.
MR. CHAIRMAN: Right.

SHRI BHUBANESWAR KALITA: Because with such number of people who are
out of NRC and doubted they are Bangladeshi, I would like to know whether the Home

Minister has taken up this matter with his Bangladesh counterpart...
MR. CHAIRMAN: Thank you, Kalitaji. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: And, whether some bilateral discussion will be

done by the Home Minister. Thank you very much, Mr. Chairman, Sir.
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MR. CHAIRMAN: Thank you. Now, Prof. Manoj Kumar Jha. It will be odd for me
to advise the senior Members. They should restraint themselves and take the example of

LoP who always confines to time.
PROF. MANOJ KUMAR JHA (Bihar): Sir, I will follow.
MR. CHAIRMAN: Very good. Please.

1. TS AR S1: U ABled, § 39 q1eq9 A A1 8 H3A1 Sff 1 ggarg
BRAT 18T § b 39 R Al WR S8R B qHIar &1 ooxd ol 7 fb g il
EfCHIU BT AR YA SH FHIT BT IR=Y G271 b AR N A1ed 8, I qa- b q1egq 4
AT & d1F SITG WY, 3R 40 ARI Ffadl H§ ¥ 10 AT W document & 91 HaT UTg
Mg, A1 § I8 Hel dredl § b 9 10-12 A1 ¥ 3 gaufey & erged ¥ Sl W8 g
AT uel oR 99 I 38 guEufou g ¥ &1 wHeiar § 6 s SR NRC
Co-rdinatorﬂﬁ@’el'ﬁﬁ@_\%ﬁhealing ﬁ%lﬁwgﬁ?ﬁhealing touch ﬁaﬁ'\fm
B

MR. CHAIRMAN: Right.

1. TS PR 312 TR, H U Ra) fewqof) s

MR. CHAIRMAN: He has to respond before 12'o clock.
1. TS PR 3A1: 6R, H 30 Ybs A U1 1 WH Hadl|
MR. CHAIRMAN: You are capable. Please finish it.

. FIoT PHR &T: TN possible g, CRIn T forg Qﬁ?ﬁ legal aid, hand-
holding BIFY A1fRT, 9% IRaR & (9 T AMRS €, Afh &1 e TR 78! 8l
ARIRGAT & HUR {7 I a7 1 a1 o7 {6 3R 89 39D! T 3R IRAR &b efeeahio
{ TET <, A I8 YRT BT YRT HAHA HAGTEN |

MR. CHAIRMAN: Thank you. Manojji. These all are asking clarifications only.
Now, Shri Majeed Memon.

sft ATofie A9F (FERTS): AU A2y, & 31MExY T8 HA1 Sif & TWIHRl &7
T B &1 SISl 91d Hel, I QI §¢ § qarel Yo aredl g 319 Hal fd
IE final eI T, B AfAT DI IEART AT fGIT S AR 3R IqH I ARHR @, Al
IS AT BIg AT el 8RNI §H DI ol F WHG B &) Helad, TeQel df
TREBR Bl AW I I8 STATq 31 GabT & b 84 5 AN Bl accept &l BYIT| GIERT scrutiny
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B P 918 81 FhdT & T 40 TG BT IJg FHR T B 30 ARG TR Bh ST AT 25 ARG TR
Bh WY1 P IR H YR IRGR BT R TR 8, T I 8 AR SHT T fhar e,
AT PHUAT SHH IR H WL IHI 5|

MR. CHAIRMAN: Thank you, Memonji. Now, Shri Javed Ali Khan. Please give

suggestion or ask question.

SHRI JAVED ALI KHAN (Uttar Pradesh): I will ask one clarification and not
give any suggestion. HIF=I1I FHIRT Sil, NRC A TART DI foRIg 7181 &, Fifd 98 T
FHEH & T&d 91 & 3R G BIc B TR 4, 39F (el & T8d &) 391 $19 81
&1 81 519 I 40 AR AN &6 NRC # ST 7 UM BT AT ATHT 1 8, 79 4 B T4
forery = +ff | 3 €, R W 99 fore & oiex &1 E1 3 & <1 faemgst & 9m
IP e M 8] 8, T&T BT Assembly & U ex-Deputy Speaker X2 &, [T M9
IP 3ER el ol TAN 9 P Sl Yd IMFURT 32 &, 571 BRIOe el feHe A, Id
RER & AT & 74 IGH ge TV &l

HEIGY, S A1 I W 81 81 & b &A1 I 09 40 G ANl bl "gAUSY &1 Hell
T PE IR QA1 B AR T 9 AR W) 989 Td @ 7, O S96 fay amarR
1 T2 31T B U I<1 UIST & a1 7 U B3 d Bb ... (FIIM)....

@35S 1ila e o SOt o Lot =i (ofiny 1) SIS e agle oiial
S CisS aagme gyl o Uy Caad 8 Sggmen Sl ey S S o ~A3
S e i s (S S G e S G S G e S
et 2 e B o U e L 1S g 5 S e bl € S
L IR [ TP B L Qe LIV, W RN L . R TR | N % IR L R I
A e S S e WS Gl fm o Dol Ll S Gl Gl S o sSang
Biles s oS R o e o oomd 03 S oWl BB S O som s Sl
Al S B S Jlm S o) eoalia deal Lo puall A8 (5 0k com ) R A3
i 8 Sigg e pel o2

S uB S Gulls cu gl e Sl st Tl S el o g
o e Siag s e 00l o L S gl Lo W8 S gt
Lt ! gt ee® ¢ i e et pee SR S o e g o
B T T PR I PRV P ) L E U P [P NS Y PR BN Py PRL
—(alahas) S S GaS ey 3 S

fTransliteration in Urdu script.
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MR. CHAIRMAN: I agree with you, but the point is, the media should be careful.
That is all. ...(Interruptions)... Next is Shrimati Vijila Sathyananth. ...(Interruptions)...

3} ST 31clt @M: U IS IIST b AT 7 U9 Bithd Hb I 40 I o1 b IR |
I8 FEl {6 d gaufey 21 ... (aum)...

Oulla O S8 S G 5 B S A 63 S 1 O Ll st ol
(N EUTY NPT TRV (PP UL A K UG VI SRF. 1\ PLy
MR. CHAIRMAN: Javed Aliji, please. I understand. ...(Interruptions)...

2} ST 3relt W H AR G Sl 9 g8 S T g 6 9 59 ¥ 4§54
40 <TG AT 1, R 719 fahet +ff 9518 | NRC H 3T | g TV © ....(Tae). ..

ik el LS S s e Ll e o e e s 1 OB le ke i T
e e i S e g b S U S O S S e SY alln )
...{nLL'..'I.m}.-- L :\g Cl_n;_‘.

it wwmafer: | st T gl Please don't repeat. Otherwise, you will not get the

reply then.
7 SITaE 3relt @M 1 3T S8 GRUISY' BT W ST ST 3 b2
DS e e s LB S gt e Gl LS T A e als Gy
- fa_j

MR. CHAIRMAN: You have made a very good point. But you could have confined
to that.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I again want to reiterate
that from different parts of our nation, people have gone and settled in Assam. They are
possessing Aadhaar cards, ration cards, school certificates. They are also possessing the
marriage certificates. There are people from South who are married to Assamese people.

They possess all that but their name is not in the NRC.
MR. CHAIRMAN: So what is your suggestion?

SHRIMATI VIJILA SATHYANANTH: I want to know whether the modalities will
be changed or revised so that these people, who have migrated from different parts of the
country, especially, from the South, can be proved that they are Indians, that they are the

citizens of this country.

FTransliteration in Urdu script.
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MR. CHAIRMAN: Now, Shri D. Raja.

SHRI D. RAJA (Tamil Nadu): Sir, I have only two questions. Number one is, will
the time-limit be extended? The Government will have to clarify that. Number two, the
Government will not allow any action. I think no action should be taken against those
who do not find place in the draft NRC.

MR. CHAIRMAN: Right. These are very basic points, which you raised that day

also.

SHRI D. RAJA: Yes, Sir. These are my two questions and the Minister should
clarify.

MR. CHAIRMAN: Shri T.K. Rangarajan.

SHRI T.K. RANGARAIJAN (Tamil Nadu): Sir, first, I thank the Home Minister for
his reply. My point is, when you enumerate that no caste or no religion should be taken
into account, nobody should be punished, I request the Home Minister that in the all-party
meeting in the State and at all India level also, before you conclude this, give them more

opportunity and extend the time.
MR. CHAIRMAN: Now, Shri Derek O'Brien.

SHRI DEREK O'BRIEN: Sir, I have two suggestions and two questions. Sir, my
first suggestion is this. We have been going on with this for 47 minutes now. We have
heard the name of only one State, Assam. This is not just an Assam issue. This is an issue
for Rajasthan. This is an issue for Punjab. This is an issue for UP. This is an issue for

Bengal. This is a national issue, a human rights issue, a humanitarian issue.
MR. CHAIRMAN: Right.
SHRI DEREK O'BRIEN: So, let us not get stuck in with Assam.
MR. CHAIRMAN: Please don't go into the explanation. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, my second point is, this is classical double-speak.
What is the real voice of this Government? Is the real voice of this Government what the
Home Minister says here or what the BJP Party President says outside? ...(Interruptions)...

We need to know. ...(Interruptions)...

MR. CHAIRMAN: No, no. Please don't get into politics. ...(Interruptions)... Don't

get into politics at all. ...(Interruptions)...
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SHRI DEREK O'BRIEN: We need to know this. ...(Interruptions)...
MR. CHAIRMAN: You ask the clarifications, please. ...(Interruptions)...

SHRI DEREK O'BRIEN: My clarification is...(Interruptions)... Why?
...(Interruptions)... When I say, 'BJP Party President'...(Interruptions)...

MR. CHAIRMAN: This is not about a party. Here, we are not discussing about

parties. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we are hearing two voices. ...(Interruptions)... Let the

Home Minister...(Interruptions)...

MR. CHAIRMAN: No, no. Please. ...(Interruptions)... Mr. Derek, do you want to
ask the supplementary? ...(Interruptions)...

SHRI DEREK O'BRIEN: Yes, Sir. I have not asked the question.

...(Interruptions)...

MR. CHAIRMAN: Then, please do. ...(Interruptions)... Please sit down.
...(Interruptions)... No mention of any parties, please. ...(Interruptions)... Il Io-93
A 9IfeTC| Please. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, when the Home Minister spoke for 20 minutes, we
listened to him. Get them seated first, Sir...(Interruptions)... Sir, the Home Minister spoke

for 20 minutes. ...(Interruptions)...

MR. CHAIRMAN: For this much you are getting this impatient! I have been patient

for how many days! ...(Interruptions)...
SHRI DEREK O'BRIEN: No, no, Sir. ...(Interruptions)...

MR. CHAIRMAN: Nobody should speak. ...(Interruptions)... Bhupenderji, sit
down. ...(Interruptions)... Without the Chairman's permission, nobody should speak or
even make comments. Nothing will go on record. Don't test my vocal cords. Please.

...(Interruptions)...

SHRI DEREK O'BRIEN: I am quoting the Home Minister, what he just said in the

House.
MR. CHAIRMAN: Right.

SHRI DEREK O'BRIEN: "Communal disharmony is being spread." Yes, Sir. It is

being spread. But, who is spreading it? ...(Interruptions)...
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MR. CHAIRMAN: No, no. ...(Interruptions)... This is all political ...(Interruptions)...
This is a political allegation. ...(Interruptions)... 1 will have to go to the next name.

...(Interruptions)...
SHRI DEREK O'BRIEN: I am quoting it. ...(Interruptions)...
MR. CHAIRMAN: What is the clarification? ...(Interruptions)...
SHRI DEREK O'BRIEN: No, Sir. You have to protect me... (Interruptions)...

MR. CHAIRMAN: If you are making allegations, how can I protect you? If you
confine yourself to the subject, I can protect you. I can go out of the way also to protect

you.

SHRI DEREK O'BRIEN: Everything is peaceful, two of my colleagues from Rajya
Sabha, phoned up my colleague MPs. They went yesterday, and they said, " Section 144
was on." They said, " They don't want to meet big groups. They will go in groups of two,

Sir." ...(Interruptions)...

MR. CHAIRMAN: Mr. Derek, please. What is your point? You are making

comments, and then, counter comments. Ask clarification. What is your clarification?

SHRI DEREK O'BRIEN: I have asked two clarifications. Let me ask my

clarification.

MR. CHAIRMAN: You can't take the time and deprive opportunity to others. At

twelve o' clock, he has to reply. If you don't want reply, then, ...(Interruptions)...
SHRI DEREK O'BRIEN: No, Sir. ...(Interruptions)...

MR. CHAIRMAN: You have been a Quiz Master. You know how to calculate the

time also ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, let me clarify. I am no Quiz Master. I am the
Parliamentary Party Leader in Rajya Sabha from the TMC. Please correct this, Sir. I am

no Quiz Master.
MR. CHAIRMAN: Okay; you don't know quiz. I leave it. Okay.
SHRI DEREK O'BRIEN: Thank you, Sir.

MR. CHAIRMAN: What is your clarification?
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SHRI DEREK O'BRIEN: The Home Minister must clarify whether he approves of
all those statements coming out, including, of shooting people, etc. We must not double-

speak.
MR. CHAIRMAN: Okay.

SHRI DEREK O'BRIEN: Sir, my last question is, as I said, we cannot allow refugees
in our own country. We have to accept this.

MR. CHAIRMAN: All right.

SHRIDEREK O'BRIEN: Sir, if everything is so calm, then, what happened yesterday
to my colleagues? We have raised the privilege question. ...(Interruptions)... Sir, let me
ask my last question. If there are sixteen documents needed to prove the citizenship or
not the citizenship, then how, the higher Constitutional authorities, could not produce one

document for their graduation certificate?

MR. CHAIRMAN: See, on such an issue, larger issue, concerning the nation's

security and sovereignty, one has to be very serious.

SHRI SWAPAN DASGUPTA (Nominated): I just want two clarifications. The
first one is, among the people, who are excluded from the NRC, are undoubtedly, large
numbers of people who are not citizens of India. We don't know the numbers. So, they
can be classified into two categories. Some of them are, what might be called economic
migrants. But, there are people who are refugees, who have fled from persecution in
neighbouring countries. What is the attitude of the Government of India towards people
who are refugees? That is number one. Number two, can we ask the Home Minister for
some assurance that no person, who is not a citizen of India, should be included in one of
the most democratic functions, which is the voting right because just as Indians cannot be

excluded from voting, we cannot have people, who are not citizens of India, voting?
MR. CHAIRMAN: Right. Thank you. Now, Shri Anand Sharma.
SHRI ANAND SHARMA (Himachal Pradesh): Sir, I thank the Home Minister.

I Mg fohaT & foh ) & Raee #is WY dRarg 981 81N, 519 I 8 9=
FIH TS 7 B 3R final list 7 STRT 81 STV

AR, eI 37U AT | g H3i1 Sff I U a1l Yol & b G| HIc 7 $9 NRC Bl
draft list 3T & 91§ TRBHR Bl 1R T BT U I1d Hel & fb 39 TW S modalities &, ST
standard operating procedure %‘i, IPT streamline fhaT NN AR notify fopar NINEEKE]
T BT, TE I HAT il ITYAR B | A1 &, Tgel Hl 1 AT Bl §Aah! SRR 81 o,
HHH TG ? T U9 & o SeT HleT 947a 310 13| UR &1 8] gl 7, IR+ AR
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P TSRl S B A1 — 3 U AT o7 fF Y EAR USRI A <91 & 9N T, a8t
AU T B, STATSY P A1 | $H ARBR ..

MR. CHAIRMAN: Please.
sft 3g ¥ W%, U e | 98 IR 914 B
sft syHTafer: €19 712 €112 991 d1el €11 have to go to Question Hour.

i} TS ¥t W), H aTd A1 Y9 2 ... (AUM)... § Udhed A &1 HaTel I ofdl
gl ...(gadH). ..

MR. CHAIRMAN: Please, please.

it 31V Tl ART U= UeH B {6 AR 7 YR &) G B 9711 & fh hae 2.4
TG AT 39 & doubtful voters &, AX®IR & & T8 F41, &1 fx RIS =1 a8 |9e7
D1 AT 81 H ST =Te g [ or g8 e Rl 2, aifes VRl JATRiehTd STeiTs off R8T &
o Igd SIT_T AT ... (FAY).... $79 918X & Bl

T a1, | sl sRery 3§ T8 A1, NRC 1951 9 3fR 1985 & Accord ¥ 371994 -

specific B Sir, this is important. NRC updating is Assam-specific. The Home Minister

must clarify what is the position because, today, when there is a talk that NRC exercise
will be extended to other States, it has created huge panic and fear in the country. That
should be clarified.

MR. CHAIRMAN: Now, the Leader of the Opposition.
SHRI P. BHATTACHARYA (West Bengal): Sir, I have a question.

MR. CHAIRMAN: No, I can't allow. The Leader of the Opposition is the last one
and then we will go to Question Hour.

SHRI P. BHATTACHARYA: Sir, ...(Interruptions)...

MR. CHAIRMAN: Mr. Bhattacharya, please sit down. ...(Interruptions)... 1 can't
because it can't be an extension of the discussion. The Leader of the Opposition is on his
legs, please sit down. ...(Interruptions)... That means, you are not interested in hearing
replies! What can I do?

faer & e (37 T T o7TSTe): HEIS Y, H SATST 9HY el I 3R ¥ AT
association THET 41 T9T A ¥, ST § Youth Congress ¥ T| 31TST 3 31 AT 32 ATt Y&,
9 H 1986 H, Accord & i dT&, Minister of State for Home Affairs T, S HI &l
Minister of State for Home Affairs &1 3R T allocation H #X 9T Mizoram Accord, Assam
Accord and Punjab Accord 27| 39 H&¢f H I faoelt § 99 gofA1 meetings 3 AHI Eg
H31, &7 Upodt ISl 3R GO HA, &1 T &b A1 g &f| 79 A oAb, 1986 A ABR TS
TH 38 I H 519 BT 9 ==l Bl B A1 § §9P A1 associated & g
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gl J1-A Aot AR 78 531 Sf 7 918 | | /1 T8 A3l Si 1 W@HId HRa gl
gIY Ul § W BT AR B WRA B GRaA, WA AR territorial integrity Igd
Sﬁﬂﬁ%lsﬂﬁaﬁgcompromiseﬁﬁm-Wm&ﬁmwﬁﬁﬁl?ﬁﬂﬁ
Ffard g o <1 & urey QT 1 8N AR {6 S citizens B &1 gaT faRmed <27 2
PHIHR H AIB North-East 3R S0 T IRI d¥% AR borders & 3R 8H 3194 borders
SR & Y gl 1 Bl Al | IBT GRE BT HeT 41 & 3R AT BT He&T W1 & oAl
TP A1A-A1YT H, Bel television <@ 7T T, RrAH faaman mar {5 v smast it ot &
30 AT service TR & a8 RERIR FaTT 3R TART Air Force I 30 ATl &1 service I &
g8 RERR BT &, I SF1 & 4 folRe H &1 &1 IT4 | b -1 Pal fob H 379 919 1
1951 AT certificate AT iR TAR 7 1947 AT 37T AT BT certificate AT 31T $7 Army
and Air Force & &I @Rl ﬁ, Tdh = 1947 dTeTT 319 Hi BT certificate AT 3R E{\':I'? T 1951
ITET ITU IT9 BT certificate T BT ... (@em). ..

ol B0 s iy ) e e agpe 1(001 i NS i) N e BT
o ) S o o SIS g e i oo e e A1 T B g e
Minister of State «x 135 S Accord sus 1986 s o o Lo Jla 32 L 31
23l =4 Minister of State for Home Affairs s <85 usl sled for Home Affairs
Mizoram Accord, Assam Accord and Punjab (e o~ se (e Sl oS
s e S iy el 8Eha i 3 5w 0ae 0 o e du G A3 Accord
Sl e g o Ot 4Tl S (RS 500 ce e o gy gl Bhge Ji g st
St e 5 G e S e o e ol SSel S 1986
w0t ) S (an ) e
e sta 0 € ile e il o st a8 il e 0 50 Gl
(LIS 5 (S Sl oS g e US il (e g  l 0 U8 Bl 1S

25" LS pterritorial integrity L Juiles ieS (A58 G ol - 3 s e S

Ot S U RS G e e SOk M e g Sy s Sy
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waie S sl o oioil 2 e Gk g ls S5 880 ) Gual 55 S

fTransliteration in Urdu script.
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JUSEVRL [ KV AP R e L L P PTG P R . WP PV EP oA [ PL | I 4 Wi L
88 UgSa e pen ld Ly 500 O LT S (e sl gie S Gl 5o
g e 33 b g il ey S 08 e e b i e e ) 5o el S
U e e Al S e b e T A e S 08 ey e S Jle el e
€y il e S LS Sl e o) 01951 b by Sy Y1

ey sd19AT 33 S e il Byl el G e eSSl e 1S Gla 3 Y1

Syl s S usSN9A7 e st sl L SR e S e 1YY 1951
S CAEUNVY WRRPYRTURLY. S T PR LSRR T b L

sft wuTafer: Uob 21 e 91, @iSl ... (@agT).... You have to be brief, please.

7} T[T el JATSATE: TE television TR discussion Tel & ATl $ TRE I A T8
H31 STt &1 F&T BT 991 dichotomy B, TTH § TSI ARaIS &l MU HEl & [Segd fair
and objective process el X8I g1 3R IE fair and objective process g ary g JMeHY,
Tep AT 3 30 WTeT 3R GART Air Force H 30 91T service B & dTa 41 fole A a8y
%?ﬁwﬁmﬁﬂgﬁﬁﬁmmﬁﬁ?prooessﬁmgﬁﬂ?ﬁﬂ%,m
3119 gl &1 Pedl fb process SId & Al bR STU ST &IT HAT 872 ..(g9YT1)... Ig
T 3T AR F9 ¥ HEAT 51 ... (EH). ..

£ e o ok ol L) s OIS 0 Gl w0 8 e i
S8 S g e g odl oo dichotomy i B Ul 1 s 5 ke
fair and objective process ~ _;; -~ by Ja fair and objective process Jhk
Juas el g o) ) gl o o e o) S e Ui w0 B
o 8 ile e s o g Ty € Sl w dud g S S8 IV
o0 o e e B 5058 e g S s US S a6 il
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12.00 NoonN
MR. CHAIRMAN: Thank you.
37 T[T A IS : T question S8 1+ J8T IST| ...(GHT).... ARPR AR T

DI Qb AT H ST AT - BIs Hedl § (b &A1 (BT, DI Hadl § b U BIC 7
foa ...(caam). ..

b ) S e (i ae)o L3 Gl ) O S Sl 20151 ol a0 il
S e oS o S 08 S 5 oS o S S - ke Uiy Ll Sl S
ECER ECE IR S

MR. CHAIRMAN: Mr. Minister, as there is no time,

MY ™ Tic BRb I AT Il I foRad w9 ¥ SR A9 Sl
...(EHTT). .. TS|

=t 1o g g=aare

MR. CHAIRMAN: Please. ...(Interruptions)... The Home Minister has taken note
of all the suggestions and also the clarifications. Please go through it. I really feel sorry
that I could not allow the Home Minister earlier. Normally it does not happen, but
today, at least, we had an opportunity to hear the Home Minister. Many doubts have
been clarified but still there are some doubts in the minds of the hon. Members. So,
please take care of them and then send them answer. Question Hour. ...(Interruptions)...
Question No.181. Mr. Minister. ...(Interruptions)... oIl 319 938 gy

SHRI ANAND SHARMA: Sir, at 1 o'clock. ...(Interruptions)...

MR. CHAIRMAN: Today is Friday. ...(Interruptions)... Please. What can I do?
...(Interruptions)... I have been cautioning the hon. Members. ...(Interruptions)... All the
hon. Members, who want to go, please go quietly. ...(Interruptions)... If you want to

remain, please remain quietly. ...(Interruptions).. Please.

ORAL ANSWERS TO QUESTIONS
Subsidy for sugar sector

*181.SHRIT. RATHINAVEL: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has approved a subsidy of I5.5 per quintal of sugarcane

crushed during the 2017-18 season to help sugar mills clear more than ¥ 19,000 crore

dues to cane growing farmers;

FTransliteration in Urdu script.
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(b) if so, the details thereof;

(c) whether the assistance would be paid directly to farmers on behalf of mills;

and

(d) whether the subsidy would be adjusted against the Fair and Remunerative
Price of 255 per quintal fixed by Government as the rate that mills must pay to cane

growing farmers as well as the arrears of payments pending from various years?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): (a) to (d) A Statement is laid on the
table of the House.

Statement

(a) and (b) With a view to improve the liquidity position of the sugar mills to enable
them to clear cane dues of farmers and to offset the cost of cane, the Central Government
has extended assistance @ ¥ 5.50/quintal of cane crushed amounting to about ¥ 1540

crore.

(c) and (d) The assistance shall be paid directly to the farmers on behalf of the mills
and be adjusted against the cane price dues payable to the farmers including arrears of

previous s€asons.

SHRI T. RATHINAVEL: Respected Chairman, Sir, the Indian sugar industry is
already facing problems to clear arrears of cane growers and the sugar industry is also
facing difficulties to realise the cost of their production. It is estimated that India's sugar
production this year will touch 360 lakh metric tonnes and liquidating this will be a

daunting task for them. In the meanwhile..

MR. CHAIRMAN: What is your supplementary, Rathinavelji? ...(Interruptions)...

Please.

SHRI. T. RAHINAVEL: In the meanwhile, India has imported about 30,000
quintals of sugar from Pakistan which is quite cheaper than the Indian sugar. This import,
if continued, will have a serious repercussion on the Indian sugar industry which provides
lakhs of people employment and helping sugarcane growers. Therefore, I would like to
know from the hon. Minister the steps by the Government to protect the domestic sugar

from cheap import of sugar from the neighbouring countries, including Pakistan.
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YN AT, WreT 3R Ardeif~e faavor =mera 3 o w534 (3h .. atesh):
IR TR OR, AT T MY A1y | I8 a1 orars & {6 ard § -1 &1
ITE SATET 1 VT 8 3iR U8 91 Wal ¥ fb 2017-18 § §9R S H 316 G < 718} dfewdh
STHIT 322 ARG T T BT ST g3l 21 I8 I el & b Sfg Scure 4 eI 2, a9 A1
I+ BT AT BT B, Frata Wt a7 ¥1 S0 TR | uifhRed T A1 o <9 | 9 &6 ofeR
S A 37 &Y 8, 98 B8R el 20 IRG T b AU AT Bleh) & 3R 89 25 I 26 g
A A &1 ot Y B B 918t 9% g8 Hard § 6 g9 A9 67 919 SareT B 7 8
S, A G+ &1 Ue goT o fb $1eaeri ®f 441 e Sy, s R 4 a8
TS U By Ui fiaee & fard | B & UHe o & fore fear man gl

MR. CHAIRMAN: Right. Second supplementary.

SHRI T. RATHINAVEL: Respected Chairman, Sir, Tamil Nadu sugar industry
has been passing through a difficult period as it has been hit by record low production
following the failure of monsoon. The capacity utilisation for sugar mills in Tamil Nadu
slumped to 25 per cent during the current season and that the cost of production has also
gone up heavily. With low sugar prices, sugar mills in Tamil Nadu could neither pay the
fair and remunerative price on time nor service nor repay the loans. So, it has been demand

of sugar mills in Tamil Nadu that they should be exempted from export obligations.

MR. CHAIRMAN: Right. Are you exempting them from export obligations?
...(Interruptions)... This is not the system; you have to come to the operative part every

time. In the beginning, it is okay.

ot R, @Rl A IR R, 5EA 99w | o K oars g 6
because of failure of the monsoon FI'&I?FI'I_g’ T T BT KT e 8T z|T[%'§’, SEEI
TE1 gl B AT # freel S1-<9 A1el § AR failure % HRUT HTSR W $H 81 38T §
IR 3 1Y B 1Y SHBT sowing area H1 B4 81 8T 8, I8 1 el &1 I8f R 36 el €,
STH ¥ 26 el B o T E, AP Wﬁ they are not getting the raw material, they
are not getting the sugarcane. 37d Sg[ d AT A< BT I8 A1 %, | would say that
S ey H IR <% B g1 RART 2, $Aloy Q¥ <91 # sugar producing FTaiT WY &¢¢9 €,
I A9P! BH ATS Ui o0 A fFacd &1 wrieT fur 21 haes) e ik S s 29
BUY G fHeTIT &1 e 8, A1 Fem /3l Sfl & <igcad 9 Ugell aR I8 e ey fhan
RIKd) %, 3@ not below ¥ 29 faraT T B s?ﬂ YR A subvention of interest g sﬂﬁ ?g‘.‘eﬁ.fﬁ.
DI VT g1 & [T BIHT e <1 TS 81 H He1 aTedl § (P b THR A relaxations
fag g &, aifer e areti @...

it uTafar: ST |are ® b are you going to give them exemption from export

obligation?
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SHRI C.R. CHAUDHARY: It is not possible.

it foor urat fig dFR: A 99 ARiey, S {6 A w2 S A 9,
SB I QAT g9 &l WY I1d Y| H P11 =A1ed g (6 [hami &1 T & 9hR B I8! 4R
TR 2| § IRPR Bl g9d18 o1 § P S8 el B d1¢ 9i 3V incentive f&am 21 #
X el & Y incentive HEM, Rifh I8 fBAT BT €1 B, fHAMIl Bl Il QT ST 81
e 21

it |FUTafr: 39 37T HaTe Yy

it oo 91a Rie 99R: R, IRBR BT 1,540 FHRIS BUT WY 8l IET 7, WRBR 30
g Wfed T & foIT bufferstock W G991 T8 81 TRGR 7 T & I I g9 Tl YIS &
forg AT¢ IR F9IR @_re Uy Ay &1 F S arear g % S vdHtd 19 & 39 | 99,
IV < Uferd 9@ Ugiel H e @t dis Ao 82

2} AR, =et: Ty qeley, § TS A AT Ha Bl G ATe
ST UHTSl 99711 ST R8T ®, 98 IR A Uil § e dx &b forg &) 99 o =T B
TART §4 10 URTRId T% HR1 &1 QT 7, Sd(d 34 IR Jied 9 9g9 191 7, $9
HRY] Tl g1 DI TR <1 75 8l U8l ethanol molasses 6 BIRIST &I T, S

CIERRACIRC ICACT category%molassesﬁwﬁﬁﬁ%@"\’mﬂméﬁﬁﬁl

PRI SISt GUTART JRIG, H 31U H1eq™ A A1 631 ST § e ared g 3
gRITON & BRI fFal BT IR-9IR 9R= TR 871 Usdl 8, Rifh I I7é dues FHI T
&I frert 3R 3 dues 81 S & o 72 IR-IR &R UR 31 gl g1 FAT Sil, 91 I8
W%Wﬁ%ﬁﬂﬁfarmers%du% Y IHIT 272 1Y fhATT BT fhed=T amount
IHTIT B, FBa farmers & IHIAT 82 WIS JAT TR 3R a1 &5 # fova feami &
BT &7 $9 AT H BT 17 § b 19,000 BRIS due & AR ATIT HeT {6 59 99 3719
b 1540 PRI $UY <1, 1 H HEA1 918 § P I8 A ST b G | SIRT B AF-
H3T ST, WIS BRATON F R H 14|

ot FUTIfY: F301 SN, SR SMYP U SIHGRY a1 &, a1 31T AIe $BRdb 918 § g1 2|
3R 3t 9T bl &, 1 I13UI

o YW UEE: 9), § Sudl g aedr g f6 91 e g O, e
TR, BIAT & 3R GaRT UG UL, I 81 581 I ERATON & ay 2017-18 & IH1 BT
HATd 2, SHP R H § I 181 § b ARBR 7 Sl Uh.37R UL Ve e fhar &, S0h
qaiid® fHaml & 961 SIRT 81 W09, RTe! 50 IWRBR T AT 8, D
HqATae fHATT BT THTIT 693 BRIS 1 5 TBR, I 2016-17 H S IHTIT AT, T8 ART BT

HRT YA 81 g1 Bl




48 Oral Answers [RAJYA SABHA] to Questions

1. M MU A1eq: FHIT 78IS, o $© 9ul H <21 9 =] $1 ST Icdra gail
T, 98 @I ¥ TS g7 B S d1as[g, TaHe = A o grare far 21 it amor <=
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YA ¥, Al T8 import T HRTS ST 8 3R B import HRAT BT Io18 A fhar &l i
U TET et 1 e 7, el @l BT WRIE BT TS 2, I9P] R B (7Y 31T R B
BHXI? FIT AY A1 BT TFAUIS B Bl DIy AR B2 H ATIH] I 18 § b
SHIIE TR 9¢ V8T & 3R TaIUIc ©e J8T &l U1 811 & Sl 41 HROT 8, I74 gRac
BHRAT TS

it 3. Aerdt: AT RRAT 7EIGY, W Ud "IGd AT A4S B I
AT FTET § b a¥ 2016-17 & fIY SHRT HISaRM HIB! HH ATl I8 202 od €7 ddb
oI, STafdh SN Ugel I8 B9 GI-TT8 oRd T AT 3R I U8l 98 285 ARG T 4l o1,
S 3l IgdR 322 ARG T Bl I, A1 IT variation WISEIT & 3fSR 1T 8T 8| 99
AR &F BIdT &, A (MTad w9 ¥ Ta-He 39 91d &I w1 Sl g1 519 D1 &7 91
40 Wﬁo_c'ﬁ ﬁ B Elﬂef IKRESIGH %\f, then we have to import sugar from other countries,
q1fes A0 7 W9 RR 321 AfS 89 SHIE 781 A IR A 50 BT fhall &1, then what wil
happen to consumers? I8 ft <= q@_ﬂﬂl

it IFFIAT g aE: FHaRT ST, A M T ST A S 9 Yol 7, S9e
9 W 381 UBdl B g <1 8 T 322 g € 9RT USTaR 8% 8, 40 &I T carry
forward &, S99 9 30 ARG T &9 %R ¥C[d & [V I T & 3R 7 el & b 20 o
ST BT YFqUIC hT S| ISP q9[E, BH TaHR A IR &l HEIH & oIy 20 91G 1 &
feaTd | 3G USdT 2 3R 6P 918 Wl Fel Rl 12 ARG T 99T 81 319 Sil el 2,
IS HL H H g1 TS g fb 89 AN & UK Uab &1 BIOR 8 b 89 ST Sl Bl
HIRTT B Fhd &1 U8 RIS SIYCT 50 TRYCT T, I relaxation ThR FHT SR IRAS
PR 3T 51 IUB IA9[E, I ST JAALIS © b 8H dol-argsl el dold o o T
BT {5 U dgl & foIy §1Y iR iR & oy GEART a1 9 ST relaxation
& 2, 9% 100 IR¥T 3T B SRR HIC 81 R T8l 8, I8 AT Ardbe H fha- a1
Relts &1, 9B WIdh g9 & B 81, st feam o 31 fel feami & far g
forerar g, S19 fyd-wrferss a1 3 721 Fofdr 21 s9fery &9 fa-Aifors &1 |1e § 781 387
ST A1Ed & 3R fHam &1 UHe SRaT aed €, offhd S9d 918 W R fia-ifers
Y 81 BT &, O U8 Y WRHR Bl Sgracel gidl € fb a8 Sdd Raois bl
BRATS PRI
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Handling of Aadhaar database by public and private agencies

*182.SHRI BINOY VISWAM: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware of the fact that Aadhaar database of tens of
thousands of citizens is handled in an irresponsible manner by various public and private

agencies;

(b) whether Government has noticed that news-items are often appearing in media

regarding leakages of Aadhaar data; and

(c) whether Government is aware of the threat posed by mishandling of Aadhaar

database, both to the security of the nation and privacy of the individuals?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) A Statement is laid on the Table of the

House.
Statement

(a) Unique Identification Authority of India (UIDAI) does not share its data
with anyone except as per the provisions of Aadhaar Act, 2016 and Regulations framed

thereunder.

Sharing of information or seeding of Aadhaar information with the authorised

agencies is governed as per the provisions of the Aadhaar Act 2016.

Section 29 (1) of the Aadhaar Act 2016 read together with Regulation 3(1) of the
Aadhaar (Sharing of information) Regulations, 2016 categorically states that no core
biometric information, collected or created under the Aadhaar Act, shall be shared with
anyone for any reason whatsoever; or used for any purpose other than generation of

Aadhaar numbers and authentication under the Act.

Regulation 4(1) of the Aadhaar (Sharing of information) Regulations, 2016
provides that core biometric information collected or captured by a requesting entity from
Aadhaar number holder at the time of authentication shall not be shared for any reason

whatsoever.

Further, Section 30 of the Aadhaar Act, 2016 applies the rigours of the IT Act,
2000 and the rules thereunder whereby Biometric Information is deemed to be Sensitive

Personal Information.
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Additionally, Chapter VII of the Act lays down monetary penalties and imprisonment
for unauthorized sharing of residents' identity information. Any violation to the provisions

of the Aadhaar Act is a criminal offence.

(b) Aadhaar has built digital trust among people at large and some devious

elements are trying to spread misinformation.

Aadhaar is one of the key enablers for the 'Digital India' movement in general and
'Jandhan, Adhaar, Mobile (JAM) Trinity' in particular, when it comes to service delivery
with enhanced efficiency. Aadhaar has also evolved as an instrument for promoting good
governance and enabling the poor to rightfully secure their due benefits by availing Direct
Benefit Transfer (DBT) to their Aadhaar linked bank accounts which number about 95
crore as on 20.07.2018.

Aadhaar has helped in weeding out fake, ghost and duplicate beneficiaries. Benefits/
gains from DBT and such other Governance Reforms are estimated to be I 90,012.71
crore upto March 2018. With Aadhaar, services to beneficiaries have become more
meaningful, transparent and corruption-free through direct deliveries without middlemen.
Hence, Aadhaar inspires more confidence and trust between person to person and person
to system transactions than any other identity document in India. Truly, Aadhaar is a game

changer for the poor.

In respect of so-called data leak reported in certain sections of media, it is to clarify
that there has been no security breach of UIDAI's database or Central Identity Data
Repository (CIDR). The said media news reports are not based on proper comprehension

of the facts.

UIDALI database is encrypted, safe and robustly secure. There has not been a single
case of identity theft leading to any financial loss reported till date.

(¢) There has been no case of mishandling of UIDAI database till date.

Government is fully alive to the need to maintain highest level of data security,
privacy and has deployed the necessary technology and infrastructure to secure
Aadhaar database. The architecture of Aadhaar ecosystem has been designed to ensure
non-duplication, data integrity and other related management aspects of security and

privacy in Aadhaar database.

UIDALI has a well-designed, multi-layered robust security system in place and the

same is being constantly upgraded to maintain the highest level of data security and
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integrity. UIDALI has adequate legal, organizational and technological measures in place
for the security of the data stored with UIDAI. Data Protection measures have also been
mandated for the requesting entities and ecosystem partners to ensure the security of
data. Additionally, various policies and procedures have been defined clearly which are
reviewed and updated periodically, thereby, appropriately controlling and monitoring

security of data.

Strengthening of security of data is an ongoing process and all possible steps are
being taken in this regard. Further, Chapter VI (Protection of Information) of The Aadhaar
(Targeted Delivery of Financial and other Subsidies, Benefits and Services) Act, 2016
("The Aadhaar Act") and the Aadhaar (Data Security) Regulations, 2016 framed there
under have been specifically drafted keeping in account the various security requirements
in respect of data collected by UIDAI. Security Audits are conducted on regular basis
by Standardisation Testing and Quality Certification (STQC) Directorate, which is an
attached office of the Ministry of Electronics and Information Technology, Government
of India. UIDAI has been declared ISO 27001:2013 certified by STQC with respect to
Information Security which has added another layer of information security assurance.
Further in pursuance of sub-section (1) of Section 70 of the IT Act 2000, UIDAI data has
also been declared as Protected System by National Critical Information Infrastructure

Protection Centre.

SHRIBINOY VISWAM: Sir,  had gone through the reply given by the hon. Minister
very carefully and constrained to say that his reply deeply disappointed me. Sir, it is not

about misinformation. It is not about some unruly elements. The truth is...

MR. CHAIRMAN: Please put your supplementary. You cannot make a statement.

This is Question Hour.

SHRI BINOY VISWAM: Sir, people's perception is that Aadhaar has become

niradhaar.

MR. CHAIRMAN: That was my phrase once upon a time. If they become
niradhaar, then they will, ultimately, become janadhaar. 98 ST ATHR SR BRI

SHRI BINOY VISWAM: The task is to give them aadhaar, not to make them

niradhaar. The present Aadhaar regime is making them niradhaar.
MR. CHAIRMAN: Okay. Now, Mr. Minister.

SHRI BINOY VISWAM: Sir,
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MR. CHAIRMAN: Please, I cannot allow speeches to go on record during Question

Hour. I will go to next question.
SHRI BINOY VISWAM: Sir, my question is this.
MR. CHAIRMAN: Why don't you ask your question?
SHRI BINOY VISWAM: It is a serious matter.

MR. CHAIRMAN: See, this is not the way. You are a new Member. I thought
you will understand how questions are asked by looking at others. I will go to the next

supplementary.
SHRI BINOY VISWAM: Sir, my second supplementary is this.

Sir, Srikrishna Committee has talked about 'critical information' and 'non-critical

information.' What is the approach of the Government on this?
MR. CHAIRMAN: See, how simple the question is. This is important.

SHRI RAVI SHANKAR PRASAD: Sir, with great respect, Aadhaar was niradhaar,
because there was no law earlier to back it up. When we came to power, we gave aadhaar
to Aadhaar by an Act of Parliament. Therefore, now, there is a proper Act of Parliament

to back Aadhaar. That is one thing.

The second part is, Srikrishna Report on data privacy and data law is a draft Report.
It is in public domain. Let the Government, stakeholders and other people concerned have
the widest consultation possible. Consultation was done in the past and consultations will
be done again. But, as far as Aadhaar is concerned, the core biometrics is a very much
critical component which is completely safe and secure that even the billionth of the time
you try, you cannot crack it. I can only say one thing. People have got a right to have
information about Aadhaar. But, today, Aadhaar operation has led to empowerment of the

poor people. There has been a saving of ¥ 90,000 crores.

it gRaer: QuTaly wEIey, § e JegH  AEH- H3A S A ST A1ET, 3R
ATl &1 e IGPHR 8, HATHR] AN BT S Gell e et 2T, s ar 4
HRBR &b U] AT & Uep qd afae d dal b 3R I8 131 A A1 3ifSx & e ol
AT <1 SITY 110 99 H g7ab! TRIE! WA &1 ST a9 1985 H e gd Herr Hall « Hel o
100 TRY Ffd € A1 15 U Uged &1 AT 9ATd € b 39 e Bl b H Ugell IR R
HH 3N 2, YT WaR 31T & 3R YR & RIeAT® U B 4 o ... (aETH). ..
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o} AU 3TUHT FaTeT AT B2

sft gR4eT: I7d TReTdh & HH AT Tl 72 §, S a1l 99d §372 $9d IR
H 7Y Sf 9]

st A IiHxY YIS HBISY, TP SRINGS J(-fthe CIHR HRIGH Iodl &, FraH
TNIET & fTT HATITHERT AISTHIG ST U8l 9 3 81 390! Gab] Afeds! &1 a1 @ig
TRIG & & BT | AT Bl S-G9 & 31 BRIS, YR & 121 RIS AR qTah! Adga
BIF | Hde HYd Sl 81 o7 fh {9 39 SR A 9ardn ® {6 90,012.17 SIS $UY
3OY 99 8, o1 fIEifery a1 S aRd 9| I8 A< ©, I8 TP SUAST B, 59 <9 Bl

AfeTsie BT ATy

3t Af<Iga HoR: § w21 Aeley | ST A18d1 § 6 3R H 3d T SR Hle
Y B BT B Y e 5Nl gl H ST ATeT fob 31999 3 MR IR PTS $Y B Bl
BT B9 A Y B AR 3T forg 73l HBIGd - T had ISRAT 8?2

MR. CHAIRMAN: I think, it was stopped in Assam.

St XA FTBR RIS IRTH H MR BT B National population register?WﬂTTﬁ
B, ST U= AT A1 8 H3A1 S A Y9 X8 A1 BIferd1 St ST 81, I8 =l B 4w
o1, Ifh a8l & g 3l 1 379 Afpad s 8, 96@ g © AR 931 ovan & & 54
oo 7 STedl 1 HRATs BIHT ARV

SHRI ANAND SHARMA: Sir, my specific question, since the hon. Minister has
asserted that it is absolutely secure and foolproof, is that day-before-yesterday, the TRAI
Chairman had made public his Aadhaar Card. It was immediately hacked; his bank
accounts were tracked; and, money was deposited in the bank account of TRAI Chairman.
So, please do not assert it. There is a need to make it secure. The Minister must look into

that and explain as to how it happened.

SHRI RAVI SHANKAR PRASAD: Sir, as far as that particular case is concerned,
the UIDALI has given a public statement that the claim was wrong. Also, the UIDAI has

issued a public advisory not to unnecessarily disclose things.
But, Sir, I would like to put a question here. ...(Interruptions)...
MR. CHAIRMAN: You cannot put a question. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I want to put a question in reply. Mr. Anand
Sharma is a distinguished national leader and also the Deputy Leader of his party. His
mobile phone is available on the website of the Rajya Sabha. In this digital world, you

leave footprints while being in public life. But what is important is the 'core biometries'.
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So, this and the iris should never be broken and have never been broken. And, we are

consciously undertaking audit to issue guidelines.

MR. CHAIRMAN: Now, Question No. 183. ...(Interruptions)... There is no need
to stand. ...(Interruptions)... All names are being noted. And, then, as I told you, I would
look into certain things, like, area, party, importance of the question, whether you had
been given opportunity yesterday also, etc., etc. All these things are to be kept in mind. I

have a system also.
Low returns on farm produces

*183. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(a) whether lower returns on farm produces is the main reason behind farmers'

distress;

(b) whether it is a fact that bargaining power of farmers has declined in the past

few years;

(c) whether it is also a fact that real MSPs have been stagnant under the present

Central Government; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to (d) A

Statement is laid on the Table of the House.
Statement

(a) and (b) Farmers' distress is caused by multiple reasons including crop loss inflicted
by natural calamities, infestation by pests and debt (loan) etc. In order to enhance farmers'
return for their farm produce and thereby improve their bargaining power, DAC&FW
has adopted multipronged strategy such as improving the productivity, reducing cost of
production as well as improving production, market structure and efficiency and value
addition. In order to improve the marketing system for farmers to get better remunerative
prices for their produce and for improving their bargaining power, Government has taken

the following steps:

(i) Launched e-National Agriculture Market (e-NAM) and e-trading platform to
facilitate farmers to realise better price through online, transparent competitive

bidding system.
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(ii)) Released model "The State/UT Agricultural Produce and Livestock Marketing
(Promotion and Facilitation) Act, 2017" (APLM Act). Model APLM Act
guides the States to amend their marketing laws to promote a competitive,

efficient markets;

(iii) Released model "Agricultural Produce and Livestock Contract Farming and
Services (Promotion and Facilitation) Act, 2018" for adoption by the States/
UTs. Contract Farming Act on adoption by the States aims at facilitating,
mitigation of price risk and market uncertainties for the contracting sponsors
including farmers.

(iv) Development and up-gradation of rural haats as Gramin Agricultural Markets
(GrAMs). GrAMs would provide better access to market and marketing, while
helping to reduce wastages and marketing costs.

(v) Promoting collectivisation of farmers through formation of FPOs, Cooperatives
etc. to improve their economy of scale and improving collective bargaining

power of farmers.

(¢) and (d) Minimum Support Price (MSP) is notified for both Kharif and Rabi
crops based on the recommendations of the Commission on Agriculture Costs and
Prices (CACP). The Commission collects and analyses data on cost of cultivation and
recommends MSP. The MSP declared during 2012-13 to 2018-19 for various crops is
given in the Annexure (See below). It would be seen that there has been constant increase
in MSP during the period. In the budget for 2018-19 the Government had announced that
MSP for all unannounced Kharif crops will be 1.5 times the cost of production. Giving a
major boost for the farmers income, the Cabinet Committee on Economic Affairs (CCEA)

in its meeting held on 04.07.2018 has approved the increase in the MSPs for all Kharif

crops for 2018-19 season at a level of at least 150 per cent of the cost of production.
Annexure

7 years MSP Statement for various crops

(X per quintal)
Sl.  Commodity Variety 2012- 2013- 2014- 2015- 2016- 2017- 2018-
No. 13 14 15 16 17 18 19
1 2 3 4 5 6 7 8 9 10
Kharif Crops
1. Paddy Common 1250 1310 1360 1410 1470 1550 1750

Grade 'A’ 1280 1345 1400 1450 1510 1590 1770
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1 2 3 4 5 6 7 8 9 10

2. Jowar Hybrid 1500 1500 1530 1570 1625 1700 2430

Maldandi 1520 1520 1550 1590 1650 1725 2450

3. Bajra 1175 1250 1250 1275 1330 1425 1950
4.  Maize 1175 1310 1310 1325 1365 1425 1700
5. Ragi 1500 1500 1550 1650 1725 1900 2897
6.  Arhar(Tur) 3850 4300 4350 4625™ 5050 5450 5675
7.  Moong 4400 4500 4600 4850™ 5225 5575~ 6975
8. Urad 4300 4300 4350 4625~ 5000" 5400~ 5600
9.  Cotton Medium 3600 3700 3750 3800 3860 4020 5150
Staple

Long Staple 3900 4000 4050 4100 4160 4320 5450

10. Groundnut 3700 4000 4000 4030 4220* 4450" 4890
in Shell

11. Sunflower 3700 3700 3750 3800 3950* 4100* 5388
Seed

12. Soyabeen  Black 2200 2500 2500 - - - -

Yellow ## 2240 2560 2560 2600 2775* 3050™ 3399

13.  Sesamum 4200 4500 4600 4700 5000™ 5300* 6249

14. Nigerseed 3500 3500 3600 3650 3825* 4050* 5877
Rabi Crops

15. Wheat 1350 1400 1450 1525 1625 1735

16. Barley 980 1100 1150 1225 1325 1410

17. Gram 3000 3100 3175 3500** 4000" 4400@

18. Masur 2900 2950 3075 3400** 3950@ 4250*
(Lentil)

19. Rapeseed/ 3000 3050 3100 3350 3700* 4000%*

Mustard
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1 2 3 4 5 6 7 8 9 10

20. Safflower 2800 3000 3050 3300 3700* 4100*

21. Toria 2970 3020 3020 3290 3560 3900*
Other Crops

22. Copra Milling 5100 5250 5250 5550 5950 6500 7511
(Calender  Ball 5350 5500 5500 5830 6240 6785 7750
Year)

23. De-Husked 1400 1425 1425 1500 1600 1760 2030
Coconut
(Calender
Year)

24. Jute 2200 2300 2400 2700 3200 3500 3700

25. Sugarcane* 170 210 220 230 230 255 275

# Fair and remunerative price.

## Single MSP of Soyabean (yellow) is recommended by CACP since 2015-16, as black variety of soyabean
is no longercultivated in major producing States. Since 2015-16,MSP of Soyabean yellow is also applicable
to black variety.

* Including Bonus of 100 per quintal.

** Including Bonus of ¥ 75 per quintal.

" Including Bonus of ¥ 200 per quintal.

" Including Bonus of ¥ 425 per quintal.

@ including bonus of T 150 per quintal.

WYeR Y@ g f&ewn: gwmfy 7eiey, R 7T & IR ured 9, S8 &1 & S1d19
ey 21 g2 ufe gaer fog 21§ 9w g oiR 9918 ot <1 ared € f6 g2 35
forg €, 9 arew €, <ifept a1rot 9 fawy gaud) 71 &1 3T+ 431 &1 9% &1 quH < &, U8l
A1 go1 Are T b gaeddt # e i ursd e fh &, I B HTdbe H agd
%A et T2 8, T IADT [SHI HH <3 31R I H¥ fHeim?

it Tors R AEmEa: A GuTaiT FEie, § AR e 61 99aTE Rl
Ired § fob I8l U He@yul fqwe uR oo fdar 21 81l 81 3 <21 &l IR$R - gyl
ge™ &1 UfreTRie o7 foram & 3R 9 91d @I principally @1 W &R & § o fram
I AT BT 50 TR AHSRI Hed et =iyl fear o awer o7 i, 396
o WReR e SuwHHAT 3R AT & ATEIH | WG ST g1 THAIes & ArH |
18 3R F19dl BT WS BT 2 3IR 317 coarse grains- e, [Teg 3R HURT B WG
Price Stabilisation Scheme 3R Price Stabilisation Fund % HIETH ¥ &I STt %, e
T 1 W Hra e b 3R ST Y2eaa fovar St e
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st FUafd: Ahs Teides|

WER JEad fiz feswn: g9R 4oie 3 Aifde d Fawp1 o1 JET 2, Iq@! 98 $H
P Aol BT 81 U8 TRT ISl ATl AT| $ThT ST BeT &, AT &I & b S ORI 2
o, I8 oI B

AT, S gRH UHeEdl Bl ¢ AT fhaT B, I8 984 <8l & ©l § 39d fag
ST 4TS <l g ol S8I7 $B I & (7Y ... (FaHH). ..

MR. CHAIRMAN: Please, no comments.

WER gued iz féean: oifd g2 oo Wea H ... (aum)...
sft Aty I8 A STueT B Bl

WER YEed e f&eun: AfFT $v Wed #§ Iq@T I BrIeT T8 e &1 B
S YSITg B 7 &, SR Sl Bl T3 fHaT &, S8 Sfaiid W(2) dr el fharl Sad
WreTel! UoTe 3iR RO &1 954 981 B Tl Bl

AT, § H3 Sl 9 g§ I P MY IHST S g1 SN IR K eaTgS el
PR, AN PV T P S G615, Al ST Sl cost of production &, I8 IE B, B
S &7 ... (AET)....

Y TR S=IATE | 3 9% U j% € 5 1 oY ST &6 IR H |ik?

Y <1 Ares Rig: AT A 7 95 o781 HaTd SO © SR B9 e e WY e
H BT A1 5 & 3R g &1 @RISR $e Yvs ATy MR & g1 8kl 81 Sofed,
e &R WHIERY GIUqed IS & d8d 8l § IR S[C, HU™ HI WRIGRT & fog
ST AT 8, Wl A1 TSl BT WRIGRT e 81l 21| 4 U aR 7 Rt 9T g
¢ TAI a1 B, dfets Il A Il ) I8 &, i SN & A1 4t qIereiid R B &l
29 39 IR I8 YRTad 1 f5 A1 3Tl @t ft @ e

1. AATRTIYT SAAT: A1 FHIINT ST, ARBR b =AqH FHT e 3R IHD]
¢ A1 5y ST & ol | frar=i &F o1 81 3R7 <0 U9, S %ol @RI 81 9 8,
& Y H T AL UG H TAR 3T H Agg SR WISl 91 d1eTS 3 UST 81T 21 519 HhAe
P! USTAR 31TH &, A1 I9 USMAR P o T T GRIEK PR Pl Blg SUTT o1 ol §
AR AT ST A quHT aredl § 6 1S 3R a8 31 YR B & oy 3k Iuah!
GRIGIT TR o forg oo B14 -0 fafdy oiik 1930 fearsa au &t 27

Y wren M R S R Aifewrse 2, W 24 =1 &) @) o w9l
IS b T8 Blcil 21 U Sl TS &, FTThT AHT o 781 &, I [ofY qIoTR ERiey
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IS 8 SR STg A1 1SFT 3 U1 A1 8, 1 89 R4 24 B P 3fa” SHB! HoRI < B
free 4 9uf & ofex I3 T TR 9 g 3 S R Fifewrge 7 2, 370 @derd
IISTR ERIEY AT 9 B 8 IR 9 IR Y 78 AT dAl=d Bl 51 THCY, 3Te] 3R =TS
& Ty SR W 3R T8 &1 89 JTSTR 8Xel] JIoT] & dad @xiad ol 99 1 §9AR
T HET Y9 & IR TSR &b UR<Td I7 fdt 310 157 & IR 31U €, AT Tl =T
H 3N &, 3T TS H MY &, S AT & d8d 841 SHd! HoRl ol Bl

SHRI T.K. RANGARAJAN: Mr. Chairman, Sir, the farmers' distress is widespread.
Even our Economic Review says that climate change is not in favour of farmers. Again,
the productivity comes down. My question to the hon. Minister, through you, Sir, is this.
Market alone cannot solve the problem because the input cost is going up. Unless you
increase the productivity of the farmer and they get help from the market, the problem
cannot be solved. What steps have you taken to increase the productivity, procurement

and other things in the States?

it Tor Rie daraa: 9l w8iew, 8T @ productivity & increase &1 U9 g,
ICAR, Indian Council of Agricultural Research < 3fcid <21 & faf¥er q?[ﬁ freafdemeri =1
high productivity 3R high yield P varieties BT < B T commodities ﬁ, ISEREIRRIN
Tt IATE BT &, TR HXeh I7ah! ATfdhe H yaferd f&ar 21 Certified €57 stféraam
G H AfHH Pl I Ugd, HB! G HI F (U g9 qa S8 W G
FeRATY B1 &1 AT A& | climate change & a9 # ue fopam 8, il g foeq & forg
a1 &1 {49 1 Climate change | R 31 dTel §HI H $HY BT BRI YHIAT 7 8 3R
ﬁv_ﬂﬁﬂﬁproductivitymwiﬁqqﬁ,mﬁﬂ’gﬁwﬁ@ﬁmw
NICRA BRI%H & T&d U climate resilient vilages Sdad by €, T8 R &9 31 dfwT
BT IS i & STHHR & fog w32 2l

SHRI PRASANNA ACHARYA: Sir, through you, I would like to know from
the hon. Minister: Is it a fact that in 2015 his Ministry issued a circular to the State
Governments that the State Government can give no special bonus over and above MSP
and those State Governments which give extra bonus over and above MSP, the Food
Corporation of India will not procure additional paddy from that State? If that is a fact,
why then has there been exception and some States have been allowed to give bonus over
and above the MSP? This is what I would like to know from the Minister.

St <1en wred Rig: 7 iey, FCI AR 43T & 3iaid T8l 8 3R AR #37ed § UT
BIs URTH TRT 81 goTl &1 ... (ALT)....

SHRI PRASANNA ACHARYA: No, Sir. There has been a circular and that has

been. ...(Interruptions)...
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MR. CHAIRMAN: Question No. 184. Mr. K.C. Ramamurthy.
Spreading fake news in social media

*184.SHRI K.C. RAMAMURTHY: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Ministry has observed that fake news in social media, particularly

on WhatsApp, are spreading like anything;

(b) whether the Ministry has any guidelines to curb such things or has given any

direction to WhatsApp to curb fake news on its platform;

(c) if so, when such instructions have been issued and whether it has yielded

positive results; and

(d) whether social platform like WhatsApp, Facebook, Twitter, etc., are working
with Ministries of Communications, Home Affairs, IT and the local police to address

these and other issues, if so, the details thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) A Statement is laid on the Table of the

House.
Statement

(a) to (c) There are media reports about increase in fake news, misinformation/
disinformation on Internet particularly using WhatsApp platform. Ministry of Electronics
and Information technology (MeitY) took note of this and issued a notice to WhatsApp
on 3rdJuly 2018. In their response submitted on the same day, WhatsApp has conveyed
a number of steps taken by them to address the issue of fake news propogated using
their platform. In particular, they have shared the strategy of "Giving people the controls
and information they need to stay safe" and "To work proactively to prevent misuse on
WhatsApp". Subsequently on 19th Joly % 2018, Government issued second notice to
WhatsApp conveying that they need to come out with more effective solutions that can
bring in accountability and facilitate enforcement of law in addition to the promised

efforts towards labelling forwards and weeding out fake news.

Section 79 of the Information Technology (IT) Act, 2000 provides that

intermediaries are required to follow due diligence. WhatsApp and other social media
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sites are intermediaries within the definition of the IT Act. The Information Technology
(Intermediary Guidelines) Rules, 2011 notified under this section requires that the
Intermediaries shall observe due diligence while discharging their duties and shall inform
the users of computer resources not to host, display, upload, modify, Publish, transmit,
update or share any information that is harmful, objectionable, affect minors or is unlawful

in any way.

In this regard, an elaborate and detailed statement has already been made before this
house on 26.07.2018 while replying to the debate on a calling attention motion which is

given in the Annexure (See below).

(d) Yes, Sir. Ministry of Home Affairs (MHA) has been regularly conducting
meeting with popular social media sites like WhatsApp, Facebook, Twitter etc. MHA
has also issued a number of advisories which includes advisory on untoward incidents in
the name of protection of cows dated 9.8.2016, advisory on cyber crime prevention and
control dated 13.1.2018 and also an advisory on incidents of lynching by mobs in some
States fuelled by rumours of lifting/kidnapping of children dated 4.7.2018. Pursuant to
the directions of the Supreme Court's order dated 17.7.2018 in WP(C) 754/2016, MHA
has issued a directive on 23.7.2018 to all States for implementation of directions of the
apex court and has constituted a Group of Ministers and a High level Committee to make

recommendations in this matter.
Annexure

Statement on Calling Attention Motion Notice under Rule 180 of Rajya Sabha on
"Misuse of Social Media Platforms and propagation of fake news

causing unrest and violence" on 26 July 2018
Hon'ble Chairman,

I rise to make a statement on Misuse of Social Media Platforms and propagation of
fake news causing unrest and violence. Honorable Members of Parliament Shri
Bhubneshwar Kalita,, Shri V. Muraleedharan, Shri Mahesh Poddar, Shri Rajeev
Chandrashekhar, Prof Manoj Kumar Jha and Ms. Saroj Pandey have given a notice
regarding calling attention motion that inter alia seeks to draw attention to the problem
of "Misuse of Social Media Platforms to spread rumours and fake news leading to rising

incidents of violence and lynching in the country”.
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Nature of Cyberspace

The issue raised by my colleagues is extremely relevant. It is important to appreciate
the nature of cyberspace and its present status in the country for a comprehensive
view in this matter. Cyberspace has distinct and unique characteristics as compared
to physical space. It is virtual, borderless and offers anonymity to an extent. As
a result, cyber-attacks can be launched from anywhere in the world with limited
possibility of trace back and positive attribution. Once anybody is on internet he can
access any system on internet spread across the globe from anywhere. The cyber
space offers virtual environment where anyone can hide his identity on the network
and create a pseudo name or can acquire some other identity. The security of the

computer infrastructure acquires greater importance under these conditions.

With widespread proliferation of new technologies like social media and mobile
apps, etc. there are some miscreants who are misusing these technologies for
committing cybercrimes. Such behaviour is facilitated by virtual and borderless
nature of cyber space, where anyone can open account in any name including fake
name from any part of the world. Most social networking sites do not conduct

background information check and their servers are located abroad.
Social Media Platforms

Social media platforms have become the most prominent media to facilitate
interactions. They have led to growth of digital medium. Popular social media
platforms are Facebook, Twitter, Linked in, Instagram, Youtube, WhatsApp etc.
Any user can post any content (text, image, video, speech, etc.) from anywhere
on social media platform. Typically users of these platforms are identified by
the profiles they create. Users are required to provide certain amount of personal
information to facilitate connections. These sites facilitate communication between
users by means such as fora, chat rooms, blogs, tweets, email, instant messenger
etc. In addition several customized features and applications are provided on these

websites to share information, photos, audio and video files.

India is today emerging as a big digital power with a proactive people-centric
program of creating digital infrastructure focusing on digital delivery of services
and thereby digital empowerment leading to digital inclusion where every common
man is enjoying benefits of digital governance. With a strong base of 118 crore

mobile phones, about 122 crore Aadhaar numbers and 32 crore Jan Dhan accounts
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being opened, new milestones in digital delivery of various benefits to the citizens
have been created. Riding on this Jan-dhan, Aadhaar, Mobile (JAM) Trinity, the
implementation of various welfare schemes have been streamlined where by fictitious
duplicate claimants have been identified and weeded out resulting in savings of
over rupees 90, 000 crores as a result of such direct benefit transfer to the citizens.
Initiatives like e- hospital, Jeevan Pramanan, e-scholarships, e- soil health cards,
digital payments, digital locker, cloud services and Umang app wherein the citizen
can avail the services of over 1,200 schemes of Central or State Governments in the

palms of ordinary Indians, empowering the citizens in pursuit of digital inclusion.

India is also a globally recognised IT power where Indian IT companies have
displayed their potential on the Global stage and have brought great respect to
India. Of late, India is becoming a big centre of the startup movement. The digital
literacy scheme namely PMG DISHA that seeks to empower over 6 crore Indians
is showing great results. Today innovation, entreprenceurship and inclination of
ordinary Indians to improve the fruits of technology are being appreciated globally.
The government is taking initiatives so that in a few years India could become a 1

trillion dollar digital economy.

Of late India has also become an important country where social media platforms
have spread their wings. The spread of social media has also in its own way
contributed to awareness, connectivity, education, community self-help, information
and updates, and business promotion. All this could happen because the big digital

economy operates beyond geographical borders.

3.5 Userbase of social networking sites bv March 2018:
Social media World User Base (in crores) Indian Users (in crores)
Facebook 219 19.4
Twitter 33 2.6
YouTube 100 4.2
WhatsApp 150 20 (upto Feb 2017)

4.1

[Source : © Statista 2018]
Challenges

While acknowledging the benefits of digital empowerment it has also brought in

challenges and some of its reckless abuse has posed a serious dilemma of striking the
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balance between freedom of speech and expression, awareness, empowerment and
the obligation to be responsible accountable so that mobile platforms do not become
vehicles to commit crime, incite hatred, provoke terrorism, extremism, promote
money laundering etc. The government because of its commitment to respect
freedom of speech and expression, freedom of choice and responsibility towards
the right to privacy of the citizen is equally cognizant of the mandate of article 19(2)
of the Constitution of India where the freedom of speech and expression is subject
to reasonable restrictions relating to sovereignty and integrity of India, the security
of the State, friendly relations with foreign States, public order, decency or morality

or in relation to contempt of court, defamation or incitement to an offence.
Fake news

Fake news is a type of propaganda that consists of deliberate misinformation or
hoaxes spread via traditional print and broadcast news media or online social media.
It can include text, visual, audio, data report etc. Fake news is written and published
with the intent to mislead in order to damage an agency, entity, or person, and/or
gain financially or politically, create disturbance and unrest, often using sensational,
dishonest, or outright fabricated headlines to increase readership, online sharing,
and Internet click revenue. The typical attributes of fake news are that it spreads
fast, is doctored, is incorrect, is malafide, is intentional, is sensational/glamorous, is

unverified, and goes viral.

The Government is cognizant that social media platforms are being abused as
vehicles for weaponisation of information against India's strategic interest and

economic stability and is committed to taking suitable action to deter such action.
Action on misuse of social media and fake news

Recently, it has come to the attention of the Government of India that a number
of disturbing instances causing loss of innocent lives have taken place in various
parts of the country. These are deeply painful and regrettable, as well as a matter of
deep concern for the Government. The Government has taken prompt action. The
first incident was reports of breach of data at Facebook wherein it was reported that
data of a number of their users had been compromised by Cambridge Analytica.
Immediately, notices were issued to the two companies and their response sought.
Facebook responded that they will streamline their internal processes regarding

handling of personal data. They stated that the case of Cambridge Analytica it was
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a case of breach of trust. They promised to take various other steps to ensure that
such breaches do not recur. Cambridge Analytica on the other hand gave an initial
response that data of Indians was not breached but this was not in conformity with
what was reported by Facebook. Cambridge Analytica also did not respond to a
subsequent notice. Therefore, it is suspected that Cambridge Analytica may have
been involved in illegally obtaining data of Indians which could be misused. The
Government has entrusted this issue to be investigated by the CBI for possible
violation of Information Technology Act, 2000 and IPC. There were also subsequent
reports that data of users was illegally accessed by hardware manufacturers who
had tie-ups with Facebook. In regard to this issue Facebook has also stated that
they are not aware of any misuse of facebook information, including Indian users'

information.

The other series of incidents relating to abuse of social media where mob lynchings
were reported in various parts of the country consequent to circulation of wild
rumours on WhatsApp as a result of which innocent people have lost their lives.
The Government swiftly issued notice to WhatsApp since in most incidents such
horrible events where preceded by viral circulation of rumours on this platform.
In response, WhatsApp have taken steps to increase the friction in propagation
of content on the platform by reducing the number of forwards to five and also
indicating whether an incoming message is either forwarded or originally composed
by the sender. They have also planned to remove the forward button that appears
adjacent to the video or audio message. They have also informed that they will be
bringing in fact checking and fake news verification mechanisms to help people
check the veracity of content on the platform. While taking note of such response, it
was felt that it was not adequate to meet the challenges of the situation. Therefore,
WhatsApp has been asked to come out with better technological solutions so that
misuse of the platform is avoided. Also, the Government has issued second notice
issued to WhatsApp and it was conveyed to them, at the highest level that being a
technological major company, it is equally their responsibility to promptly come up
with technical solutions when a harmful message is in wide circulation on the same
day in a particular area on a particular issue. It is their obligation to inform the law

enforcement agencies when they notice such viral messages.
Action taken by MHA

The Ministry of Home Affairs (MHA) has issued a number of advisories including

one advisory on untoward incidents in the name of protection of Cows dated 9th
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August, 2016, another advisory on cyber crime prevention and control dated 13th

January, 2018 and also an advisory on incidents of lynching by mobs in some States

fuelled by rumours of lifting/kidnapping of children dated 4th July, 2018. Pursuant
to the directions of the Supreme Court's order dated 17th July, 2018 in WP(C)

754/2016, MHA has issued a directive to the States for implementation of directions

of the apex court on 23rd July 2018 and has constituted a Group of Ministers and a

High level Committee to make recommendations in this matter.

Legal Provisions to deal with objectionable content on social media platform

IT Act 2000

Provisions for blocking and removal of content

(@)

(b)

Blocking of websites/information : Section 69A of the Information Technology
Act, 2000 provides for blocking of websites/webpages in specific conditions
of - (i) Defence of India (ii) Sovereignty and integrity of India (iii) Security
of State (iv) Foreign relations with foreign States (v) Public Order (vi) or for
preventing incitement to the commission of any cognizable offense relating to

above.

Disabling or removal of information by intermediaries : Social media site
(Intermediaries) are required to disable or remove any unlawful information
as and when brought to their knowledge through a court order or by through
appropriate Government or its agency. Various law enforcement agencies
notify the social media sites for removal of contents / disabling of contents
under provisions of section 79(3)(b) of IT Act, 2000.

The Information Technology (Intermediary Guidelines) Rules 2011 notified
under section 79 of the IT Act requires that the Intermediaries shall observe
due diligence while discharging their duties and shall inform the users of
computer resources not to host, display, upload, modify, publish, transmit,
update or share any information that is harmful, objectionable, affect minors

and unlawful in any way.

7.2 Blocking Compliance of section 69A of IT Act, 2000

(@)

The compliance of the intermediaries in the year 2017 is as follows:

Facebook YouTube Twitter Instagram  Others

No. of URLs blocked 457 95 321 41 51
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(i) The compliance of the intermediaries in the year 2018 (till June 2018) is as

follows:

Facebook YouTube Twitter  Instagram Tumblr

No. of URLSs blocked 499 57 88 25 28

8.1

8.2

8.3

The legal provisions that are currently available with regard to the conduct of
intermediaries, which includes various social media platforms, in order to respond
to such developments are in the IT Act, 2000. Some of such provisions need to be
revised and reinforced so that they can respond to the emerging challenges. This is
proposed to be done by strengthening the implementation aspects section 79 of IT
Act, 2000.

New Measures

It is critical for social media service providers regulated as 'online intermediaries'
under Indian law, to ensure that the lawful provision of their services and platforms
in India in order to continue to receive access to Indian users, should ensure and
demonstrate their strict compliance with the Information Technology Act as well as
all other applicable laws, as well as submit themselves and their services, platforms
and other applications to the jurisdiction of Indian courts and authorities by having

a physical presence in India.

To continue to target Indian users, such intermediaries must implement appropriate
remedial measures and assist in curtailing any use of such services and platforms
that perpetuate harm in Indian society, including loss of life or disruption of public
order. This, at the very minimum, necessarily requires them to ensure that all such
malicious messages circulated through their services or platforms in India can
be traced, and their source of origin be effectively identified by law enforcement

agencies or relevant public authority.

The Government is, therefore, seriously considering that through appropriate rules
all social media platforms should be required to locate their grievance officer in
India who could act as the point of contact for all communication with regard
to such grievances. The duty of such grievance officer should cover not only to
receive grievances on real time basis but also to inform law enforcement agencies.
It is planned to issue directives in public interest to such intermediaries that would

require all such social media platforms to ensure that their platforms do not become
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vehicles for promoting hatred, terrorism, money laundering, mob violence and
rumour mongering. They should provide for technological solutions so that verified
fake news and provocative messages can be filtered by technical solutions. They
should bring in a more effective mechanism for receiving grievances and they
should report to the LEAs. They should also seek to provide the facility of verifying

fake news on the platform itself.

Further, this government will strengthen the appropriate legal framework to ensure
that significant social media and instant messaging service providers targeting
Indian users do not deprive Indian users of the right to bring proceedings in India,

and of the protections of Indian law.

The Government wishes to make it very clear that social media platforms run by
any company or entity is an important stakeholder and therefore it cannot evade its
responsibility, accountability and larger commitment to ensure that its platform is
not misused on a large scale to spread incorrect facts projected as news and designed
to instigate people to commit crime. If they do not take adequate and prompt action,
then the law of abetment also applies to them. It is expected that while honouring
freedom of speech and expression and right to inform and educate; the mandate of
Article 19 (2) of the Constitution has to be kept in mind and there has to be a healthy

balance in overriding public interest.

In addition to taking the above reinforcement of legal provisions to make the
platforms more accountable, the Government will also promote initiatives to
increase awareness among the citizens to become adept in noticing fake news and
to avoid becoming a party to viral circulation of fake news. A campaign to educate
school children about the misuse of social media for propagation of false news
will be taken up. The Common Service Centres will also be engaged in the task of
promoting this message among people especially in rural areas. Various stakeholders
such as educational institutions, professional and industrial associations, chambers
of commerce etc. would also be involved in this campaign. The State Governments
will also be requested to join in this effort to make the citizens more aware to
prevent the use and abuse of social media. In this regard 1 will be writing to all
Chief Ministers.

Conclusion: Government is committed to freedom of speech and expression and

privacy of its citizens as enshrined in the Constitution of India. Government does
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not regulate content appearing on social network platform. These social network
platforms, though, are required to follow due diligence as provided in section 79
of the Information Technology Act 2000 and the Rules notified therein. They have
also to follow Article 19(2) of the Constitution and ensure that their platforms are

not used to commit and provoke terrorism, extremism, violence and crime.

SHRI K.C. RAMAMURTHY: Sir, I would like to thank the hon. Minister for a
detailed and satisfactory answer. However, Sir, recently, the Malaysian Government has
promulgated Anti Fake News Act, 2018 and has defined what fake news is. I would like to
know from the hon. Minister whether any attempt is made to define fake news and amend

relevant penal provisions.

SHRIRAVI SHANKAR PRASAD: Sir, this House may recall, under your directive,
we had a very good Calling Attention Motion discussion, and, in the written replies also,

as part of the annexure, I deeply appreciated your good comments about that.

Sir, the Malaysia Government has surely passed a law. I am aware of that. In India
what is important is the need to have a consensus in the polity and society of the country
as to what a fake news is. Fake news is something which does not require description.
Even the existing laws cannot project something which is false, designed to provoke,
designed to instigate to commit crime, and, therefore, if you see my reply, I have already
taken proactive measures by commanding all the social media platforms. 'You are
welcome to do business in India. India is emerging as a digital power; Facebook has the
highest presence here; so is WhatsApp. But you have to be accountable and you must get
technological solution which denies people the opportunity to get provoked.' In particular,
Sir, I have emphasised upon them that 'you must have a Grievance Officer here. You must
ensure that it is not circulated.' I have emphasised upon them — it is not a rocket science
— as to how on the same day, on the same issue, in the same State, millions and lakhs of
messages are getting circulated, you must get solutions.' They have responded. We will.
be very tough. 'You do business in a fair manner, enlighten, educate, awake.' But if this
fake news is designed to provoke people to commit crime, plainly, it is not acceptable.

That is how we are working.
MR. CHAIRMAN: Shrimati Jaya Bachchan. ...(Interruptions)...
SHRI K.C. RAMAMURTHY: Sir, ...(Interruptions)...

MR.CHAIRMAN: 'You are satisfied', you told, Mr. Ramamurthy. ...(Interruptions)...
Let others get an opportunity. ...(Interruptions)... No, no; please bear with me. Yes,

Shrimati Jaya Bachchan.
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SHRIMATI JAYA BACHCHAN: The Minister has really given a very exhaustive

reply. Can I ask him two questions, Sir?
MR. CHAIRMAN: Only one.
SHRIMATI JAYA BACHCHAN: Sir, please.
MR. CHAIRMAN: No, no.
SHRIMATI JAYA BACHCHAN: Two questions.
MR. CHAIRMAN: Please. One question only.
SHRIMATI JAYA BACHCHAN: Okay. I am going to club it.

Sir, according to most of the people, this is a cyber crime, and how effective have

you been in the measures, as you say, you have taken?
MR. CHAIRMAN: Rignt. Very good.

SHRI RAVI SHANKAR PRASAD: Sir, I really appreciate a very straight question
by hon. Member, Jayaji. If she would go through my reply, the enclosure part in particular,
exercising the power under Section 69A of the IT Act, we have blocked 457 URLSs of the
Facebook, 95 of the YouTube, 321 of Twitter and 41 of Instagram. Also, I have given
data on the compliance of intermediaries for two years, 2017-18. What is important, hon.
Chairman, Sir, is that actions will be taken, and we are taking them. She is absolutely right
that it borders on cyber crime. If by abuse of your platform people are getting provoked
and instigated to commit crime, you are also a kind of an abettor. You cannot evade your
accountability. That is what we have been emphasizing. I can only say, Sir, the response
of these has been very, very encouraging. What I am emphasizing is, do more. India is
an emerging digital economy. You are having a huge clientele here. Earn money, but be

accountable. And I think it would work in future.

31, fog &, weegs: 9ufy w8ied, g3 @@ § & social media 3R main-
stream media,ﬁﬁﬁiﬂﬁﬁﬁmﬁéﬁaﬁﬁwwmmglﬁﬂﬁ‘vﬁﬂﬁ?ﬁ\‘rﬂﬁ
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T HIS AT S5 ! fem  wifdrer 818 82
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Illegal diversion of urea by fertilizer companies

*185.SHRI P. L. PUNIA: Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether Government has any information about the fertilizer companies

involved in illegal diversion of urea for non-agricultural purposes;
(b) if so, the detailed list thereof;
(c) ifthere is no such information, the reasons therefor; and

(d) whether any action has been taken/ notices been issued so far by the

Government in this regard along with the outcome thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERIJIT SINGH): (a) to (d) A Statement is laid on the Table of
the House.

Statement

(a) to (d) Government of India has declared fertilizer as an essential commodity
under the Essential Commodities Act, 1955 and notified Fertilizer Control Order, 1985 and
Fertilizer (Movement Control) Order, 1973. The State Governments have been empowered
to take appropriate action to curb Black-Marketing and Diversion of Subsidized Urea to
Industrial Sector and to conduct search, make seizures and take punitive action against

any person violating provisions of FCO, 1985 and Essential Commodities Act, 1955.

Department of Fertilizers has also advised/ sensitized the State Governments for
gearing up enforcement agencies under their jurisdiction for taking appropriate action

against the offenders, if any.

Fertilizers are sold by companies through their dealers/ retailers network and the
number of cases of diversion reported by various State Governments in the last three year

is as follows:

Year Diversion Cases State
2017-18 1 Uttarakhand-1
2016-17 0 NIL
2015-16 5 Gujarat-2, Kerala-3

In all these cases, State Governments have taken appropriate actions as per FCO.
No case of direct involvement of companies has been reported by any State Government

to this Department.

Further, in August 2015, Central Board of Excise and Customs (CBEC) presently
renamed as Central Board of Indirect Taxes and Custom (CBIC) had informed this
Department that seven cases of alleged diversion of Urea of various companies for
industrial use were detected and show cause notices (SCN) were issued by CBIC. The
names of the companies are given in the Annexure (See below). This Department had
also asked the concerned companies to furnish the status report to / this Department. It
has been informed by the concerned companies that they had submitted reply to SCN to

respective commissionerate of CBIC and are awaiting the decision on the matter.
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Annexure

Alleged diversion of Urea of following companies to whom Show Cause Notices have

been issued CBIC (Central Board of Indirect Taxes and Custom ):

S1. No. Name of the party manufacturing Urea

1. M/s GNFC, Bharuch
2. M/s KRIBHCO, Surat
3. M/s GSFC, Vadodara
4. M/s IFFCO, Kalol

5. M/s RCFL, Thal

6. M/s RCFL, Trombay
7. M/s NFL, Panipat

Y f.gar. gfvam: wmafa seie, A @5 St 9gd O | g ® 6 fea
e F IRAT BT AF-TdedRd ol Slgdwid b $ oy, I=BM essential
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IR Ay foaRor g8 371 &, 3R ! S A1 Ul FeAdl & [ 2015-16 H daet uig
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o7 fob gRAT P IR BT goi 50 fbell A 45 fbell DR &A1 8, D! avre 4 IRAT B
AT 10 IRUAT PHH gaTl &

MR. CHAIRMAN: What is the question?
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1 PIcs a1 o 910 IR B B

it FUTafa: STTRT FTIT RIT B2

it dt.va. gftrn: |vmafa weiey, § we e W3 9 a8 e g § 6 g
I BIcs JRAT, 9T FRATS iR fHAE @l 1ol 4 F fhar-fran ueie gRar &
AT BT HH §AT 87

@ gsoid R 9wy 7818y, W Sics IRAT &1 an Wt 3 6 S 2
1 PIcs YRAT P SHAT A Icd1e H gig Bkl &1 59 I 149 PIcs JRAT BT gRATA
B Y81 8, 79 W SADT BET 45 Thal &1 81 737 8, U8l I8 HET 50 fhell BT ol Bl A
3R I8 I 81 19 < R8T 7, a1 b 50 favall arett A19-711 dics R faam e o)

&l d% $9d TAN B I g8l TS B, A § qa1 aredr g 6 e e 9@
IRAT ATE &, T8 RT BT AR, ol Ferds & [ a8 A 9 aF g off 81 8, FH
A BH 39 WRBR S A b AT | 3R § JRAT P71 81 f57 BR g, AN TR < P 3fax
TISET 240 oG Hifgd < 8, RERRAT 298 g Hifed 1 B, availability 317 TG
Hifgd e 7 3R Pt fAaras Few 303 Arg Hifgd e & Al fh 9! availability SATET
3R SHP! He B g B

I A8 W DAP 3R complex fertilizer T WSd¥H 128 kg Hifgd < ¥,
ReaRIRAT 229 &g Hifgd €7 8, availabilty 236 g #Hifgd e 8 3R Pl e
$AD! Aol 212 AT Hifgd T 81 3R 9 Bl <l MY, Al fhar gl aRE 4 379+ JRAgT
Td Y WIS BT FRIAT DR b (oY HeH 8 3R I8 I b el WY ¥ ygd V&l 8l

SHRI V. VIJAYASAI REDDY: Sir, the excessive use of urea not only affects the
farm produce but also the nutrition value of crop produce. A number of farmers engage
themselves in excessive usage of urea for the simple reason that they would like to take
the maximum production out of'it. I would like to know from the hon. Minister what steps
are being taken by the Government to prevent such excessive use of urea so as to protect

the soil condition and also improve the nutrition value of crops.

RAO INDERIJIT SINGH: Sir, it could have been better addressed to the Agriculture
Ministry, but I tend to agree with the hon. Member that excessive use of urea is counter-
productive. To ensure that the quality of soil does not get degraded, bio-fertilisers and
other methods of raising production have been employed by the Ministry of Agriculture

and, through research, other methods are also being considered. I think, in future, the
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use of urea will considerably come down or other fertilisers will be used to enhance

production.

SHRI MAHESH PODDAR: Sir, it is obvious from the reply of the hon. Minister
that the supply of urea after neem coating has increased tremendously and misuse has
been stopped. Sir, I would like to know if there has been any study as to what is the
positive effect of adding neem to the urea and if more coating of neem will be more

effective to the farmer.

RAO INDERIJIT SINGH: I don't know if there is any study that has taken place,
but it must have taken place when one says that earlier, without coating urea was 50 kg.
per bag and now it has become 45 kg. per bag. The reason why it has been reduced from
50 kg. to 45 kg. is that 45 kg. bag contains neem-coated urea and it is giving as much, if

not more, sustenance to the crops as non-coated urea.
Revival of FACT, Kochi

*186.SHRT ELAMARAM KAREEM: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the steps Government has taken to revive the Fertilizers and Chemicals
Travancore Limited (FACT), Kochi, a major fertilizer manufacturing company in the

public sector;

(b) whether Government has received any representation from the Government of

Kerala, requesting to save the ailing FACT; and

(c) whether Government would take necessary action to keep the FACT running

in public sector?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERIJIT SINGH): (a) to (c) A Statement is laid on the Table of
the House.

Statement

As and when required, necessary financial support has been given by Government

of India to keep FACT operational. Year-wise details of the same are as under:
2001-02

Financial relief package on the OECF loan obtained by the company for its Ammonia

Project at Udyogamandal as under:
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(i)  Waiver of outstanding interest amounting to ¥ 226.88 crore for the period
from 1998-99 to 2001-02.

(il) Moratorium on principal repayment upto 31.03.2002 on the balance loan

amounting to ¥ 378.20 crore.

(iii) Waiving levy of penal interest on past defaults in repayment of principal due

and interest accrued and due upto 31.03.2002.
2002-03
Financial reliefs sanctioned vide order No.14012/8/2002-FP dated 31.10.2003.

(1)  Waiver of outstanding interest of ¥ 87.80 crore on GOI loans of ¥ 497.20 crore
as on 31.03.2003 along with waiver of penal interest for past defaults upto

31.03.2003.

(i) Moratorium on repayment of principal on GO) loans as on 31.3.2003
amounting to ¥ 497.20 crore upto 31.3.2004 to be repaid in 10 equal annual

instalments from 2004-05 onwards.

(iii)) Reduction in interest rates on GOI loans of FACT as on 31.3.2003 to 7% with
effect from 1.4.2003 from the existing rate of 13.50%-16.00%.

(iv) Deferment of interest payment on outstanding GOI loans as on 31.3.2003 upto
31.3.2004. The deferred interest shall be converted into loan on 31.3.2004 and

repaid along with outstanding principal as in (ii) above.
2005-06

Financial relief package sanctioned by Government of India vide letter
NO.19047/3/2006-FCA-II dated 28.9.2006 based on BRPSE recommendations as

follows:
(1)  Waiver of outstanding interest as on 31.3.2005 amounting to ¥ 85.77 crore.

(il)) Conversion of 50% of the outstanding GOI loan of ¥ 584.60 crore as on
31.3.2005 (ie. X 292.30 crore into equity capital).

(iii) Write off of the non-plan loan of ¥ 60 crore given for voluntary retirement

scheme.
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(iv) Write off of balance outstanding GOI loan of ¥ 232.30 crore as on
31.3.2005.

2007-08

During the year Government of India had released a grant in aid of ¥ 200 crore to

sustain the operations of the company and help restart the shutdown plants.
2015-16

To avert immediate financial crisis in FACT, a Plan Loan amounting ¥ 1000 crore

was sanctioned.

Further, facilities of priority payment and comfort letters etc. are also extended as
and when felt necessary. Department of Fertilizers has also accorded approval for sale of

unutilized surplus land of FACT to Bharat Petroleum Corporation Ltd (BPCL).

Government of Kerala has also accorded approval for negotiated purchase of

unutilized surplus land belonging to FACT by Government of Kerala.

Recently, FACT has also approached Government of India with a financial
restructuring proposal which includes waiver of outstanding loan and interest thereon,
one-time compensation for the use of high cost LNG and approval for sale of land. Inter-

Ministerial consultations are ongoing and the proposal is under finalisation.

SHRI ELAMARAM KAREEM: Sir, in reply to my question, the hon. Minister has
stated about the steps taken by the Government to protect the FACT. But, Sir, the crisis
still remains as it was. At this juncture, I would like to know this from the hon. Minister.
Recently, the FACT has submitted a financial restructuring package for the approval
of the Government. Now, the delay in approval will deepen the crisis. So, would the

Government take immediate steps to approve that proposal?

MR. CHAIRMAN: We discussed it in the Zero Hour yesterday and now again there

is a Question also! Okay.

RAO INDERIJIT SINGH: Sir, this is a very old fertilizer unit and, over the years,
the Government has been taking some measures to ensure that it continues with the

production. The latest proposal that has been received by the Government of India, is only
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of recent occurrence. And, the issues that have been put forward by the Fact management
is that the sale of 481.79 acres of land to the Government of Kerala, that has already been
sanctioned. And, they are going to gain ¥ 1,391 crores out of this sale. The second is the
transfer of 169 acres of land by sale to BPCL. That has already been approved and they
are going to get X 420 crores out of this deal. Further, they have asked for writing off of
outstanding Government loans, grant of a one time compensation of ¥ 140 crores for the
use of high-cost LNG to test the LNG facilities, waiver of consequent tax liability etc.
So, the three things which are still left in the pipeline are under active consideration of
the Government. We want this plant to be revived to the fullest extent. We are taking it
up on a priority manner and I think, soon, a decision favourable to FACT will come-into

being.

SHRI ELAMARAM KAREEM: [ appreciate your reply. In this crisis period, the top
management posts are kept vacant. There is no CMD, Director (Finance), and Director

(Technical). These posts are all vacant. Many employees...
MR. CHAIRMAN: Right. What is your question?

SHRI ELAMARAM KAREEM: I would like to ask from the hon. Minister whether
these posts would be filled at the earliest.

1. TVsarel R area: AT Fufa Sft, § omads wreds | /3 S & €T H o
=TET § b 311 FACT & revival &1 aTd 81 R8T 8, oifT <21 H qgd AT uf-rai Uit €, it
IRAT BT TG PR &, UG 3T d 75 B b HIR IR &1 8 A S & b JRAT
ST B aTell BRATAT BT profit 3R loss TRBR B S AP BT AIfT BT B, S TR
depend W%Gﬂ?%@?wmproﬂtﬁlossm%\'lﬁqﬁ—rﬂﬂﬁﬁﬁﬁw
gred g f& #iser gRar A & Ro IR F St sREM 48 81 72 T, 9% I g4,
FIT AXBR 3T I F gRacT B IR faR #= & 82

M@ gesoid Rig: 91Ul qeied, § AT-1Y GG & &7 H 1 sl g b gRaT
DI N BT goTg A HUlgl 4 81 X8I &1 I8 U FT [I2ITel AT 8 3R Ps el 59b
W@?ﬁ%,ﬂﬂwiﬁgd?ﬁredﬁﬂ?ﬁﬁl’cﬁ%l@ﬁwpublicSeotoriﬁme
45 El@ﬂ?"ﬁﬁ'm%, \_rﬁfertilizer produce Bl %Sﬁ’\’ STITHIT 105 ‘&ﬁ—cﬂﬂ@ﬂq %, \_rﬁfertilizer
produce BT B 3MTSThel YR ARBR Bl dRB H SI major &I AT <11 %87 &, T8 S84
IS Hufral o= &1 51 38T &, ST Public Sector & 3iER &1 34 ¥ Uid U I8! Ui &,
R Rd WRBR BT 3R I IRT T I BT JATH AT S 8T & AR Seal &t
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IUF HUR I B AN STH A U I8! U1 a1 Tt &, <1 af 2018 # & A1 8
STl TR duf=ri Tt 8, ST 2011 T Tt Bt GHIGHT | 3T SITG| I8 TP continuous

process Bl
7} TR S TREYR, e, IMreH, A9 67
9 gsoitd g s A 9T 27
S1. Tt e 91ea: W, 98 o1 U8l 4< 81 XET 8
it wTafer: 98 41 UTgde are 2
M@ gEoid e H 91 <ar gl ....(Fad™)....

it gurafr: TsuTe 48 Sfl, 3R 89 @R 39 WR SI1eT @4l $Y, A1 3949 U secret
%\,ﬁ—d—&' secret 1| Companiesmanufactrue H'T{(‘ﬁ%, subsidy Mﬁﬁlﬁ’é’laﬂﬁgﬂﬁ
W gofl IGASE] neem-coating 3™ _g'g, I 98 chemical company P YA H & SJTQT?[I
s?ﬁ%ﬂf automatically I production ®H hX IR produce Pt off| B9 T
S UT < 9, 98 A1 fHEr Bl T ugEdn o1, Riifh (B $ U ThISe T8l ol
...(ALT).... 31T IS S| ...(FGHT).... T AGA &, AT 98 18T ... (FELH).... Dr.
Chandrapal Singh Yadav, please sit down. ...(Interruptions)... This is not the way.

...(Interruptions)... If you want to support the companies, that is a different matter.

...(Interruptions)...
S1. T59Te e area: *

sft I FHR TS TR, I8 expunge AT 1Y, JE fdegret Td 2l It is very unfair.
MY SHBT withdraw BT ... (EGET)....
MR. CHAIRMAN: Yes. Now, we go to Question No. 187. ...(Interruptions)... 34

g fawg Bie AR ...(cagm™)... i, T Bie RTTl #7 fa™ & oy facilitate
el ...ccaaum ). ..

it gr=< fag IR +

it wumfr: I SHT RBIE o= T2 S, 39 e 7 SIg) .. (@aeT)... &4
fora & f&a & | & S fact 8, T8 <9 & AHH ST A1fRYI SRR HUH! B protect
BT &, 1 37T a1 81 Now, Question No. 187 ...(Interruptions)...

*Not recorded.
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Contract Farming

*187.DR. VIKAS MAHATME: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether there is any proposal to experiment with Contract Farming to help

develop the marketing links that are necessary for raising the efficiency of agriculture;
(b) if so, the details thereof; and

(c) if not, whether such a proposal would be considered in the near future to deal

with various problems relating to farming?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) to (c) A Statement is laid on the Table of the

House.
Statement

(a) and (b) Yes, Sir. In order to develop direct marketing link between the farmers and
contract farming sponsors (processors, organized retailers and exporters, etc.) and also to
mitigate price risk and market uncertainties the Government has formulated and released a
progressive and facilitative Model Act, by the name of "The--------- State/UT Agricultural
Produce and Livestock Contract Farming and Services (Promotion and Facilitation) Act,
2018" in May, 2018 for its adoption by the States/Union Territories (UTs). The aforesaid
Model Act covers the entire value and supply chain from pre-production to post-harvest
marketing stages, besides covering services contract for the agricultural produce and
livestock. The Model Act aims at mitigating price risks and market uncertainties for
the contracting parties and help develop the marketing links that are necessary for

raising efficiency of agriculture.

(¢) Inview of (a) & (b) above, the Question does not arise.

S1. fer weTe: AR, | HA S &1 SAftare ST Arg N b ST SR iy
Aisel gae MY, T fhaT 1 agd of1¥ 81T #_1 aTdl I8 & [ Sl ShaR &, R 4
SITST chemical fertilizers use B %’, pesticides use B %, Tl S9P Wd B soil health
$H B Gbhcll ¢l TN Ui AT & 915 98 $B S 81 UG 3R ST P& B T8 of
UTQAT| AT 9 UaC ¥ gD UGN (b1 AT & AT q1e § AT BR DI DIIM Bl SIQIHN?
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i} <1en A RiE: 78ISy, AfId SARBT BT WA 7 8, $0d T <91 H HUH
TROTH 10 HRI$ W 3N fHAI BT Soil Health Card &am 1 21 319 fgcfi ==or +ff g
B g1 21 IIgferd SIRSBT & TIRT Bl e & ol 3 IRGR 7 I8l & Had IoT @1
2l

SIEl d% ST PV BT FaTe &, § A eI $ &I H A1 aredl g b ARy
T forar AT & g 21 % Tex 9 H foran gair 211, 2007 # St fpar ifcr & o), fos
AT P g fARTe Wt &1 TR BI YRT B & oIy AT Wit e <dfear a1 b
Aled dfaeT fawRia @ st faeT @t 3 e o fae ff aRifa 4 saat yfr 9
qfer el fopar Sl 2007 # A if g8 arq oS ofl 89 2018 H S 991 A%
RT1 W I BRP Aled Tae SIRT [T 81 [T &1 AfIPR &, JRIEW 8 3R a8 Soil

Health Card & ATEIH W BT BT

DR. VIKAS MAHATME: Sir, I understand that in this model Act, there is a robust
dispute settlement mechanism, but we know that the contractors are very powerful
and the farmers are powerless. So, is there any provision in the Act that whatever
dispute settlement mechanism is provided, it will reach the farmers? That means, will
the Government spread awareness about this Act and its provisions among the

farmers?

MR. CHAIRMAN: Now, the Minister. You have raised your question.

sft o Rig Iamad: A {9Taiy 7EIed, <91 H S Contract Act ®, contract
IGP AT STTT ATl Contract Act 7 WL U 1 &1 U&T B fhaM F I gU uel & daeg
fopaT 3R BRURE AT fHAM R BIS processor contract | B, AT SHIAT &1 Ig QT TAT
b fPa™ T HHGIR Fel B IR ST 1T ST GYd 81 89 I8 S 1T Model
Contract Act 91T &, S99 9 IR U@L &1 39 efeaor 9 fafwd fear mar g,
iR fovar 77 & f T & vet o et axTe) o1 ueT €1 77e, S1fig fodr & et @t
SgTeT IV &Y ST Fh| S8 I dispute settlement mechanism &1 U949 8, S99 Udh
robust mechanism develop fhaT TIT &1 URRY$ Wk 1R, I oRdt ra<iia a1 aHsid &
TR YN, ombudsman JOT BB T arbitration b AT I dispute settlement %‘r NAdhdTl %,

T I8 fhaT ST AhdT 8, RAT EUASR P TST ST B ep AT g AxbR o7 foedt oft
IR BT registration authority ﬁgdm Bl ?-', SHDI[ time-frame ﬁ, G a'T %ﬁ ®l

I R BT, SHD! FHRIT BT [FRART AT AT B
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DR. NARENDRA JADHAV: Sir, the draft Contract Farming Act provides for
establishing a State-level Contract Farming (Promotion and Facilitation) Authority to
ensure implementation of the Model Act. Sir. my supplementary question has two parts.
First part is, how many such State-level Contract Farming (Promotion and Facilitation)
Authorities have been established so far, and the second part is, since the establishment
of the e-NAM, that is, the National Agriculture Market, how many contract farming

agreements have been entered into between buyers and sellers over the portal?

St Toig g I R 9uTaiT 9819y, 22 98 BT 894 I8 Model Contract
Farming Act ST & ITSA1 & AHET IR [T 11 S 37T T §HH T4 <1 HEIH BT &
HAES 11 8, <fh [ ST 7 (u-3797 TR UR $HB! AlhAT YR™ R o 8
ARTETg, STR USTI, 3MTSE 3R BACH, $9 IR T - 39 (ST H B HRAT IR
B fagn 81 fpefl A 157 WRBR A QA1 DI a1 GG (b1 81, s g ol d g1
A wEHT A g4 T 81 g3 21 qdad IRBR S FHY A Sil Yae g7 o1, S4] Vae Bl 21
RTSAT =1 379-379 J-T U= T fpam &1

it < yeprer aHi: /R, HAT ST = 719 &1 8 f Model Contract Farming Act 1T
T 8, WifehT I8 Ul e8] o7 urn ® b a1t I State-wise fobart SMHIMT UR BIfHT =]
=i ﬂjﬁ Bl W%, ¥R 9aTel I8 ® f& S value added agriculture g, specially herbs and
spices, I8 T AT S &, FSTRI®T export potential ¥ g1 AT HAT ST HUAT I I
PI Ul P b HT contract farming P HqETT ?bﬁ—s; Qﬁ){ modalities dTHH 31'I_S»L %, SRk
AT B Agg BT B ﬁﬂ' Ig ST value added components %, specially herbs and
spices. WWWW@T&TW%?

sft o Rie Iamaa: A gyt #Eiey, S i ggd Wt el {6 addE Yae
DI T Bl A AE I TSl B WA fHa1 7, A1 39 Yae & N SIS 791 Bigac 8l
HXh B YR 3Tl &1, U a1 89N T a1 21 v § A1 9a &1 3fR e
DI BRI & g g8 garr =g § fo il gdacii Contract Farming Act 2T, 3% JTER
R A gl # ot I 39 ORE & M Il I T A Ue 3R AL UQel, S a1 &
14T H contract farming Wmﬂﬁ@?ﬁm, BT root extract Tt B export
TR BT B AT I TET B S B 3 widl # ff 3 TRE & FH F Y contract
farming Eﬂ?ﬂgﬁﬂﬁgl

S1. 379N FTSTUAY: FUTART S, H M A1eqH A AG 731 ST A ST A8 fb
land holding TITAR &H I ST IET ® 3R SId TemdRY 81 T ¥, STy contract
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farming TR faaR &= &1 a7 3T 21 HEIGy, § H#3ll ST A I8 S0 91 g P contract
farming 3R BT & 918 fHAT BT 3T IR FAGT FIT IHTG TS? RIT ARBR J
maﬂs‘amﬁﬁm%ﬁ?aﬁﬂﬁﬁ?ﬁﬁﬁmﬁaﬁaﬁm%, contract farmingéﬁ
q1E DT T H T YRE M2

sft o Rig dErad: IuMfT 78ISy, A 9ey & U9 & UREES W 8
TIDT ITIX foar gl %I Economics T Udh Economics of scale &l ﬁ*@iﬁ %’, ofep |4
<1 & fBAMI &AM fragmentation of land U@ ST Gl d9 B IR 21 5 Al
BT address BT &b U <9 & WRBR 7 &1 07 fofw €1 7 AT ' Contract Farming Act'
Ea RE| fpamt & 1%Fﬁ T T g{ AT 'Model Contract Farming Act' CRINED %IK’
NASCRER g, dIf b Economais of scale TR &9 Y& Heb| fhdTT T el 3797
Wﬁﬁ%m,mw%m%mqﬂ&onomics of scale UX hTH Y
b, T & Thd BIbR Bl | inputs BT Wt W FHh| 3P AT 8 T ARBR o

farmer producer companies @I promote B, TARIS TTTLTHT & T&d S8 income tax and

other benefits < gV strengthen B BT B At fh %, arfe fram anlgld 2lhY EI@
T H Y BRI B b

Recruitment for Group 'D' posts

*188.SHRI JOSE K. MANI: Will the Minister of RAILWAYS be pleased to

state:

(a) whether despite the automation projects aimed to improve safety, the Railways
propose to hire about one lakh staff through an online process, mainly in Group 'D'

comprising of gangmen, trackmen, switchmen, cabinmen, welders and helpers;

(b) whether there being no recruitment for Group 'D' during the last two years, the
operational efficiency of Railways has taken a hit with most of the trains running late in

all the Zones; and

(c) whether Railways have the professional manpower and systems capacity to

process more than 2.5 crore pending applications?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) A Statement

is laid on the Table of the House.
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Statement

(a) Occurrence and filling up of vacancies is a continuous process. The policy
of Railways is to fill up the vacancies as per operational requirement. Accordingly,
1,32,646 vacancies including 62,907 vacancies for safety related activities in Level-1

posts (erstwhile Group 'D' posts) are being filled up in Railways.

(b) Operational efficiency of Railways depends upon infrastructure. Historically,
there has been lack of investment in infrastructure which has been substantially increased
in recent years. Trains get delayed due to the factors related to its internal working and also
external factors which are beyond the control of Railways. In addition to asset failures,
certain factors such as line capacity and terminal capacity, constraints on account of
increasing passenger and freight traffic, adverse weather conditions (fog, rains, breaches)
intermittent natural calamities such as floods, cyclones, heavy rains, and heavy road
traffic at level crossing gates across the Indian Railways network, mid-section run over
cases involving cattle and humans etc. also adversely affect the punctuality of trains over
Indian Railways. Sanctioned posts in all categories are more than the actual operational
requirements because they include an element of Leave Reserve and Rest Givers. This
Leave Reserve varies from 12.5% to 30% in safety categories. Efficjency in operational
performance of the Railways is maintained by appropriate manpower planning and there

is no compromise in this regard.

(¢) Indian Railways has an elaborate and well established set up for recruitment.
There are 21 Railway Recruitment Boards spread all over the country. In addition, services
of professional agencies are taken as per requirement, and modern techniques such as
Computer Based Tests have been introduced to ensure transparency in the recruitment

process.

SHRI JOSE K. MANI: Sir, unplanned track maintenance work is often cited as a
reason why trains run late. Technology can be used to diagnose the condition of railway
track to prepare artificial intelligence-based calendar for repair and replacement work. It
has been reported that if Al is introduced, 90 per cent of the trains will run on time. My
question, through you, Sir, is whether the Government has any plan to develop a non-
intrusive remote monitoring system for railway track to detect any discrepancy or flaws

in real time. If yes, what is the status of the project?
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SHRI PIYUSH GOYAL: Hon. Member from Kerala has raised a very good point;
I am delighted that this sense of urgency in bringing mechanisation and modernisation to
the Railways is also becoming a priority of the nation. Hon. Member of Parliament would
be happy to know that in the current year, we are buying machinery worth over ¥ 7,000
crore. This is a dramatic change from the past. Earlier the Railways used to buy machinery
worth ¥ 300-400 crore every year towards modernising the infrastructure for laying new
tracks. What Hon'ble member is referring to is the Ultrasonic flaw detection sensor model
by which we can detect flaws on the railway track. We are buying machinary worth
¥ 7,000 crore this year and, in the next year, it will be ¥ 13,000 crore. That is the level of
quantum jump in investment which earlier used to be ¥ 300 crore. I am very confident that
all of this will lead to a far better system of maintenance and track safety. [ am delighted
to share with the House, Sir, that last year we had the lowest number of consequential

train accidents in the history ever.

MR. CHAIRMAN: Second supplementary question. Mr. Minister, you have to keep

time in mind, so that others can get the opportunity.

SHRI JOSE K. MANI: Sir, my second supplementary question is this. There is a
rise in women employment in every sector thanks to women empowerment. What is the
rise of employment in the Railways for women in the last four years? What is the total

percentage of women employment in the Railways sector as of 2018?

SHRI PIYUSH GOYAL: Well, I think it is very important that women get an
opportunity to work in the Indian Railways and therefore all our examinations are gender
neutral. Everybody is free to apply. Everybody goes through a process which is most

transparent and completely computer driven and there is no interview at all.

MR. CHAIRMAN: If you have any information about the details, it is okay.

Otherwise, you can collect it and give it later.
SHRI PIYUSH GOYAL: Sir, I just want to add one thing.
MR. CHAIRMAN: No, no. Time is running out.

SHRI PIYUSH GOYAL: We have a very low number of women because women
have not been traditionally applying for tedious jobs like trackmen, gangmen and running

staff.
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MR. CHAIRMAN: Shri Anil Desai.
SHRI PIYUSH GOYAL: Not enough have been applying..
MR. CHAIRMAN: Mr. Minister, rail should go only on track.
SHRI PIYUSH GOYAL: Ultimately, it will depend on a transparent system.
SHRI ANIL DESALI: Sir, may I know it from the Hon. Minister?

MR. CHAIRMAN: Time is running out. That's my worry. All the Ministers have to

be brief and crisp.

SHRI ANIL DESALI: Sir, basically Group 'D' recruitment is for trackmen, gangmen,
etc. This job is done on the tracks. Here the educational qualification criteria are being
raised from what they were earlier. It is depriving a lot many poor youth in the country.
I want to know whether any corrective step is being taken by the Government in this

regard.

SHRI PIYUSH GOYAL: I would just correct the wrong perception. The criteria
have been proposed to be raised for the future. For this recruitment, the criteria are the

same as they were the last time.
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WRITTEN ANSWERS TO STARRED QUESTIONS

Setting up of mini labs in KVKs for soil testing

*189. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has taken any initiative for setting up of mini labs in
Krishi Vigyan Kendras (KVKSs) for soil testing across the country;

(b) if so, the details thereof and the total number of mini labs established by
Government in KVKs, including in Himachal Pradesh; and

() the number of farmer benefited under this scheme and the steps taken by
Government to develop more mini labs for soil testing?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) and (b) Yes, Sir. For testing the soil samples of farmers involved
in frontline extension activities by Krishi Vigyan Kendras (KVVKSs) at district level, the
Government has set up 980 Mini Soil Testing Labs in 658 KVVKs. The State-wise details
of mini soil testing labs established in different Krishi Vigyan Kendras (KVKs) including
in Himachal Pradesh has been given in the Statement-I (See below).

() As many as 7.63 lakh Soil Health Cards have been distributed to farmers
after testing the soil samples by Mini Soil Testing Labs and 21.82 lakh farmers have
been benefitted through advisories by KVKs on Soil Health Management. The State-
wise number of soil health cards issued and the number of farmers benefitted with
advisories on soil health management are given in the Statement-11 (See below). The
Government has also made provision for setting up of village level soil testing labs by
village entrepreneurs under Soil Health Scheme by providing financial assistance up to
75% of the total cost of ¥ 5.0 lakh per project. The cost will be shared on 60:40 basis
by Government of India and States (90:10 basis for North East and Hilly States).

Statement-1

State-wise details of Mini Soil Testing Labs set up in KVKs

SI. No. State Number of KVKs having Total Number of mini
Mini Soil Testing Labs Soil Testing Labs
with KVKs
1 2 3 4
1 Andaman and Nicobar Islands 3 5

2. Andhra Pradesh 24 48
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1 2 3 4
3. Arunachal Pradesh 14 17
4. Assam 25 36
5. Bihar 36 36
6. Chhattisgarh 24 5
7. Delhi 1 1
8. Goa 01 03
9. Gujarat 4 4
10.  Haryana 14 14
11.  Himachal Pradesh 13 25
12, Jammu and Kashmir 20 A
13, Jharkhand 21 21
14.  Karnataka 31 49
15, Kerala 14 20
16.  Lakshadweep 0 0
17.  Madhya Pradesh 46 59
18.  Maharashtra 43 68
19.  Manipur 9 14
20.  Meghalaya 5 9
21.  Mizoram 8 10
22.  Nagaland n 15
23.  Odisha K¢ 65
24.  Pondicherry 1 3
25.  Punjab 21 43
26.  Rajasthan 59 59
27.  Sikkim 4 5
28.  Tamil Nadu 27 52
29.  Telangana 16 2
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1 2 3 4
30.  Tripura 5 u
31.  Uttar Pradesh 56 107
32.  Uttarakhand 12 18
33, West Bengal 20 3
TotaL 658 980
Statement-11

State-wise details of Number of Soil Health Cards distributed and Number of

farmers benefited with advisories on Soil Health Management

SI. No. State Number of Advisory Number of Soil Health
issued on soil health cards distributed
management
1 2 3 4
1 Andaman and Nicobar Islands 1619 1619
2. Andhra Pradesh 5366 6551
3 Arunachal Pradesh 5283 5810
4, Assam 13331 18296
5. Bihar 33364 33364
6. Chhattisgarh 24693 416943
7. Delhi 890 890
Goa 2698 2698
9. Gujarat 17103 17103
10.  Haryana 6829 6829
11.  Himachal Pradesh 1913 1731
12, Jammu and Kashmir 1643 1690
13.  Jharkhand 28659 28659
14.  Karnataka 9710 9710
15.  Kerala 6050 6050
16.  Lakshadweep 0 0
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1 2 3 4
17. Madhya Pradesh 48490 1062500
18.  Maharashtra 234154 234154
19.  Manipur 3422 3757
20.  Meghalaya 2194 2486
21.  Mizoram 2545 3190
22.  Nagaland 3006 4518
23.  Odisha 40243 40243
24.  Pondicherry 414 678
25. Punjab 7291 4129
26.  Rajasthan 49257 49257
27.  Sikkim 1086 1376
28.  Tamil Nadu 3145 6033
29.  Telangana 2973 6743
30.  Tripura 2318 2466
31 Uttar Pradesh 172898 172898
32.  Uttarakhand 8002 8002
33.  West Bengal 22008 22008
TotaL 762597 2182381

Non-availability of telecommunication facilities in
certain villages of Gujarat

1*190. SHRI RATHWA NARANBHAI JEMLABHAI: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether it is a fact that telecommunication facilities are not available in 1275
villages of Gujarat despite 70 years of independence of our country;

(b) the reasons for non-availability of telecommunication facilities in the above-
mentioned villages; and

(c) the reactions therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS (SHRI
MANOJ SINHA): (a) and (b) 1262 inhabited villages (i.e.7%) out of 17,843 inhabited
villages (as per census 2011) are uncovered with mobile services in the State of Gujarat
due to remote areas, sparse population and low techno-commercial viability.

(c) Mobile coverage to these uncovered villages is likely to be provided in a
phased manner, subject to availability of financial resources. Government has prioritised
provision of mobile services in Left Wing Extremism (LWE) affected areas, North
Eastern States and Islands in the first phase.

Engagement of labourers on contractual basis

1*191. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of RAILWAYS
be pleased to state:

(@ whether it is a fact that the Ministry proposes to engage labourers on
contractual basis;

(b) if so, the reasons therefor;
(c) the number of permanent posts lying vacant in the Railways at present;

(d) the number of vacant permanent posts that have been filled up during the
last three years; and

(e) whether it is also a fact that according to experts, scarcity of employees for
a long time is likely to adversely affect the functioning of Railways?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) For non-core
works or works which are not ongoing permanently, Indian Railways (IR) engages
contract labourers.

IR executes a wide range of works for creation, repair and maintenance of its
various assets including stations, coaches, wagons, coaching depots, locomotives,
tracks, etc pertaining to various departments namely Mechanical, Commercial, Operating,
Electrical, Civil Engineering, Signal and Telecommunication, Security, Medical, etc.
These works are executed through its own workers and/or through outsourcing
(particularly non-core activities) to contracting agencies. These agencies work for the
Railways and engage workmen/labourers towards execution of these contracts.

tOriginal notice of the question was received in Hindi.
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IR engages contract labourers directly only in a few categories such as para-
medical staff, school teacher, Data Entry Operators/Executive Assistants/Digital Office
Assistants, "Consultant-cum-Coach™ (Heritage) and engagement of retired personnel/
other personnel in Engineering, Electrical, S&T departments of Railway Electrification
and Construction organizations, on contract basis. Therefore, Contract labourers are
engaged mostly by the contracting agencies providing services to IR on contract basis
i.e. providing service either through service contracts or through works contracts.

(c) The number of permanent posts lying vacant in the Indian Railways is
2,53,324.

(d) A total number of 1,32,401 candidates have been empanelled to fill up
vacancies during the past three years.

(e) No expert study is available to show that scarcity of employees would
adversely affect the functioning of the Railways.

State-of-the-art facilities at railway stations
1*192. SHRI SANJAY SETH: Will the Minister of RAILWAY'S be pleased to state:

(@ whether the Government's decision to modernise selected railway stations
in the country with state-of-the-art facilities, is yet to be fulfilled;

(b) if so, the reasons therefor; and

(c) if not, the names of the railway stations that have been equipped with state-
of-the-art facilities?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) Indian Railways
had advertised its plan to offer 'A-1' and 'A' category stations on Indian Railways for
redevelopment on 'as is where is' basis, by inviting open bids from interested parties
duly providing for amenities and other requirements of the Railways. The cost of
station redevelopment was to be met by leveraging commercial development of land
and air space in and around the stations. Twenty three stations were initially taken up
for bidding in first phase by Zonal Railways under the Program. Out of these 23
stations, bids were received for two stations only, viz. Jammu Tawi and Kozhikode
stations, which are under evaluation. No bids were received for other stations.

Indian Railway Stations Development Corporation Limited (IRSDC) have been
entrusted the work of redevelopment of Anand Vihar, Bijwasan, Chandigarh, Gandhinagar,

tOriginal notice of the question was received in Hindi.
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Habibganj (Bhopal), Shivaji Nagar and Surat railway stations. Works have commenced
at Habibganj and Gandhinagar stations. Bids for Surat, Anand Vihar, Bijwasan and
Chandigarh stations have been invited.

In addition, an MoU between Rail Land Development Authority (RLDA) and
NBCC India Ltd. has been signed for redevelopment of the following 10 railway
stations:

Tirupati, Delhi Sarai Rohilla, Nellore, Madgaon, Charbagh (Lucknow), Gomtinagar
(Lucknow), Kota, Thane new, Ernakulam Junction and Puducherry

Contracts have been finalised for Gomtinagar station and bids have been invited
for Charbagh and Tirupati stations.

One station in each Division is being taken up for redevelopment through Divisional
Railway Managers.

Based upon the feedback received during various interactions with developers,
investors and other stakeholders, Ministry of Railways has now formulated a revised
strategy for station redevelopment on fast track through simplified procedure and with
improved terms like longer lease periods etc., and accordingly, a Cabinet Note has been
initiated in this regard.

Calculating requirement of additional Judges

1*193. SHRI PRABHAT JHA: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether the Law Commission, in its 245th report, had suggested that to
measure the needs of judicial services, population is not the appropriate criteria and
the rate of disposal method is more pragmatic and useful for calculating the requirement
of number of additional Judges to clear the backlog of cases as well to ensure that new
backlog is not created; and

(b) if so, in the light of suggestion of the Law Commission, whether any policy
related measures are being taken/have been taken by Government in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) In 245th report (2014), the Law Commission has observed that filing of cases
per capita varies substantially across geographic units as filings are associated with

tOriginal notice of the question was received in Hindi.
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economic and social conditions of the population. As such the Law Commission did
not consider the judge population ratio to be a scientific criterion for determining the
adequacy of the judge strength in the country. The Law Commission found that in the
absence of complete and scientific approach to data collection across various High
Courts in the country, the "Rate of Disposal" method, to calculate the number of
additional judges required to clear the backlog of cases as well as to ensure that new
backlog is not created, is more pragmatic and useful.

In May, 2014, the Supreme Court asked the State Governments and the High
Courts to file their response to the recommendations made by the Law Commission. In
August 2014, the Supreme Court asked the National Court Management System
Committee (NCMS Committee) to examine the recommendations made by the Law

Commission and to furnish its recommendations in this regard.

NCMS Committee submitted its report to the Supreme Court in March, 2016. The
report, inter alia, observes that the clearance of backlog is not the sole or central basis
for determining the judge strength and that the judge strength of the subordinate
courts will have to be assessed by a scientific method to determine the total number
of "Judicial Hours" required for disposing of the case load of each court. In the
interim, the Committee has proposed a "weighted" disposal approach i.e. disposal
weighted by the nature and complexity of cases in local conditions.

The Hon'ble Supreme Court considered the reports of the Law Commission and
the NCMS Committee in its Order dated 02.01.2017 in Criminal Appeal Nos.254-262 of
2012 (Imtiaz Ahmad versus State of UP. & ORs.), and directed, inter alia, that the NCMS
Committee shall formulate a scientific method for determining the basis for computing
the required judge strength of the district judiciary; that in the interim, the judge
strength shall be computed for each State in accordance with the approach indicated
by the NCMS Committee; that the interim report of the NCMS Committee shall be
forwarded by the Union Ministry of Law and Justice to the Chief Justices of all the
High Courts and Chief Secretaries of all States so as to enable them to take follow up
action to determine the required judge strength of the district judiciary based on the
said report.

Department of Justice has forwarded a copy of interim report of the NCMS
Committee to all State Governments and High Courts to enable them to take follow up
action to determine the required strength of district and subordinate judiciary.



Written Answers to [3 August, 2018] Starred Questions 95

Sanctioned strength of Judicial Officers in District and Subordinate Courts has
increased from 19,518 as on 31.12.2013 to 22,545 as on 31.03.2018. The working strength
of Judicial Officers in District and Subordinate Courts has increased from 15,115 as on
31.12.2013 to 17,109 as on 31.03.2018.

Rejection of formula for calculating input costs

*194. SHRI RITABRATA BANERJEE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that the NITI Aayog has recently rejected the formula
provided by the MS Swaminathan Commission for calculating input costs; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) and (b) National Commission on Farmers (NCF) headed by
Dr. M.S. Swaminathan has recommended that the MSP should be at least 50 per cent
more than the weighted average cost of production. However, when the National Policy
for Farmers, 2007 was finalized by the then Government, this recommendation of
providing 50% returns over cost of production was not included. Dr. (Shri) M. S.
Swaminathan in his Report on NCF had discussed different dimensions of fixing MSPs,
but while finalizing National Policy on Farmers, the then Government had accepted the
current established methods.

Cost of production is one of the important factors in the determination of MSPs.
While recommending its Price policy, the CACP considers all costs in a comprehensive
manner. The costs include all paid out costs such as those incurred on account of hired
human labour, bullock labour/machine labour, rent paid for leased in land, expenses
incurred in cash and kind on the use of material inputs like seeds, fertilizers, manures,
irrigation charges, depreciation on implements and farm buildings, interest on working
capital, diesel/electricity for operation of pump sets etc, miscellaneous expenses and
imputed value of family labour. Hence the costs considered are very comprehensive and
based on the methodology recommended by Expert Committees from time to time. Broad
based consultations with Departments concerned including NITI Aayog are held before
finalising the methodology or MSPs are announced.

The Government has announced the Minimum Support Prices (MSPs) for kharif
crops 2018-19 on 4th July 2018. This decision of the Government of India is a historic
one as it redeems the promise of the pre-determined principle of fixing the MSPs at a
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level of at least 150 per cent of the cost of production announced by the Union Budget
for 2018-19. The Commission for Agricultural Costs and Prices (CACP) recommended
MSPs for all kharif crops is in line with the announced principle.

While cost of cultivation of crops tends to go up year-on-year on account of rise
in prices of inputs used, cost of production may go up or down depending on the all
India yield levels. The details of increase in MSP and all India weighted average cost
of production of Kharif crops from 2014-15 to 2018-19 is given in the Statement-1 and
Il respectively (See below). It is seen that increase in MSP has been much higher than
the increase in cost of production in 2018-19.

Statement-1
Absolute increase in Minimum Support Prices (MSPs) of Kharif crops

(X/quintal)

SI. No. Commodity Variety 2014-15 201516 2016-17 2017-18 2018-19

Kharif Crops
1 Paddy Common 50 50 60 80 200
Grade ‘A’ 5% 50 60 & 180
2. Jowar Hybrid 0 40 5 75 730
Maldandi kY 40 60 7 725
3 Bajra 0 5 5 % 525
4. Maize 0 15 40 60 275
5. Ragi 50 100 7 175 997
6. Arhar (Tur) 50 275 425 400 225
7. Moong 100 250 375 350 1400
8. Urad 50 275 375 400 200
9. Cotton Medium 50 50 60 160 1130
Staple
Long Staple 50 50 60 160 1130
10.  Groundnut in Shell 0 0 190 230 440

11.  Sunflower Seed 50 50 150 150 1288
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SI. No. Commodity Variety 2014-15 201516 2016-17 2017-18 2018-19

12, Soyabean Yellow 0 40 175 275 349

13, Sesamum 100 100 300 300 940

14.  Niger Seed 100 50 175 225 1827
Statement-11

Absolute increase in cost of production of Kharif crops

(X/quintal)
Sl. No. Year 2014-15 201516  2016-17  2017-18 2018-19
Kharif Crops
1 Paddy (Common) 17 2 5 72 49
2. Jowar (Hybrid) 101 97 A 55 63
3. Bajra 64 61 K7 24 4
4, Ragi 136 214 45 128 70
5. Maize 54 27 5 78 87
6. Arhar (Tur) 15 132 4 77 114
7. Moong 115 103 2 221 364
8. Urad 81 230 129 -319 173
9. Groundnut in Shell 512 & 57 212 101
10. Sunflower Seed 129 153 197 2 111
11. Soyabean 37 4 8 269 145
12, Sesamum 846 367 5 -121 N
13. Niger Seed 805 62 220 546 6
14. Cotton (Medium Staple) 25 243 136 387 157

Includes all paid out costs such as those incurred on account of hired human labour,
bullock labour/machine labour, rent paid for leased in land, expenses incurred on use
of material inputs like seeds, fertilizers, manures, irrigation charges, depreciation on
implements and farm buildings, interest on working capital, diesel/electricity for operation
of pump sets etc, miscellaneous expenses and imputed value of family labour.
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Sale of shares of Mother Dairy

*195. SHRI HARIVANSH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether there was any proposal to sell whole or part of the shares of Mother
Dairy Fruits and Vegetables to private company during the UPA regime;

(b) if so, Government's view at that time;

(c) whether it is a fact that the benefits of research in mustard have been passed
on to the same group by NDDB; and

(d) whether Government would enquire into a possbible conflict of interest
through a Central investigation agency?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) As per information received from National Dairy Development
Board (NDDB), no such records are available with NDDB.

(b) Does not arise, in view of (a) above.

(¢) No Sir. The Centre for Genetic Manipulation of Crop Plants set up by the
Delhi University, with financial support of NDDB was involved in improvement of
Rapeseed-Mustard from 1996 to September, 2016. The outcomes of the Project have
been patented and the patent rights are jointly held by NDDB and the Delhi University.

(d) Does not arise, in view of (c) above.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Farmers' stir

1921. DR. SANJAY SINH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government is aware of the farmers' stir demanding a waiver of farm
loans and an increase in MSP of farm produces along with milk subsidy, per litre;

(b) if so, present State-wise average MSP being paid on farm produces;

(c) the loss to economy due to stir of farmers; and
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(d) the steps taken by Government on the issue?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) Rashtriya Kisan
Mahasangh had organized 'Gaon Bandh (Village Strike), agitation from 1st June to 10th
June, 2018 over demands including complete waiver of farm loans, implementation of
Swaminathan Commission recommendations pertaining to fixation of Minimum Support

Price for agricultural produce and guaranteed income of farmers.

Agriculture being as a State subject, the State Governments are primarily responsible
for the growth and development of agriculture sector and developing perspective plans
for their respective States and ensuring effective implementation of the programmes/
schemes. However, Government of India supplements the efforts of the State Governments
through various Schemes/Programmes.

The Government has been reorienting the agriculture sector by focusing on an
income-centeredness which goes beyond achieving merely the targeted production.
The income approach focuses on achieving high productivity, reduced cost of cultivation
and remunerative price on the produce, with a view to earn higher profits from farming.
Various initiatives by way of schemes and policy reforms have been rolled out in
consonance with this approach.

Minimum Support Price (MSP) is notified for both Kharif and Rabi crops based
on the recommendations of the Commission on Agriculture Costs and Prices (CACP).
The Commission collects and analyses data on cost of cultivation and recommends
MSP.

Giving a major boost for the farmers' income, the Government has increased the
Minimum Support Prices (MSPs) of all kharif crops for 2018-19 season. This decision
of the Government is a historic one as it redeems the promise of the pre-determined
principle of fixing the MSPs at a level of at least 150 per cent of the cost of production
announced by the Union Budget for 2018-19. The MSP declared during 2012-13 to
2018-19 for various crops is given in the Statement. [Refer to the Annexure appended
to Answer to SQ No. 183 Part (c) and (d)].

The procurement and sale price of milk are decided by the concerned State
Governments in consultation with State Cooperative Milk Federations based on the

input cost.
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The action taken by Department Animal Husbandry, Dairying and Fisheries to

manage the crisis is as under:—

0]

(ii)

(i)

(iv)

V)

(vi)

(vii)

Increased the import duty of Whey Powder from 30% to 40% vide notification
dated 27.03.2018.

D/o Commerce vide notification dated 13.07.2018 has allowed 10% export
incentive under Merchandise Export from India Scheme (MEIS) for all dairy
products.

Advisory to all the States to include supply of milk/milk products of
Cooperatives through Mid-day Meal Scheme, Anganwadis under Integrated
Child Development Scheme (ICDS), Health schemes, Tribal Hostels and

Government/Institutional canteen.

Advise to all State Governments and State Milk Federations to use Public
Distribution System of State Governments to market surplus milk.

The State Government of Bihar and Rajasthan issued order to provide milk
powder to children of Anganwadi centres under ICDS.

State Governments of Gujarat and Maharashtra have announced to provide
subsidy of ¥ 50/Kg for skim milk powder.

A Scheme named "Support to State Cooperative Dairy Federation" has been
approved to provide working capital loan to State Cooperatives and
Federations with a corpus of ¥ 300 crore.

Non-privatization of Mother Dairy

1922. SHRI HARIVANSH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

@)
(b)

whether Mother Dairy was set up under the NDDB Act to help the farmers;

if so, the quantum of milk purchased respectively from farmers, farmers'

cooperatives, farmers' producer companies and private companies during the years
2004-2014, year-wise;

©

the average purchase price paid to these sources, category-wise and

year-wise; and
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(d) the action Government proposes to take to ensure retaining Mother
Dairy as a farmers' organisation and not a private company with monopoly
shareholding?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRIMATI KRISHNA RAJ): (a) As per the provisions of the National Dairy
Development Board (NDDB) Act, 1987, Mother Dairy, Delhi as a subsidiary unit of
NDDB. The objective of Mother Dairy is to provide quality food and beverages to

consumers at affordable prices while assuring fair returns to farmers.

(b) The year-wise details of quantum of milk purchased by Mother Dairy from
farmers of Cooperatives, New Generation Cooperatives, Milk Producers Companies
and Private Companies during the years 2004-2014 are given in the Statement

(See below).

(c) The year-wise details of purchase price of milk procured by Mother Dairy
from the farmers of Cooperatives, New Generation Cooperatives, Milk Producers
Companies and Private Companies during the years 2004-2014 are given in the Statement
(See below).

(d) The provisions of Section 42 of the NDDB Act, 1987, provides that Mother
Dairy to be a subsidiary unit of NDDB. Further, NDDB Board decided that the Mother
Dairy be made a wholly owned subsidiary company of the NDDB. The Chairman of
NDDB is the Non-executive chairman of Mother Dairy, and one Director of NDDB,
selected from NDDB is on the Board of Directors of Mother Dairy Fruit and Vegetable
Private Limited. As per Section 42 of NDDB Act, 1987, any change in the special
character of Mother Dairy has to be decided by NDDB Board, where apart from others,
one Director from amongst officials of Central Government and two Directors from
amongst Chairman of State Cooperative Dairy Federations are also present.
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Development of inland fisheries and aquaculture in Odisha

1923. SHRI PRASHANTA NANDA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government would provide ¥300 lakh under Centrally Sponsored
Programme (CSP) - Development of Inland Fisheries and Aquaculture to clear up the
pending subsidy of eligible beneficiaries of Odisha;

(b) whether Government would dispose the stringent applicability of the two
CSP, i.e. Saving-cum-Relief and Fishermen Development Rebate on HSD Qil; and

(c) if so, whether Government would amend the guideline immediately?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRIMATI KRISHNA RAJ): (a) The erstwhile Centrally Sponsored Scheme
(CSS) on Development of Inland Fisheries and Aquaculture has been subsumed as a
component under the restructured CSS on Blue Revolution: Integrated Development
and Management of Fisheries and this restructured scheme has been implemented with
effect from 2016-17. The Central funds are provided to the State Governments/Union
Territories under the restructured CSS with enhanced unit cost. During past two
financial years 2016-17 and 2017-18, a sum of T 3671.27 lakh was provided to the
Government of Odisha for development of fisheries in the State. This includes ¥ 1997.11
lakh released for development of inland fisheries and aquaculture. The projects completed
or taken up by the State Government without the prior approval of Government of India
are not entitle for central funding under the above said restructured

(b) and (c) No, Sir. No such proposal is under consideration at present in the
Department of Animal Husbandry, Dairying and Fisheries (DADF), Ministry of Agriculture
and Farmers Welfare (MoA&FW).

Setting up of a Special Agriculture University

1924. MAHANT SHAMBHUPRASADJI TUNDIYA: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@ whether Government has any plan to introduce any Special Agriculture
University in the country; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) No, Sir.

(b) Question does not arise.
Settlement of claims under PMFBY

1925. SHRI VIVEK K. TANKHA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the total premium collected in the States of Madhya Pradesh and Rajasthan
under the Pradhan Mantri Fasal Bima Yojana (PMFBY) during the last three years,
year-wise;

(b) the total value of claims made by the farmers in the said States, the total
value of claims settled and the total value of claims remaining pending; and

(c) the average time taken to settle such claims?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) Details regarding premium collected
and claims in Madhya Pradesh and Rajasthan under Pradhan Mantri Fasal Bima Yojana
(PMFBY) since its inception in April, 2016 is given in the Statement (See below).

PMFBY incorporates a number of new features and provides for technological
interventions, which the States are implementing for the first time and hence there is
delay in the process. In addition in the case of Madhya Pradesh and Rajasthan issues
related to yield data and delay in release of State share of subsidy to insurance
companies had led to delay in claim settlement. Due to the aforesaid reasons major
claims in these States were settled between 2 to 6 months.

Statement

Year-wise details of premium and claims in Madhva Pradesh and Rajasthan under
Pradhan Mantri Fasal Bima Yojana (PMFBY)

(X in crore)

State Year Premium Collected Claims Claims Claims Balance
Farmer  State  Gol Estimated Approved Paid Claims
Share  Share Share

1 2 3 4 5 6 7 8 9

Madhya 2016-17 723 1529 1529 1993 1986 1980 13
Pradesh 2017-18* 855 2005 2005 4788 4550 4410 378
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1 2 3 4 5 6 7 8 9
Rajasthan  2016-17 370 111 1111 1848 1804 1798 0
2017-18* 285 847 847 1633 1294 1121 512

* Claims of Kharif 2017 season only.

Providing large fishing vessels to fishermen of Tamil Nadu

1926. DR. V. MAITREYAN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has any plans to provide specially built large vessels
for fishermen of Tamil Nadu for deep sea fishing;

(b) if so, whether any funds have been earmarked to meet the project and by
when these deep sea fishing vessels would be handed over to fishermen of Tamil Nadu;

(c) whether any funds/permission to build such vessels has been sanctioned
to other States under similar project during the last three years, if so, the details thereof;
and

(d) the expected increase in fish catch and revenue generation by using such
vessels?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRIMATI KRISHNA RAJ): (a) and (b) A sub component on 'Assistance
for Deep Sea Fishing' has been introduced under the Centrally Sponsored Scheme on
'‘Blue Revolution: Integrated Development and Management of Fisheries' to provide
Deep Sea Fishing Vessels to the traditional fishermen, their societies, associations, Self
Help Groups (SHGs) and Fishers Producer Organizations (FPOs) for construction of
larger deep sea tuna long liners at a project cost of ¥ 80 lakh per vessel with 50% central
subsidy assistance. Under the Central Plan Scheme, a sum of ¥ 300 crore has been
released to the Government of Tamil Nadu during 2017-18 for procurement of Tuna
Long liners for traditional fishers and for construction of fish landing centre at Kunthakal
in Rameshwaram District of Tamil Nadu.

(c) Central Financial Assistance under the sub component on 'Assistance for
Deep Sea Fishing' has also been sanctioned to State Government of Andhra Pradesh
(3259.20 lakh) and Government of Gujarat (3 211.20 lakh).

(d) As per 'Report of the Working Group for Revalidating the Potential of
Fishery Resources in the Indian Exclusive Economic Zone' (2011) the potential yield of
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oceanic resources is estimated at 216,500 tonnes, which shall be targeted by Deep Sea
Fishing Vessels introduced under the said sub component on 'Assistance for Deep Sea
Fishing'.

Steps to provide cows and cattles to poor people free of cost

1927. DR. V. MAITREYAN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that Government is contemplating to strengthen the
animal husbandry, horticulture, fisheries, apiculture, agricultural education and research
and expansion system;

(b) if so, the details thereof;

(c) whether Government has taken any concrete measures for providing cows,
cattle and goats to poor people, free of cost; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRIMATI KRISHNA RAJ): (a) and (b) Yes, Sir. Government of India is
implementing the following schemes for strengthening of the animal husbandry,
horticulture, fisheries, apiculture, agricultural education and research and expansion
system such as:—

1. Rashtriya Gokul Mission

2. Dairy Entrepreneurship Development Scheme

3. National Livestock Mission

4. Livestock Health and Disease Control

5. Blue Revolution

6.  Mission for Integrated Development of Horticulture (MIDH)

Further, Government of India is also promoting research and education in
agriculture, horticulture, fisheries and animal sciences in the entire country through
Indian Council of Agricultural Research with the overall objectives of improving
profitability, nutritional/livelihood security of farmers through infusion of improved/
high-yielding technologies.
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(c) and (d) For employment generation and promotion of entrepreneurship in dairy
and small ruminant sector especially in rural areas, the Department of Animal Husbandry,
Dairying and Fisheries is implementing two schemes, namely, Dairy Entrepreneurship
Development Scheme and Entrepreneurship Development and Employment Generation.
Under one of the components of Dairy Entrepreneurship Development Scheme, back
ended subsidy is provided at the rate of 25% of the total cost of the project to the
applicants of General category and at the rate of 33% for the members of SC/ST
category for purchase of milk cattle with unit size from 2 to 10 per beneficiary. Under
Entrepreneurship Development and Employment Generation Scheme, a sub-mission
under National Livestock Mission, the activities relating to poultry, small ruminants and
pig are supported with subsidy at the rate of 25% for General category members and
33% for SC/ST and BPL category members.

Similarly, '‘Rural Backyard Goats Development Scheme' under National Livestock
Mission, there is provision of distribution of Sheep/Goat Unit such as 10 numbers of
high yielding young female of age group 4-5 months and 1 number of high yielding
young male of age group 5-6 months to the farmers.

Indian Council of Agriculture Research - Animal Science Institute have provided
420 cows free of cost to poor goat rearers 2016-17 onwards through various programmes
like transfer of technology, North-Eastern Hill (NEH) Region, Tribal Sub-Plan, Farmers
First and All India Coordinated Research project (ICRP) on Goat Improvement in the
State of Karnataka, Maharashtra, Uttar Pradesh, Uttarakhand, Himachal Pradesh for
improving the productivity of goats.

Suicides by farmers

1928. SHRI RIPUN BORA: Will the Minister of AGRICULTRE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that farmers' suicides in the country has risen by
50 percent in 2018 in comparison to last two years;

(b) if so, whether more than 640 farmers have committed suicides in three
months, from March to May, 2018, in Maharashtra alone; and

(c) if so, the number of farmer suicides reported in the country upto June, 2018
along with the number of families having received compensation therefor,
State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) The National Crime
Records Bureau (NCRB) under the Ministry of Home Affairs compiles and disseminates
information on suicides, in its publication titled 'Accidental Deaths and Suicides in
India' (ADSI). These reports on suicides are available upto 2015 on its website. The
reports for the year 2016 onwards have not been published as on date. However, NCRB
has provided data relating to suicides for the year 2016 (provisional) to this Ministry.
As per the ADSI Reports for the year 2015 and data as provided by NCRB for the year
2016 (provisional), the total number of suicides by farmers and agricultural labourers
in the country, State-wise is given in the Statement (See below). The number of suicide
by farmers and agricultural labourers during 2016 has come down approximately by
9.77% from 12602 to 11370 as compared to suicides in the year 2015.

In the State of Maharashtra, the number of suicide by farmers and agricultural
labourers during 2015 was 4291, while in the year 2016, it was 3661, which is approximately
14.68% less as compared to the year 2015.

Agriculture, including agricultural indebtedness being as a State subject, the State
Governments are primarily responsible for the growth and development of agriculture
sector and developing perspective plans for their respective States and ensuring
effective implementation of the programmes/schemes. However, Government of India
supplements the efforts of the State Governments through various schemes/programmes.

Further, the State Governments provide relief to families that face farmer suicides.
This information is not maintained Centrally, however, as per information available from
some of the States, the details of relief etc. being provided are as follows:—

. State Government of Maharashtra gives ex-gratia relief of ¥ 1.00 lakh to the
heirs of the deceased farmer. The three norms of eligibility for ex-gratia are
crop failure, indebtedness and harassment due to inability to pay agriculture
related loans.

. The Punjab Government provides T 3.00 lakh compensation to victims'
family w.e.f 23.07.2015.

. Government of Andhra Pradesh provides ¥ 5.00 lakh compensation to the
family members of the deceased farmers.

. The Government of Telangana provides ex-gratia relief of ¥ 5.00 lakh to the
family of the deceased farmer towards rehabilitation and ¥ 1.00 lakh as a
onetime settlement to wipe off all the liabilities of the family.
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. In Karnataka an amount of ¥5.00 lakh relief is provided to the family w.e.f.
1.4.2015. The children of the deceased get free education up to post
graduation including hostel facility.

Statement

(A) State/UT-wise number of Suicides by persons self-employed in farming/
agriculture during 2015

SI. No. State/UT Agricultural Farmers/ Total
Labourers Cultivators

(A) B) (A+B)
1 2 3 4 5
1 Andhra Pradesh 400 516 916
2. Arunachal Pradesh 3 7 10
3 Assam A 84 138
4, Bihar 7 0 7
5 Chhattisgarh 100 854 954
6 Goa 0 0 0
7. Gujarat 244 57 301
8. Haryana 14 28 162
9. Himachal Pradesh 46 0 46
10.  Jammu and Kashmir 21 0 21
11.  Jharkhand 21 0 21
12, Karnataka 372 1197 1569
13, Kerala 207 3 210
14.  Madhya Pradesh 709 581 1290
15.  Maharashtra 1261 3030 4291
16. Manipur 0 1 1
17.  Meghalaya 1 2 3
18.  Mizoram 1 0 1

19.  Nagaland 0 0 0
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1 2 3 4 5
20.  Odisha 27 P& 50
21. Punjab 24 100 124
22.  Rajasthan 73 3 76
23.  Sikkim 3 15 18
24.  Tamil Nadu 604 2 606
25.  Telangana 42 1358 1400
26.  Tripura 48 1 49
27.  Uttar Pradesh 179 145 324
28.  Uttarakhand 2 0 2
29.  West Bengal 0 0 0
30.  Andaman and Nicobar 0 0 0
Islands
31 Chandigarh 0 0 0
32.  Dadra and Nagar Haveli 0 0 0
33.  Daman and Diu 0 0 0
34.  Delhi (UT) 0 0 0
35.  Lakshadweep 0 0 0
36.  Puducherry 12 0 12
TotAL (ALL INDIA) 4595 8007 12602

Source:Report on 'Accidental Deaths and Suicides in India' for relevant years, National Crime
Records Bureau, Ministry of Home Affairs.

(B) State/UTs wise number of suicides committed by persons engaged in farming
sector during 2016 (Provisional)

Sl. No. State/UT Agricultural Farmers/ Suicides in
Labourers Cultivators Farming Sector
(Total)
(A) B) (A+B)
1 2 3 4 5
1 Andhra Pradesh 565 239 804
2. Arunachal Pradesh 0 6 6




Written Answers to

[3 August, 2018]

Unstarred Questions

111

1 2 3 4 5
3 Assam 64 06 70
4, Bihar 0 0 0
5. Chhattisgarh 97 585 682
6. Goa 1 0 1
7. Gujarat 378 0 408
Haryana 159 a1 250
9. Himachal Pradesh 14 0 14
10.  Jammu and Kashmir 21 0 21
11.  Jharkhand 0 3 3
12, Karnataka 867 1212 2079
13, Kerala 298 23 321
14.  Madhya Pradesh 722 599 1321
15.  Maharashtra 1111 2550 3661
16. Manipur 0 1 1
17.  Meghalaya 3 2 5
18.  Mizoram 7 0 7
19.  Nagaland 0 0 0
20. Odisha 101 20 121
21 Punjab 49 222 271
22.  Rajasthan KY) 4 43
23. Sikkim 2 12 14
24.  Tamil Nadu 345 36 381
25.  Telangana 13 632 645
26.  Tripura 18 4 2
27.  Uttar Pradesh 115 69 184
28.  Uttarakhand 3 0 3
29.  West Bengal 0 0 0
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1 2 3 4 5
30.  Andaman and Nicobar 0 3 3
Islands
31 Chandigarh 0 0 0
32.  Dadra and Nagar Haveli 0 0 0
33.  Daman and Diu 0 0 0
34.  Delhi (UT) 0 0 0
35.  Lakshadweep 0 0 0
36.  Puducherry 27 2 2
TotAL (ALL INDIA) 5019 6351 11370
Scarcity of fodder

11929. SHRI NARAYAN RANE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has formulated any scheme/programme for the
development and production of fodder in the context of wide spread drought in
different States and if so, the details thereof;

(b) whether the stretches of meadows in villages are getting shrunk due to
weathering and/or encroachment resulting in scarcity of fodder, if so, the details
thereof; and

(c) the details of the action taken to remove the encroachment from such lands
at the earliest along with the details of the rural meadows, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRIMATI KRISHNA RAJ): (a) Ministry of Agriculture and Farmers Welfare
under the Department of Animal Husbandry, Dairying and Fisheries is implementing
National Livestock Mission with a Sub Mission on Feed and Fodder development since
2014-15.The scheme is operational in all States and UTs under normal time as well as
at the time of natural calamities like drought, flood, etc. Besides this, Additional Fodder
Development Programme of Rashtriya Krishi Vikas Yojana implemented by Department
of Agriculture, Co-operation and Farmers Welfare is also operational especially for
drought affected States/Areas. Financial assistance is also provided under the normal

tOriginal notice of the question was received in Hindi.
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programme of Rashtriya Krishi Vikas Yojna (RKVY) of Department of Agriculture,
Co-operation and Farmers Welfare for other fodder developmental activities planned by
the States which is supported by Department of Animal Husbandry, Dairying and
Fisheries.

(b) and (c) No information in this regard is available at the Centre Government
level as Agriculture being the State Subject, the powers regulating the functioning of
agriculture in the matters raised in the question vest with the concerned State
Governments.

Adoption of scientific and modern system in agriculture

11930. SHRI NARAYAN RANE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether any steps have been taken to improve the technical competence of
farmers and if so, the details thereof; and

(b) the details of steps taken, if any, to encourage the farmers to adopt the
scientific cultivation and modern system of agriculture?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) Agricultural
knowledge information pertaining to various technologies generated by Indian Council
of Agricultural Research (ICAR) Institutes and Agricultural Universities are shared with
network of 700 Krishi Vigyan Kendras (KVKSs) across the country which are coordinated
by 11 ICAR-Agricultural Technology Application Research Institutes (ATARIS). The
KVKs in turn share agricultural technological information with line departments of
agriculture in States and subsequently disseminated to farmers. The KVKs in the
country are mandated with technology assessment and demonstration for its application
and capacity development. KVKs organize demonstrations, training programs and skill
development programmes to update knowledge and skills on modern agricultural
technologies of farmers and farm women, rural youth and in-service extension personnel.
The KVKs organize training programmes for farmers and extension personnel. Depending
upon the expertize required in training programs, the Scientists of ICAR Institutes are
involved.

During the last four years (2014-15 to 2017-18), the KVVKs have updated the
knowledge and skill of 53.96 lakh farmers; conducted 1.32 lakh on-farm trials and 5.04
lakh frontline demonstrations on farmers' fields; trained 5.62 lakh extension personnel;

tOriginal notice of the question was received in Hindi.
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ensured participation of large number of farmers in extension activities (540.04 lakh);
produced large quantity of seeds (184600 tonnes), 1711.91 lakh planting materials,
950.22 lakh live-stock strains and finger lings; tested soil, water, plant, manures samples
(20.90 lakh) and issued mobile agro-advisory to farmers (1022.67 lakh).

Increase in demand of bio-agro products

11931. SHRI MAHESH PODDAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that there has been an increase in demand of bio-agro
products all over the world and such products fetch comparatively better price;

(b) if so, the schemes on which Government is working to promote bio-farming,
the details thereof, State-wise; and

(c) the details of increase in bio-agro products with the efforts of the Government
during the last four years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) Yes, Sir. Due to growing awareness
of adverse effect of consuming inorganically cultivated vegetables, foods etc. organic
food products have been gaining popularity in the country and demand for organic
manures and other agro horticultural products have also been increased considerably.
Due to better quality these products fetches better price comparatively.

(b) and (c) Government has taken a number of initiatives under bio/organic
farming including biofertilizers, biopesticides, vermicompost and green manures across
the country through the schemes of Paramparagat Krishi Vikas Yojana (PKVY)/Mission
Organic Value Chain Development for North Eastern Region (MOVCDNER) to develop/
boost marketing of certified organic produce to make it easily available to households
consumers to promote organic/bio farming. The details of the scheme and funds
released State-wise under PKVY and MOVCDNER is given in the Statements-1, Il, I11
and 1V respectively (See below).

The bio-organic products are also supported in other schemes viz. Soil Health
Management (SHM), Rashtriya Krishi Vikas Yojana (RKVY) and Mission for Integrated
Development of Horticulture (MIDH) and Network Projection Organic Farming under
ICAR. Pattern of assistance for promotion of bio agro inputs under SHM and other
schemes is given in the Statement-V (See below). Commercial production units of

tOriginal notice of the question was received in Hindi.



Written Answers to [3 August, 2018] Unstarred Questions 115

organic/bio inputs under National Project on Organic Farming progress till August, 2017
(According to NABARD) and Bio Fertilizer Production is given in the Statement-VI and
VI respectively (See below).

Further, Waste decomposer developed by National Centre of Organic Farming,
Ghaziabad is being distributed to farmers across the country for on-farm production of
organic fertilizers from organic waste. More than 5 lakhs farmers have been benefited
by using waste decomposer culture in various States across the country.

Statement-1

Parampragat Krishi Vikas Yojana

Parampragat Krishi Vikas Yojana (PKVY) is the first comprehensive scheme
launched as a Centrally Sponsored Programme (CSP) since 2015-16, which now has
been revised for next 3 years. The scheme is implemented with a 90:10 (Gol: State
Government) funding pattern in 8 NE States and 3 hilly States of Jammu and Kashmir,
Himachal Pradesh, and Uttarakhand, 100% in Union Territory and 60:40 funding pattern
in remaining States of the country. The new guideline of the scheme has been uploaded

in the website www.agricoop.nic.in/guidelines/integrated-nutrient-management.

The scheme PKVY is implemented by the State Government on per hectare basis
for 500-1000 hectare area in each cluster. A group of farmers having a total area of
20 hectare as far as possible in contagious patch within a village. The farmer within
a group can avail benefit to a maximum of 2 ha., and the limit of assistance is ¥50,000
per ha., out of which 62% i.e., ¥ 31,000 is given as incentives to a farmer for organic
conversion, organic inputs, on-farm inputs, production infrastructure, etc., shall be
provided directly through DBT during the conversion period of 3 years. The target of
an area of around 4 lacs ha. is proposed to be covered in the 3 years which is double
the area covered in last three years.

Status of the Scheme

Total amount allocated for the scheme 2015-2018 is T 947 crore and fund released
T 582.47 crore till date for total 11891 clusters. Under PKVY scheme 237820 hectares
of land has been converted into organic farming land and 3,94,550 farmers have been
benefited.
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Statement-111
Mission Organic Value Chain Development for North Eastern Region

Realizing the potential of organic farming in the North Eastern Region of the
country, Ministry of Agriculture and Farmers Welfare has launched a Central Sector
Scheme entitled "Mission Organic Value Chain Development for North Eastern Region”
for implementation in the States of Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Sikkim and Tripura, during 2015-16 to 2017-18. The scheme aims
at development of certified organic production in a value chain mode to link growers
with consumers and to support the development of entire value chain starting from
inputs, seeds, certification and creation of facilities for collection, aggregation, processing,
marketing and brand building initiative. The scheme was approved with an outlay of
T 400 crore for three years. The guideline of the scheme has been uploaded in the
website www.agricoop.nic.in/guidelines/integrated-nutrient-management.

The assistance is provided for cluster development, on/off farm input production,
supply of seeds/planting materials, setting up of functional infrastructure, establishment
of integrated processing unit, refrigerated transportation, pre-cooling/cold stores
chamber, branding labeling and packaging, hiring of space, hand holdings, organic
certification through third party, mobilization of farmers/processors etc. Under this
scheme, an area of 50,000 ha. have been targeted to be covered under organic farming
in North Eastern Region of the country during the period of three years i.e. from year
2015-16 to 2017-18.

Major components of MOVCDNER:-

1. Value Chain Production

2. Value Chain Processing

3. Value Chain Marketing

4. Value Chain Support Agencies

Physical and Financial Progress report of MOVCDNER scheme

(A) Fund Released:-

() During the year 2015-16 an amount of ¥112.11 crore has been released.

(i) During the year 2016-17 an amount of ¥47.63 crore has been released.
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(iii) During the year 2017-18 an amount of 366.22 crore has been released.

(iv) In the current financial year 2018-19 an amount of ¥9908.20 crore has been
released to seven States.

(B) Physical progress:—

As on against target of 50000 ha. area, 45918 ha. area brought under the Organic
Farming. Against the target of 100 FPCs, 97 FPCs has been achieved, against the target
of 2500 FIGs, 2469 FIGs has been formed, and 48948 farmers are mobilized.

Statement-1V
State-wise budget allocation, Release and Utilization received during 3 years

Mission Organic Value Chain Development for North Eastern Region (MOVCDNER):

SI. No. States 2015-18 Budget Amount Amount Total
Fund  Utilized Unspent Allocation Released Released Released
Released  Fund Balance 2018-19 Phase-l  Phase-1l 2018-19
(Committed
liability)
(A) (B) (A+B)

1. Assam 2439.30 1665.31 773.994 1762.61 - - -

2. Manipur 3328.94 2419.99 908.95 2407.10 546.86 1203.55 1750.41
3. Meghalaya 2696.98 2352.92 344.06 2857.79 218.07 1428.90 1646.97
4. Nagaland 3800.46 2836.58 963.88 2096.13 649.78  1048.07 1697.85
5. Mizoram 2174.15 2174.15 0 1019.12 0 75.83 75.83

6.  Arunachal  2483.41 1857.31 626.1 1634.39 1053.36 817.20  1870.56
Pradesh

7. Sikkim 4216.08 4185.81  30.27 883.85  1763.62 1763.62

8.  Tripura 1456.25 1210.31 24594 1789.01  208.45 89451  1102.96

ToTAL 22595.57 18702.38 3893.194 14450.00 4440.14 5468.06  9908.2
Office - - - 1550.00 - 15.00 15.00
Expenses

GRAND ToTAL 16000.00 2676.52 5483.06 9923.20
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A.

Statement-V

Pattern of assistance for promotion of organic farming under Soil Health
Management (SHM) and other schemes

National Mission of Sustainable Agriculture (NMSA)-Organic and INM
Components of Soil Health Management (SHM):-

() Setting up of State of art liquid/carrier based Bio-fertilizer/Bio-pesticide
units, 100% assistance to State Government/Government Agencies upto a
maximum limit of ¥ 160.00 lakh/unit and 25% of cost limited to 40 lakh/unit
for individuals/private agencies through NABARD as capital investment of
200 TPA production capacity.

(i) Setting up of Bio-fertilizer and Organic fertilizer testing Quality Control
Laboratory (BOQCL) or Strengthening of existing Laboratory under FCO,
assistance up to maximum limit of ¥ 85 lakh for new laboratory and up to
a maximum limit of ¥ 45 lakh for strengthening of existing infrastructure to
State Government Laboratory under Agriculture or Horticulture Department.

National Mission on Oilseeds and Oil Palm (NMOOP): Financial assistance @
50% Subsidy to the tune of T 300/- per ha. is being provided for different
components including bio-fertilizers, Supply of Rhizobium Culture/Phosphate
Solubilising Bacteria (PSB)/Zinc Solubilising Bacteria (ZSB)/Azatobacter/
Mycorrhiza and vermicompost.

National Food Security Mission (NFSM): Under NFSM, financial assistance is
provided for promotion of Bio-Fertilizer (Rhizobium/PSB) @50% of the cost limited
to ¥300 per ha.

Rashtriya Krishi Vikas Yojana (RKVY): Organic farming project components are
considered by the respective State Level Sanctioning committee according to their
priority choice

Indian Council of Agricultural Research (ICAR): The Indian Council of Agricultural
Research (ICAR), is implementing programmes under Network project on "Soil
Biodiversity-Bio-fertilizer" and developed improved and efficient strains of bio-
fertilizer specific to different crops and soil types. Liquid Bio-fertilizer technology
with higher shelf life has also been developed. The ICAR also imparts training,
organizes Front Line Demonstrations (FLDs) to educate farmers on all these
aspects.
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Statement-V1

Commercial production units of organic inputs under National Project on
Organic Farming progress till August, 2017 (According to NABARD)

SI. No. State \ermi- Bio- Fruit/\egetable Subsidy

hatchery fertilizers waste compost  released

unit (X in lakh)
1 Andhra Pradesh 7 n 21159
2. Assam 27 2 2 75.95
3. Bihar 8 10.50
4. Delhi 1 40.00
5. Goa 1 1 3160
6. Gujarat 57 5 1 198.00
7. Himachal Pradesh 1 2 46.35
8. Jharkhand 1 150
9. Karnataka 41 n 5 564.34
10.  Kerala 1 2 2 61.56
11.  Madhya Pradesh 17 1 1 3753
12, Maharashtra 3 16 2 316.36
13, Manipur 1 1753
14, Meghalaya 1 567
15.  Punjab and Haryana 116 12 1 288.30
16.  Rajasthan 170 2 148.29
17.  Tamil Nadu 5 7 4 31258
18.  Tripura 1 20.00
19.  Uttar Pradesh 120 2 1 234.88
20.  Uttarakhand 1 4 69.75
21.  West Bengal 7 2 20.08
TotaL 612 81 23 2712.36

Source: NCOF, Ghaziabad.
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Implementation of schemes for enhancing agricultural production

11932. MS. SAROJ PANDEY: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the schemes implemented by Government to enhance the agricultural
production and to increase the income of the farmers; and

(b) the number of farmers benefited by these schemes and the quantum of
growth registered in the production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Agriculture is a State
Subject. However, Government of India facilitates the State Governments through many
Centrally Sponsored and Central Sector Schemes to increase production and to increase
the income of farmers. A list of schemes is given in the Statement (See below).

(b) Some indicators regarding number of farmers benefited and the quantum of
growth registered in production under some schemes is as follows:

Under Sub Mission on Agricultural Mechanisation (SMAM), launched during
2014-15, 20533 demonstrations have been conducted, 16915 number of trainers have
been trained, 768232 number of agricultural machinery distributed, 7303 number of
Custom Hiring Centres established, 185 Hi-Tech hubs and 5871 number of Farm Machinery
Banks have been established at farm level.

Under Paramparagat Krishi Vikas Yojana (PKVY), 237820 hectares of land has been
converted under organic farming and 394550 farmers have benefitted with effect from
2015-16 onwards.

Under Mission Organic Value Chain Development for North Eastern Region
(MOVCDNER) from 2015-16, 45918 hectare area has been brought under Organic Farming
in the North Eastern States, 98 Farmer Producer Centers (FPCs) have been registered
and 2469 Farmers Interest Group (FIGs) have been formed and 48948 farmers are
mobilized.

Under Pradhan Mantri Fasal Bima Yojana (PMFBY), about 572 lakh farmers have
been covered over an area of 571 lakh hectares during Kharif 2016 and Rabi 2016-17
seasons.

tOriginal notice of the question was received in Hindi.
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Under Seed Village Programme, the number of farmers benefitted in 2017-18 was
30.05 lakhs.

Over 1.52 crore farmers have benefited through different extension activities under
Sub Mission on Agricultural Extension since 2014-15 to 31st March, 2018.

Under Soil Health Card Scheme, during Cycle-1 (2015-16 and 2016-17) Soil Health
Cards were distributed to 1073.89 lakh farmers and during Cycle-Il (2017-18 and
2018-19), Soil Health Cards have been distributed to 74 lakh farmers

Statement

SI. No. Names of Centrally Sponsored and Central Sector Schemes

1 National Food Security Mission (NFSM)

2. National Mission on Oilseeds and Qil Palm (NMOOP)
3 Rainfed Area Development (RAD)

4, Soil Health Management (SHM)

5 Soil Health Card (SHC)

6 Paramparagat Krishi Vikas Yojana (PKVY)

7. Sub-Mission on Agriculture Extension (SMAE)

8. Sub-Mission on Agriculture Mechanization (SMAM)
9. Sub- Mission on Seeds and Planting Material (SMSP)

10. Mission for Integrated Development of Horticulture (WHDH)
11. National Agroforesty & Bamboo Mission (NABM)
12, Rashtriya Krishi Vikas Yojana (RKVY)

13. Pradhan Mantri Krishi Sinchai Yojana (PMKSY)

Remunerative price to farmers

1933. SHRI RAVI PRAKASH VERMA:
SHRI NEERAJ SHEKHAR:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@ the number of farmers committed suicide since 1 st April, 2018 till date,
State-wise;
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(b) whether it is a fact that Government has failed to provide remunerative
prices to farmers of the country while the cost of production has gone up rapidly and
prices of crops have gone down drastically since 2015;

(c) whether it is also a fact that non-remunerative price of crops to farmers is
forcing them to hand over their lands to industries for corporate farming; and

(d) if so, the details thereof and the reasons for providing non-remunerative
prices to farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) The National Crime Records Bureau
(NCRB) under the Ministry of Home Affairs compiles and disseminates information on
suicides, in its publication titled 'Accidental Deaths and Suicides in India' (ADSI).
These Reports on suicides are available upto 2015 on its website. The Reports for the
year 2016 onwards have not been published as on date. However, NCRB has provided
data relating to suicides for the year 2016 (provisional) to this Ministry. As per the
ADSI Reports for the year 2015 and data as provided by NCRB for the year 2016
(provisional), the total number of suicides by farmers and agricultural labourers in the
country State-wise is given in the Statement-1 [Refer to the Statement appended to
answer to USQ No. 1928 part (a) to (c)]. The number of suicide by farmers and
agricultural labourers during 2016 has come down approximately by 9.77% from 12602
to 11370.

(b) to (d) Minimum Support Price (MSP) is notified for both Kharif and Rabi crops
based on the recommendations of the Commission on Agriculture Costs and Prices
(CACP). The Commission collects analyses data on cost of cultivation and recommends
MSP.

Giving a major boost for the farmers' income, the Government has increased the
Minimum Support Prices (MSPs) of all kharif crops for 2018-19 Season. This decision
of the Government is a historic one as it redeems the promise of the pre-determined
principle of fixing the MSPs at a level of at least 150 per cent of the cost of production
announced by the Union Budget for 2018-19. The MSP declared during 2012-13 to
2018-19 for various crops is given in the Statement-11 [Refer to the Annexure appended
to answer to USQ No. 1928 part (a) to (c)]

The Government has implemented National Agriculture Market popularly known
as e-NAM ' scheme for transparent price discovery for the farmers for their produce
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through competitive online bidding system. Under the scheme, an electronic trading
portal with pan India trading facility has been deployed in 585 regulated wholesale
markets in 16 States and 02 Union Territories across the country as on 31.03.2018.

Further, in order to provide better marketing facilities to the farmers, the Government
of India has released a new model "The Agricultural Produce and Livestock Marketing
(Promotion and Facilitation) Act, 2017" on 24th April, 2017 for its adoption by States/
UTs. The provisions therein provides for alternative marketing channels such as setting
up of private markets, direct marketing, farmer-consumer markets, special commodity
markets, declaring warehouses/ silos/ cold storages or such structures as market sub
yards to facilitate farmers in marketing their produce at competitive and remunerative
prices.

In order to optimise the use of scarce resources and mitigate the uncertainty in
price and marketing, the Government has formulated and released a progressive and
facilitative Model Act "The — State/ UT Agricultural Produce and Livestock Contract
Farming and Services (Promotion and Facilitation) Act, 2018" in May, 2018 for its
adoption by the States/Union Territories (UTs). The aforesaid Model Contract Farming
Act covers the entire value and supply chain from pre production to post harvest
marketing including services contract for the agricultural produce and livestock.

MSP for Kharif crops

1934. SHRI NEERAJ SHEKHAR:
SHRI RAVI PRAKASH VERMA:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@ whether Government has increased the MSP for Kharif crops recently;
(b) if so, the details thereof;

(c) whether farmers' organisations have announced for a long strike against the
Government's misleading claims for recent increase in MSP and unremunerative
agricultural policies;

(d) if so, the details thereof; and
(e) the response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) Government announces
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Minimum Support Prices (MSPs) for 22 mandated crops and fair and remunerative price
(FRP) for sugarcane on the basis of recommendations of the Commission for Agricultural
Costs and Prices (CACP), after considering the views of State Governments and Central
Ministries/Departments concerned and other relevant factors. The mandated crops are
14 crops of the kharif season viz. paddy, jowar, bajra, maize, ragi, arhar, moong, urad,
groundnut-in-shell, soyabean, sunflower, sesamum, nigerseed and cotton; 6 rabi crops
viz. wheat, barley, gram, masur(lentil), rapeseed/mustard and safflower and two other
commercial crops viz. jute and copra. In addition, the MSPs of toria and de-husked
coconut are fixed on the basis of the MSPs of rapeseed/mustard and copra, respectively.

Government has announced its historic decision on 04.07.2018 to fix MSP at a
level of at least 150 per cent of the cost of production for kharif crops 2018-19 which
redeems the promise made in the Union Budget for 2018-19.The MSPs fixed by
Government, cost and returns over all-India weighted average cost of production of
crops for 2017-18 and 2018-19 is given in the Statement (See below). Cost of production
varies in different States on account of difference in levels of irrigation, resource
endowment, farm mechanization, land holding size, yield of crops etc.

(c) to (e) From time to time, some farmers and farmers' organizations have been
agitating and making certain demands like increase in Minimum Support Prices (MSPSs)
for agricultural crops and other agricultural policies.

Recent increase in MSP of Kharif crops at a level of at least 150 per cent of the
cost of production will ensure remunerative price to farmers. Government has taken
several steps to provide remunerative prices to farmers for their produce which include
implementing e-National Agriculture Market and framing model Agricultural Produce
and Livestock Marketing (Promotion and Facilitation) Act, 2017, promoting Farmers
Producer Organization (FPO) and stepping up the levels of procurement for pulses and
oilseeds through the Price Support Scheme (PSS). PSS is implemented at the request
of the State Government concerned which agrees to exempt the procured commodities
from levy of mandi tax and other State duties. The basic objectives of PSS are to
provide remunerative prices to the growers for their produce with a view to encourage
higher investment and production and to safeguard the interest of the consumers by
making available supplies at reasonable price with low cost of intermediation. Under
PSS, payments to the farmers are made strictly through Real Time Gross Settlement
(RTGS)/National Electronic Fund Transfer (NEFT) and account payee cheque by the
procuring agencies within three days of purchase of their produce.
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Cost*, Minimum Support Prices(MSPs) and Return over Cost

[RAJYA SABHA]

Statement

Unstarred Questions

(X/quintal)
Commodity 2017-18 2018-19
SI. No. Kharif Crops Cost MSP % Return  Cost MSP % Return
over cost over Cost
. Paddy(Common) 1117 1550 38.76 1166 1750 50.09
(Grade AN 1590 1770
2. Jowar (Hybrid) 1556 1700 9.25 1619 2430 50.09
(Maldandi)® 1725 2450
3. Baja 949 1425 50.16 990 1950 96.97
4. Maize 1044 1425 3649 1131 1700 50.31
5 Ragi 1861 1900 210 1931 2897 50.01
6.  Arhar (Tur) 3318 5450 64.26 3432 5675 65.36
7. Moong 4286 5575 30.07 4650 6975 50.00
8  Urad 3265 5400 65.39 3438 5600 62.89
9.  Cotton (Medium 3276 4020 271 3433 5150 50.01
Staple)
(Long Staple) » 4320 5450
10. Groundnut In 3159 4450 40.87 3260 4890 50.00
Shell
11.  Sunflower Seed 3481 4100 17.78 3592 5388 50.01
12.  Soyabeen 2121 3050 43.80 2266 3399 50.01
13, Sesamum 4067 5300 30.32 4166 6249 50.01
14.  Nigerseed 3912 4050 353 3918 5877 50.01

*Includes all paid out costs such as those incurred on account of hired human labour, bullock labour/
machine labour, rent paid for leased in land, expenses incurred on use of material inputs like seeds,
fertilizers, manures, irrigation charges, depreciation on implements and farm buildings, interest on
working capital, diesel/electricity for operation of pump sets etc, miscellaneous expenses and
imputed value of family labour.
~ Cost is not separately compiled for Paddy (Grade A), Jowar (Maldandi) and Cotton (long staple).
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Decline in number of beneficiaries under PMFBY

1935. SHRI AHMED PATEL.: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the details of total funds allocated under the Pradhan Mantri Fasal Bima
Yojana (PMFBY) and the total number of beneficiaries under the scheme, year-wise and
State/UT-wise;

(b) whether there has been a decline in the number of new beneficiaries under
the scheme in 2017-18 from 2016-17, if so, the reasons therefor; and

(c) the steps being taken to ensure bringing all farmers under the ambit of this
scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) Under the Pradhan Mantri Fasal
Bima Yojana (PMFBY), which is an actuarial/bidded premium based scheme, over and
above farmers premium, subsidy is provided both by Central and State Government on
50: 50 basis. Funds allocated by Central Government under PMFBY since its inception
are given below:

Year Funds Allocated (In % crore)*
2016-17 11054.63
2017-18 9419.79
2018-19 13014.15

* Includes allocation of funds for meeting the committed liabilities of the Government under
erstwhile schemes.

State-wise details of farmer applicants covered during 2016-17 and 2017-18 are
given in the Statement (See below).

Yes, Sir. There is decline in coverage of farmer applicants in 2017-18 from
2016-17. This is mainly due to factors like the announcement of Debt Waiver Scheme
in Maharashtra and Uttar Pradesh, farmer's perception of mitigated risk in 2017-18,
which was a good monsoon year, deduplication due to Aadhaar being made mandatory
for coverage etc..

The scheme is optional for States. Notwithstanding that Government has been
urging the States to bring more areas and crops under the scheme so that maximum
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farmers may be covered under the scheme. Besides that Government seeks active
involvement of all stakeholders especially States and implementing insurance companies
for conduct of publicity campaign/awareness programmes including organization of
camps in the rural areas to build farmer awareness about crop insurance schemes. Other
measures include release of advertisements on regular basis in leading National/local
News Papers, telecast through audio-visual media, distribution of pamphlets in local
languages, participation in agriculture fairs / mela / goshti, dissemination of SMS
through Kisan Portal/National Crop Insurance Portal and conduct of workshops/ trainings
of officials of State Governments and financial institutions and farmers Moreover,
insurance companies have been asked to utilize 0.5% of gross premium collected by
them for publicity and awareness generation. For non-loanee farmers since crop insurance
is optional, the Common Service Centers (CSCs) and online enrolment have been
activated to provide services besides traditional modes like banks and insurance
intermediaries.

Statement

State-wise details of Coverage of Farmers Applicants
during 2016-17 and 2017-18

SI. No. States Farmers Applicants covered
(in numbers)

2016-17 2017-18
1 2 3 4
1 Andaman and Nicobar Islands 324 364
2. Andhra Pradesh 1,771,957 1,799,021
3 Assam 60,265 56,791
4. Bihar 2,714,270 2,234,483
5 Chhattisgarh 1,549,139 1,471,587
6 Goa 757 538
7. Gujarat 1,975,139 1,754,470
8. Haryana 1,336,028 1,335,764
9. Himachal Pradesh 379,925 378,105
10.  Jammu and Kashmir NA 150,302

11. Jharkhand 877,754 1,197,438
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1 2 3 4
12. Karnataka 2,137,667 1,601,511
13, Kerala 77,405 46,136
14.  Madhya Pradesh 7,181,316 6,890,930
15.  Maharashtra 12,001,215 10,053,750
16.  Manipur 8,366 9,109
17.  Meghalaya & 2,945
18.  Odisha 1,820,236 1,899,034
19.  Puducherry 8,537 Not Available
20.  Rajasthan 9,150,224 6,012,084
21 Sikkim 574 1,391
22.  Tamil Nadu 1,450,427 1,284,714
23. Telangana 973,343 1,077,641
24.  Tripura 12,760 11,674
25.  Uttar Pradesh 6,767,276 5,290,261
26.  Uttarakhand 261,571 184,427
27.  West Bengal 4,133,279 4,004,596
GRAND ToOTAL 57,249,843 48,749,066

Role of co-operative societies in disbursing fertilizers

and seeds to farmers

1936. SHRI VINAY DINU TENDULKAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether due to lack of transparency, tenant farmers are not getting fertilizers

and seeds provided by co-operative societies and it goes to the black-market;

(b) if so, the measures taken by Government to make the role of cooperative

societies more transparent; and

(c) whether any scheme is being considered upon by Government for using
accounts of farmers opened under Jan Dhan Yojana for providing fertilizer subsidy to
farmers?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) No such instance seems to have come
to the notice of the Government.

(b) Does not arise.

() No, Sir. Pradhan Mantri Jan Dhan Yojana guidelines envisage channeling
Direct Benefit transfer from Government to the beneficiaries' Jan-Dhan Accounts. DBT
may also be remitted into accounts other than Jan-Dhan accounts of beneficiaries.

Inclusion of more crops under Market Intervention Scheme

1937. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the Central Government has received requests from various State
Governments regarding inclusion of more crops under the Market Intervention Scheme
(MIS) and refunding the loss suffered by the farmers, if so, the details thereof;

(b) whether the State Governments, particularly Jharkhand and Gujarat, have
also requested the Government to enhance the Central aid under the said scheme;

(c) if so, the details thereof and action taken by Government thereon; and

(d) the other measures taken by Government to give benefits to the middle and
small farmers of the country, especially those of Jharkhand and Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) No Sir. All the agricultural and
horticultural commodities for which Minimum Support Price (MSP) are not fixed and are
generally perishable in nature are covered under Market Intervention Scheme (MIS).

(d) In order to give benefits to small and marginal farmers of the country
including Jharkhand and Gujarat, the Government has implementing various schemes
viz., Soil Health Card (SHC) scheme, Neem Coated Urea (NCU), Pradhan Mantri Krishi
Sinchayee Yojana (PMKSY), Paramparagat Krishi Vikas Yojana (PKVY), National
Agriculture Market scheme (e-NAM), Pradhan Mantri Fasal Bima Yojana (PMFBY),
Minimum Support Price (MSP) operation, Mission for integrated Development of
Horticulture (MIDH), Sub-Mission on Seed and Planting Material (SMSP), Rashtriya
Krishi Vikas Yojana (RKVY) etc. In addition, schemes relating to tree plantation (Har
Medh Par Ped), Bee Keeping, Dairy and Fisheries are also implemented.
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Implementation of PMFBY

1938. SHRI K. C. RAMAMURTHY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether there are issues in implementing Pradhan Mantri Fasal Bima Yojana
(PMFBY);

(b) the reasons for not appointing insurance experts at the Central level to track
and evaluate the progress of scheme, negotiate lower premium rates with re-insurers
and also guide States for effective implementation thereof;

(c) whether States and Centre are not paying premium subsidy in time to
companies resulting in difficulties;

(d) if so, how Ministry would ensure doing this in time and issue/finalize
tenders for 3-4 years in one go which reduces premium; and

(e) how technology is being used under PMFBY?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) The Pradhan Mantri Fasal Bima
Yojana (PMFBY) is a scheme involving several stakeholders including State Governments,
financial institutions, insurance companies and farmers, both loanee and non-loanee.
It also envisages adoption of technology for integration of all stakeholders on the
National Crop Insurance Portal for scheme administration and in capturing crop loss
assessment etc. Issues faced by stakeholders in adopting the new technology regimen,
in following seasonality discipline alongwith the fact that claim settlement is primarily
dependent on receipt of clear yield data from States as well timely payment of their
share of premium subsidy to insurance companies are some of the major challenges in
implementing PMFBY.

The scheme provides for setting up of Technical Support Unit (TSU) with crop
insurance expert to track and evaluate the scheme implementation. Initially, the
Agriculture Insurance company of India Ltd. (AIC) and subsequently the GIC Re were
designated as TSU. Government has recently engaged a team from United Nations
Development Programme (UNDP) to set up Project Monitoring Unit (PMF)/TSU.

Operational Guidelines of PMFBY also contain provisions for bidding/notification
of PMFBY by States for three years so that insurance companies concerned may be
able to create infrastructure and manpower in the clusters allocated to them. The



138  Written Answers to [RAJYA SABHA] Unstarred Questions

Government is impressing upon the States at various platforms for bidding/notification
for longer period. Many States are now floating bids for longer periods say one year
or more and even up to three years.

(e) There is a two pronged strategy for use of technology in PMFBY. Firstly,
the scheme will be administered through National Crop Insurance Portal on which all
stakeholders have been integrated to facilitate realtime information flow and service
delivery through better coordination, transparency and auto-administration of the scheme.
Secondly, for accurate assessment of yield loss, risk classification, rationalization of
Crop Cutting Experiments etc. cutting edge technology viz. Remote sensing Imager-
through satellites find Unmanned Aerial \ehicle (UAV/DRONE), smartphone/CCE Agri
App are being deployed.

Implementation of e-Pashudhan Haat Scheme

1939. SHRI AMAR SHANKAR SABLE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that Government has launched an e-market portal namely,
e-Pashudhan Haat, for bovine germplasm for connecting breeds and farmers of indigenous
bovine breeds;

(b) if so, the benefits of the said scheme to the farmers; and
(c) the details of the progress on e-Pashudhan Haat at present?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRIMATI KRISHNA RAJ): (a) to (c) Yes, Madam. Government has
launched e-Pashu Haat portal (www.epashuhaat.gov.in) for connecting breeders and
farmers of indigenous breeds. Through the portal farmers can obtain information on
location of quality indigenous germplasm in the form live animals, semen doses and
embryos. This portal is playing crucial role in development and conservation of
indigenous breeds. As on date complete information along with pedigree and productivity
details on availability of 80,433 live animals, 80.36 million semen doses and 364 embryos
is available on the portal (as on 31.07.2018).

Benefit to farmer by increasing ethanol mixture in petrol

11940. SHRI RAM NATH THAKUR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that Government is making effort to extend the benefit
to sugarcane farmers by increasing the level of ethanol mixture in petrol;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof and the progress made in this regard, so far;

(c) whether it is also a fact that once upon a time farming of sugarcane was
being done on large scale in Bihar; and

(d) whether Government would make efforts to restart the closed sugar mills by
promoting farming of sugarcane in Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) The Government,
through Oil Marketing Companies (OMCs), is implementing Ethanol Blended Petrol
(EBP) Programme under which, OMCs sell ethanol blended petrol with 10% ethanol in
petrol. Realization from ethanol is also one of the components in revenue of sugar mills
/ distilleries, this also affects the capability of sugar industry to pay farmers dues.
Following steps have been taken by the Government to increase the availability of
ethanol for blending in petrol to benefit sugarcane farmers:

() In December, 2014, the Government re-introduced administered price
mechanism for procurement of ethanol by Public Sector Oil Marketing
Companies (OMCs).

(i)  Ministry of Petroleum and Natural Gas has fixed the price of ethanol derived
from C-heavy molasses at T 43.46 per litre and B-heavy molasses/sugarcane
juice at ¥ 47.13 per litre for ethanol supply year 2018-19 in view of actual
Fair and Remunerative Price (FRP) of sugar for sugar season 2018-19 declared
by the Government.

(i) The Government has introduced 6% Interest Subvention Scheme to
infuse T 1332 crore for augmenting and enhancing ethanol production
capacity.

(iv) The Government has notified the National Policy on Biofuels 2018 on 8.6.2018
which inter-alia allows B-heavy molasses and sugarcane juice for production
of ethanol for blending with petrol.

(c) Sugarcane was grown in an area of 1.62 lakh ha. in Bihar during 1970-71
which was reduced to 0.94 lakh ha. in 2000-01. However it has increased to 2.43 lakh
ha. during 2017-18. Area, production and yield of sugarcane in Bihar during last five
decades and current year is given below:
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Year Area Production Yield
(lakh ha.) (lakh tonnes) (tonnes/ha.)
1970-71 162 62.09 38.35
1980-81 110 34.80 3141
1990-91 148 78.05 52.49
2000-01 0.94 39.87 4264
2010-11 248 127.63 51.46
2017-18* 243 16511 67.95

*3rd Advance Estimates

(d) The Department of Agriculture, Cooperation and Farmers Welfare is
implementing Sugarcane development programme under National Food Security Mission
(NFSM) in 13 major sugarcane growing States including Bihar from 2014-15. Under this
scheme thrust has been given on promoting intercrops with sugarcane, transfer of
technology through frontline demonstrations and training in order to extend benefits
to the farmers. Besides NFSM, the States can support sugarcane development programme
under Rashtriya Krishi Vikas Yojana (RKVY) with the approval of State Level Sanctioning
Committee (SLSC) under the chairmanship of Chief Secretary of the State.

To restart is the sugar mill, it is the responsibility of the entrepreneur concerned
to take steps to re-open / revive the closed/sick sugar mills as far as private sector is
concerned and State Government/UTs concerned in the case of the public and
co-operative sugar mills. The Government of India under the Sugar Development Fund
(SDF), provides concessional loans for modernization/ rehabilitation of sugar plants,
setting up of bagasse based cogencration projects, production of ethanol and sugarcane
development.

Registration of Agricultural Produce Market Committees under e-NAM

1941. DR. SANTANU SEN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the total number of Agricultural Produce Market Committees which are
registered with electronic National Agricultural Market (e-NAM) along with the details
thereof;

(b) whether Government is about to reach its target of enrolment of 7500 such
Committees and if so, the details thereof; and
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(c) whether e-NAM has enabled the farmers to sell their produces at the best
prices and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) So far, 585 Agricultural Produce
Market Committees of 16 States and 02 Union Territories have been registered with
National Agricultural Market (e-NAM) platform. State-wise number of Agricultural
Produce Market Committees registered with e-NAM platform is given in the Statement
(See below).

(b) As per target, 585 wholesale regulated markets were to be integrated with
e-NAM platform by 31st March, 2018, which has been achieved. Further, Cabinet
Committee on Economic Affairs (CCEA), Government of India, has now approved
integration of additional 415 wholesale regulated markets with National Agriculture
Market (e-NAM) platform by 2019-20.

Further, as per Union Budget 2018-19 Announcement, the Government has decided
to develop and upgrade existing 22,000 rural haats into Gramin Agricultural Markets
(GrAMs). In these GrAMs. physical infrastructure will be strengthened using Government
Schemes such as MGNREGA (Mahatama Gandhi National Rural Employment Guarantee
Act) etc. These GrAMs are to be exempted from regulations of Agriculture Produce
Marketing Committee (APMCs) and linked to e-NAM to provide farmers facility to make
direct sale to consumers and bulk consumers.

() No specific study has been done in this regard. However, e-NAM platform
promotes better marketing opportunities for farmers to sell their produce through online
competitive transparent bidding system with better and real time price discovery and
online payment facility. It also promotes prices commensurate with quality of produce.
All these contribute towards better marketing efficiency and also better prices to
farmers.

Statement

State-wise list of wholesale regulated markets integrated with e-NAM Platform

Sl. No. State/Union Territory No. of wholesale regulated
markets integrated

1 2 3

1 Andhra Pradesh 2
2. Chandigarh 01
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1 2 3
3 Chhattisgarh 14
4. Gujarat 7
5. Haryana A
6. Himachal Pradesh 19
7. Jharkhand 19
8. Madhya Pradesh 58
9. Maharashtra 60
10. Odisha 10
11. Puducherry 02
12, Punjab 19 -
13. Rajasthan 5
14. Tamil Nadu 23
15. Telangana 47
16. Uttar Pradesh 100
17. Uttarakhand 16
18. West Bengal 17

ToTAL 585

Ban on import of red gram
1942. SHRI T. G. VENKATESH:
SHRI DHARMAPURI SRINIVAS:
Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to

state:

whether Government is aware that import of red gram is showing adverse

impact on the domestic market thereby farmers are not able to sell their produces as

the imported red gram is causing the decrease in the price;

whether Government has received any requests from any State Government

seeking temporary ban on the imports of the red gram to enable the domestic producers

to sell their produce in the markets;
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(c) whether Government has taken any decision on such request; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Import statistics of red gram/
tur during 2016-17, 2017-18 and 2018-19 (April- May) given in the Statement (See below)
show that there is a significant decline in import of the said commodity in the country
over the last one year. Therefore, import is not the major factor showing adverse impact
on the domestic markets of red gram/ tur. Due to bumper production of pulses including
red gram/ tur in 2016-17 and 2017-18, there is higher stock with traders and Government
agencies which mainly lead to decrease in prices in domestic market.

(b) to (d) Government has received representation from State of Telangana to put
a ban on import of red gram. Government has already constituted an Inter-Ministerial
Committee under chairpersonship of Secretary, Deptt. of Food and Public Distribution
comprising representatives of Deptt. of Agriculture, Cooperation and Farmers Welfare,
Deptt. of Consumer Affairs and Director General of Foreign Trade to hold meeting
periodically to review the prices, availability etc. of essential commaodities like pulses,
edible oils etc. and suggest appropriate policy measure keeping in view the interests
of farmers and consumers. Government has already imposed quantitative restriction of
2 lakh tons per annum on import of red gram/tur with effect from 5th August 2017 to
minimize the import. Besides, Government has also lifted ban on export of all varieties
of pulses with effect from 22nd November 2017 to enhance export of these commodities.

Statement
India's import of red gram/tur

(Qty. in lakh tons and value in ¥ crore)

Financial Year Qty. Value % decline in import in 17-18/
16-17 and 18-19 (Apr.-May)/
17-18 (Apr.-May)

Qty value
2016-17 704 40915 - -
2017-18 412 1,417.0 41 -65
2017-18 (Apr.-May) 097 3944 - -
2018-19 (Apr.-May) 0.16 456 -84 -88

Source: Deptt. of Commerce.
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Allocation of funds for organic farming

1943. SHRI P. BHATTACHARYA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the number of farmers practicing organic farming in the country, at present;
(b) the growth of organic food market in the country during the last two years;

() whether Government is aware that there is need for growing more organic
foods in the country and if so, the details thereof along with the steps taken for
promoting organic farming in the country;

(d) whether Government has allocated any separate funds for the promotion of
organic farming in the country; and

(e) if so, the details of the funds allocated and spent during the said period for
the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) The number of farmers practising
organic farming in the country, at present is around 17.34 lakh under the schemes of
Paramparagat Krishi Vikas Yojana (PKVY), Mission Organic Value Chain Development
for North Eastern Region (MOVCDNER) and National Programme on Organic Production
(NPOP).

(b) and (c) There is no authentic data, information or study available on growth
of organic food market in the country. As per the study report published by the
ASSOCHAM and Earnest and Young LLP, the organic food items market in India are
largely spread across the food and beverages, health and wellness, beauty and personal
care and textile industries. The highest growth is observed in the organic food segment,
followed by textile, beauty and personal care. The Indian domestic market during 2016
for organic products was estimated at INR 40,000 million which is likely to increase to
INR 100,000 million — INR 120,000 million by 2020 with a similar increase in export.

Government has been promoting organic farming through the dedicated schemes
of Paramparagat Krishi Vikas Yojana (PKVY) and Mission Organic Value Chain
Development for North Eastern Region (MOVCDNER) under National Mission for
Sustainable Agriculture (NMSA) since 2015. It is also supported by other schemes viz.
Rashtriya Krishi Vikas Yojana (RKVY) and Mission for Integrated Development of
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Horticulture (MIDH), Network Project on Organic Farming (NPOF) under ICAR. In
addition third party certification of organic farming has been promoted by Agriculture
Processed Food and Export Development Authority (APEDA), Ministry of Commerce.

(d) and (e) Government has provided funds under the schemes PKVY and
MOVCDNER for promotion of organic farming. The details of funds allocated and
released to the States under these schemes are given in the Statement-l [Refer to the
Statement-11 appended to answer to USQ No. 1931 Part (b) and (c)] and Statement-11
[Refer to the Statement-1V appended to answer to USQ No. 1931 Part (b) and (c)]
respectively.

MSP for agricultural commodities

1944. SHRI JOSE K. MANI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@  whether working out MSP for agricultural commodities calls for a fundamental
revision as the present three decades old methodology is based on minuscule sample
size employed for major crops;

(b)  whether tur or arhar is cultivated by about one million farmers in Karnataka
but the department surveys only 89 farmers cultivating tur or arhar in the southern
State to determine the average cost of tur cultivation; and

(c) whether the sample size of 8100 farmers across 19 States has not changed
in the last three decades and needs to be recalibrated in tune with present realities?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) The present sampling design
and methodology for collection of cost data and estimation of production cost has
been developed and devised by the Committee of Experts viz., Special Expert Committee
on Cost of Production Estimates constituted in 1979 under the Chairmanship of
Dr. S R Sen. This has been reviewed from time to time by different Committees of
Experts viz., Expert Committee for Review of Methodology of Cost of Production of
Crops constituted in 1990 under the Chairmanship of Dr. C.H. Hanumantha Rao and
Report of the Committee to Examine Methodological Issues in Fixing Minimum Support
Prices (MSPs) constituted in 2013 under the Chairmanship of Dr. Ramesh Chand. These
Committees of Experts have observed that with the sampling design and methodology
devised, the sample size of 8100 holdings in the country is adequately representative.
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(b) and (c) The sample selection under the "Comprehensive Scheme for Studying
the Cost of Cultivation of Principal Crops in India" (CS Scheme) for collection of cost
data and generation of estimates of production cost, is based on combination of crops
(crop complex) approach. The sample selection is done for a block period of three years
i.e. data is collected for same sample holdings for three years. The combination of crops
(crop complex) selected and corresponding sample size in each State varies from State
to State and from year to year depending upon their importance in terms of its relative
contribution in the production of the concerned crop at all-India level. The sample size
of tur (arhar) crop in southern States including Karnataka during the 2014-17 block
period i.e., 2014-15, 2015-16 and 2016-17 agriculture year is given in the Statement
(See below).

The Committee constituted in 2013 under the Chairmanship of Dr. Ramesh Chand
to examine the methodological issues in fixing MSP has, inter-alia, suggested certain
changes in the sampling design. Two important changes have been suggested for
sampling design viz., (i) Selection of two sample villages in place of one village from
each selected tehsil/block for wide coverage of sample villages, (ii) Classification of
operational holdings into three size classes, namely, less than 1 hectare (ha.), 1-2 ha.
and more than 2 ha., in place of present classification of 5 size classes and select 3,
2 and 1 operational holdings respectively from each size class i.e., six units from each
village. The impact of these two recommendations will lead to increase of about 20%
in overall sample size under CS Scheme. In-principle approval for the implementation
of these two recommendations has been accorded and will take effect from the next
block period.

Statement

State-wise sample size of Tur Crop in Southern States under CS Scheme

SI. No. State Sample Size (Number)

2014-15 2015-16 2016-17
1 Andhra Pradesh 40 51 7
2. Karnataka 89 63 135
3. Tamil Nadu NS NS NS
4. Kerala NS NS NS

NS: Tur crop was not selected in these two States under CS Scheme.
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Legislation on MSP

1945. SHRI JOSE K. MANI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether with MSPs continue having only notional value, except, perhaps for
rice, the Commission for Agriculture Costs and Prices has suggested the Government
for bringing in legislation conferring the "right to sell at MSP" to ensure that crops
are not traded below the fixed price;

(b) whether Government is aware that there are moves by farmer welfare
organisations to mobilise support towards tabling a Private Members Bill in Parliament
to secure a legal cushion by guaranteering an MSP with a 50 per cent profit margin
over the cost of production; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to (c) Commission ior
Agricultural Costs and Prices (CACP) in its Price Policy Reports has suggested bringing
a legislation conferring on farmers the "Right to Sell at MSP" to instill confidence
among framers so that their produce is not sold/ procured below Minimum Support
Price (MSP) and farmers are not exploited by traders.

All non-price recommendations of the CACP are examined by Departments
concerned and action taken on them if found acceptable after broad based consultations.
Private Member bills are moved in Parliament on many critical issues.

Government on its part has announced the Minimum Support Prices (MSPs) for
kharif crops 2018-19 on 4th July 2018. This decision of the Government of India is a
historic one as it redeems the promise of the pre-determined principle of fixing the
MSPs at a level of at least 150 per cent of the cost of production announced by the
Union Budget for 2018-19.

The Government offers to procure the agricultural produce at MSP through
designated procurement agencies. However, farmers are free to sell their produce to
Government procurement agencies at MSP or in the open market as is advantageous
to them. In addition to this the Union Budget has also announced NITI Aayog, in
consultation with Central and State Governments, will put in place a fool-proof mechanism
so that farmers may get adequate price for their produce. The Budget for 2018-19 has
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also observed that as more than 86% of our farmers are small and marginal and they
may not always in a position to directly transact at APMCs and other wholesale
markets, Government will develop and upgrade existing 22,000 rural haats into Gramin
Agricultural Markets (GrAMs). The Budget for 2018-19 had further stated that these
GrAMs, electronically linked to e-NAM and exempted from regulation of APMCs will
provide farmers facility to make direct sale to consumers and bulk purchasers.

NITI Aayog held consultations on 9th March, 2018 with State Governments and
Central Government Departments concerned to ensure farmers will get a price at least
equivalent to the announced MSP. Three options were discussed: Market Assurance
Scheme, which entails procurement by States and compensation of losses; Price
Deficiency Payment Scheme, whereby, if the sale price is below the modal price farmers
may be compensated the difference between MSP and actual/modal price subject to
certain conditions and ceiling; Private Procurement and Stockist Scheme, whereby
procurement is made by private entrepreneurs at MSP and Government providing some
policy and tax incentives and a commission to such private entities. The procurement
operations may be decided on the basis of transparent criteria and bidding for the
empanelment of private players by the State Government. So far no decision has been
taken by the Government in this regard. It was also emphasized in the meeting that all
States should undertake market reform by modifying their APMC acts in the line of the
Model Agricultural Produce and Livestock Marketing (Promotion and Facilitation) Act,
2017.

Benefits to farmers under PMFBY

11946. SHRI SURENDRA SINGH NAGAR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether all farmers of the country are not getting the benefits of Pradhan
Mantri Fasal Bima Yojana (PMFBY);

(b) if so, the reasons therefor and the way insurance companies are providing
its benefits to the farmers along with the details thereof; and

(c) the details of assistance being provided by the insurance companies in
comparison to the cost and labour of farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) No, Sir. The benefits under

tOriginal notice of the question was received in Hindi.
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Pradhan Mantri Fasal Bima Yojana (PMFBY) are available only for the farmers growing
notified crops in areas notified by the State Governments that opt for the scheme.
Further, even in respect of such notified crops/areas while loanee farmers availing
Seasonal Agricultural Operations (SAQO) loans/Kisan Credit Card (KCC) loans are
compulsorily covered, however, the scheme is voluntary for non-loanee farmers. Further,
for their coverage their insurable interest must be established. Loanee farmers may also
be left out of ambit of the scheme in case their loans become sub standard due to non-
repayment of their loan dues or non-loanee farmers may not opt for scheme in case they
perceive less or no risk due to good monsoon etc.

Insurance companies provide claims only in case of crop damage due to non-
preventable natural risk covered under the scheme and calculated as per the formula
stipulated in the Operational Guidelines i.e. Threshold Yield (TY) - Actual Yield
(AY) X Sum Threshold Yield (TY) Insured Where TY = Average
Yield of past seven years (excluding maximum of two calamity years as notified by State

Government /Union Territory multiplied by applicable indemnity level for that crop).

Under PMFBY in order to maximize risk coverage for the farmers, sum insured has
been equated to the Scale of Finance, which includes both input cost and labour of

farmers.
Promoting Zero-Budget Natural Farming

1947. SHRI KAPIL SIBAL: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government is planning to promote Zero-Budget Natural Farming
(ZBNF) to double the income of farmers by 2022, if so, the details thereof along with
details of Paramparagat Krishi Vikas Yojana and Rashtriya Krishi Vikas Yojana and
whether these are related to ZBNF;

(b)  whether Government has been claiming to double income of farmers by 2022
through various schemes, if so, details of all such schemes announced post 2014 till
date;

(c) whether ZBNF is being practiced by the farmers anywhere in the country,
if so, details thereof; and

(d) whether ZBNF is being used globally, if so, details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Government of India has
been promoting organic farming in the country through the dedicated schemes of
Paramparagat Krishi Vikas Yojana (PKVY) since 2015-16 and also through Rashtriya
Krishi Vikas Yojana (RKVY). In the revised guidelines of PKVY scheme during the year
2018, various organic farming models like Natural Farming, Rishi Farming, Vedic Farming,
Cow Farming, Homa Farming, Zero Budget Natural Farming (ZBNF) etc. have been
included wherein flexibility is given to States to adopt any model of Organic Farming
including ZBNF depending on farmer's choice. Under the RKVY Scheme, organic
farming/ natural farming project components are considered by the respective State
Level Sanctioning Committee according to their priority/ choice.

(b) Government has articulated seven point agenda to double the income of
farmers by 2022. Various schemes viz. Soil Health Card (SHC) Scheme, Neem Coated
Urea (NCU), Pradhan Mantri Krishi Sichai Yojana (PMKSY), National Agriculture Market
Scheme (e-NAM), Pradhan Mantri Fasal Bima Yojana (PMFBY), Schemes relating to tree
plantation (Har Medh Pe Pedh), bee-keeping, dairy and fisheries have been initiated
and have been implemented to enhance production and productivity of agriculture and
thereby enhancing the income of farmers.

(c) Some States in the country are practicing ZBNF under Central Assistance
to State, viz. Scheme: Rashtriya Krishi Vikas Yojana (RKVY) and Paramparagat Krishi
Vikas Yojana (PKVY), such as Karnataka, Himachal Pradesh and Andhra Pradesh. In
Andhra Pradesh districts, the programme is under implementation in 131 clusters covering
704 villages under RKVY and 1300 clusters covering 268 villages under PKVY. It will
be expanded to 4000 new clusters during 2018-19 under PKVY scheme. So for, 163034
farmers are practicing ZBNF.

(d) Globally ZBNF has been categorized under climate change resilient, Agro-
ecology and more specifically "Regenerative Agriculture™.

Adverse effects of Parthenium weed

1948. DR. KANWAR DEEP SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government is aware that invasion of Parthenium weed on fertile

agricultural land has become a curse for small and marginal farmers;



Written Answers to [3 August, 2018] Unstarred Questions 151

(b) whether Government has conducted any scientific study on the fallouts/
adverse effects of this weed on fertility of land, crop production, human and livestock,
bio-diversity, etc;

(c) if so, the details of findings thereof; and

(d) the steps Government proposes to take to fight the menace of this aggressive

and invasive weed?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) The Government is aware of the
adverse effect of parthenium weed on agricultural land.

(b) and (c) No such study has been conducted by the Directorate of Plant
Protection, Quarantine and Storage (DPPQ&S).

(d) The Department is implementing 'Strengthening and Modernization of Pest
Management Approach’ (SMPMA) Scheme, wherein, inter alia, Integrated Pest
Management (IPM) approach is being propagated through Farmers Field Schools
(FFSs), two days and Five Days orientation programmes and 30 days Season Long
Training Programme to sensitize farmers on weed managing practices. The farmers, inter
alia, are advised to adopt Mechanical control by ploughing the weed before plants
reach flowering stage, biological control of the weed by manipulating Natural enemies
and sowing of competitive plant. Further, the bio-control agent Zygogramma spp has
been introduced to control Parthenium.

Benefit of MSP to farmers

1949. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has recently announced Minimum Support Price (MSP)
for crops;

(b) if so, the details thereof, crop-wise;

(c) whether Government is aware that personnel of Government procurement
agencies, in connivance with private traders, do not purchase crops from the farmers
on MSP on one plea or the other thereby forcing the farmers to sell their produces to
traders at throwaway prices; and



152 Written Answers to [RAJYA SABHA] Unstarred Questions

(d) if so, the effective measures Government proposes to take to rein in such
personnel and give benefits of MSP to farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) Government announces
minimum support prices (MSPs) for 22 mandated crops and fair and remunerative price
(FRP) for sugarcane on the basis of recommendations of the Commission for Agricultural
Costs and Prices (CACP), after considering the views of State Governments and Central
Ministries/Departments concerned and other relevant factors. The mandated crops are
14 crops of the kharif season viz. paddy, jowar, bajra, maize, ragi, arhar, moong, urad,
groundnut-in-shell, soyabean, sunflower, sesamum, nigerseed and cotton; 6 rabi crops
viz. wheat, barley, gram, masur(lentil), rapeseed/mustard and safflower and two other
commercial crops viz. jute and copra. In addition, the MSPs of toria and de-husked
coconut are fixed on the basis of the MSPs of rapeseed/mustard and copra, respectively.

Government has announced its historic decision on 04.07.2018 to fix MSP at a
level of at least 150 per cent of the cost of production for kharif crops 2018-19 which
redeems the promise made in the Union Budget for 2018-19.The MSPs of Kharif crops
fixed by Government, and returns over all-India weighted average cost of production
for 2017-18 and 2018-19 is given in the Statement [Refer to the Statement appended to
answer to USQ No. 1934 Part (a) and (b)].

(c) and (d) As per the existing arrangements, procurement is made of the crops
for which MSPs are announced through Central and State agencies. In so far as cereals/
nutri cereals are concerned, they are procured through Food Corporation of India (FCI)
and decentralized procurement system mainly for distribution under the public
distribution system (PDS), for welfare schemes and buffer stocking for food security.

As per existing guidelines for procurement at MSP Fair Average Quality (FAQ)
specifications are prescribed. There may be the case that the stocks are not accepted
due to not meeting the FAQ specifications.

For maintaining greater transparency in Price Support Scheme (PSS), procurement
is being undertaken through NAFED e-samridhi portal and State Governments Portal
which is linked with Aadhar and payment gateway and facilitates the PSS operations
right from farmers' registration up to payment to the farmers directly into their bank
account.

Budget for 2018-19 has announced its intent to develop and upgrade existing
22,000 rural haats into Gramin Agricultural Markets (GrAMs). Toward this end an Agri-
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Market Infrastructure Fund with a corpus of ¥ 2000 crore has been proposed. These
GrAMs, electronically linked to e-NAM and exempted from regulations of Agricultural
Produce Marketing Committee (APMCs), will provide farmers facility to make direct sale
to consumers and bulk purchasers.

Government has been promoting Farmers Producers Organisations (FPOs) and the
Budget for 2018-19 has given hundred per cent deduction of income tax to such
organisation shaving annual turnover up to ¥ 100 crore in respect of profits derived
from post-harvest value addition in agriculture.

Salinity of land in Gujarat

11950. SHRI RATHWA NARANBHAI JEMLABHAL: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@ whether 12 lakh hectare of land in Gujarat has been affected with salinity;
(b) if so, the reaction of Government in this regard; and

(c) the works executed by the Central Government in Gujarat during the last
three years to make the said saline land fertile?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Yes, Sir. As per
available estimates of Indian Council of Agricultural Research (ICAR), an area of about
12.18 lakh hectare inland soil is affected by soil salinity in Gujarat.

ICAR has developed various technologies for reclamation of problem soil including
saline soil to improve its productivity. The various technologies developed by ICAR
are sub-surface drainage, bio-drainage, salt tolerant varieties of different crops (rice,
wheat and mustard) and agro forestry etc. Besides, ICAR imparts training and organises
Field Level Demonstrations (FLDs) to educate farmers about latest technology adoption
in these aspects.

(¢) Government of India, Ministry of Agriculture and Farmers Welfare has
launched a 'Reclamation of Problem Soil (RPS)' as a sub-scheme of Rashtriya Krishi
Vikas Yojana during 2016-17 for reclamation of problem soil (alkalinity, salinity and acid).
During 2016-17 and 2017-18, an amount of ¥ 7.20 crore and ¥ 7.50 crore (central share)
respectively were provided to State of Gujarat for reclamation of problem soil including
saline soil. During 2018-19, an amount of ¥ 5.50 crore (central share) has been allocated

tOriginal notice of the question was received in Hindi.
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to Gujarat for the same purpose. Government of India is also promoting Organic farming
under Paramparagat Krishi Vikas Yojana (PKVY) to enhance the fertility of the land.
Under this scheme, T 4.17 crore has been released for the formation of 100 clusters to
the State of Gujarat during the last three years (2015-2018). Further, for remedial measures
of salinity, gypsum and other micro-nutrients are also provided under National Food
Security Mission (NFSM) to various States including Gujarat. During the last
three years, an area of 1,32,386 ha. has been covered under NFSM in the State of
Gujarat.

In addition, Department of Land Resources, Ministry of Rural Development is
implementing Watershed Development Component under Pradhan Mantri Krishi
Sinchayee Yojana (WDC-PMKSY) for development of rainfed areas in Gujarat. This
scheme also helps in enhancing the productivity of degraded land. Under this programme,
during the last three years (2015-18), an amount of ¥ 302.55 crore (central share) has
been provided to the State of Gujarat.

Implementation of PMFBY in Jammu and Kashmir

1951. SHRI SHAMSHER SINGH MANHAS: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ the number of farmers benefited under the Pradhan Mantri Fasal Bima
Yojana (PMFBY) in Jammu and Kashmir, district-wise;

(b) the steps taken by Government to streamline the identification of farmers
who really deserve to be under this scheme; and

(c) the total amount released to the farmers of Jammu and Kashmir under
PMFBY during the last four years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) State Government of Jammu and
Kashmir implemented Pradhan Mantri Fasal Bima Yojana (PMFBY) from Kharif 2017
season. District-wise details of farmer applicants covered, claims paid and humber of
farmer applicants who received claims during 2017-18 are given in the Statement
(See below).

The scheme provides for coverage of all farmers growing the notified crops in the
notified areas in States that opt for the scheme, including sharecroppers and tenant
farmers provided they have insurable interest. While the scheme is compulsory for
loanee farmers availing Seasonal Agricultural Operations (SAO)/ Kisan Credit Card
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(KCC) loans it is optional for the non-loanee farmers. To facilitate coverage of tenant
farmers the State may prescribe the requisite documents. Further, individual farmer-wise
granular data is being captured on National Crop Insurance Portal, which facilitates

deduplication and elimination of multiple insurance cover.
Statement

District-wise details of farmer applicants covered and claims paid in
Jammu and Kashmir under PMFBY

Kharif 2017
District Farmer Claims Farmers
Applicants wrt Paid
Covered Estimated Approved Paid Claims
Claims Claims Claims
No. In ¥ Lakh No.
Jammu 18,805 59 59 59 3221
Kathua 16,723 14 14 14 1,329
Udhampur 12,681 - - - -
Samba 5118 7 7 7 636
Rajouri 6,625 18 18 18 309
Kishtwar 2,086 207 207 207 1975
Poonch 4970 0 -
Reasi 7,909 9 6 377
Ramban 4128 -
Doda 6,862 254 191 5,105
ToTAL 85,907 568 305 502 12,952
Rabi 2017-18
District Farmer Claims Farmers
Applicants wrt Paid
Covered Estimated Approved Paid Claims
Claims Claims Claims
No. In ¥ Lakh No.
1 2 3 4 5 6
Jammu 19,631 Not Reported.
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1 2 3 4 5 6
Kathua 17,383
Udhampur 9931
Samba 5,241
Rajouri 6,971
Kishtwar 1,363
Poonch 2,709
Reasi 1,999
Ramban 5,765
Doda 2,274
ToTAL 73,267

Indiscriminate use of pesticides

11952. SHRI SANJAY RAUT: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that indiscriminate use of hormones like 'Oxytocin' and
pesticide like 'Monophotos' in fruits and vegetables has adversely affected the human
health and increased the threat of deadly diseases like cancer;

(b) if so, the report with the Government in this context; and

(c) the steps taken or being taken by Government together with farmers to deal
with this serious situation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) The Registration Committee,
constituted under Section 5 of the Insecticides Act, 1968 registers pesticides after
considering its efficacy and safety to human beings, animals and environment. In
additions, technical reviews are carried out from time to time to assess the safety of
pesticides for their continued use. Pesticides used as per the approved label claims and
leaflets are unlikely to cause any harm. Further, no pesticide by the name of ‘Monophotos'
is registered under the Insecticides Act, for use in the country. However, the Department
is implementing 'Strengthening and Modernization of Pest Management Approach'

tOriginal notice of the question was received in Hindi.
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(SMPMA) Scheme, wherein, inter alia, Farmers Field Schools (FFSs) are organized to
sensitize farmers on Integrated Pest Management (IPM) approach and to use chemical
pesticides as a last resort as per approved labels and leaflets.

As per the information received from the Ministry of Health and Family Welfare,
concerns have been raised from time to time for misuse of oxytocin in dairy and
vegetable industry in the country. In view of above, various regulatory measures have
been taken in this regard. The Government has published Notification vide GSR No.411
(E) dated 27.04.2018, which will be effective from 1st September 2018 for restricting the
manufacture of Oxytocin formulations for domestic use to public sector only, under
section 26A of the Drugs and Cosmetics Act, 1940 in the following manner:

(i) The manufactures of Oxytocin formulations for domestic use shall be by
public sector undertakings or companies only and the labels of the products
shall bear barcodes.

(i) The manufactures of Oxytocin formulations for export purposes shall,
however, be open to both public and private sector. The packs of such
manufacture for export shall also bear barcodes.

(iii) The manufactures of active pharmaceutical ingredient (API) of Oxytocin
shall supply the API only to the public sector manufacturers for manufacture
of formulations for domestic use.

(iv) However, for manufacture of formulations for export purpose, the API will
be supplied to the manufacturers in both public and private sector.

(v) The Oxytocin formulations meant for domestic consumption will be supplied
by the manufactures to the registered hospitals and clinics in publicand
private sector directly.

(vi) The manufacturers can also supply the formulations to the Pradhan Mantri
Bhartiya Janaushadhi Pariyojana (PMBJP) and Affordable Medicines and
Reliable Implant for Treatment (AMRIT) outlets or any other Government
entity which may be specified by the Central Government for this purpose.
However, these outlets will further supply the drug to the registered hospitals
and clinics in public and private sector.

(vii) The Oxytocin in any form or name shall not be sold through Retail Chemist.
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Bye-laws of Multi-State Cooperative Societies

1953. SHRI RAM KUMAR KASHYAP: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that the General Body of Directors of a Multi-State
Cooperative Society can take decisions in contravention of the provisions of the Multi-
State Cooperative Societies Act and Rules, 2002;

(b) if so, the details thereof;

(c) whether it is also a fact that the bye-laws of a Multi-State Cooperative
society can supplant or substitute the provisions of MSCS Act, 2002; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.
Krishi Karman awards in the field of agricultural production

11954. DR. SATYANARAYAN JATIYA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the features of the Krishi Karman Awards given in the field of agricultural
production in the country and the ground on which this award is given; and

(b) the names of the States awarded Krishi Karman award during last ten years,
year-wise and the grounds on which the awards were given?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) Krishi Karman Awards
were instituted in the year 2010-11 to encourage and motivate the States to enhance
production and productivity of foodgrains and individual crops of Rice, Wheat, Pulses
and Coarse Cereals. Oilseed crops were also included since 2013-14.

tOriginal notice of the question was received in Hindi.
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There are eight awards including three for the States with highest foodgrains
production in three identified categories (Category | - where production is >10 million
tonnes during the particular year; Category Il - where production is between 1-10
million tonnes during the particular year; and Category Ill - where production is <1
million tonnes) during the particular year and five awards for highest production under
each of the individual crops of Rice, Wheat, Pulses, Coarse Cereals and Oilseeds.

There is no categorization of States for individual crops of Rice, Wheat, Pulses,
Coarse cereals and Oilseeds.

The selection of States for awards involves 2 phases. The first phase is given 80%
weightage and includes the following criteria:—

(i) Increase in production over highest of last five years;

(i) Increase in productivity over highest of last five years;

(iii) Proportion of actual production of State procured during the year;

(iv) Expenditure incurred under NFSM/ BGREI/ NMOOP scheme;

(v) Increase in productivity in the state over all India productivity for the year;
(vi) Product of SI.No.(i) and Percentage share of the state in all India production;

(vii) S.No. (iii) is not applicable to Total Foodgrains Category-111, Pulses, Coarse
Cereals and Oilseeds;

(viii) S.No. (v) is not applicable to category-11l of Total Foodgrains production;

(iX) S.No. (vi) is not applicable for Total Foodgrains category-l & Il in respect
of Total Foodgrains and Rice and Wheat.

The second phase is assighed 20% weightage and screening committee evaluates
the performance of the States. The Screening Committee headed by Secretary (AC&FW)
on the following criteria:—

(i) Strategies and measures taken during the year for enhancing agricultural
production and productivity, future plans and road map for agriculture;

(i)  New innovations/initiatives adopted and experiences in up-scaling the same
including post harvest management and marketing support;

(iii) Effective coordination with other line Departments;
(iv) Level of participation in the presentation by the States.

List of States awarded with Krishi Karman Awards since 2010-11 to 2015-16 is
given in the Statement.



Unstarred Questions

[RAJYA SABHA]

160 Written Answers to

wessy [ebuag 1SN rselng - - - Spass|IO
feyig npeN [iwe] [eBuag 1S9\ Ysapeld elypuy ysepeld Jenn eYeleuley]  S|ealad asieo)

npeN Jlwel ueyseley
[eBuag 1S\ yseBsimeyyd pue Wessy pueyyeyr pueyeyr pue eAySeIRyRIA sas|nd
ysepeid eAypen ueyiseley ysopeld eAYpeN Jeyig eueAreH eueAreH 123y
gelund eueAieH "yrebsireyyo yrebsimeyyo Teyig yrebsimeyyo 01y

puejefeN

eindu eAejeybay eAejeybay Indiuey pue ndiue eindu] 111-A106812D
ysapeld |eydewiH eysIpO BysIpO eyUsIpO npeN [IWel  wessy pue eysipo [1-A10B818D

ysepeid Jfenn
npeN [lwel  ysapeld eAype gelund  ysapeld eAypen ysepeid eAypen pue gelund 1-A1oBae)
:sureab pooH

9T1-G10C ST-¥10C ¥1-€10¢ €1-¢10¢ Z1-T10¢ TT-0T0C

Jeak ay1 10} paplemy so1e1S doip/Ai0bared

9T-GT0¢ 01 TT-0TOC 8dUlS SpJemy Uewdey IS Ylm pspieme SslelS JO ISIT SSIM-Jesy

luswialels



Written Answers to [3 August, 2018] Unstarred Questions 161

Krishi karman awards to Madhya Pradesh

11955. DR. SATYANARAYAN JATIYA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the occasions when the State of Madhya Pradesh was given Krishi Karman
award during the past years and the basis on which these awards were given; and

(b) the details of foodgrain production, State-wise, including Madhya Pradesh
during each of the last five years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) Madhya Pradesh has,
so far, been given Krishi Karman Award five times i.e. during the years 2011-12, 2012-
13 and 2014-15 for Foodgrains Category-1 having foodgrains production more than 10
million tonnes and during the year 2013-14 and 2015-16 for Wheat category.

The selection of States, including Madhya Pradesh for awards involved 2 phases.
The first phase was given 80% weightage and included the following criteria:—

(i) Increase in production over highest of last five years;

(i) Increase in productivity over highest of last five years;

(iii) Proportion of actual production of state procured during the year;

(iv) Expenditure incurred under NFSM/ BGREI/ NMOOP scheme;

(v) Increase in productivity in the state over all India productivity for the year;
(vi) Product of S.No.(i) and Percentage share of the state in all India production;

(vii) S.No. (iii) is not applicable to Total Foodgrains Category-111, Pulses, Coarse
Cereals and Oilseeds;

(viii) S.No. (v) is not applicable to category-11l of Total Foodgrains production;

(i¥) S.No. (vi) is not applicable for Total Foodgrains category-l & Il in respect
of Total Foodgrains & Rice and Wheat.

The second phase was assigned 20% weightage and screening committee evaluates
the performance of the States. The Screening Committee headed by Secretary (AC&FW)
on the following criteria:—

tOriginal notice of the question was received in Hindi.
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(i)  Strategies and measures taken during the year for enhancing agricultural

production and productivity, future plans & road map for agriculture;

(i)  New innovations/initiatives adopted and experiences in up-scaling the same

including post harvest management and marketing support;

(iii) Effective coordination with other line Departments;

(iv) Level of participation in the presentation by the States.

The State-wise details of foodgrain production for the last five years and current

year including Madhya Pradesh is given in the Statement.

Statement

State-wise details of production of total foodgrains for the last
five years and current year

(000 tonnes)

States/UTs 2012-13 2013-14  2014-15 201516 2016-17 2017-18*
1 2 3 4 5 6 7
Andhra Pradesh 104298 105223 104941 10633.7 103654 117118
Arunachal Pradesh 369.6 3846 409.0 3275 3433

Assam 5280.6 5096.8 5458.8 53586 49525 5395.0
Bihar 159396 ~ 129058 132086 145079 165308  14946.1
Chhattisgarh 7643.6 7598.0 7463.1 66543 93241 5583.1
Goa 1318 1355 128.6 115.3 119.1

Gujarat 7056.2 9179.6 7109.3 62793 74220 7844.8
Haryana 162264 169741 152351  16358.7 17162.7 16685.5
Himachal Pradesh 1480.7 15284 14320 16150 17406 14331
Jammu and Kashmir  1831.9 17779 1220.3 17326 16189 1625.3
Jharkhand 45575 4285.7 4777.0 40921 56644 5889.4
Karnataka 108633 122089  12138.0 99240  9794.7 10443.7
Kerala 5118 5124 563.8 5538 4390 5178
Madhya Pradesh 236904 229780 286870 303866 332244 333683
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1 2 3 4 5 6 7
Maharashtra 109733 138462 113119 87544 153316 133418
Manipur 336.7 492.6 4293 4357 525.1
Meghalaya 2650 3200 3538 357.7 260.1

Mizoram 418 728 75.3 774 75.2

Nagaland 600.6 624.6 649.6 5158 536.9

Odisha 8008.8 83594 8980.5 64081 90613 71455
Punjab 285430 294804 266980 284008 285369  30953.6
Rajasthan 18367.7  17899.6 196219 180399 193536 194420
Sikkim 106.0 1024 102.2 9.1 101.3

Tamil Nadu 5592.8 87832 96237 114785 41416 102321
Telangana 82327 91429 7114.8 51290 84846 9368.6
Tripura 7252 726.7 7615 818.3 859.6

Uttar Pradesh 507454 500275 395940 425508 499034 514105
Uttarakhand 1827.7 17765 1626.0 17460 18730 1886.0
West Bengal 165465 170789 165318 179806 171463  16854.1
Andaman and 224 16.8 146 147 133

Nicobar Islands

Chandigarh 00 00 00 03 03

Dadra and Nagar 344 327 332 411 389

Haveli

Delhi 90.3 1221 1181 1117 1112

Daman and Diu 38 40 6.3 26 25
Puducherry 475 504 540 447 52.8

Others 34274
ALL INDIA 2571247 265047.7 2520250 2515417 2751114  279505.5

* as per 3rd advance

estimates
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Elections in Multi-State Cooperative Societies

1956. SHRI RAM KUMAR KASHYAP: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) the details of the provisions of the Multi-State Cooperative Societies Act,
2002 which prohibits a Member of the Multi-State Cooperative Society from contesting
election for the post of Delegate/Director; and

(b) the rights of a Member of a Multi-State Cooperative Society?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) The prohibition of member of the
Multi-State Cooperative Society from contesting election for the post of delegate is as
per the bye-laws of the Multi-State Cooperative Society approved by the Central
Registrar which is consistent with the provisions of the MSCS Act,-2002 and Rules
made thereunder. The provision of section 43 of the MSCS Act, 2002 prohibits/disqualifies
a member/delegate of the Multi-State Cooperative Society from contesting election for
the post of Director of the multi-State cooperative society.

(b) A member who is holding share capital in the Multi-State Cooperative
Society can avail the services provided by the society, may participate in the general
body meeting of the society, cast his vote during election of the delegates/Board of
Directors and also contest for the same.

Promoting beekeeping

1957. SHRI MOTILAL VORA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has launched any scheme for promotion of beekeeping;
(b) if so, the details thereof;
(c) the manner in which ordinary farmers get benefited from the scheme; and

(d) whether Government has taken any steps to popularize the scheme for the
benefit of farmers and ordinary citizens?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Yes, Sir. The Department of
Agriculture, Cooperation and Farmers Welfare (DAC&FW), Ministry of Agriculture and
Farmers Welfare, Govt, of India is implementing "Mission for Integrated Development
of Horticulture (MIDH), a centrally sponsored scheme, w.e.f. 2014-15, for holistic growth
of the horticulture sector in the country. Under MIDH, among others, for promotion of
beekeeping, assistance is provided for: production of nucleus stock (public sector) @
100% up to ¥20.00 lakh; production of bee colonies by bee breeder @ 40% of cost of
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¥ 10.00 lakh for producing minimum of 2000 colonies per year; honey bee colony @
40% of cost of ¥2000/colony of 8 frames limited to 50 colonies per beneficiary; bee
hives, supers, etc. @ 40% of ¥2000/hive limited to 50 hives, supers, etc. per beneficiary
and for beekeeping equipments (including honey extractor, food grade plastic containers,
etc.) @ 40% of cost of 320,000/ set limited to one set per beneficiary under the
component of "Pollination Support through Beekeeping".

Further, the assistance is also made available for various capacity building/ HRD
programmes (trainings/ exposure visits for farmers/ beekeepers, officers, field workers,
etc., seminars/ workshops, etc.). The State Departments of Horticulture/ Agriculture are
the implementing agencies for implementation of Mission's programmes/ components
in the State/ field. National Bee Board (NBB), a National Level Agency under MIDH
is also providing technical support as well as implementing activities relating to
beekeeping for development of scientific beekeeping in the country.

Integrated Beekeeping Development Centres (IBDCs)/ Centres of Excellence (CoE)
on beekeeping are also being set up by NBB under MIDH in the country. 16 IBDCs/
CoE, as role model for beekeeping, have been commissioned by NBB, DAC&FW in 16
States, one each in Haryana, Delhi, Bihar, Punjab, MP, UP, Manipur, Uttarakhand, J&K,
TN, Karnataka, HP, Tripura, WB, Arunachal Pradesh and AP.

The registration of beekeepers is being done by NBB to address the problem of
traceability source of honey. Insurance cover of ¥ 1.00 lakh to all registered beekeepers
is also provided.

Khadi and Village Industries Commission (KVIC) launched Honey (Bee) Mission
in July, 2017 for promotion of scientific beekeeping, generating employment and income
in beekeeping potential States of the country. Under the Mission, each beneficiary
is provided 10 Bee Colonies, 10 Bee Boxes along with tools with a total worth of
T 45,000/- for Apis Mellifera and ¥ 35,000/- for Apis Cerana. The interested persons are
given training by charging I1500/- per person as training fees from general category
candidates. The fee is exempted for SC and ST candidates. The pattern of assistance
under the scheme is 90% to SC and STs and 80% for General category for Non NE
States. For NE States the assistance is 100% for all.

M/o Food Processing Industries (MoFPI) is implementing a Scheme for Creation/
Expansion of Food Processing and Preservation Capacities under the Pradhan Mantri
Kisan Sampada Yojana (PMKSY) for promotion of processing/preservation of agro food
products and modernization/capacity enhancement of food processing units. Assistance
@ 35% of eligible project cost in General areas and @ 50% of eligible project cost in
North Eastern States including Sikkim and difficult areas/ Himalayan States (HP, J&K,
Uttarakhand) subject to T 5.00 crores per project is available.

(c) and (d) Farmers can contact the State Deptt. of Horticulture/ Agriculture, NBB
at field/ District/ State/ National level for getting trainings and other benefits of the
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scheme. Trained farmers who wants to start beekeeping can avail assistance @ 40%
of the total cost, as per MIDH norms, for 50 honeybee colonies with beehives, supers,
etc. and beekeeping equipments. The progressive beekeepers are developed as Bee
Breeder for which subsidy @ 40% of the total cost of ¥ 10.00 lakhs is provided. By
adopting scientific beekeeping, farmers are also benefitted by way of increase in yield
of the crops through pollination support in addition to production of honey, bee pollen,
bees wax, propolis, etc.

To popularize the scheme, among others, provision is available under the scheme
for organizing Seminars/ Conferences/ Workshops at Field/District/State/National Levels.
The Kisan Melas, Agri./Horti. Expos, Krishi Unnati Melas, etc. are also organized, time
to time, for creating awareness and popularizing the scheme for the benefits of farmers
and ordinary citizens. The member beekeeping and honey societies of NBB are also
involved in implementation of the scheme.

Details of the scheme are uploaded/ available on websites of MIDH and NBB,
DAC&FW. Quarterly Magazine "Bee World" and Souvenirs having information on
latest technologies, developments, etc. in beekeeping are also being published by NBB
and distributed to the participants of the Seminars/farmers, etc.

Under the Honey (Bee) Mission, KVIC has also taken the following steps to
popularize the scheme for the benefits of farmers and ordinary citizens:—

@)  All the field offices will implement the programme in coordination with State
KVIBs/National Bank for Agriculture and Rural Development (NABARD)/
Tribal Co-operative Marketing Development Federation of India (TRIFED)/
Beekeeping NGOs/Agriculture and Forest Department/Krishi Vigyan Kendra
(KVK).

(i) State and Divisional offices of KVIC invite applications from potential
beneficiaries through advertisement in local newspaper and State Designated
Authorities of Agricultural and Horticultural Department.

(iii) Zonal/State level workshops will be organized to sensitized the programme.

(iv) Beekeepers Meet, awareness programme and training programme are
organized frequently under Honey Mission.

Compensation to farmers for losses due to natural calamities

11958. MIR MOHAMMAD FAYAZ: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the welfare schemes by the Central Government for the farmers who suffered
losses due to the natural calamities in last three years, State-wise;

tOriginal notice of the question was received in Hindi.



Written Answers to [3 August, 2018] Unstarred Questions 167

(b) the total number of affected farmers benefited under these welfare schemes,

district-wise; and

(c) whether Government would contemplate to benefit the affected farmers by
conducting a survey in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to (c) The State Government
is primarily responsible for providing necessary relief measures in the wake of natural
calamities. For undertaking relief measures, funds are available with the State Government
in the form of State Disaster Response Fund (SDRF). Additional financial assistance,
over and above SDREF, is considered from National Disaster Response Fund (NDRF)
for natural calamities of severe nature and is approved on the basis of Memorandum
received from the State Government, in accordance with established procedures.

The Department of Agriculture, Cooperation and Farmers Welfare is concerned
with providing relief under NDRF to farmers who have lost their crops due to drought,
hailstorm, pest attack and cold wave/frost. An amount of 22972.30 crore has been
approved from NDRF during 2015-16 to 2017-18 to the States affected by the above said

calamities.

The Government of India has evolved several schemes/programmes to address
the need for drought mitigation and other requirements of the farmers under Rashtriya
Krishi Vikas Yojana (RKVY), Pradhan Mantri Krishi Sinchayee Yojana (PMKSY), besides
implementation of Pradhan Mantri Fasal Bima Yojana (PMFBY) and National Agriculture
Market Scheme (e-NAM), etc. for protecting farmers' interests. The States have been
given flexibility under RKVY to plan region specific interventions for the farmers.

The agriculture is a State subject. The State Governments are responsible for
disbursement of funds to the affected farmers. All individual beneficiary-oriented
assistance is mandatorily/necessarily disbursed through the bank account of the
beneficiary. In order to improve the disbursement and transparency in providing relief
to the beneficiaries under various items, the State Government has to prepare a
consolidated list of individual beneficiaries in whose bank account funds have been
transferred. The list so prepared should be displayed on their website as well as
the State/District and block/taluk levels for the purpose of verification and social
audit.
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Releasing of funds under NDDB for Alwar, Udaipur, Pali,
Ajmer and Sikar districts

11959. SHRI OM PRAKASH MATHUR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government proposes to release the amount of approved cost in
time to Alwar, Udaipur, Pali, Ajmer and Sikar district for the year 2018-19 under schemes
of National Dairy Development Board; and

(b) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRIMATI KRISHNA RAJ): (a) and (b)This Department is implementing
a scheme named "National Programme for Dairy Development" (NPDD) in the country
since 2014-15 Under the programme, funds are released after receipt of complete Utilization
Certificate, Physical Progress Report, Audited Expenditure Statement and any other
information relevant to project implementation for the previous releases made by the
Department.

The statement of fund released, utilization certificate received and unspent balance
for NPDD projects in Alwar, Udaipur, Pali Ajmer and Sikar districts is as under during
2014-15t0 2017-18:

( in lakh)

Districts covered Funds Year of last  Fund utilized Unspent

released release (30.7.2018)
Alwar 288.71 2017-18 181.20 107.51
Udaipur 577.09 2017-18 487.27 89.82
Pali 517.62 2018-19 367.62 150.0
Ajmer 41251 2017-18 412 051
Sikar and Jhunjhunun 397.88 2017-18 174.95 22293

As only Ajmer Milk Union has utilized the amount under NPDD, Department has
approved an amount of ¥882.49 lakh has been approved for release to Rajasthan
Co-operative Dairy Federation Ltd;.for release to Milk union.

tOriginal notice of the question was received in Hindi.
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Agriculture Input Subsidy

1960. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@ whether Government intends to release the sum of ¥1424 crore as mentioned
in the memorandum under Agriculture Input Subsidy immediately as per the actual
numbers/figures of the Girdawari Report for the Government of Rajasthan;

(b) if so, the action taken by Government in this regard; and
(c) if no, action has been taken, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to (c) The State Government
of Rajasthan declared drought in 41 tehsils of 13 districts during Kharif 2017 and
submitted a Memorandum seeking financial assistance of ¥3075.26 crore from National
Disaster Response Fund (NDRF), which included ¥ 1274.99 crore as Agriculture Input
Subsidy. An Inter-Ministerial Central Team (IMCT) visited the drought affected areas
during 21.01.2018 to 24.01.2018. The IMCT submitted its report on 01.03.2018, based on
the parameters of the Manual for Drought Management, 2016 and the State Disaster
Response Fund (SDRF) and National Disaster Response Fund (NDRF) norms. The
report of the IMCT was considered by the Sub-Committee of National Executive
Committee (SC-NEC) in the meeting held on 19.03.2018. The recommendation of the SC-
NEC was considered by the High Level Committee (HLC) in the meeting held on
14.05.2018 and Central assistance of ¥526.14 crore was approved, subject to the
adjustment of 50% of balance available in the SDRF account for the drought - kharif
of 2017.

Settlement of claims under PMFBY

1961. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether it is a fact that the private insurance companies are not settling
claims put forth by several farmers under the Pradhan Mantri Fasal Bima Yojana
(PMFBY) even after collecting huge premiums;

(b) if so, the details thereof;
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(c) the number of farmers covered under PMFBY, claims made and claims

settled, State-wise; and

(d) whether Government has any strategy for early and time-bound settlement
of claims under PMFBY?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) No, Sir. All the admissible
claims of farmers under Pradhan Mantri Fasal Bima Yojana (PMFBY) are being settled
by the insurance companies, both private and public sector general insurance companies.
During 2016-17, out of total estimated claims of ¥ 16495, ¥ 15924 crore have been
approved and ¥ 15352 crore have been paid to the farmers. Similarly, during Kharif 2017
season alone claims of ¥ 16448 crore have been estimated and ¥ 13768 crore have
been approved, of which ¥ 11899 crore have already been settled by the insurance

companies.

(c) and (d) State-wise details of farmer applicants covered, estimated claims, claims
approved and claims settled under PMFBY during 2016-17 and 2017-18 are given in the

Statement (See below).

For early and time-bound settlement of claims under PMFBY, the guidelines
provide for seasonality discipline including the stipulation of claim settlement within
21 days of receipt of clear yield data from the States provided State share of subsidy
has been provided. To facilitate accurate and transparent assessment of crops yield and
realtime capture/transfer of yield data, Government has also introduced the use of
smartphone/CCE Agri-App which captures yield data alongwith latitude-longitude -
date stamp and photo/video. Likewise provision has been made for 50% release of State
share of premium subsidy in advance on the basis of estimated coverage and 50% on
receipt of final data from the insurance companies. Lastly, various modules have
been developed on the National Crop Insurance Portal for seamless flow of information
and service delivery. Apart from all these provisions the Government also
consistently follows up with the stakeholders to resolve issues and fast-track claim

settlement.
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FPOs operating in the country

1962. SHRI DEREK O' BRIEN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether all States have adopted the Model Act on Contract Farming;
(b) if not, the reasons therefor;

(c) the total number of Farmer Producer Organisations (FPOs) operating in the
country, at present;

(d) the total number of farmers covered or represented by FPOs at present; and
(e) the total number of FPOs registered in the last four years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) Model Act on Contract
Farming "The.......... State/UT Agricultural Produce and Livestock Contract Farming and
Services (Promotion and Facilitation) Act, 2018" was released recently in May, 2018.
There was general unanimity in the meeting of the States' Agricultural Marketing
Ministers held to release the Model Act to adopt the same. States are now in the
process of consultation on this Model Act. However, 21 States have made provisions
for Contract Farming following the circulation of earlier model Agriculture Produce
Market Committee Act, 2003.

(c) and (d) Small Farmers' Agribusiness Consortium a registered society under
Department of Agriculture, Cooperation and Farmers Welfare, Government of India has
helped 744 Farmer Producer Organisations (FPOSs) in registering as companies. Presently,
a total of 7,37,761 farmers are covered or represented by these FPOs.

Further, National Bank for Agriculture and Rural Development (NABARD) is also
promoting FPOs. NABARD has promoted 4000 FPOs since 2014-15, of which 2058 FPOs
are registered till date. The total number of farmers covered is appx. 8 lakh.

So far, 5733 number of Producer Companies have been registered in the country.

(e) During last four years, total number of FPOs registered through SFAC and
NABARD are 521 and 2058 respectively.

So far, 4669 number of Producer Companies have been registered in last four
years.
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Transparency in recuritment of agricultural scientists

11963. SHRI LAL SINH VADODIA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is fact that Government is contemplating to bring about a change
in the selection process, towards making the recruitment process for agriculture Scientists,
more transparent;

(b) if so, whether Government has taken any action in this regard, so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) Yes, Sir.

(c) (i) For enhancing objectivity and transparency, after elaborate consultations, a
revamped scorecard has been framed for recruitment of the Scientists in
ICAR. The Agricultural Scientists Recruitment Board (ASRB) has already
taken steps for implementing the scorecard and the same has been notified
by ASRB vide notification dated 16.2.2018. It has been decided that henceforth
all the screening and selection process for all lateral entry senior scientific
positions shall be governed by the revamped scorecard framework.

(if) The essential qualification for recruitment to various Scientific and Research
management positions have been defined by an Expert Committee constituted
with the approval of President, ICAR in order to avoid subjectivity and to
maintain uniformity in case of essential qualifications. On the basis of
essential qualifications prescribed by the Committee, recruitment process
have been initiated through ASRB.

(iii) An expert Committee was constituted with the approval of President, ICAR
for restructuring and revamping of ASRB. The proposal for restructuring of
ASRB has been submitted for Cabinet Approval.

Pharma companies selling medicines at higher price

1964. SHRI P.L PUNIA: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(@ whether Government has any information about the pharma companies
which are selling medicines at higher than the price capped by NPPA,

tOriginal notice of the question was received in Hindi.
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(b) if so, the detailed list thereof, State-wise;
(c) if not, the reasons for no such information thereof; and

(d) whether any action has been taken/ notices been issued, so far, by NPPA
to such companies and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) to (d) The National Pharmaceutical
Pricing Authority (NPPA) monitors the prices of both scheduled and non-scheduled
formulations on regular basis to check overcharging by pharmaceutical companies.
Whenever companies are found to be overcharging the consumer in sale of medicine,
NPPA issues notices to the companies.

Since inception of NPPA till May 2018, 1794 demand notices (including suo-moto
deposits) have been issued to pharmaceutical companies for their having overcharged
patients on the sale of formulations at prices above the ceiling price notified by NPPA.
Demand Notices have been issued for total amount of ¥ 6058.07 crore. Amount to the
tune of ¥ 829.88 crore has been recovered from the companies to the Government in
overcharging cases. The detailed list of overcharging cases where demand notices have
been issued is available on NPPA website www.nppaindia.nic.in.

Selling of medicines at exorbitant prices by pharmacies in private hospitals

11965. SHRI RAMKUMAR VERMA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@) whether it is a fact that pharmacy shops in private hospitals sell drugs at
higher rates than in the open market;

(b) if so, whether Government has issued any guidelines to stop this practice;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) to (c) The Government under
Drugs (Prices Control) Order, 2013 (DPCO, 2013) fixes the ceiling prices of drugs which
are applicable on both the private hospital as well as open market sales. The Government
is effectively monitoring the prices of scheduled medicines and takes action against
companies found overcharging the consumers based on the references received from
the State Drugs Controllers / individuals, samples purchased from the open market and

tOriginal notice of the question was received in Hindi.
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price violation reports from market based data and complaints reported through the
grievance redressal websites, 'Pharma Jan Samadhan' and 'Centralized Public Grievance
Redress and Monitoring System (CPGRAMS)'.

Benefits derived after increase in the limit of FDI

1966. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether it is a fact that Government could not derive benefit of increase in
FDI limit up to 100 per cent for Greenfield pharmaceutical projects and up to 74 per cent
for Brownfield pharmaceutical projects through automatic route;

(b) if so, the details thereof along with the reasons therefor, including the total
FDI received since 2014, year-wise; and

(c) whether Government has drafted any specific plan for future to attract
greater FDI in pharmaceutical sector?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) and (b) No, Sir. The Government
amended the Foreign Direct Investment (FDI) Policy on Pharmaceutical sector in June
2016 by allowing 100% FDI through automatic route for Greenfield pharmaceutical
projects and allowing up to 74% FDI through automatic route and beyond that through
Government approval for Brownfield pharmaceutical projects. In 2015-16, the FDI equity
inflows to Drugs and Pharmaceutical Sector was ¥ 4,975 crores. It increased to ¥ 5,723
crores in 2016-17 and further to ¥ 6,502 crores in 2017-18.

FDI is largely a matter of private business decisions and FDI inflows depend on
a host of factors such as availability of natural resource, market size, infrastructure,
political and general investment climate as well as macro-economic stability and
investment decision of foreign investors. The details of FDI equity inflows received in
Drugs and Pharmaceutical Sector in the country since 2014 are as under:—

SI. No. Financial year Total FDI Inflow (Z Crores)
1 2014-15 9,052
1 2015-16 4975
3 2016-17 5723

4. 2017-18 6,502
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(c) The Government reviews FDI Policy on an ongoing basis with a view to
liberalise and simplify the FDI Policy progressively, so as to improve the country's
investment climate by providing ease of doing business in the country. Further, various
measures are taken under "Make in India" initiatives facilitating investment, fostering
innovation thereby promoting robust business environment in the country.

Cluster Development Programme for pharma sector

1967. SHRI V. VIJAYASAI REDDY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ the broad objectives and the details of the Cluster Development Programme
for Pharma sector;

(b) the funds allocated to various Clusters/ Parks in the country, including
those at Visakhapatnam;

(c) whether Government has proposals to help further growth of the
Pharmaceutical industry in Visakhapatnam; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) Department is operating a scheme
namely Cluster Development Programme for Pharma Sector (CDP-PS) in Public Private
Partnership mode through one time grant -in- aid to be released for creation of identified
infrastructure and common facilities to Special Purpose Vehicles (SPVs) set up for the
purpose. The objectives of the Scheme are as follows:—

(i) Increase the competitiveness, easy access to standard testing facilities and
value addition in the domestic pharma industry especially to SMEs through
creation of common world class facilities.

(i)  Strengthening the existing infrastructure facilities in order to make Indian
Pharma industry a global leader in pharma exports.

(i) Reducing the cost of production by 20% in the clusters leading to better
availability and affordability of medicines in domestic market.

(iv) To help industry meet the requirements of standards of environment at a
reduced cost through innovative methods of common waste management
system.
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(v) Exploit the benefits arising due to optimization of resources and economies
of scale.

(vi) To provide information of latest global developments in the sector related
to regulations, IPR issues, new products, new markets etc.

(b) For implementing Cluster Development Programme for Pharma Sector (CDP-
PS), Projects and Development India Limited (PDIL) has been chosen as the Project
Management Consultant (PMC). They had called for the Expression of Interests (Eols).
Of the total four Eols received, only one SPV viz. M/s Chennai Pharma Industrial
Infrastructure Upgradation Complex (CPIIUC), Alathur District Kanchipuram, Chennai,
Tamilnadu was qualified for selection. A grant of ¥ 2,22,57,000/- has been released to
CPIIUC as the 1st installment.

(c) and (d) No, Sir. However, The Government is committed to make India sufficiently
self-reliant in end to end indigenous drug manufacturing by reducing the import
dependence on drugs and to make Indian Pharma Industry globally competitive. The
policies formulated by Government from time to time are made so that the country's
dependence on imports are minimized and to give fillip to indigenous manufacturing.
In this direction, the Government vide its notification dated 28th January, 2016 has
withdrawn exemption of customs duty of certain categories of Bulk Drugs/APIs. The
Government is also facilitating all kinds of clearances required by the manufacturers to
give a boost to domestic manufacturing of bulk drugs. Further, the Department of
Pharmaceuticals has prepared an umbrella scheme namely 'Scheme for Development of
Pharmaceutical Industry' with the objective to increase the efficiency and competitiveness
of domestic pharmaceutical industry so as to enable them to play a lead role in the
global market and to ensure accessibility, availability and affordability of quality
pharmaceuticals of mass consumption. The umbrella scheme has the following sub-

schemes:—
(i) Assistance to Bulk Drug Industry for Common Facility Centre;
(i) Assistance to Medical Device Industry for Common Facility Centre;
(iii) Pharmaceuticals Technology Upgradation Assistance Scheme (PTUAS);
(iv) Assistance for Cluster Development; and

(v) Pharmaceutical Promotion Development Scheme (PPDS)
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Fixing profit margins for inexpensive medicines

1968. SHRI P. BHATTACHARYA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether Government has decided to fix profit margin for inexpensive medicines
as reported in the media and if so, the details thereof;

(b) whether heavy profit is being earned by the wholesalers and retailers of
drugs in the country; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) No Sir. However, The Drugs (Prices
Control) Order, 2013 (DPCO, 2013) provides that 16% of price to retailer shall be allowed
as a margin to retailer, while fixing ceiling prices of scheduled formulations and retail
prices of new drugs. As regards non-scheduled formulations, the manufacturers are not
allowed to increase the price by more than 10 per cent per annum. The prices are either
fixed in case of scheduled medicines or monitored in case of non-scheduled medicines
by the National Pharmaceutical Pricing Authority (NPPA) and in case of violation,
action for overcharging is taken.

(b) and (c) In view of reply to (a) above, does not arise.
Setting up of new rake points

11969. SHRI DIGVIJAYA SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state whether Government is considering to open new rake
points for fertilizers at Obedullaganj, District Raisen, Singrauli Bargwana, District Singrauli
antl Budani, District Sehore and if so, by when these rake points would be set-up?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERJIT SINGH): Yes, Sir. Development of a full rake goods shed
has already been sanctioned at Obedullaganj station along with ongoing 3rd line work
on Itarsi-Habibganj section over Bhopal Division. Singrauli and Bargewana stations are
already open for fertilizer loading/unloading. A private freight terminal has already been

commissioned near Budani.

tOriginal notice of the question was received in Hindi.
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As mentioned above except Obedullaganj, which at present is a part of another

project, rest of the above mentioned stations have already been opened.
Surging prices of DAP and complex fertilizers

1970. SHRI DHARMAPURI SRINIVAS: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether Government is aware of surging prices of fertilizers like DAP and

complex fertilizers, which is posing a serious impact on Farming sector;

(b) whether Government has increased prices of fertilizers by up to ¥ 300/- per

bag, which has become an extra burden on farmers and if so, the details thereof;

(c) whether Government has received any representation seeking reduction in

prices of fertilizers to enable the farmers to purchase fertilizers at normal rates; and

(d) whether Government has taken any decision on such requests and if so, the

details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERJIT SINGH): (a) and (b) Yes Sir, MRP of DAP has increased
by ¥ 175 (approx.) per 50 Kg. bag and MRP of complex fertilizers has increased slightly
during the last 6 months. Statement showing increased MRP is given in the Statement

(See below).

As per the NBS Policy, MRP is fixed by fertilizer companies as per market

dynamics at reasonable level which is monitored by the Government.

(c) and (d) No representation has been received from January 2018 seeking
reduction in prices of P&K fertilizers. However, a grievance petition has been received

during the month of June 2018 which was replied suitably.

Under the NBS policy, NBS rates are fixed annually with the approval of CCEA,
taking into account the international prices of P&K fertilizers and its raw material,
domestic prices of P&K fertilizers, Inventory level of P&K fertilizers and exchange rate
prevailing at that time. NBS rates for the year 2018-19 have already been announced
during the month of April 2018.
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Impact of GST on domestic production of fertilizers

1971. PROF. M. V. RAJEEV GOWDA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether high GST rates on chemical inputs for fertilizers have impacted their
domestic production;

(b) if so, the details thereof;

(¢) whether the Ministry has made any recommendation to the GST Council to
lower GST rates on such chemicals;

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

() the volume of imports of chemicals used to manufacture fertilizers since
2014, month-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERJIT SINGH): (a) and (b) There are 31 Urea manufacturing
units in the country, out of which 28 use Natural Gas as feedstock while 3 urea units
use Naphtha. The Natural Gas is out of the purview of Goods and Services Tax (GST).
Naphtha/Furnace Oil which are used as raw material for producing urea are levied 18%
GST and the Urea units get benefit of Input Tax Credit. Post implementation of GST
w.e.f. 1st July 2017, the production of urea from, the three Naphtha based Urea units
was 14.98 LMT (2017-18) vis-a-vis 14.11 LMT (2016-17). The production of P&K
fertilizers during the year 2016-17 and 2017-18 were 172.39 LMT and 173.39 LMT
respectively. Accordingly, GST rates have not impacted domesfic production of fertilizers.

(c) to (e) The following recommendations have been made by the Department of
Fertilizers to GST council to lower GST rates on such chemicals:—

. Reduction in rate of GST on Phosphoric Acid from 12% to 5%.
. Reduction in rate of GST on Naphtha from 18% to 5%.
. Reduction in rate of GST on Ammonia from 18% to 5%.

. Rate of 5% on Urea and Muriate of Potash (MOP) used as input for

manufacture of complex fertilizers.
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()  The data related to import of chemicals used to manufacture fertilizers is not
maintained by the Government.

Institutional audit of CIPET

1972. DR. VINAY P. SAHASRABUDDHE: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ the total budget for the Central Institute of Plastics Engineering and
Technology (CIPET) for the year 2018-19;

(b) the details pertaining to the total number of staff, number of officers and
activities or projects undertaken along with other relevant aspects of the CIPET,

(c) whether Government has, at any point of time, undertaken institutional audit
or review of CIPET and if so, the details thereof along with the major observations and
recommendations that emerged out of such review; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY CHEMICALS AND FERTILIZERS
(RAO INDERIJIT SINGH): (a) The total budget allocation from the Department of
Chemicals and Petrochemicals to Central Institute of Plastics Engineering and Technology
(CIPET) for 2018-19 is ¥83.64 crore.

(b) The total number of working regular staff is 1,013, out of which 314 are
officers. The activities and projects undertaken by CIPET include Long-Term Professional
Skill Development Programmes i.e. Ph.D., Post-Graduate, Undergraduate, Post Diploma,
Diploma and Short-Term Skill Training Programmes in different job roles of plastics
industry. CIPET also offers Technology Support Services to industries, especially
Micro, Small and Medium Enterprises (MSME) in the key sectors of Indian Economy
through Design, Tooling, Processing and Testing and Quality Assurance to the plastics
and its allied industry. CIPET has successfully accomplished a number of R&D projects
through their laboratories in the field of Polymer Science and Technology which include
filing of 21 patents in polymeric materials and technology and publication of more than
350 research papers.

(c) Following institutional audit systems are in place in CIPET for the purpose
of auditing of various activities:—

(i) All the CIPET Centres are audited by Comptroller and Auditor General
(C&AG) of India and CIPET has reported that no adverse remark/irregularities
have been pointed out in the audit report.



Written Answers to [3 August, 2018] Unstarred Questions 187

state:

(i)

(i)

(iv)

V)

(vi)

(d)

1973.

@

In order to ensure Quality Management Systems, CIPET and its centres are
certified under systems and procedures of International Organization for
Standardization (ISO), which are renewed regularly.

The laboratories of CIPET are accredited with National Accreditation Board
for Laboratories and Calibration (NABL) and audit team reviews the
Laboratory's documented management system and verifies its compliance
with requirements of 1SO.

CIPET has been accredited by National Accreditation Board for Certification
Bodies (NABCB) as inspection body for carrying out third party inspection
for plastics and allied products as per 1SO standards.

CIPET's Under Graduate (UG) and Post Graduate (PG) programs are recognized
by the All India Council for Technical Education (AICTE) and affiliated with
respective universities where the CIPET centres are located. AICTE teams
and Universities inspect the concerned CIPET centres on regular basis for
renewal of affiliations.

Department of Chemicals and Petrochemicals, Government of India undertakes
half yearly and annual reviews of CIPET's performance. The last two reviews
were undertaken on 28th December, 2017 and 13-14th April, 2018. Some of
the major observations and recommendations during these reviews include
formation of strategy for improvement in academic procedures, revision of
existing guidelines in financial, accounting and administrative matters,
implementation of Government of India's guidelines on digitization, improving
the performance of CIPET centres, appropriate usage of social media,
expeditious establishment of new approved centres etc. During annual
reviews, the achievements of CIPET centres are also reviewed with reference
to targets of the previous year. During these reviews, targets for subsequent
year are also fixed, based on which Memorandum of Understanding (MoU)
is signed between Department of Chemicals and Petrochemicals and CIPET
as per General Financial Rules 229 of 2017.

Does not arise.
Recommendations on coal linkage rationalization

SHRI N. GOKULAKRISHNAN: Will the Minister of COAL be pleased to

whether it is a fact that the six State-owned power plants had rationalized
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less than 13 MT in 2017, resulting in estimated annual savings of ¥ 774 crore in
transportation costs;

(b) if so, the details thereof;

() whether it is also a fact that Government has approved the recommendations
of inter-Ministerial task force on coal linkage rationalization for private power plants,
which apart from yielding savings to power plants from lower coal transportation costs,
might also ease railway infrastructure by reducing coal ferrying distance; and

(d) if so, the details thereof?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) and (b) In 2017, CIL has
done source rationalization of 12 State-owned power plants based on the requests from
these plants. The quantity rationalized was about 13 MT. The approximate potential
annual savings in transportation cost by these power plants would be to the tune of
T 774 crore, details of which are as under:—

SI. No State/Developer Power Plant Quantity  Potential Annual
Rationalized Savings
(in MT) (in crore)
1 Maharashtra Bhusawal 2312
Paras 1204 415
Chandrapur 1525
2. Haryana RGTPP 133 50
3. (JV of NTPC & HPGCL)  APCPL, Jhajjar 113 3
Wanakbori
4, Gujarat Ukai 3 240

Gandhinagar

Bakreshwar 12
5. West Bengal Kolaghat 2
Santaldih
6. Uttar Pradesh Paricha 12 36

ToTAL 12.901 T4
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Total coal movement rationalization of 54.76 MT has taken place with annual
potential savings of ¥ 3354 crore.

(c) and (d) An Inter-Ministerial Task Force (IMTF) was constituted in July, 2017
to undertake a comprehensive review of existing coal sources of Independent Power
Producers (IPPs) having linkages and consider the feasibility for rationalization of these
sources with a view to optimize transportation cost given the various technical
constraints. The underlying objective behind the exercise was to reduce the landed
cost of coal due to reduction in transportation cost. The methodology for linkage
rationalization for IPPs has been accepted by the Government and the same has been
circulated on 15.05.2018 to the CIL/SCCL to implement the methodology.

Increase in production of coal
11974. MS. SAROJ PANDEY: Will the Minister of COAL be pleased to state:

(@ the quantum of increase in the mining and production of coal during the
tenure of present Government since 2014 till date; and

(b) the amount of royalty received by Government on account of such increase
alongwith the amount likely to be received as royalty by the end of the current financial
year?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) The All India raw coal
production has increased from 565.77 MT in 2013-14 to 676.48 MT in 2017-18. Absolute
increase in all India coal production from 2013-14 to 2017-18 (four years) is 110.71 MT
as compared to increase of coal production of 33.73 MT from 2009-10 to 2013-14 (four
years).

Coal India Limited (CIL) has also increased its production from 462.42 MT in 2013-
14 t0 567.36 MT in 2017-18 (four years), an absolute increase of 105 MT as compared
to increase of coal production of 31.15 MT between 2009-10 and 2013-14 (four years).

During 2018-19 (upto 31.07.2018), coal production of CIL was 177.43 MT with a
growth rate of 14.1% over the corresponding period of previous year.

(b) The total amount of royalty paid from 2014-15 to 2017-18 by Coal India
Limited (CIL) and Singareni Collieries Co. Ltd. (SCCL) is given below:—

tOriginal notice of the question was received in Hindi.
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(R in crores)

Year. CIL SCCL

2014-15 7760.10 1341.06
2015-16 8209.25 1560.94
2016-17 8745.84 144055
2017-18 (Provisional) 9993.84 1797.23

Data for the current financial year is not available.

In addition, 30% of the royalty in respect of mining lease granted before 12th
January, 2015 and 10% of the royalty in respect of mining lease granted on or after 12th
January, 2015, is being collected by the State Governments as District Mineral Fund
(DMF).

Setting up of new coal washeries

1975. SHRI DHIRAJ PRASAD SAHU: Will the Minister of COAL be pleased to
state:

(@ whether the Coal India Limited (CIL) proposes to set up new coal washeries
in the country, especially in Jharkhand;

(b) if so, the details thereof and the location identified therefor along with their
capacity;

()  whether these washeries would help in improving the quality of coal in terms
of ash percentage and heat value; and

(d) if so, the details thereof?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) and (b) CIL proposes to
set up 18 (eighteen) new coal washeries/CPP (Coal Preparation Plant)-9 (nine) Coking
coal and 9 (nine) non-coking coal-in the country. 11 (eleven) of them are proposed to
be set up in Jharkhand-8 for coking coal and 3 for non-coking coal. The details of these
18 washeries are given below:—

SI. No. Washery/CPP Capacity ClL Location
(Mty) Subsidiary
1 2 3 4 5
(A) Coking Coal:
1 Madhuband 5.00 BCCL Dhanbad Distt, Jharkhand

2. Patherdih-I 5.00 BCCL Dhanbad Distt, Jharkhand
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1 2 3 4 5
3 Dahibari 1.60 BCCL Dhanbad Distt, Jharkhand
4. Patherdih-I1 250 BCCL Dhanbad Distt, Jharkhand
5. Bhojudih 2.00 BCCL Purulia Distt, West Bengal
6. Dugda (New) 250 BCCL Bokaro Distt, Jharkhand
7. Moonidih (New) 250 BCCL Dhanbad Distt, Jharkhand
8. Tapin 400 CCL Ramgarh Distt, Jharkhand
9. Kathara (New) 3.00 CCL Bokaro Distt, Jharkhand
Sus-ToTAL 28.10
(B) Non-Coking Coal:
10.  Ashoka 2.00 CCL Chatra Distt, Jharkhand
11.  Konar 7.00 CCL Bokaro Distt, Jharkhand
12, Karo 350 CCL Bokaro Distt, Jharkhand
13. Basundhara 10.00 MCL Sundergarh Distt, Odisha
14. 1B Valley 10.00 MCL Jharsuguda Distt, Odisha
15.  Hingula 10.00 MCL Angul Distt, Odisha
16.  Jagannath 10.00 MCL Angul Distt, Odisha
17.  Kusmunda 10.00 SECL Korba Distt, Chhattisgarh
18.  Baroud 5.00 SECL Raigarh Distt, Chhattisgarh
Sus-ToTAL 67.50
GRAND ToTAL 95.60

(Coking and
Non-coking)

(c) and (d) The coal washing will improve the quality of domestic coal by reducing

Ash content and improving Calorific (heat) value of the coal. Coal is washed to remove

the inherent and extraneous impurities so that the carbon content per unit weight is

increased. Increased Carbon content leads to an enhancement of Heat Value (GCV) and

thus improves the quality. For coking coal, too, the quality is improved as impurities

are removed through washing.
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Inadequate coal transportation facilities
1976. SHRI SANJAY SETH: Will the Minister of COAL be pleased to state:

(@ whether the production of coal in the country is being affected due to
inadequate transportation facilities;

(b) if so, the details thereof and the reasons therefor;

(c) the total quantum of coal which could not be transported to the destination
due to lack of transportation facilities during the last three years and the current year;

(d) the details of the projects affected, so far; and

(e) the steps taken/being taken by Government for providing adequate
infrastructural facilities for the transportation of coal in the country?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) and (b) Transport facility
is not a constraint on coal production. There was an increase of 105 MT in production
of Coal India Limited between 2013-14 and 2017-18 (four years) compared to an increase
of only 31.15 MT in the preceding four years between 2009-10 to 2013-14. However,
there are a few mines in Mahanadi Coalfields Limited, Central Coalfields Limited and
South Eastern Coalfields Limited which are unable to operate at optimal capacity due

to coal evacuation constraint.

(c) The off take of Coal India Limited has increased from 534.20 MT in
2015-16to 581.5 MT during 2017-18. The increase in off take of CIL between 2013-14
and 2017-18 (four years) is 109.12 MT as compared to an increase of 55.04 MT between
2009-10 to 2013-14 (four years). Annual average rakes provided by Railways to CIL for
transportation of coal has increased from 212.8 (rakes/day) in 2015-16 to 229.2 (rakes/
day) in 2017-18. Transportation by other modes (MGR, Belt and Rope) by CIL have also
increased from 105.52 MT in 2015-16 tol 10.22 MT in 2017-18. Therefore, there is
adequate transportation facility to transport coal to the destination.

(d) The projects-partially affected due to transport constraint are Kulda and
Basundhara (West) Extension of MCL in Odisha, Magadh and Amrapali of CCL in
Jharkhand and Chhaland Baroud of SECL in Chhattisgarh. However, high level meeting
of the monitoring committee of Ministry of Coal and Railways is held regularly to
address the issue of evacuation bottlenecks, A 50.30 km. Jharsuguda-Barpali-Sardega
single rail line has been constructed which can despatch 10 to 12 rakes per day.
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With the opening of Tori-Balumath railline, at least 3 MT additional production
in likely to take place from the Magadh-Amarpali area of CCL.

(e) The following railway infrastructure projects have been taken up for
improving coal evacuation in Chhattishgarh, Jharkhand and Odisha:—

(1) Tori-Shivpur-Kathotia New BG Line (Total length 93.45 Km.) in Jharkhand:
Tori-Balumath Railline section has been inaugurated on 09.03.2018 and
currently coal dispatch is going on. Remaining work beyond Balumath is
under progress.

(20 Mahanadi Coal Railway Limited (MCRL) Projects: The project consists
primarily of 3 components: Angul-Balaram (12.9 km.), Balaram-Putagadia and
Jarapada-Putagadia-Tentuloi (55 km.) in Odisha.

() Chhattisgarh East Railway Ltd. (CERL) (Length: 132 km.): Bhupdeopur-
Gharghoda-Dharamjaigarh upto Korba with a spur from Gharghora to Donga
Mahuain Chhattisgarh.

(4) Chhattisgarh East-West Railway Ltd. (CEWRL) (Length: 135 km.): Gevra
Road to Pendra Road via Dipka, Katghora, Sendurgarh, Pasan in Chhattisgarh.

Allocation of coal blocks to private companies

1977. SHRI AKHILESH PRASAD SINGH: Will the Minister of COAL be pleased
to state:

(@ the details of coal blocks allocated to private companies under the command
areas of BCCL, ECL and CCL;

(b) the details of the coal produced and transported by these companies, so far,

company-wise;

(c) whether any complaints regarding sale of such coal to coal washeries and
in open market has been received;

(d) if so, the action taken by Government against such companies along with
remedial measures taken in this regard; and

(e) the revenue earned by the Central Government and the State Governments,
including Jharkhand, through the auction?
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THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) and (b) Auction of Coal
Blocks is undertaken as per provisions contained in the Coal Mines (Special Provisions)
Act, 2015. These,auctions are not on the basis of command area of any CIL subsidiary.
So far, 26 Coal Mines have been auctioned (out of originally 31 auctioned Coal Mines,
Coal Mine Development and Production Agreements have been terminated in respect
of 5 Coal Mines). Out of 26 auctioned Mines, 25 have been auctioned to Private
Companies and one to Government Company. Details of Coal Blocks allocated to
private companies are given in the Statement-1 (See below). Details of Coal produced
and transported by these companies are given in the Statement-11 (See below).

() No, Sir.
(d) Does not arise, in view of (c) above.

(e) The entire revenue through auction of Coal Mines devolves to the coal
bearing State Government concerned and is being deposited with them. Details of
revenue earned by the State Governments through the auction are as under:—

SI. No. State Revenue generated (% in crore)
1 Chhattisgarh 1428.6
2. Jharkhand 482.78
3 Madhya Pradesh 743.19
4, Maharashtra 134.85
5 Odisha 5157
6 West Bengal 4194
ToTAL 3260.39
Statement-1

Details of coal blocks allocated to private companies

SI. No. Name of Coal Mine State Successful Allottee

1 Chotia Chhattisgarh Bharat Aluminum Co.Ltd (BALCO)
2. Gare Palma I1V-4 Chhattisgarh HINDALCO (HIL)

3 Gare Paima V-5 Chhattisgarh HINDALCO (HIL)

4. Gare-Palma Sector-1\VV/8  Chhattisgarh Ambuja Cement Ltd.

5 Kathautia Jharkhand HINDALCO (HIL)
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Sl. No. Name of Coal Mine State Successful Allottee

6. Tokisud North Jharkhand Essar power MP Ltd.

7-8.  Brinda and Sasai Jharkhand Usha Martin Ltd.

9. Dumri Jharkhand HINDALCO (HIL)

10. Lohari Jharkhand Aranya Mines Pvt. Ltd.

11, Meral Jharkhand Trimula Industries Limited

12, Moitra Jharkhand JSW Steel Ltd

13.  Ganeshpur Jharkhand GMR Chhattisgarh Energy Limited
(GMR)

14, Jitpur Jharkhand Adani Power Limited

15.  Bicharpur Madhya Pradesh  UltraTech Cement Limited

16.  Sial Ghoghri Madhya Pradesh Reliance Cement Co. Pvt. Ltd.
(RCCPL)

17.  Amelia North Madhya Pradesh Jaiprakash Power Ventures Ltd.
(JPVL)

18.  Belgaon Maharashtra Sunflag Iron and Steel Company
Limited (SIL)

19.  Marki Mangli 11l Maharashtra B.S. Ispat Limited

20.  Nerad Malegaon Maharashtra Indrajit Power Pvt. Ltd.

21.  Marki Mangli-1 Maharashtra Topworth Urja and Metals Ltd.
(TUML)

22.  Majra Maharashtra Jaypee Cement Corporation
Limited

23.  Talabira-I Odisha GMR Chhattisgarh Energy Limited
(GMR)

24.  Ardhagram West Bengal OCL Iron and Steel Ltd.

25.  Sarisatolli West Bengal CESC Limited (CESC)
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Statement-11

Details of coal produced and transported by private companies

Name of the Company/ Dispatch Production
Coal Block (in Million Tonnes) (in Million Tonnes)
2017-18 2018-19 2017-18 2018-19
(upto July-18) (upto July-18)

CESC/Sarisatolli 177 0.60 183 0.75
GMR-Talabira -1 0.25 0.00 027 0.00
HIL-Gare Palma IV/5 0.75 011 0.68 011
BALCO/Chotia 0.00 0.00 0.00 0.00
HIL-Gare Palma I\V/4 091 0.29 0.90 0.39
SIL/Belgaon 027 0.08 027 0.09
HIL/Kathautia 059 027 093 0.00
JPVL/Amelia (North) 280 156 280 147
RCCPL/Sial Ghogri 0.07 0.02 0.06 0.02
TUML/Marki Mangli -1 017 0.10 045 011

Note: The figures are provisional.
Health issues of labourers employed in coal mining sector

1978. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of COAL
be pleased to state:

(@ whether Government has undertaken any comprehensive study regarding
health issues of labourers employed in coal mining sector;

(b) if so, the details thereof;

(c) whether Government, while undertaking such study, adopted/followed the
international practices;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) While no comprehensive
study has been undertaken regarding health issues of labourers employed in coal
sector, studies have been conducted regarding health facilities in coal mining sector.
All India Institute of Medical Sciences (AIIMS) was entrusted with a study to suggest
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actions to be taken to improve medical facilities by Coal India Limited (CIL) and its
subsidiary companies. AIIMS has since given its recommendations on the matter.

Further, CIL conducts initial medical examinations in respect of newly joined
employees and periodical medical examinations for existing employees at prescribed
regular intervals. Moreover, coal mine workers have to undergo Medical Checkup every
five years as per the provisions of the Mines Rules, 1955. Those who are more than
45 years old have to undergo medical checkup after every three years as per
recommendation of 10th Conference on Safety in Mines.

(b) to (e) Do not arise in view of reply to part (a) above.
Unauthorized coal mining activities
1979. DR. L. HANUMANTHAIAH: Will the Minister of COAL be pleased to state:

(@ whether it has come to the notice of the Central Government that unauthorized
coal mining activities are on the rise in the country;

(b) if so, the details thereof;

() whether Government has put any mechanism in place for reporting, monitoring
and taking suitable action on unauthorized coal mining activities;

(d) if so, the details thereof;

(e) the incidents of unauthorized coal mining activities which were reported in
the country during last three years till date, along with the details thereof, year-wise
and State-wise;

()  whether Government has taken stringent action against the persons involved
in such activities; and

() if so, the details thereof?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) to (e) Law and Order is
a State subject. It is the responsibility of the State/District administration to take
necessary deterrent action against the persons involved in such unauthorised and
illegal activities. As informed by Coal India Ltd (CIL), illegal mining activities are done
stealthily and clandestinely in abandoned/disused and outcrop regions.

While, exact assessment of the quantity of illegally mined coal is not possible,
details of quantity of coal seized, value of coal seized and number of FIRs lodged
during last three years and till 1st Quarter 2018-19 are given below on the basis of raids
by CIL security personnel and joint raids with law and order authorities of the concerned
States:—
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Following steps are being taken by subsidiaries of CIL to check illegal mining:—

0]

Coal Mine Surveillance and Management System (CMSMS) and 'Khanan
Prahari' App have been launched on 4th July 2018 to monitor unauthorized
coal mining activities. The Coal Mine Surveillance and Management System
(CMSMS) is a web based application which can be used to detect, monitor
and take action on any kind of illegal coal mining activities being carried on
within the leasehold boundaries in the coalfield areas.

Salient features of CMSMS: It uses the platform of National Centre of Geo-
Informatics (NCoG), which is a Platform of Ministry of Electronics and
Information Technology (MeiTY). On this platform, Village level GIS map of
India is already available which are being used for e-governance applications
of various government departments. Coal mining related information has
been provided in the form of layers. Presently the layers available on this
system are-Coalfield Boundaries, Boundaries of Geological Coal blocks (CIL
and SCCL), Leasehold Boundaries and Information/report of land reclamation.

Illegal coal mining activity can be detected in 2 ways:—

. Through scanning of satellite data - This will be done at CMPDI
wherein satellite data will be scanned to detect any coal mining activity
which is extending outside the authorised leasehold area.

. Through report by citizens by 'Khanan Prahari' Mobile application -
Any citizen can report any illegal coal mining activity through the
mobile app in the form of textual or geo-tagged photographs.

Reports generated through the above sources will be automatically forwarded to
Nodal Officers who have been nominated by CIL/SCCL as well as various State
Governments. The Nodal Officers wili verify the reported activity and take action like
filing a police report for taking action as per law or informing the law enforcing

agencies. The action taken will also be fed into the system so that any person can see
the status of his complaint though the complaint tracking system in the CMSMS. The
identity of the complainant shall not be revealed.

(ii)

(i)

Concrete walls have been erected on the mouth of the abandoned mines to
prevent access and illegal activities in these areas.

Surprise raids/checks are being conducted jointly by security personnel and
law and order authorities of the concerned State Government.
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(iv) Dumping of the overburden is being done on the outcrop zones.

(v) Collection of intelligence reports about illegal coal depots and illegal movement
of coal and informing district authorities of the same for taking preventive

action.
(vi) Installation of check-posts at vulnerable points.

(vii) Training of existing security/CISF personnel, refresher training and basic
training of new recruits in security discipline for strengthening the security

setup.
(viii) Maintaining close liaison with the State authorities.

(X) Committee/task force has been constituted at different level (block level,
sub-divisional level, district level, state level) in some subsidiaries of CIL to

monitor different aspects of illegal mining.

(f) and (g) Law and Order is a State subject. It is the responsibility of the State/
District administration to take necessary deterrent action against the persons involved
in such unauthorised and illegal activities. FIR is lodged by units of subsidiary companies

with local police stations to take necessary action.
Imported coal for power generation
1980. DR. VIKAS MAHATME: Will the Minister of COAL be pleased to state:

(@ whether there are any estimated costs of using imported coal to generate

power over the next year;
(b) if so, the details thereof;

() whether the Ministry is engaged in any discussion with the Ministry of

Shipping to address the increase in the volume of imported coal; and
(d) if so, the details thereof?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) and (b) No, Sir. However,
it may be mentioned that coal import by power plants has reduced from 80.58 MT in
2015-16 to 56.41 MT in 2017-18.
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(c) and (d) As per the current import policy, coal is kept under Open General
License (OGL) and consumers are free to import coal from the source of their choice
as per their contractual prices on payment of applicable duty. Ministry of Coal does
not interfere in either the import of coal by domestic consumers or its transportation.

BSNL Mobile towers in Sundargarh, Odisha

1981. SHRI PRASHANTA NANDA: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ the number of new mobile towers planned in the Sundargarh distract of
Odisha during the financial year 2018-19 by BSNL; and

(b) whether all the BSNL mobile towers in Sundargarh district of Odisha would
have high speed data service (3G/4G)?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS (SHRI
MANOJ SINHA): (a) During the financial year 2018-19, a total 12 new mobile towers
are planned by Bharat Sanchar Nigam Limited (BSNL) for Sundargarh district of Odisha.

(b) At present a total of 217 mobile towers are working in Sundargarh district
of Odisha. Of these, 155 towers have both 2G and 3G Base Transceiver Stations (BTSSs)
and 82 towers have only 2G BTSs.

34 new 3G BTSs are planned to be added in financial year 2018-19 in Sundargarh
District.

Introduction of internet telephony

1982. DR. SANJAY SINH: Will the Minister of COMMUNICATIONS be pleased
to state:

(@) whether it is a fact that Government proposes to introduce internet telephony
system in the country;

(b) if so, the details of benefits to consumers therein;
(c) whether the facility would allow in-flight connectivity; and

(d) if so, whether the telecom operators would charge more than the usual rates
for such services and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS (SHRI
MANOJ SINHA): (a) Sir, the Unified licensees under the Access Service authorization
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are already permitted to provide Internet Telephony. A copy of Unified Licence
amendment is given in the Statement-1 (See below). Department of Telecommunications
(DoT) has also issued a clarification dated 19th June, 2018 in this regard. A copy of
the clarification is given in the Statement-1l (See below).

(b)  This will enable subscribers to make calls from places where cellular network
coverage is poor but internet service of any internet service provider is available.

(c) At present, in-flight connectivity on aircraft is not permitted in India. The
facility of internet telephony can be offered once in-flight connectivity is allowed by
the Government.

(d) Tariff for telecom access services is under forbearance except for national
roaming and rural fixed telephony services. No tariff is specified for Internet Telephony
services or in-flight services. The charges to be levied for different types of calls/data
are decided by the service provider taking into account several factors including the
input costs, level of competition and other commercial considerations.

Statement-1

No. 20-573/2017 AS-I
Government of India
Ministry of Communications
Department of Telecommunications
20, Ashoka Road, New Delhi -110001

Dated 19th June 2018

To
All the UL Licensees.

Subject: Amendment to the Unified License on Internet Telephony

In pursuance to Condition 5.1, the Licensor hereby amends the Unified License
Agreement as under:—

Existing Clause Amended Clause

1 Chapter VIII
2.6(ii) Internet Telephony calls originated by
International out roamers from international
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Existing Clause

Amended Clause

locations shall be handed over at the
International gateway of licensed ILDOs and
International termination charges shall be paid
to the terminating access service provider. In
case the Licensee is not able to ensure that
Internet Telephony call originated outside of
the country is coming through ILDO gateway,
International out-roaming to Internet
Telephony subscribers of the access provider
shall not be allowed. Further, the calls
originated outside the country using internet
telephony shall be routed through ILD
(International Long Distance) Gateway like
any other international call.

Chapter VIII

2.6(iii) The mobile numbering series should
be used for providing Internet Telephony by
Licensee. TSPs are allowed to allocate same
number to the subscriber both for Cellular
Mobile service and Internet Telephony
service. The access service licensee should
use private ENUM in its network for
Telephone number mapping from E.164 to SIP/
H.323 addresses and vice-versa.

Chapter VIII

2.6(iv) The licensees should comply with all
the interception and monitoring related
requirements as specified in the licence as
amended from time to time for providing
Internet Telephony.

The Public IP address used for originating/
terminating Internet Telephony calls should
be made a mandatory part of CDR in case of
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Existing Clause

Amended Clause

"IP Address assigned to a
subscriber for Internet
Telephony shall conform to
IP addressing Scheme of
Internet  Assigned  Numbers
Authority (IANA)

Translation of E.164 number/

only.

private number to IP address
and vice-versa by the licensee
for this purpose shall be as
per directions/instructions
issued by the Licensor."

Internet Telephony. The location details in
form of latitude and longitude should also
be provided wherever it is feasible.
CLI Restriction (CLIR) facility should not be
provided for Internet Telephony Subscribers.

Chapter VIII

2.6 (v) IP Address assigned to a subscriber
for Internet Telephony shall conform to IP
addressing Scheme of Internet Assigned
Numbers Authority (IANA) only.

Chapter VIII

2.6 (vi) The Licensees providing Internet
Telephony service may facilitate access to
emergency number calls using location
services; however it is not mandated to
provide such services at present. The
subscribers may be informed about the
limitation of providing access to emergency
services to Internet Telephony subscribers in

unambiguous terms.

Chapter VIII

2.6 (vii) The Licensees must inform QoS
parameter supported by them for Internet
Telephony so that the subscribers can take
an informed decision.
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2. These amendments shall be part and parcel of the Unified License Agreement
and all others Terms and Conditions shall remain unchanged.

3. These Amendments come into force with immediate effect.

(R.K. Soni)
Director (AS)
Ph. No. 23036284

Copy to,
1. Secretary (TRAI)

2. Sr. DDG (TEC)/ Wireless Advisor/Sr. DDG (DGT-HQ)/Sr. DDG (LFP)/DDG
(LFA) and DDG (WPF)

3. DDG (CS)/DDG (DS)/DDG (A/C)/CVO
4. Coal.
5. Director (IT) may kindly arrange to upload this letter on the website of DoT.
6.  All Directors of AS Division.
Statement-I1

No. 20-573/2017 AS-I
Government of India
Ministry of Communications
Department of Telecommunications
20, Ashoka Road, New Delhi - 110001

Dated 19th June, 2018
To,
All the UL/UL(VNO)/UASL/CMTS Licensees.
Subject: Clarification regarding Internet Telephony.

With reference to the Internet Telephony services envisaged in the Licenses it is
clarified that the said service is un-tethered from the underlying access network. Hence
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Internet Telephony service can be provided by Access Service Provider to the customers
using Internet Service of the other service providers.

(R.K. Soni)
Director (AS)
Ph. No. 23036284

Copy to,
1. Secretary (TRAI).

2. Sr. DDG (TEC)/ Wireless Advisor/ Sr. DDG (DGT-HQ)/ Sr. DDG (LFP)/ DDG
(LFA) and DDG (WPF).

3. DDG (CS)/ DDG (DS)/ DDG (A/C)/ CVO.
4. COAl
5. Director (IT) may kindly arrange to upload this letter on the website of DoT.
6.  All Directors of AS Division.
Broadband penetration in urban and rural areas

1983. SHRI VIVEK K. TANKHA: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that broadband penetration is 64.84 per cent in urban
areas and a measly 20.26 per cent in rural areas in the country;

(b) whether it is also a fact that the National Digital Communications Policy,
2018 aims to provide universal broadband coverage with 50 Mbps speed to every
citizen and 1 Gbps connectivity to all Gram Panchayats by 2020 and 10 Gbps by 2022;
and

(c) if so, given the existing low level of penetration, in what manner Government
plans to achieve such an optimistic target within such a short span of time?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) As on 31.03.2018 the number of Broadband connections
in the country are 412.59 million of which 306.07 million (74.18%) are in urban areas and
106.52 million (25.82 %) are in rural areas. The broadband connection in the country
in terms of per 100 inhabitants is 74.50% in urban areas and 12 % in rural areas as on
31.3.2018.
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(b) and (c) The draft National Digital Communications Policy-2018 was released
on 1st May, 2018 for public consultations. The goals outlined in the draft policy include
(a) providing Universal broadband coverage at 50 Mbps to every citizen by 2022 and
(b) Providing 1 Gbps connectivity to all Gram Panchayats by 2020 and 10 Gbps by 2022.

It may be mentioned that as on date, the draft National Digital Communication
Policy is at a draft stage. However, a gist of the measures envisaged in the draft policy
for broadband connectivity is given in the Statement.

Statement

Gist of the measures for Broadband access and connectivity in draft National
Digital Communications Policy-2018

The draft National Digital Communications Policy - 2018 was released on 1st May,
2018 for public consultations. The draft National Digital Communications Policy - 2018
recognizes the importance of continued improvement in the regulatory framework for
attracting investments and ensuring fair competition, to serve the needs of citizens. It
aims to attract long-term, high quality and sustainable investments by pursuing regulatory
reforms to ensure that the regulatory structures and processes remain relevant,
transparent, accountable and forward-looking. It also aims to remove regulatory barriers
and reduce the regulatory burden that hampers investments, innovation and consumer
interest. All these measures aim for growth and revival of the sector.

As on date, the draft National Digital Communication Policy is at a draft stage

As far as Broadband connectivity is concerned, the first major strategic objective
that the draft National Digital Communications Policy (NDCP) aims to accomplish by
2022 is of 'Provisioning of Broadband for all'. In pursuit of accomplishing its objectives
by 2022, the National Digital Communications Policy, 2018 envisages three Missions

which will cover rural areas as well:
1. Connect India for Creating Robust Digital Communications mfrastructure.

2. Propel India for enabling Next Generation Technologies and Services through

Investments, Innovation and BPR generation.

3. Secure India for Ensuring Sovereignty, Safety and Security of Digital
Communications.
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Among the major goals outlined in the draft policy by 2022 the following are
particularly important as far as rural areas are concerned:-

(i) Provide Universal broadband coverage at 50Mbps to every citizen.

(i) Provide IGbps connectivity to all Gram Panchayats by 2020 and 10 Gbps by
2022,

(iii) Enable 100 Mbps broadband on demand to all key development institutions;
including all educational institutions.

(iv) Enable fixed line broadband access to 50% of households.
(v) Achieve 'unique mobile subscriber density' of 55 by 2020 and 65 by 2022.

(vi) Enable deployment of public Wi-Fi Hotspots; to reach 5 million by 2020 and
10 million by 2022.

(vii) Ensure connectivity to all uncovered areas.

In terms of Strategy, the draft NDCP envisages establishing a 'National Broadband
Mission- Rashtriya Broadband Abhiyan' to secure universal broadband access. The
implementation of the following broadband initiatives is proposed to be funded through
USOF and Public Private Partnerships:

(i) BharatNet:- Providing 1 Gbps to Gram Panchayats upgradeable to 10 Gbps.

(i) GramNet:- Connecting all key rural development institutions with 10 Mbps
upgradeable to 100 Mbps.

(i) NagarNet- Establishing 1 Million public Wi-Fi Hotspots in urban areas.
(iv) JanWiFi - Establishing 2 Million Wi-Fi Hotspots in rural areas.

The draft NDCP 2018 also proposes to implement a 'Fibre First Initiative' to take
fibre to the home, to enterprises and to key development institutions in Tier I, 1l and
Il towns and to rural clusters through.

. Promoting collaboration models involving State, local bodies and private
sector as necessary for.provision of shared duct infrastructure in
municipalities, rural areas and national highways.

. Facilitating Fibre-to-the-tower programme to enable fiberisation of at least
60% base stations thereby accelerating migration to 4G/5G.
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Leveraging existing assets of the broadcasting and power sector to improve

connectivity, affordability and sustainability.

Incentivising and promoting fibre connectivity for all new developmental

construction.

By making requirement for telecom installations and the associated cabling
and in building solutions mandatory in all commercial, residential and office
spaces by amending National Building Code of India (NBC), through Bureau
of Indian Standards (BIS).

Apart from this, the draft policy includes the following proposals for substantially

augment the broadband in the country, and especially in the rural areas:

0]

(ii)

(i)

Establishment of a National Digital Grid by:
. Creating National Fibre Authority

. Establishing Common Service Ducts and utility corridors in all new

city and highway road projects, and related elements

. Creating a collaborative institutional mechanism between Centre, States
and Local Bodies for Common Rights of Way, standardisation of costs

and timelines; and removal of barriers to approvals
. Facilitating development of Open Access Next Generation Networks;
Facilitate the establishment of Mobile Tower Infrastructure by:

. Extending incentives and exemptions for the construction of telecom

towers

. According accelerated Rights of Way permissions for telecom towers

in Government premises
. Promoting deployment of solar and green energy for telecom towers;

Improve international connectivity and reduce the cost of international
bandwidth by facilitating setting up of International Cable Landing Stations

by rationalising access charges and removing regulatory hurdles;
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(iv) Encourage sharing of active infrastructure by enhancing the scope of
Infrastructure Providers (EP) and promoting deployment of common sharable,
passive as well as active, infrastructure;

(v) Enabling Infrastructure Convergence of IT, telecom and broadcasting sectors:

. Amending the Indian Telegraph Act, 1885 and other relevant acts for
the purpose of convergence in coordination with respective ministries

. Establishing a unified policy framework and spectrum management
regime for broadcast and broadband technologies

. Restructuring of legal, licensing and regulatory frameworks for reaping
the benefits of convergence;

(vi) Creating a Broadband Readiness Index for States/ UTSs to attract investments
and address RoW challenges;

(vii) Encouraging investment in broadband mfrastructure through fiscal incentives,
including accelerated depreciation and tax incentives; and incentivizing fixed
line broadband;

(viii) By encouraging innovative approaches to infrastructure creation and access
including through resale and Virtual Network Operators (VNO);

(iX) Promoting broadband connectivity through innovative and alternative
technologies.

Further the draft NDCP 2018 outlines strategies for Ensuring Inclusion of uncovered
areas and digitally deprived segments of society by channelizing the Universal Service
Obligation Fund (USOF) for ensuring connectivity for all uncovered areas in the North
Eastern States, Himalayan region, LWE areas, and Islands and Border Areas.

Penalty for PESKY calls

1984. SHRIMATI WANSUK SYIEM: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether TRAI has proposed stringent penalty on telecom operators, who
together besiege the subscriber with more than 30 billion unsolicited telemarketing
messages every month, as provided in the draft Telecom Commercial Communications
Customer Preference Regulations, 2018, now put in public domain to elicit stakeholders'
comments;
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(b) whether the Cellular Operators Association of india has raised concerns
over the TRA! draft rules to curb pesky caffs to subscribers by telemarketing agencies;
and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANQOJ SINHA): (a) Sir, TRAI had undertaken public consultation on the
framework for contrasting Unsolicited Commercial Communication (UCC) and after
considering the comments of stakeholders during public consultation, a new framework
for controlling UCC was released through draft regulations for public consultation.
TRAS had, inter-aiia, proposed Financial Disincentive (FD) not exceeding ¥ 50,00,000
in the proposed regulations. After considering the views of stakeholders received on
the draft consultation, TRAS has notified a new framework for controlling UCC through
Telecom Commercial Communications Customers Preference Regulations, 2018 dated
19.7.2018.

(b) and (c) Cellular Operators Association of India (COAI) has submitted its
response on draft Telecom Commercial Communications Customer Preference Regulations,
2018 dated 29.05.2018. The response of COAS, inter-alia, Includes the following
submission:

(i A number of obligations contained in the draft regulations require operators
to incur additional CAPEX and OPEX in the new systems and technology
which proposes to completely change the existing system. Hence, the
Authority should undertake and provide Cost Benefit analysis in consultation
with all the stakeholders before finalizing the draft regulations on the UCC.

(i) The Draft regulations do not address existing problem of Voice UCC from
unregistered telemarketers effectively and also of mixing of promotional
content with transactional content/pipe.

(ili) The Draft regulations will lead to complex processes and huge costs for
TSPs, without any substantial benefits. This will encourage migration of
traffic to OTT players.

(iv) Complexity in customer preference, in view of the complex sub-categories,
mode, day, time-band etc. would lead to more complaints and dissatisfaction
for the consumers.

(v) There should not be any financial disincentive on the TSPs.
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(vi) The TSPs require at least 3 months time for finalizing Code of Practice (CoP)
and for system architecture designing and sectioning at least 9 months time
is required. Further, the migration of the existing system requires at least 6
months time.

The comments received on the draft regulation are uploaded on TRAI's website
Www.trai.gov.in.

Curbing of PESKY calls

1985. SHRI N. GOKULAKRISHNAN: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that Cellular Operators Association of India has raised
concerns over TRAIs draft rules to curb pesky calls;

(b) if so, the details thereof;

(c) whether it is also a fact that the draft rules do not effectively deal with pain-
points faced by users;

(d) whether it is also a fact that they have urged for a cost-benefit analysis
before financially stressed telecos are asked to overhaul the existing system; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Sir, TRAI had undertaken public consultation on
the framework for controlling Unsolicited Commercial Communication (UCC) and after
considering the comments of stakeholders during public consultation, a new framework
for controlling UCC was released through draft regulations for public consultation.
After considering the views of stakeholders received on the draft consultation, TRAI
had notified a new framework for controlling UCC through Telecom Commercial
Communications Customers Preference Regulations, 2018 dated 19.7.2018.

The Cellular Operators Association of India (COAI) has submitted its response
on draft Telecom Commercial Communications Customer Preference Regulations, 2018
dated 29.05.2018. The response of COAI, inter-alia, includes the following submission:

(i) A number of obligations contained in the draft regulations require operators
to incur additional CAPEX and OPEX in the new systems and technology
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which proposes to completely change the existing system. Hence, the
Authority should undertake and provide Cost Benefit analysis in consultation
with all the stakeholders before finalizing the draft regulations on the UCC.

(i) The Draft regulations do not address existing problem of Voice UCC from
unregistered telemarketers effectively and also of mixing of promotional
content with transactional content/pipe.

(iii) The Draft regulations will lead to complex processes and huge costs for
TSPs, without any substantial benefits. This will encourage migration of
traffic to OTT players.

(iv) Complexity in customer preference, in view of the complex sub-categories,
mode, day, time-band etc. would lead to more complaints and dissatisfaction
for the consumers.

(v) There should not be any financial disincentive on the TSPs.

(vi) The TSPs require at least 3 months time for finalizing Code of Practice (CoP)
and for system architecture designing and sofutionlng at least 9 months time
is required. Further, the migration of the existing system requires at least 6
months time.

The comments received on the draft regulation are uploaded on TRAI's website
WWw.trai.gov.in.

(c) to (e) The TRAI has intimated that the new framework prescribed through
these regulations is user friendly and automated using latest technological advancements
to curb the menace of Unsolicited Commercial Communications (UCC). The concern of
few stakeholders that implementation of these regulations will have enhanced financial
burden for regulatory compliance has also been analysed by TRAI. TRAI noted that
the use of advanced technology not only smoothen various processes but also drastically
reduces the compliance cost. These regulations also permit access providers to authorize
Distributed Ledger Technologies (DLT) network operators to establish the infrastructure,
operate and maintain the same which will further reduce the financial burden on access
providers. Such infrastructures may also be in shared mode among access providers
which would further reduce implementation and operation cost. Technology solutions
further unbundles the functions required to be performed for regulatory compliances.
This opens up the opportunity for various stakeholders to consolidate infrastructure
resource requirements and share resources among themselves to bring down the cost
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of compliance. These entities will have a business model considering large number of
commercial communication messages flowing through telecom networks. In this regard,
it is observed by TRAI that such messages are in order of 20 to 30 billion in a month
and it is expected that cost of compliance to implement these regulations if calculated
on per message basis would be minuscule while it will give flexibility to consumers to
exercise various options relating to receipt of commercial communications, manage their
consent effectively and also reduce the regulatory burden of the telecom service
provider due to automation of processes and sharing various functions with participating
entities.

Clarifications sought by CVC in award of contract for expansion of
national internet backbone

1986. SHRI JAVED ALI KHAN:
SHRI RAVI PRAKASH VERMA:

Will the Minister of COMMUNICATIONS be pleased to refer to answers to
Starred Question 229 and Unstarred Question 4557 given in the Rajya Sabha on 16
March, 2018 and 6 April, 2018 respectively and state:

(@ whether clarifications sought by the CVC into the ¥300/- crore scam in
BSNL, in award of contract for expansion of National Internet Backbone and in annual
maintenance contracts along with purchase of hardware, have been sent to CVC;

(b) if so, the details thereof along with the details of advice by CVC, till date;
(c) if not, the reasons for the delay; and

(d) the details of action taken against the erring companies and officials, till
date?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (d) Clarifications sought by Central Vigilance Commission
(CVC) have been sent to CVC on 29.6.2018. Advice of CVC is awaited. Action, if any,
will be taken as per advice of CVC.

Opposition to public Wi-Fi model

1987. SHRI A. K. SELVARAJ: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether it is a fact that the telecom operators have opposed public Wi-Fi
model recommended by the TRAI, saying it will adversely impact debt ridden industry
and compromise with the national security;
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(b) if so, the details thereof;

(c) whether it is also a fact that the proposal to sell internet services without
a licence would be a complete bypass of present licensing framework and detrimental
to massive investments already made in spectrum and telecom infrastructure; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (d) Certain submissions have been received by Department
of Telecommunication, inter-alia, from telecom operators and their associations in
relation to recommendations made by Telecom Regulatory Authority of India (TRAI)
on the subject "Proliferation of Broadband through Public Wi-Fi Networks". These
submissions include: internet services to be provided only through License, level
playing field, security, investments already made by telecom operators and perceived
revenue loss to the exchequer.

This matter, including the submissions received, is under consideration and
decisions, as appropriate, will be taken in due course.

India Post Payments Bank in Tamil Nadu

1988. SHRI A. VIJAYAKUMAR: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether Government has any proposal to set up India Post Payments Bank
by Department of Posts;

(b) if so, the details thereof; and

(c) the number of India Post Payments Bank branches to be set up in Tamil
Nadu?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Yes Sir.

(b) A license authorizing the bank to carry on Payments Bank business has
been obtained from the Reserve Bank of India in terms of Section 22 of the Banking
Regulation Act, 1949 on 20/01/2017. The India Post Payments Bank (IPPB) launched its
two pilot branches in Raipur (Chhattisgarh) and Ranchi (Jharkhand) with 8 access
points on 30/01/2017 with basic products and banking services in partnership with
Punjab National Bank (PNB).
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() It is proposed to set up 37 Branches and 11876 access points of IPPB in
Tamil Nadu Circle by 31st December 2018. The details are given in the Statement.

Statement

Details of IPPB Branches in Tamil Nadu Circle

SI. No. Branch name District No. of access
points
1 2 3 4
1 Udayarpalayam Branch Ariyalur 290
2. Anna Road Branch Chennai 304
3 Coimbatore Branch Coimbatore 453
4. Chidambaram Branch Cuddalore 520
5. Cuddalore Branch Cuddalore 262
6. Dharmapuri Branch Dharmapuri 255
7. Dindigul Branch Dindigul 457
8. Erode Branch Erode 322
9. Kanchipuram Branch Kanchipuram 428
10.  Nagercoil Town S.O Kanniyakumari 267
11.  Karaikal Branch Karaikal 27
12, Karur Branch Karur 332
13.  Krishnagiri Branch Krishnagiri 302
14.  Tallakulam Branch Madurai 334
15. Maylladuthurai Branch Nagapattinam 292
16.  Velur Branch Namakkal 342
17. Perambalur Branch Perambalur 131
18.  Puducherry Branch Pondicherry 83
19.  Pudukkottai Branch Pudukkottai 342
20.  Ramanathapuram Branch Ramanathapuram 306
21.  Salem Branch Salem 522
22.  Manamadurai Branch Sivaganga 315
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1 2 3 4
23. Kumbakonam Branch Thanjavur 482
24.  Thanjavur Branch Thanjavur 381
25.  Charing Cross Branch The Nilgiris 181
26.  Thenibranch Theni 221
27.  Tiruvallur Branch Thiruvallur 323
28.  Tiruvarur Branch Thiruvarur 108
29.  Tiruchirappalli Branch Tiruchirappalli 344
30.  Palayankottai Branch Tirunelveu 330
3L Tirupur Branch Tiruppur 349
32 Tiruvannamalai Branch Tiruvannamalai 468
33, Kovilpatti Branch Tuticorin 346
34.  Tuticorin Branch Tuticorin 295
35, Tirupattur Branch \ellore 568
36.  Villupuram Branch Villupuram 308
37. Virudhunagar Branch Virudhunagar 281
ToTaL 11876

Suspension of internet services

1989. SHRI HUSAIN DALWAI: Will the Minister of COMMUNICATIONS be
pleased to state:

(@) the details of instances where internet services were suspended, 2014 onwards
along with details of reasons for ordering suspension, places where it was suspended,
duration of suspension and the law invoked to suspend services, State-wise and year-
wise;

(b) whether, in future, such suspensions would be ordered by invoking the
Temporary Suspension of Telecom Services (Public Emergency or Public Safety) Rules,
2017,

(c) if so, the consultations that were held with stakeholders, civil society, etc.,
before finalising these Rules; and
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(d) how these Rules are an improvement over the earlier rules/laws using which,
internet services could be suspended?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (d) The Section 5 of Indian Telegraph Act, 1885 empowers
Central/State Government, on occurrence of public emergency or in the interest of
public safety, to take temporary possession of licensed telegraphs and to order
interception or detention or non-transmission of messages.

In pursuance of these provisions of Indian Telegraph Act and in order to streamline
the process of temporary suspension of telecom services, the Department of
Telecommunications has notified "Temporary Suspension of Telecom Services (Public
Emergency or Public Safety) Rules, 2017" on 07.08.2017. As per these rules, the directions
for temporary suspension of telecom sen/ices, including internet services in an area,
can either be issued by the Union Home Secretary or the State Home Secretary, as the
case may be, due to public emergency, or in the interest of public safety. These
directions are then reviewed by the Review Committee constituted in the Central or
State Government under the Chairmanship of Cabinet Secretary or Chief Secretary, as
the case may be, within five working days of issue of such directions.

Before finalizing these rules, inter-ministerial consultations were held with Ministry
of Home Affairs, Ministry of Law and Justice, Ministry of Electronics and Information
Technology, Ministry of Finance and NITI Aayog.

Ministry of Home Affairs has informed that it has not exercised its power under
the Temporary Suspension of Telecom Services (Public Emergency or Public Safety)
Rules, 2017 till date. State Governments are also empowered to issue the directions for
temporary suspension of telecom services, including internet services. Records related
to temporary suspensions of telecom services by State Governments are not maintained
by Department of Telecommunications.

Cool EMS service between India and Japan

1990. SHRIMATI ROOPA GANGULY: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether Government's 'Cool EMS Service' between India and Japan has
been implemented and is running;

(b) if so, the details thereof and the benefits that would accrue there from along
with its working mechanism;
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(c) the efforts made by Government, so far, to get the benefits of this facility
to the common citizens; and

(d) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Yes Sir. The Cool EMS Service between India and
Japan has started from 29th March, 2018. Under this service, the Japanese food items
permissible under Indian regulations are transported in cool boxes from Japan to India
(one way only) through postal channel. Currently this service is available in Delhi only.

(c) and (d) Efforts have been made by the two Governments through their
Embassies to create awareness about this limited service among citizens in both
countries.

Revenue earned through spectrum auctions

1991. SHRI AKHILESH PRASAD SINGH: Will the Minister of COMMUNICATIONS
be pleased to state:

(@) the details of revenue earned by Government through auctions of spectrum
conducted during the last four years, auction-wise, including targets fixed and results
achieved,;

(b) whether the auctions ended well below the targets and there were no buyers
for premium 700 MHz and 900 MHz band of spectrum; and

(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) The details of revenue earned by the Government through
auctions of spectrum during last four years are as follows:

Auction Year Bid Amount (% crore) Upfront Payment (X crore) **
2013 3639.00 Nil*

2014 61162.00 18267.00

2015 109875.00 32377.85

2016 65789.12 32434.10

* Upfront amount due was set-ott against entry tee ot quashed licensees.

** Balance amount is payable in equated annual instalments.



Written Answers to [3 August, 2018] Unstarred Questions 221

Valuation of spectrum depends upon a large numbers of socio-economic and
regulatory factors and is ultimately determined by bidders in an auction. Hence it is
difficult to determine targets for spectrum auction. Only Reserve Price of each band of
spectrum in each Licensed Service Area (LSA) put to auction had been fixed by the
Government on the basis of recommendations of TRAI.

However, auction revenue estimates for budgeting purpose, and actual revenue
realization against the estimates, are as follows:

Year Revenue Estimate Achievement (Actual Receipts)
R incr)* R incr)*

2013-14 11343 18267.18

2014-15 Nil 10791.08

2015-16 16000 21587.00

2016-17 34,586 32434.10

* This includes receipts from deferred payments apart from the upfront auction amounts

(b) and (c) No bid was received in any of the 22 LSAs in 700 MHz band, nor in
4 LSAs in 900 MHz bands respectively. Absence of ecosystem including the non-
availability of devices together with industry perception of high reserve price appears
to be the main reason for no bids in the 70Q MHz band. The other possible reasons
could be high debt level of many major players and need for bidders to preserve cash
for roll-out and defending market share in view of new launches.

TRAI's suggestions on net neutrality

1992. SHRI K. R. ARJUNAN: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether it is a fact that the interministerial Telecom Commission cleared the
Telecom Regulatory Authority of India's suggestions on Net Neutrality that bars service
providers from discriminating against internet content and services by blocking, throttling
or granting them higher speed access;

(b) whether it is also a fact that the National Digital Communications Policy,
2018, which aims to attract US $ 100 billion investment and ensure a broadband speed
of 50 Mbps for all citizens, was also cleared; and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) The Telecom Commission, in its meeting held on 11th July,
2018, has granted its approval to the recommendations of Telecom Regulatory Authority
of India (TRAI) on Net Neutrality, with minor modifications, upholding the principles
of Net Neutrality.

(b) The Telecom Commission has also cleared the draft National Digital
Communications Policy - 2018, which was released on 1st May, 2018 for public
consultations, with minor modifications in its meeting held on 11th July, 2018.

(c) Government is committed to the fundamental principles and concept of Net
Neutrality and strives for non-discriminatory access to Internet for all citizens of the
country. To ensure that the regulatory framework adheres to the fundamental principles
and concepts of Net Neutrality, the policy directives on Net Neutrality have been
issued incorporating the principles of non-discriminatory treatment of content.

The draft National Digital Communications Policy - 2018 has several goals to
achieve the overall objectives of the policy. The policy inter-alia contains following
goals:

(i)  Attract investments of USD 100 Billion in the Digital Communications Sector,
(i)  Provide Universal broadband coverage at 50 Mbps to every citizen.

It is proposed to achieve the goals by catalysing investments for digital
communications sector and establishing a 'National Broadband Mission - Rashtriya
Broadband Abhiyan' to secure universal broadband access.

Collection from licence fee and spectrum charges

1993. SHRI K. R. ARJUNAN: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether it is a fact that Government's collection from licence fee and spectrum
charges has fallen;

(b) if so, the details thereof;

(c) whether it is also a fact that this reflects financial difficulties being faced by
the Telecom sector;
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(d) whether it is also a fact that the overall collection of licence fee and
spectrum charges during the year 2017-18 was less than that collected in 2016-17; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (e) The details of Government's collection from licence
fee and spectrum charges for two years is as under:

(X in crore)
Licence Fee 15615 13262
Spectrum Charges 7244 4985
ToTaL 22859 18247

Inter-Ministerial Group (IMG) was constituted on 16/05/2017 with following terms

of reference:

. To examine systemic issues affecting viability and repayment capacity in
telecom sector and furnish recommendations for resolution of stressed assets,

. Policy reforms and strategic interventions for Telecom sector.

As per the IMG, there are pockets of financial difficulties in the sector. However,
each TSP has varying levels of debt exposure, cash flows and different capital structure.

Based on the recommendations of the IMG the Government has inter-alia taken
the following steps to help the sector:

(@ Increase in number of instalments from 10 to 16 for "Deferred Payment
Liability of TSPs".

(b) Relaxation of Spectrum cap to enable optimal utilization of Spectrum.
Survey for broadband/internet facility in gram panchayats

1994. SHRI B.K. HARIPRASAD: Will the Minister of COMMUNICATIONS be

pleased to state:

(@ whether any survey has been conducted/proposed to be conducted across
the country for linking the Gram Panchayats with broadband/internet facility;
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(b) if so, the details of such Gram Panchayats which are likely to be linked with
this facility and the action taken by Government in this regard, so far, State-wise,
including Karnataka; and

(c) by when the work related to linking such Gram Panchayats with broadband/
internet facility is likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) BharatNet project is being implemented in a phased manner
for providing broadband connectivity to all the Gram Panchayats (approx. 2,50,000) in
the country. As part of project execution, the survey is conducted by the Implementing
Agency for connecting the Gram Panchayats.

(b) The State/Union Territory-wise current status of BharatNet is given in the
Statement (See below).

The Telecom Commission has approved the implementation model for Phase-I1
GPs as given below:

(i) 8 States namely Chhattisgarh, Gujarat, Jharkhand, Andhra Pradesh,
Maharashtra, Tamil Nadu, Odisha and Telangana are being implemented
under State-led model and MoUs have been signed with the States.

(i)  Bihar and Punjab are being implemented under Private sector model through
Bharat Broadband Network Limited (BBNL).

(i) 2 States namely Himachal Pradesh and Uttarakhand and 8 States namely
Assam, Madhya Pradesh, Rajasthan, Uttar Pradesh, Jammu and Kashmir,
Haryana, West Bengal and Sikkim are being implemented through PGCIL and
BSNL respectively under CPSU led model.

(iv) About 6407 GPs, located in remote and hilly locations with poor connectivity,
are being connected on Satellite media.

In Karnataka, 6076 GPs have been connected under BharatNet project and the
remaining 9 GPs are under implementation.

Further, as part of this project, the last mile connectivity, through Wi-Fi or any
other suitable broadband technology, is being provided at all the GPs in the country,
including Karnataka, through CSC-SPV, State Government and BBNL. At each GP, 5
Access Points (APs) are being provided, out of which 3 APs are at Government
institution and 2 APs at public places.

(c) The BharatNet project is targeted to be completed by March, 2019.
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Statement

The State/UT-wise current status of BharatNet (as on 30.07.2018)

Sl. No.  State/UT Service Ready GPs
1 Andhra Pradesh 850
2. Arunachal Pradesh 24
3 Andaman and Nicobar Islands 0
4, Assam 1520
5. Bihar 5667
6. Chandigarh 13
7. Chhattisgarh 4041
8. Dadra and Nagar Haveli 21
9. Daman and Diu 17
10. Gujarat 4986
11. Haryana 6123
12, Himachal Pradesh 205
13. Jammu and Kashmir 232
14. Jharkhand 2107
15. Karnataka 6076
16. Kerala 1129
17. Madhya Pradesh 12661
18. Maharashtra 14191
19. Manipur 173
20. Meghalaya 122
21, Mizoram 19

22, Nagaland 61




226  Written Answers to [RAJYA SABHA] Unstarred Questions

SI. No.  State/UT Service Ready GPs
23. Odisha 3303
24, Puducherry 101
25. Punjab 7616
26. Rajasthan 8386
27. Sikkim 4
28. Telangana 2047
29. Tripura 489
30. Uttar Pradesh 27843
3L Uttarakhand 1502
32. West Bengal 2020
ToTaL 113549

Disaster relief network upgradation

1995. SHRI D. KUPENDRA REDDY: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that the telecom regulator, TRAI, has mooted a new
disaster relief network upgradation;

(b) if so, the details thereof and the reasons therefor;

(c) whether the existing means of communication in regard to disaster relief are
inadequate; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (d) Sir, the Telecom Regulatory Authority of India (TRAI)
have made a recommendations on Next Generation Public Protection and Disaster Relief
(PPDR) communication network on 4th June, 2018. The summary of recommendations
with reasons therefor is given in the Statement (See below). All available resources
including satellite communication are used in case of disaster. The recommendations
of TRAI are being examined by the Department.
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Statement

TRAI recommendations on "Next Generation Public Protection and Disaster
Relief (PPDR) communication networks"

1. Public Protection and Disaster Relief (PPDR) communication supports a wide
range of services related to day to day life of public such as maintenance of law
and order, protection of life and property, disaster relief and emergency

responses.

2. The advancement of technology has provided PPDR networks with latest and
enhanced features in terms of capability, capacity and interoperability. Broadband
PPDR supports wide range of applications such as sending live images, videos
and texts apart from the voice communication. Existing PPDR networks in the
country'are analog and digital systems supporting narrowband voice and data
communications. Introduction of advanced broadband PPDR communication
networks can be a great enabler in decision making and handling of PPDR

operations for personnel and organizations involved.

3. Keeping in view the need to have a robust policy framework for the introduction
of an advanced, reliable, robust and responsive broadband PPDR communication
system in the country, the Authority, consequent upon powers conferred upon
it, under section 11 (1)(a)(ii) and (vii) of the TRAI Act 1997 (as amended), had
suo-motu on 9th October, 2017 issued a Consultation Paper (CP) on 'Next
Generation Public Protection and Disaster Relief (PPDR) communication networks'

for the comments of the stakeholders.

4. Written comments on CP were invited from the stakeholders by 4th December,
2017 and counter-comments by 18th December 2017. The Authority received
comments from seventeen (17) stakeholders and counter comments from two (02)
stakeholders. An Open House Discussion (OHD) was also convened on 15th
February, 2018.

5. The Authority has formulated its recommendations based on inputs received from
the stakeholders, views expressed during the OHD and its own internal analysis.

The salient features of the recommendations are:
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0]

(ii)

(i)

(iv)

V)

(vi)

(vii)

(viii)

®)

Government to set up pan-India integrated Broadband PPDR (BB-PPDR)
Communication Network (to be called "National BB-PPDR Network") based
on 3GPP PS-LTE technology.

A hybrid model of BB-PPDR network in India should be put in place in
which dedicated network for BB-PPDR communication funded by Government
be created in metro cities, border districts, disaster prone areas (identified
by NDMA) and sensitive areas like J&K and North East by PSU like BSNL/
MTNL and existing commercial network can be leveraged in other regions
through any TSP.

Stringent SLAs to be put in place and operators should be mandated to
provide mobile BTS and backpack devices in case terrestrial network gets
destroyed in order to make available communication facilities for PPDR
agencies.

Setting up a Special Purpose Vehicle (SPV) under Ministry of Home Affairs
(MHA) to plan, coordinate and steer the nationwide BB-PPDR communication
network implementation and its subsequent operation.

An advisory committee should be constituted that includes representatives
from all disciplines of public safety, state government, central government
and Ministry of Communications to provide domain specific advice to the
SPV.

Department of Telecommunications (DoT) should study the feasibility to do
away with CMRTS license for PPDR agencies in a phased manner.

SPV shall be the nodal agency to coordinate with DoT for allocation of
spectrum and other issues. The PPDR agencies and details of equipment
deployed by them can be registered with DoT through SPV.

DoT should work out timelines to Phase out existing analog networks in
PPDR in a phased manner. New spectrum assignments may be done only for
deploying digital equipment.

Carrying out pilot testing of BB-PPDR dedicated network (dedicated spectrum
and network) to be implemented through BSNL/MTNL, funded by the central
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Government, at five zones identified as disaster prone /sensitive areas to
evaluate the efficacy of the proposed network.

()  Testing the efficacy of PPDR trunking service roaming on public telecom/
networks during pilot testing, and if found feasible, it should be implemented
on pan-India basis.

(xi) 2x10 MHz of dedicated spectrum should be allocated nationwide to the SPV
on no-cost basis for LTE based broadband PPDR networks.

(xi) 814-824/859-869 MHz should be assigned for nationwide BB-PPDR ' services
as per APT Frequency Arrangement number G 3-1-4.

(xiii) 20 MHz of spectrum in the frequency range 440-470 MHz (preferably 450-
/ 470 MHz) should be allocated for future evolution of broadband PPDR.

New Telecom Policy

1996. SHRIMATI SHANTA CHHETRI: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether Government is formulating a new Telecom Policy;
(b) if so, the details thereof; and

(c) whether this policy would help to sustain success story of the Telecom

sector?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (c) The draft National Digital Communications Policy -
2018 which was released on 1st May, 2018 for public consultations is given in the
Statement (See below). The draft National Digital Communications Policy - 2018 recognizes
the importance of continued improvement in the regulatory framework for attracting
investments and ensuring fair competition, to serve the needs of citizens. It aims to
attract long-term, high quality and sustainable investments by pursuing regulatory
reforms to ensure that the regulatory structures and processes remain relevant,
transparent, accountable and forward-looking. It also aims to remove regulatory barriers
and reduce the regulatory burden that hampers investments, innovation and
consumer interest. All these measures would help to sustain success story of the
Telecom Sector.
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Statement
National Digital Communications Policy 2018 - Draft for Consultation
01-May-2018
Preamble

1. Digital infrastructure and services are increasingly emerging as the key enablers
and critical determinants of a country's growth and well-being. With significantly
advanced capabilities in both telecommunications and software, India, more than
most countries, stands poised to benefit from harnessing the new digital
technologies and platforms; as a means to unlock productivity, as well as to reach
unserved and underserved markets; thus catalysing economic growth and
development, generating new-age jobs and livelihoods, and ensuring access to

next generation services for its citizens.

2. The task before India's policy makers is to ensure that the advantages of the new
technologies are accessible to all equitably and affordably; while securing them
against existing and emerging threats. India needs to particularly ensure that its
communications infrastructure supports the entire population, whose demographic
profiles vary widely across various indices such as literacy, economic conditions
and urbanisation. It is important for India to remain sensitive to these factors and
promote policies that increase opportunities for their social and economic
development.

3. Digital India is already unfolding. India's digital profile and footprint is one of the
fastest growing in the world. With over a billion mobile phones and digital
identities and half a billion internet users, India’'s mobile data consumption is
already the highest in the world. Over 200 million Indians regularly use social
media and in the last year alone, over 200 million Indians took to mobile banking
and digital payments. At the current pace of digitisation and digitalisation, it is
estimated that India's digital economy has the potential to reach one trillion USD
by 2025. The rapid and unprecedented proliferation of the mobile phone, the
internet, social media platforms, digital payments, data consumption and generation
across India indicate that the data economy and digital technologies and services
are no longer the prerogative of the privileged few; but that they have indeed



Written Answers to [3 August, 2018] Unstarred Questions 231

evolved into widespread instruments of access and empowerment for more than
a billion Indians.

4. The objective of this document is to lay out a policy and principles framework
that will enable creation of a vibrant competitive telecom market to strengthen
India's long term competitiveness and serve the needs of our aspiring nation. It
has been broadly estimated that a 10% increase in broadband penetration in a
country could potentially lead to an over 1% increase in GDP. However, studies
in India estimate that the impact could be significantly higher for the country,
given the increased productivity and efficiency gains that are likely to accrue to
the economy.

5. Currently, India has approximately 1.5 million kilometres of OFC, and less than
one-fourth of the towers are fibre-connected. In order to expand mobile and
broadband connectivity across the country, it is necessary to explore and utilise
the opportunities presented by next-generation-networks like 5G and other
pioneering network access technologies including satellite communications. It
would be critical to focus on fixed infrastructure development initiatives related
to fibre deployment and Right of Way clearances that will form the bedrock of
next generation technologies.

6.  While India has embarked on one of the world's largest rural optic fibre roll-outs
in the world, aiming to connect 600,000 of its villages by broadband through its
flagship initiative called 'BharatNet'; the convergence of a cluster of revolutionary
technologies including 5G, the cloud, IOT and data analytics, along with a growing
start-up community, promise to accelerate and deepen its digital engagement,
opening up a new horizon of opportunities. As the world prepares for what is
increasingly being called as the fourth industrial revolution, India, and indeed
every single sector of its economy, need to be readied to embrace this wave.

7. Arobust, competitive landscape, which ensures availability of new communications
technologies, services and applications, is central to the growth of GDP,
productivity and creation of new jobs in the economy. For consumers, competition
leads to innovation, access to new technologies, improved quality, affordable
prices and wider choice. Indian consumers need and deserve the widest range of
services at competitive rates. The Policy seeks to promote and protect fair

competition across the communications and digital economy sector.
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10.

Improvement in regulation and ongoing structural reforms are the pillars of a
sound policy initiative. Regulatory reform is not a one-off effort, but a dynamic,
long-term and multi-disciplinary process. The Policy recognises the importance of
continued improvement in the regulatory framework for attracting investments
and ensuring fair competition, to serve the needs of Indian citizens. Given the
sector's capital-intensive nature, the Policy aims to attract long-term, high quality
and sustainable investments. To serve this objective, the Policy further aims to
pursue regulatory reforms to ensure that the regulatory structures and processes
remain relevant, transparent, accountable and forward-looking. Additionally, the
Policy aims to remove regulatory barriers and reduce the regulatory burden that
hampers investments, innovation and consumer interest. The Policy also identifies
steps to strengthen the sector's institutional mechanism and legislative framework,
to ensure that India's economy and citizens can derive the full potential of its
digital communications sector.

If India's economic, social and political interests in the emerging data economy
are to be effectively secured, its 'digital sovereignty' encompassing the data
privacy, choice and security of its citizens requires to be kept in prime consideration
while participating in the global digital economy.

The objective of a national policy on digital communications is to prepare the
country and its citizens for the future. Achieving these goals would require that
the key stakeholders - namely the Centre, the States, local Governments and
agencies, Telecom Service Providers, Internet Service Providers, handset and
equipment manufacturers, the academic community, the innovators and start-ups
come together to forge a coalition to deliver this national policy and its missions.

The National Digital Communications Policy, 2018

The National Digital Communications Policy, 2018 seeks to unlock the
transformative power of digital communications networks - to achieve the goal of
digital empowerment and well being of the people of India; and towards this end,
attempts to outline a set of goals, initiatives, strategies and intended policy
outcomes.

The National Communications Policy aims to accomplish the following Strategic
Objectives by 2022:

1. Provisioning of Broadband for All
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Creating 4 Million additional jobs in the Digital Communications sector

Enhancing the contribution of the Digital Communications sector to 8% of
India's GDP from 6% in 2017

Propelling India to the Top 50 Nations in the ICT Development Index of ITU
from 134 in 2017

Enhancing India's contribution to Global Value Chains
Ensuring Digital Sovereignty.

Vision

To fulfil the information and communication needs of citizens and enterprises by

establishment of a ubiquitous, resilient, secure and affordable Digital Communications

Infrastructure and Services; and in the process, support India's transition to a digitally
empowered economy and society.

Missions

In pursuit of accomplishing these objectives by year 2022, the National Digital
Communications Policy, 2018 envisages three Missions:

1

Connect India: Creating Robust Digital Communications Infrastructure

To promote Broadband for All as a tool for socio-economic development,
while ensuring service quality and environmental sustainability.

Propel India: Enabling Next Generation Technologies and Services through
Investments, Innovation and IPR generation.

To harness the power of emerging digital technologies, including 5G, Al,
10T, Cloud and Big Data to enable provision of future ready products and
services; and to catalyse the fourth industrial revolution (Industry 4.0) by
promoting Investments, Innovation and IPR.

Secure India: Ensuring Sovereignty, Safety and Security of Digital
Communications

To secure the interests of citizens and safeguard the digital sovereignty of
India with a focus on ensuring individual autonomy and choice, data
ownership, privacy and security; while recognizing data as a crucial economic
resource.
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1. Connect India: Creating a Robust Digital Communication Infrastructure

2022 Goals:

0]
(ii)

(i)

(iv)
V)
(vi)

Provide Universal broadband coverage at 50 Mbps to every citizen.

Provide 1 Gbps connectivity to all Gram Panchayats of India by 2020 and
10 Gbps by 2022.

Enable 100 Mbps broadband on demand to all key development institutions;
including all educational institutions.

Enable fixed line broadband access to 50% of households.
Achieve 'unique mobile subscriber density' of 55 by 2020 and 65 by 2022.

Enable deployment of public Wi-Fi Hotspots; to reach 5 million by 2020 and
10 million by 2022.

(vii) Ensure connectivity to all uncovered areas.

Strategies:

11 Establishing a 'National Broadband Mission - Rashtriya Broadband Abhiyan' to
secure universal broadband access

@)

(b)

Implementation of the following broadband initiatives, to be funded through
USOF and Public Private Partnerships:

(i) BharatNet - Providing 1 Gbps to Gram Panchayats upgradeable to 10
Gbps.

(i) GramNet - Connecting all key rural development institutions with 10
Mbps upgradeable to 100 Mbps.

(i) NagarNet - Establishing 1 Million public Wi-Fi Hotspots in urban
areas.

(iv) JanWiFi - Establishing 2 Million Wi-Fi Hotspots in rural areas.

Implementing a 'Fibre First Initiative' to take fibre to the home, to enterprises
and to key development institutions in Tier I, Il and Il towns and to rural
clusters:

() According Telecom Optic Fibre cables the status of Public utility.
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©

(d)

(i)

(i)

(iv)

V)

(vi)

Promoting collaboration models involving State, local bodies and private
sector as necessary for provision of shared duct infrastructure in
municipalities, rural areas and national highways.

Facilitating Fibre-to-the-tower programme to enable fiberisation of at
least 60% base stations thereby accelerating migration to 4G/5G.

Leveraging existing assets of the broadcasting and power sector to
improve connectivity, affordability and sustainability.

Incentivising and promoting fibre connectivity for all new developmental

construction.

By making requirement for telecom installations and the associated
cabling and in-building solutions mandatory in in all commercial,
residential and office spaces by amending National Building Code of
India (NBC), through Bureau of Indian Standards (BIS).

Establishment of a National Digital Grid by:

0]
(i)

(i)

(iv)

Creating National Fibre Authority.

Establishing Common Service Ducts and utility corridors in all new
city and highway road projects, and related elements.

Creating a collaborative institutional mechanism between Centre, States
and Local Bodies for Common Rights of Way, standardisation of costs

and timelines; and removal of barriers to approvals.

Facilitating development of Open Access Next Generation Networks

Facilitate the establishment of Mobile Tower Infrastmcture by:

0]

(i)

(i)

Extending incentives and exemptions for the construction of telecom

towers.

According accelerated Rights of Way permissions for telecom towers

in Government premises.

Promoting deployment of solar and green energy for telecom

towers.
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12

O]

®

@

(h)

0]

0

Improve international connectivity and reduce the cost of international
bandwidth by facilitating setting up of International Cable Landing Stations
by rationalising access charges and removing regulatory hurdles

Encourage sharing of active infrastructure by enhancing the scope of
Infrastructure Providers (IP) and promoting deployment of common
sharable, passive as well as active, infrastructure.

Enabling Infrastructure Convergence of IT, telecom and broadcasting sectors:

() Amending the Indian Telegraph Act, 1885 and other relevant acts for
the purpose of convergence in coordination with respective ministries.

(i) Establishing a unified policy framework and spectrum management
regime for broadcast and broadband technologies.

(i) Restructuring of legal, licensing and regulatory frameworks for reaping
the benefits of convergence.

Creating a Broadband Readiness Index for States/UTs to attract investments
and address RoW challenges.

Encouraging investment in broadband infrastructure through fiscal incentives,
including accelerated depreciation and tax incentives; and incentivizing fixed
line broadband.

By encouraging innovative approaches to infrastructure creation and access
including through resale and Virtual Network Operators (VNO).

Promoting broadband connectivity through innovative and alternative
technologies.

Recognizing Spectrum as a key natural resource for public benefit to achieve

India's socio-economic goals, optimise availability and utilisation by:

@)

Making adequate spectrum available to be equipped for the new broadband
era:

(i) Identifying and making available new Spectrum bands for Access and
Backhaul segments for timely deployment and growth of 5G networks.

(i) Making available harmonized and contiguous spectrum required for
deployment of next generation access technologies.
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(b)

©

(d)

(i)

(iv)

V)

(vi)

(vii)
(viii)
(ix)

Further liberalizing the spectrum sharing, leasing and trading regime.

Coordinating with Government departments for freeing underutilised/
substitutable spectrum, and its auctioning and/or assignment along
with unutilised spectrum for efficient and productive use.

Optimal Pricing of Spectrum to ensure sustainable and affordable access
to Digital Communications.

Simplifying the process of obtaining permissions from various agencies
such as WPC and SACFA in order to promote efficiency.

Enabling Light Touch licensing/de-licensing for broadband proliferation.
Promoting the co-use/secondary use of spectrum.

Constituting a Spectrum Advisory Team (SAT) consisting of experts,
industry and academia to facilitate the identification of new bands,
applications and efficiency measures to catalyse innovation and
efficient spectrum management.

Transparent and fair mode of spectrum allocation by developing a fair,
flexible, simple and transparent method for spectrum assignments and
allocations.

Efficient spectrum utilisation and management:

0]

(i)

(i)

Ensuring the optimum utilisation of spectrum by management of
interference free spectrum and encouraging new technologies and
consolidation.

Monitoring efficient utilization of spectrum by conducting systematic
audits of the spectrum allocated to both commercial and government
organizations and deploy dynamic database systems for interference
assessment.

Publishing annual spectrum utilization and availability roadmap for
communication needs including those of aircraft and vessels.

Promoting Next Generation Access Technologies in India through the
following actions:

0]

Encouraging licensed service providers to utilise next generation access
technologies to ensure cost optimization, service agility and new
revenue streams.
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(ii)

(i)

(iv)

Recognising mid-band spectrum, particularly the 3 GHz to 24 GHz
range, as central to India's strategy for Next-Generation Networks.

Promoting the effective utilisation of high capacity backhaul E-band
(71-76/81-86 GHz) and V-band (57-64 MHz) spectrum in line with
international best practices.

Rationalizing annual royalty charges for microwave links for backhaul
connectivity.

13 Strengthening Satellite Communication Technologies in India.

@)

(b)

Review the regulatory regime for satellite communication technologies,

including:

0]

(ii)

(i)

Revising licensing and regulatory conditions that limit the use of
satellite communications, such as speed barriers, band allocation, etc.

Simplifying compliance requirements for VSAT operators to ensure
faster roll out.

Expanding scope of permissible services under the Unified Licensing
regime using High Throughput Satellite communication systems.

Optimise Satellite communications technologies in India, by:

0]

(ii)

(i)

(iv)

V)

Reviewing SATCOM policy for communication services, along with
Department of Space, keeping in view international developments and
social and economic needs of the country.

Making available additional transponders and new spectrum bands
(such as Ka band) for satellite-based commercial communication
services.

Rationalizing satellite transponder, spectrum charges and charges
payable to WPC.

Assessing the bandwidth demands across various spectrum bands
used for satellite communications, in consultation with stakeholders.

Prioritising international engagement with ITU on spectrum management
issues, specifically with respect to satellite communications in
India.
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(c) Develop an ecosystem for satellite communications in India, with focus on:

() Streamlining administrative processes for assignment and allocations,
clearances and permissions related to satellite communication systems.

(i) Promoting local manufacturing and development of satellite
communications related infrastructure through appropriate policies.

(i) Promoting participation of private players, with due regard to national
security and sovereignty.

14 Ensuring Inclusion of uncovered areas and digitally deprived segments of society
by:

(@ Channelizing the Universal Service Obligation Fund (USOF) for:

() Ensuring connectivity for all uncovered areas in the North Eastern
States, Himalayan region, LWE areas, Islands and Border Areas.

(i) Marginalised communities, women and persons with differential
capabilities, and for economically and socially weaker sections in urban
pockets.

(i) Promoting innovative, effective and scalable alternate technologies for
remote areas.

(iv) Enabling access provision by any entity capable of fulfilling the
Universal Service Obligation.

(b) Reviewing the scope and modalities of USOF:

() Redesigning the USOF and broadening its objectives to enable universal
broadband access.

(i)  Strengthening institutional capacity of USOF to ensure effective rollout
of services in uncovered, remote and rural areas.

15 Ensuring Customer Satisfaction, Quality of Service and effective Grievance Redressal

(@ Establishing effective institutional mechanisms to protect consumers' interests
including:

(i)  Telecom Ombudsman.
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(ii)

A centralised web based complaint redressal system.

(b) Focussing on public health and safety standards to promote the well-being

of citizens:

0]

(ii)

(i)

Framing a comprehensive policy to encourage the adoption of
environmental and safety standards and building trust by enabling
self-certification.

Generating awareness around Electro Magnetic Fields Emissions based
on international experience and global best practices.

Generating awareness on hazards of e-waste and encouraging proper
disposal management of equipment used.

(c) Incentivising the use of renewable energy technologies in the communications

sector, including:

0]

(ii)

(i)

Encouraging the utilisation of small cell fuel batteries, lithium-ion
batteries or other similar technologies to improve energy consumption
efficiencies.

Promoting research and development of green telecom through active
participation of stakeholders across Government, industry and
academia.

Rationalising of taxes and levies on the manufacture, production and
import of such equipment for digital communication technologies.

Propel India: Enabling Next Generation Technologies and Services through

Investments, Innovation, Indigenous Manufacturing and IPR Generation

2022 Goals:

(i)  Attract investments of USD 100 Billion in the Digital Communications Sector.

(i) Increase India's contribution to Global Value Chains.

(iii) Creation of innovation led Start-ups in Digital Communications sector.

(iv) Creation of Globally recognized IPRs in India.

(v) Development of Standard Essential Patents (SEPS) in the field of digital
communication technologies.
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21

(vii) Train/Re-skill 1 million manpower for building New Age Skills.

(viii) Expand 10T ecosystem to 5 billion connected devices.

(viii) Accelerate transition to Industry 4.0.

Strategies:

The recent past has witnessed an unprecedented transformation in the Digital

Communications Infrastructure and Services sector with the emergence of new

technologies, services, business models and players. There is hence an imperative

need to review the existing licensing, regulatory and resource allocation frameworks

to incentivize investments and innovation to optimise new technology deployments

and harness their benefits.

Catalysing Investments for Digital Communications sector:—

@

(b)

According Telecom Infrastructure the status of Critical and Essential

Infrastructure:—

By recognizing communication systems and services as essential
connectivity infrastructure at par with other connectivity infrastructure
like Roadways, Railways, Waterways, Airlines etc. for development of
India, and in the process, enable low cost financing for development

of communication infrastructure.

Reforming the licencing and regulatory regime to catalyse Investments and

Innovation, and promote Ease of Doing Business by:—

0]

(i)

(i)

(iv)

Reviewing levies and fees including License Fee, Universal Service
Obligation Fund (USOF) levy and concept of pass through revenues
in line with principles of input line credit.

Rationalising Spectrum Usage Charges (SUCs) to reflect the costs of

regulation and administration of spectrum.

Rationalising taxes and levies on Digital Communications equipment,

infrastructure and services.

Enabling unbundling of different layers (e.g. infrastructure, network,
services and applications layer) through differential licensing.
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©

V)

V)

Establishing light touch licensing regime for the proliferation of Public
Data Offices and Public Data Office Aggregators for providing internet
access through Wi-Fi Hotspots.

Introducing various fiscal and non-fiscal benefits for development of
telecom clusters around cable landing stations to foster innovation in
Digital Communications Technologies.

Simplifying and facilitating Compliance Obligations by:—

0]

(ii)

(i)

(iv)

V)

(vi)

(vii)

(viii)

®)

Reducing license and regulatory compliance requirements keeping in

view best international practices.

Simplifying all existing technical systems and online systems applicable
for grant of licenses, approvals, clearances, permissions and developing

a comprehensive end-to-end online platform.

Specifying time-lines within which various types of licenses, permissions
and clearances shall be provided by the relevant administrative offices.

Improving the Terms and Conditions for 'Other Service Providers',
including definitions, compliance requirements and restrictions on inter-

connectivity.

Reforming the Guidelines for Mergers and Acquisitions, 2014 to enable
simplification and fast tracking of approvals.

Establishing exit norms for licensees including alignment to bankruptcy
code to maximize telecom sector system efficiencies and consumers

interest.

Fixing the penalty provisions to ensure proportionality and

reasonableness.

Creating a regime for fixed number portability to facilitate one nation
- one number including portability of toll free number, Universal Access
numbers and DID numbers.

Simplify ETA (Equipment Type Approval) process for low powered
(< 1 watt) radio devices.
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22 Ensuring a holistic and harmonised approach for harnessing Emerging Technologies

@

(b)

©

(d)

Synergising deployment and adoption of new and emerging technologies

by:—

0]

(i)

(i)

(iv)

Creating a roadmap for emerging technologies and its use in the
communications sector, such as 5G, Artificial Intelligence, Robotics,

Internet of Things, Cloud Computing and M2M.

Simplifying licensing and regulatory frameworks whilst ensuring
appropriate security frameworks for loT/M2M/future services and

network elements incorporating international best practices.

Earmarking adequate licensed and unlicensed spectrum for 10T/M2M

Services.

Encourage use of Open APIs for emerging technologies.

Promoting innovation in the creation of communication services and network

infrastructure by Developing a policy framework for 'Over The Top' services.

Ensuring the Transition to IPv6 for all existing communications systems,

equipment, networks and devices.

Enabling Hi-speed internet, Internet of Things and M2M by rollout of 5G

technologies:—

0]
(i)

(i)

(iv)

V)

Implementing an action plan for rollout of 5G applications and services.

Enhancing the backhaul capacity to support the development of next-

generation networks like 5G.

Ensuring availability of spectrum for 5G in <1 GHz, 1-6 GHz and >6 GHz

bands.

Reviewing industry practices with respect to traffic prioritisation to

provide 5G-enabled applications and services.

Developing framework for accelerated deployment of M2M services

while safeguarding security and interception for M2M devices.
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(vi) Defining policy for EMF radiation for M2M devices, with accompanying
institutional framework to coordinate Government-funded and India-
specific research in this regard.

(e) Ensuring adequate numbering resources, by:—
(i) Allocating 13-digit numbers for all M2M mobile connections.
(i) Developing a unified numbering plan for fixed line and mobile services.

() Establishing India as a global hub for cloud computing, content hosting and

delivery, and data communication systems and services:—

(i) Evolving enabling regulatory frameworks for promoting the
establishment of International Data Centres, Content Delivery Networks

and independent interconnect exchanges in India.

(i) Enabling a light touch regulation for the proliferation of cloud based
systems.

(9) Leveraging Artificial Intelligence and Big Data in a synchronized and effective
manner to enhance the overall quality of service, spectrum management,

network security and reliability.
(h) Recognizing Digital Communications as the core of Smart Cities by:—

(i) Developing, in collaboration with Ministry of Urban Development, a
Common Service Framework and Standards for Smart Cities.

(i) Facilitating and supporting deployment of innovative solutions in
identified Smart Cities.

23 Research and Development

(@ Promoting research and development in Digital Communication Technologies
by:—

(i)  Restructuring C-DOT as a premier Telecom Research and Development
Centre for identification, customization, and development of digital
products and services in the country as per indigenous needs.

(i)  Simplifying approvals/processes for R&D procurements/imports.
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(i)

Creating a framework for testing and certification of new products and

Services.

(b) Creating a Fund for R&D in new technologies for start-ups and entrepreneurs

©

(d)

O]

to enable innovation in cutting edge communications, 5G, software, content,

security and related technologies and applications; and commercialization of

products and services through grants, scholarships, venture capital, etc.

Establishing Centres of Excellence including in Spectrum Management,

Telecom Security and Next Generation Access Technologies.

Fostering an Intellectual Property Rights regime that promotes innovation,

by:—

0]

(i)

(i)

(iv)

Implementing key recommendations in the National IPR Policy pertaining
to Digital Communications, including a review of the legal regime
around copyright, patents and trade marks.

Assisting start-ups in filing copyright, patent and trademarks
applications.

Providing financial incentives for the development of Standard Essential
Patents (SEPs) in the field of digital communications technologies.

Promoting Indian IPR through international collaborations and active
participation in standard development processes and IPR related events.

Simplifying the process of obtaining Experimental Licenses and establishing

regulatory sandboxes; viz.:—

0]

(i)

(i)

Enabling creation of suitable infrastructure for testing of new products
and services with due regard to safety and security concerns.

Facilitating allocation of spectrum for R&D and experimentation at
affordable prices.

Simplifying and fast-track approvals for products and services for
experimental purposes through de-licensing and other mechanisms;
and promoting establishment of test beds, incubators, innovation
centres, etc. in collaboration with industry and academia.
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24 Promoting Start-ups

25

@)

(b)

©

Supporting Start-ups with various fiscal and non-fiscal benefits, including:—

0]

(ii)

Academic collaborations, permissions for pilots and testing,
concessions on imported software, mentoring support, etc.

Promoting participation of Start-ups in Government procurement.

Reducing the entry barriers for start-ups by reducing the initial cost and
compliance burden, especially for new and innovative segments and services

Prescribing a simple and enabling regulatory framework for application service
providers in order to promote innovation in Application Services for Digital
Communications.

Local Manufacturing and Value Addition

@)

Maximising India's contribution to global value chains, by focussing on
domestic production, increasing exports and reducing the import burden,

by:—
0

(ii)

(i)

(iv)

V)

(vi)

(vii)

Rationalising taxes, levies and differential duties to incentivize local
manufacturing of equipment, networks and devices to the extent of
domestic value addition.

Introducing Phased Manufacturing Program for identified product
segments in Digital Communication Technologies.

Attracting Global OEMs and Generic Component players to setup
manufacturing base in India.

Ensuring the availability of essential background IPR in Fair, Reasonable
And Non-Discriminatory (FRAND) terms required for promoting local
manufacturing.

Promoting design led manufacturing in India by leveraging indigenous
software/R&D capabilities.

Incentivizing fab and/or fab-less design and manufacturing of chips
and system on a chip (SOC) for network and devices in emerging
technologies.

Attracting global talent from Indian diaspora to create best in class
enterprises.
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(b) Ensuring strict compliance to Preferential Market Access requirements:—

(i) Preferring domestic products and services with domestically owned
IPR in the procurement by Government agencies, especially for the
procurement of security related products.

(iii) Incentivizing private operators to buy domestic telecom products.
26 Capacity Building

(@ Building human resource capital to facilitate employment opportunities in
Digital Communications Sector:—

() Building national capacity and institutional capabilities in telecom
security tools, standards and forensics including in manufacturing of
critical telecom equipment.

(i) Creating educational resources relating to the communications sector
and making them available in an open and accessible format to promote
self-directed and collaborative learning through interactive formats,
including audio, video and text.

2.7  Strengthening of PSUs

(@ Focus on building technical expertise and knowledge management for Public
Sector Units, through the following initiatives:—

() Building internal capacity within PSU's to promote secure and efficient
service delivery, infrastructure development and domestic manufacturing.

(i) Identifying and exploiting operational synergies in service provisioning,
infrastructure creation, R&D, standardization and manufacturing.

(iii)  Using the training infrastructure available with telecom PSUs for skill
development.

(iv) Upgrading the manufacturing PSUs under DoT to effectively harness
strategic and operational synergies.

28 Accelerating Industry 4.0

(@ Create a roadmap for transition to Industry 4.0 by 2020 by closely working
with sector specific Industry Councils.
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(b) Establish a multi-stakeholder led collaborative mechanism for coordinating
transition to Industry 4.0.

(c) Developing market for 10T/M2M connectivity services in sectors including
Agriculture, Smart Cities, Intelligent Transport Networks, Multimodal
Logistics, Smart Electricity Meter, Consumer Durables etc. incorporating
international best practices.

3. Secure India: Ensuring Digital Sovereignty, Safety and Security of Digital
Communications

2022 Goals:—

(i) Establish a comprehensive data protection regime for digital communications
that safeguards the privacy, autonomy and choice of individuals and facilitates
India's effective participation in the global digital economy.

(i)  Ensure that net neutrality principles are upheld and aligned with service
requirements, bandwidth availability and network capabilities including next
generation access technologies.

(i) Develop and deploy robust digital communication network security
frameworks.

(iv) Build capacity for security testing and establish appropriate security
standards.

(v) Address security issues relating to encryption and security clearances.

(vii) Enforce accountability through appropriate institutional mechanisms to assure
citizens of safe and secure digital communications infrastructure and services.

Strategies:—
31 Establish a strong, flexible and robust Data Protection Regime

(@ Harmonising communications law and policy with the evolving legal framework
and jurisprudence relating to privacy and data protection in India, including:—

Amending various licenses and terms and conditions, wherever
necessary, to incorporate provisions with respect to privacy and data
protection.
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(b) Addressing issues of data protection and security in digital communications
sector, by:—

0]

(i)

Ensuring that core data protection and security principles are applied
and enforced.

Promoting the usage of indigenous communication products and
services.

32 Provide Autonomy and Choice for every citizen and enterprise

@

Recognising the need to uphold the core principles of net neutrality:—

0]

(i)

Amending the license agreements to incorporate the principles of non-
discriminatory treatment of content, along with appropriate exclusions
and exceptions as necessary.

Ensuring compliance with net neutrality principles, by introducing
appropriate disclosure and transparency requirements.

33 Assure Security of Digital Communications

@)

(b)

©

Addressing security issues across layers:

0]

(i)

Infrastructure Security (physical infrastructure, cyber-physical
infrastructure, hardware and network elements), Systems Security
(equipment, devices, distributed systems, virtual servers).

Application and Platform security (web, mobile, device and software
security).

Developing security standards for equipment and devices:—

0]

(i)
(i)

Telecom Testing and Security Certification (TTSC) to develop and
enforce security standards for digital communications products and
services.

Aligning with global standards on safety and security.

Harmonising the legal and regulatory framework applicable to security
standards such as the BIS Act, Electronics and Information Technology
Goods (Requirements for Compulsory Registration) Order, Indian
Telegraph Act, etc.

Participating in global standard setting organizations to ensure consideration

for local needs of the Indian communications industry.
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(@)

O]

®

@

Strengthening security testing processes by:—

() Enbhancing institutional capacity to perform testing, including
establishing domestic testing hubs and laboratories with state-of-the-

art facilities.

(i)  Establishing comprehensive security certification regime based on

global standards.

Formulating a policy on encryption and data retention, by harmonising the
legal and regulatory regime in India pertaining to cryptography with global

standards, as applicable to communication networks and services.
Facilitating Security and Safety of Citizens, Institutions and Property by:—

() Facilitating establishment of a Central Equipment Identity Registry for
addressing security, theft and other concerns including reprogramming

of identity of mobile handsets.

(i) Facilitating lawful interception agencies with state-of-the-art lawful
intercept and analysis systems for implementation of law and order

and national security.

(iii) Increasing awareness amongst users about security related issues

concerning digital communications networks, devices and services.

Establishing a Security Incident Management and Response System for

Digital Communications Sector by:—
(i) Instituting a sectoral CERT.

(i) Improving information sharing and coordination between various
security agencies, including CERT-In and sectoral CERTs as may be

necessary.

(iii) Enforcing obligations on service providers to report data breaches to

authorities and affected users, based on specific parameters.

(iv) Strengthening the Security Audit Mechanism.



Written Answers to [3 August, 2018] Unstarred Questions 251

34 Developing a comprehensive plan for network preparedness, disaster response

relief, restoration and reconstruction

@)

(b)

©

Strengthening network resilience by:—

0]

(i)

Framing and enforcing standard operating procedures to be followed
during disasters and natural calamities, including sectorial guidelines
for disaster response applicable to various service providers.

Establishing institutional framework to promote monitoring of activities,
rapid dissemination of early warning disaster notifications and better
coordination and collaboration between relevant Ministries/
Departments, including the National Disaster Management Authority
of India.

Developing a Unified Emergency Response Mechanism, by:—

0]

(i)

(i)

Creating an institutional framework with clearly defined roles and
responsibilities, Standard Operating Procedures and technical
guidelines.

Incorporating obligations under the license terms and conditions for
implementation of Next Generation 112 services in all areas, based on
geo-location technologies, and provide online access to caller location
and details to authorised Central and State Agencies.

Enforcing obligations of service providers to share infrastructure, and
ensure interoperability in emergency situations in a network-agnostic,
operator-agnostic and technology-agnostic manner.

Enhancing the Public Protection and Disaster Relief (PPDR) plan for India

by:—
0]

(i)

(i)

Facilitating the establishment of a Pan-India network for Public
Protection and Disaster Relief (PPDR).

Making necessary spectrum available for PPDR including by
establishing INSAT satellite-based mobile communication systems.

Implementing global and regional harmonized spectrum plans for PPDR.

It is hoped that this policy will facilitate the unleashing of the creative energies

of citizens, enterprises and institutions in India; and play a seminal role in fulfilling the

aspirations of all Indians for a better quality of life.
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Expansion of BSNL infrastructure

1997. SHRI BHUBANESWAR KALITA: Will the Minister of COMMUNICATIONS
be pleased to state:

(@  whether Government-owned Bharat Sanchar Nigam Ltd. (BSNL) has decided
to expand its infrastructure coverage in the country;

(b) if so, the details thereof, State-wise;

(c) the details of total number of existing functional towers of BSNL in Assam
and the total number of villages covered by the existing towers; and

(d) the details of number of towers proposed to be added as a result of
expansion programme and the additional number of villages proposed to be covered
in Assam?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Bharat Sanchar Nigam Limited (BSNL) is expanding
its mobile coverage, increasing GSM radio capacity based on techno commercial technical
feasibility and commercial viability. At present, Phase V111, 4 GSM expansion project is
under rollout. This GSM expansion project envisages installation of 20035 number of
2G, 22517 number of 3G and 10000 number of 4G Base Transceiver Stations (BTSs)
across India. State/Circle-wise details is given in the Statement (See below).

(c) Presently, 1605 2G BTSs and 1173 3G BTSs are functional in Assam Circle.
20702 villages in Assam Circle are covered by these BTSs.

(d) 285 3G and 272 4G BTSs are proposed to be added as a result of expansion
programme in Assam. About 150 villages are expected to be covered with these BTSs.

Statement

State/Circle-wise details of BTSs to be installed under Expansion

Plan Phase-VIII
Circle 2G BTSs (Including 3G BTSs 4G BTSs (Node Bs)
replacement) (Node Bs) (No. of e-Node Bs)
1 2 3 4
Haryana 580 839 232

Himachal Pradesh 241 305 74
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1 2 3 4
Jammu and Kashmir 320 340 108
Punjab 798 1224 362
Rajasthan 1062 1770 328
Uttarakhand 176 223 122
Uttar Pradesh (East) 1850 1449 350
Uttar Pradesh (West) 607 664 324
Andaman and Nicobar 5 &0 0
Islands

Assam 225 285 272
Bihar 0 429 266
Kolkata 44 745 226
Jharkhand 197 249 290
North East-I 201 294 %
North East-11 101 % 83
Odisha 446 348 430
West Bengal 638 952 200
Chhattisgarh 1332 834 220
Gujarat 1978 1948 1088
Maharashtra 3508 2979 1184
Madhya Pradesh 1568 1453 528
Andhra Pradesh 640 700 600
Telangana 373 582 550
Chennai 365 463 288
Kerala 855 1083 882
Karnataka 47 946 534
Tamil Nadu 1127 1428 558
TotaL 20035 22517 10000
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Procurement of surplus farm produces

1998. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has developed proper mechanism to ensure that the
farmers essentially get enhanced MSP on their surplus farm produce;

(b) the action Government proposes to take against wholesale merchants who
purchase Kharif produce at cost lower than enhanced MSP; and

(c) whether Government would procure the surplus farm produce directly from
the farmers, against MSP fixed, in case the wholesale merchants do not pay MSP to
the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (c) There exists
a transparent and Uniform Policy for procurement by Government Agencies across the
country. Under this policy, whatever wheat and paddy are offered by farmers within the
stipulated period, conforming to the specifications prescribed by Government of India
(Gol), is purchased at Minimum Support Price (MSP) by the Government Agencies
including Food Corporation of India (FCI), for Central Pool.

The different types of coarsegrains are procured by State Governments itself in
consultation with FCI to the extent that the concerned State Government may utilise
the same for distribution under National Food Security Act (NFSA) as well as Other
Welfare Schemes (OWS).

Price Support Scheme (PSS) is implemented for procurement of oil seeds, pulses
and cotton through Central Nodal Agencies at the Minimum Support Price (MSP)
declared by the Government. This scheme is implemented at the request of the concerned
State Government which agrees to exempt the procured commodities from levy of mandi
tax and assist central nodal agencies in logistic arrangements including gunny bags,
provide working capital for State agencies, creation of revolving fund for PSS operations
etc. as required under the Scheme guidelines. The basic objectives of PSS are to
provide remunerative prices to the growers for their produce with a view to encourage
higher investment and production and to safeguard the interest of consumers by
making available supplies at reasonable prices with low cost of intermediation.

However, if any producer/farmer gets better price in comparison to MSP, he is free
to sell his produce in Open market.
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The various steps like wide publicity of procurement operations, opening of
adequate procurement centre by State Government Agencies/FCI and making timely
payment to farmers through Real Time Gross Settlement (RTGS)/National Electronic
Fund Transfer (NEFT) and account payee cheque are taken to ensure remunerative
price to farmers.

Regulating e-commerce market

1999. SHRI MD. NADIMUL HAQUE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the Ministry is in the process of framing rules or legislation for
regulating e-commerce market in the country;

(b) if so, the details thereof;

() whether the Ministry is consulting all the necessary and important players
of the industry to be the part of the consultation process in framing the rules/legislation;
and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (d) The Consumer
Protection Bill, 2018 has been introduced in Lok Sabha by this Ministry on 5th January,
2018 which seeks to provide for an executive agency to be called the Central Consumer
Protection Authority (CCPA) which will, inter alia, deal with unfair trade practices.
There are also provisions in the Bill to frame rules for preventing unfair trade practices
in e-commerce and to protect the interest and rights of the consumers. Ministry of
Commerce and Industry, Department of Commerce has also initiated and exercise and
established a Think Tank on "Framework for National Policy on e-Commerce". A Task
Force under it has deliberated on the challenges confronting India in the arena of the
digital economy and electronic commerce (e-commerce).

Procurement of paddy in Maharashtra

2000. SHRI AMAR SHANKAR SABLE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ the details of the paddy procured on Minimum Support Price (MSP) from the
State Government of Maharashtra during the last four years and the current year,
year-wise;
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(b) the details of the procurement centres opened in Maharashtra during the
said period,;

(c) whether the farmers are compelled to sell their produce at a price lesser than
the production cost due to inadequate number of procurement centres; and

(d) if so, the response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) The details of the
paddy procured on Minimum Support Price (MSP) in the State of Maharashtra during
the last four years and the current year is as under:

Kharif Marketing Season (KMS) Paddy Procurement (in MTSs)
2013-14 239899
2014-15 296886
2015-16 343168
2016-17 460909
2017-18 267096

(b) Presently, Maharashtra is a Decentralized Procurement (DCP) State and
procurement of paddy/rice is carried out through its agencies namely MARKFED and
Tribal Development Corporation (TDC) under Minimum Support Price (MSP). The
details of procurement centres opened in Maharashtra for procurement of paddy/rice
in last 4 years and current years are as under:

KMS Purchase Centres
2013-14 459
2014-15 408
2015-16 744
2016-17 985
2017-18 1019

(c) and (d) The State Government Agencies operate large number of procurement
centres so that the farmers are not denied the benefit of MSP. The payment of MSP
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is directly made into the account of the farmers through Real Time Gross Settlement
(RTGS)/ Electronic Clearing System (ECS).

Farmers not getting MSP in official mandis

2001. DR. KANWAR DEEP SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that farmers have complained at some places that they
did not get MSP even in official mandis;

(b) if so, the reasons therefor; and

() in what manner the enhanced MSP is going to benefit the farmers without
addressing the underlying causes?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) There
exists a transparent and Uniform Policy for procurement by Government Agencies
across the country. Under this policy, whatever wheat and paddy are offered by farmers
within the stipulated period, conforming to the specifications prescribed by Government
of India (Gol), is purchased at Minimum Support Price (MSP) by the Government
Agencies including Food Corporation of India (FCI), for Central Pool.

The different types of coarsegrains are procured by State Governments itself in
consultation with FCI to the extent that the concerned State Government may utilise
the same for distribution under National Food Security Act (NFSA) as well as Other
Welfare Schemes (OWS).

Price Support Scheme (PSS) is implemented for procurement of oil seeds, pulses
and cotton through Central Nodal Agencies at the Minimum Support Price (MSP)
declared by the Government. This scheme is implemented at the request of the concerned
State Government which agrees to exempt to procured commaodities from levy of mandi
tax and assist central nodal agencies in logistic arrangement including gunny bags,
provide working capital for State agencies, creation of revolving fund for PS operations
etc. as required under the Scheme guidelines. The basic objectives of PSS are to
provide remunerative prices to the growers for their produce with a view to encourage
higher investment and production and to safeguard the interest of consumers by
making available supplies at reasonable prices with low cost of intermediation.
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However, if any producer/farmer gets better price in comparison to MSP, he is free
to sell produce in Open market.

The various steps like wide publicity of procurement operations, opening of
adequate procurement centre by State Government Agencies/FCI and making timely
payment to farmers thro Real Time Gross Settlement (RTGS)/ National Electronic Fund
Transfer (NEFT) and account payee cheque are taken to ensure remunerative price to
farmers.

(c) Government's price policy for agricultural commodities seeks to ensure
remunerative prices to the growers for their produce with a view to encourage higher
investment and production, and to safeguard the interest of consumers by making
available supplies at reasonable prices. This price policy also seeks to evolve a balanced
and integrated price structure in the perspective of the overall needs of the economy.
Towards this end, the Government announces each season Minimum Support Prices
(MSPs) for major agricultural commaodities.

Enhanced MSP will give signal to farmers to increase acreage. Further, increase
in Minimum Support Price (MSP) will boost production and encourage farmers to get
higher prices for their produce, which will strengthen farmers' trust in Government's
procurement policy and expanding outreach of procurement operation of Government
of India.

Action on complaints against TPDS

t2002. SHRI RATHWA NARANBHAI JEMLABHAI: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the complaints regarding Targeted Public Distribution
System (TPDS) have been increasing continuously;

(b) if so, the reaction of Government thereon; and

(c) whether any action has been taken against the accused on the basis of
complaints received, if so, the details of the action taken during the last three years,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (c) There have
been complaints about irregularities in the functioning of the Targeted Public Distribution
System (TPDS) including leakage/diversion of foodgrains, foodgrains not reaching the

tOriginal notice of the question was received in Hindi.
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intended beneficiaries, issuance of ration cards to ineligible persons, etc. in some
States/regions in the country. TPDS is operated under the joint responsibility of the
Central and the State/Union Territory (UT) Governments wherein the operational
responsibilities for implementation of TPDS within the State/UT rest with the State/UT
Governments concerned. Therefore, as and when complaints are received by the
Government from individuals and organizations as well as through press reports, they
are sent to State/UT Governments concerned for inquiry and appropriate action. A
State/UT-wise statement indicating number of such complaints received during the last
three years is given in the Statement (See below).

An offence committed in violation of the provisions of TPDS (C) Order, 2015 is
liable for penal action under the Essential Commodities Act, 1955. Thus, the Order
empowers State/UT Governments to take punitive action in case of contravention of
relevant provisions of these Orders.

Statement

Complaints on TPDS received in the Department from individuals, organisations
through media reports etc. from 2015 to 2017

SI. No.  State/UT 2015 2016 2017
1 Andhra Pradesh 8 5 10
2. Arunachal Pradesh 1 - -
3 Assam A 2 17
4. Bihar 106 8l 169
5. Chhattisgarh 6 9 9
6. Delhi 113 a B
7. Goa - 1 2
Gujarat 8 12 9
9. Haryana b A 47
10.  Himachal Pradesh 4 5 6
11, Jammu and Kashmir 5 3 4
12, Jharkhand 2 2 K3
13.  Karnataka 16 2 28
14,  Kerala 16 2 13
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Sl. No.  State/UT 2015 2016 2017
15.  Madhya Pradesh 17 24 2
16.  Mabharashtra 48 62 7
17. Manipur 6 4 2
18.  Meghalaya 7 9 -
19. Mizoram - - 2
20.  Nagaland - 2 2
21. Odisha 2 43 2
22.  Punjab 10 7 5
23.  Rajasthan 33 59 82
24.  Sikkim - - -
25.  Tamil Nadu 2 3 31
26.  Telangana 10 1 4
27.  Tripura 1 1
28.  Uttarakhand 24 21 2
29.  Uttar Pradesh 197 461 445
30.  West Bengal KJ 2 49
31 Andaman and Nicobar - 1 -
Islands
32. Chandigarh 6 2 -
33.  Dadra and Nagar Haveli - 1 -
34.  Daman and Diu - - -
35.  Lakshadweep - - -
36.  Puducherry - - 1
ToTaL 818 1106 1213

Rise in prices of essential food items

2003. KUMARI SELJA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(@ whether wholesale and retail prices of essential food items have drastically
surged during the last six months;
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(b) if so, the details thereof, item-wise;

(c) whether retail inflation of essential items has increased;

(d) if so, the details thereof and the reasons therefor; and

(e) the corrective measures taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) Item-wise
details of All India Daily Average Retail and Wholesale Prices of 22 essential food items
is given in the Statement (See below).

(c) to (e) All India Inflation rates (%) based on Consumer Price Index (CPI) and
Consumer Food Price Index (CFPI) on year on year basis (2018 over 2017) for the last
six months, as brought out by Ministry of Statistics and Programme Implementation are

as under:
Base 2012=100

Month Inflation rate (%)

CPI CFPI
January 507 4.70
February 444 3.26
March 428 281
April 458 2.80
May 487 310
June 5.00(P) 2.91(P)

(P): Provisional

Increase in prices of food items is mainly on account of demand supply mis-match
owing to shortfall in production because of adverse weather condition and seasonality,
increased transportation costs, supply chain constraints like lack of storage facilities
and artificial shortage created by hoarding and black marketing.

Government has taken various measures from time to time to stabilize prices of
essential food items which, inter-alia, include appropriately utilizing trade and fiscal
policy instruments like import and export duty, Minimum Export Price, export restrictions,
etc. to regulate domestic availability and moderate prices; imposition of stock limits and



262  Written Answers to [RAJYA SABHA] Unstarred Questions

advising States for effective action against hoarders and black marketers and provision
of higher Minimum Support Prices to incentivize farmers for increasing production.
Government is also implementing Schemes which, inter alia, include Mission for
Integrated Development of Horticulture (MIDH), National Food Security Mission (NFSM),
National Mission on Qilseeds and Oil Palm (NMOOP), etc for increasing agricultural
production and productivity through appropriate interventions. Besides, Government
is also implementing Price Stabilization Fund (PSF) to help moderate the volatility in
prices of agri-horticultural commodities like pulses, onion, and potato.

Statement

Variation in Retail and Wholesale Prices (All India Average) on
28.07.2018 over 28.02.2018

Commodities Retail Price 3/ KQg) Wholesale Price (%/ Qtl)
Price As 6 Months Variation Price As 6 Months Variation
On Ago (%) On Ago (%)
28.07.2018 28.01.2018 28.07.2018 28.01.2018
1 2 3 4 5 6 7
Rice 295 2953 010 264159  2640.34 0.05
Wheat 2318 2315 013  2080.61 2062 0.90
Atta (Wheat) 25.49 2548 004 224483  2220.86 108
Gram Dal 64.25 718 -1052 576004 649091 -11.26
Tur/Arhar Dal 69.87 75.09 695 635126 681895 -6.86
Urad Dal 68.36 76.09 -1016 608268  6868.39 -11.44
Moong Dal 7254 73.84 -176 660247  6625.18 0.34
Masoor Dal 60.32 61.36 -169 534107  5434.39 -1.72
Sugar 3853 4049 -484 356264 380027 -6.25
Milk® 4211 40.84 311 393724 387259 167
Groundnut Qil 124.26 12392 027 1171675 1178042 054
(Packed)
Mustard Oil 104.34 101.03 328 9587.05  9406.05 192

(Packed)
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1 2 3 4 5 6 7
Vanaspati (Packed)  80.95 7187 3.96 74674 7286.05 249
Soya Oil (Packed) 9021 84.75 644 841481 797526 551
Sunflower Qil 982 91.05 785 920544  8640.76 6.54
(Packed)

Palm Oil (Packed) 7831 7119 1000 736846  6717.75 9.69
Gur 41.79 43.67 431  3677.38 3884.2 -5.32
Tea Loose 207.39 206.82 028 1823497 1820441 0.17
Salt Pack (lodised)  15.82 15.38 286 133201  1314.39 134
Potato 21.39 1369 5625  1666.89 963.16 73.06
Onion 21.62 4091 4715 166962 337518 5053
Tomato 30.63 2033 5066 235242  1521.23 54.64

@ Milk Prices - ¥ per lItr. In retail and ¥ per 100 Itr. In wholesale
Source: State Civil Supplies Departments

Inflation in foodgrains

2004. SHRI SUKHENDU SEKHAR RAY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ the retail inflation based on Consumer Price Index (CPI) in June, 2014, 2015,
2016, 2017 and 2018; and

(b) the effective measures that have so far been taken by Government to arrest
the retail inflation based on CPI in the food basket?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) The Retail Inflation
based on Consumer Price Index (CPI), in June, 2014, 2015, 2016, 2017 and 2018 as
brought out by Ministry of Statistics and Programme Implementation are as under:

Year Inflation (%)
June, 2014 6.77
June, 2015 5.40

June, 2016 5.77
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Year Inflation (%)
June, 2017 146
June, 2018 5.00 (P)

(P): Provisional

(b) Government has taken various measures from time to time to stabilize prices
of essential food items which, inter-alia, include appropriately utilizing trade and fiscal
policy instruments like import and export duty, Minimum Export Price, export restrictions,
etc. to regulate domestic availability and moderate prices; imposition of stock limits and
advising States for effective action against hoarders and black marketers and provision
of higher Minimum Support Prices to incentivize farmers for increasing production.
Government is also implementing Schemes which, inter alia, include Mission for
Integrated Development of Horticulture (MIDH), National Food Security Mission (NFSM),
National Mission on Oilseeds and Oil Palm (NMOOP), etc. for increasing agricultural
production and productivity through appropriate interventions. Besides, Government
is also implementing Price Stabilization Fund (PSF) to help moderate the volatility in
prices of agri-horticultural commodities like pulses, onion, and potato.

Agitation by farmers

12005. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(@ whether it is a fact that farmers of several States are agitating even after
declaring the so called Minimum Support Price (MSP) 1.5 times of agricultural cost
price;

(b) the reasons due to which farming is called business of loss in spite of
declaration of MSP for farmers; and

(c) the names of the produces of the farmers for which the so called 1.5 times
MSP has been declared?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) No such

tOriginal notice of the question was received in Hindi.
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representation is received in Department of Food and Public Distribution, Government
of India.

(c) Government announces minimum support prices (MSPs) for 22 mandated
crops and fair and remunerative price (FRP) for sugarcane on the basis of
recommendations of the Commission for Agricultural Costs and Prices (CACP), after
considering the views of State Governments and Central Ministries/Departments
concerned and other relevant factors. The mandated” crops are 14 crops of the kharif
season viz. paddy, jowar, bajra, maize, ragi, arhar, moong, urad, groundnut-in-shell,
soyabean, sunflower, sesamum, nigerseed and cotton; 6 rabi crops viz. wheat, barley,
gram, masur (lentil), rapeseed/mustard and safflower and two other commercial crops
viz. jute and copra. In addition, the MSPs of toria and de-husked coconut are fixed on
the basis of the MSPs of rapeseed/mustard and copra, respectively.

Government has announced its historic decision on 04.07.2018 to fix MSP at a
level of at least 150 per cent of the cost of production for 14 kharif crops 2018-19 season
which redeems the promise made in the Union Budget for 2018-19.

Earlier, the MSP fixed for copra for 2018 and jute for 2018-19 are at level of 150
per cent and 163.21 per cent of cost of production respectively.

The details indicating MSPs and return over cost of production for Kharif Crop
of 2018-19 is given in the Statement.

Statement

Minimum Support Prices (MSPs) and Return over Cost of
Production for Kharif crop

(X/quintal)
SI.No.  Kharif Crops 2018-19
(Commodity) MSP % Return over Cost
1 2 3 4
1 Paddy (Common) 1750 50.09
(Grade A) » 1770
2. Jowar (Hybrid) 2430 50.09
(Maldandi) » 2450

3 Bajra 1950 96.97
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1 2 3 4

4. Maize 1700 50.31
5. Ragi 2897 50.01
6. Arhar (Tur) 5675 65.36
7. Moong 6975 50.00
8. Urad 5600 62.89
9. Cotton (Medium Staple) 5150 50.01

(Long Staple) » 5450

10. Groundnut in shell 4890 50.00
11. Sunflower Seed 5388 50.01
12. Soyabeen 3399 50.01
13. Sesamum 6249 50.01
14. Nigerseed 5877 50.01

N Cost is not separately compiled for Paddy (Grade A), Jowar (Maldandi) and Cotton (long staple),
hence return is not calculated.

Availability of storage capacity

2006. SHRI B.K. HARIPRASAD: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ the number of ration shops using PoS machines have stable, 24x7 internet
connectivity, State/UT-wise;

(b) whether Government has taken steps to increase the overall storage capacities
of foodgrains in the country keeping in view the need to procure and store more
foodgrains in coming years and if so, the details thereof and the total volume of
foodgrains in Government's storage, till date, along with the details of the capacity
increase made in the last five years; and

(c) the details of quantity of foodgrains that rotted or were lost from
Government's storage mechanism over the last five years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) Provisions for
financial assistance to States/UTs has been made under NFSA for purchase, operations
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and maintenance of ePoS devices in the form of additional dealer margin at the rate of
I7/quintal of foodgrains distributed through ePoS devices. Such expenditure would be
shared between Centre and State Governments on 75:25 basis for 13 special category
States/UTs and on 50:50 basis for 23 general category States/UTs. As per information
received from States/UTs, out of total 5.29 lakh Fair Price Shops (FPSs) across the
country, about 3.33 lakh FPSs have been automated so far. State/UT-wise number of
automated FPSs is given in the Statement (See below). As reported by States/UTs, there
are a few areas of poor internet connectivity and temporary unavailability of network.
This department has issued clear instructions to States/UTs that no beneficiary/
household should be denied of entitled quantity of foodgrains even if their
authentication is not successful or due to unavailability of internet connectivity/
technical failure.

(b) On the basis of peak stock requirement during normal procurement season,
the overall storage capacity required for central pool food grains in the country is about
650 Lakh Metric Tonnes (LMT). Against this, the total storage capacity available with
Food Corporation of India (FCI), Central Warehousing Corporation (CWC) and the
State Agencies (both owned and hired capacity), is 855.98 LMT as on 30.06.2018
comprising 724.74 LMT in covered godowns and 131.24 LMT in Cover and/Plinth
(CAP) storage. As such, there is sufficient capacity for storage of central pool foodgrains
at the national level.

Under the scheme Private Entrepreneurs Guarantee (PEG), storage capacity is
created by private parties, CWC, SWCs and other State Agencies for guaranteed hiring
by FCI.

Additional capacities created by FCI under the Private Entrepreneurs Guarantee
(PEG) scheme and CWC in the last five years are as under:

(in LMT)
Year Capacity created under Capacity created
PEG Scheme by CWC
2014-15 8.30 179
2015-16 6.46 162
2016-17 383 1.06
2017-18 401 0.28
2018-19 0.06 0.70

(as on 30.06.2018) (Planned)
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(c) As reported by FCI, the quantity of foodgrains that got damaged due to
various reasons during the last 5 years is as under:

Year Offtake (Handled) gty. = Damage Accrual in % Damaged foodgrain
(excluding DCP States) FCI (in lakh against offtake
in lakh tonnes tonnes) qty.
2013-14 523.16 0.25 0.05%
2014-15 501.75 0.19 0.04%
2015-16 490.15 003 0.01%
2016-17 47331 0.09 0.02%
2017-18 452.16 0.027 0.006%

The year-wise details of quantity of foodgrains involved in theft/pilferage cases,
as reported by Regions, during the last five years is given as under:

Year Quantity (in MT)

2013-14 39.75

2014-15 85.26

2015-16 62.89

2016-17 264

2017-18 92.73
Statement

State/UT-wise number of Fair Price Shops (FPSs) with operational ePoS

(ason 17.07.2018)

SI. No. State/UT Total No. of Fair Price No. of FPSs with
Shops Operational ePoS

1 2 3 4

1 Andhra Pradesh 28,663 28,663

2. Andaman and Nicobar Islands 482 401

3 Arunachal Pradesh 1,731 0

4. Assam 38,236 109

5. Bihar 41,483 62
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1 2 3 4

6. Chandigarh 0 0
7. Chhattisgarh 12,294 11,914
8. Dadra and Nagar Haveli 62 62
9. Daman and Diu 51 51
10.  Delhi 2,254 0
11. Goa 446 42
12, Gujarat 17,210 17,210
13.  Haryana 9,399 9,399
14, Himachal Pradesh 4,934 4,933
15, Jammu and Kashmir 6,583 6,392
16.  Jharkhand 23,356 23,356
17.  Karnataka 20,114 18,849
18.  Kerala 14,335 14,334
19.  Lakshadweep KY) KY)
20.  Madhya Pradesh 23,661 23,661
21.  Maharashtra 52,532 52,532
22, Manipur 2,154 0
23.  Meghalaya 4,651 10
24.  Mizoram 1,250 0
25.  Nagaland 1,691 0
26. Odisha 12577 12577
27.  Puducherry 0 0
28.  Punjab 16,657 16,000
29.  Rajasthan 26,361 26,225
30. Sikkim 1421 109
31, Tamil Nadu 34,774 34,774
32.  Telangana 17,170 17,170
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1 2 3 4
33.  Tripura 1,806 1,806
34.  Uttar Pradesh 81,137 13,202
35, Uttarakhand 9212 8
36.  West Bengal 20,278 0
ToTAL 5,29,004 333,890

BPO in rural areas

2007. KUMARI SELJA: Will the Minister of ELECTRONICS AND INFORMATION
TECHNOLOGY be pleased to state:

(@) the details of employment generated through Business Process Outsourcing
(BPO) operations in rural areas during the last two years;

(b) whether Government is considering to implement it in all the rural areas of
the country, if so, the details thereof; and

(c) whether the State of Haryana has also been benefited by this scheme, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) The BPO/BPM sector
accounts for a total employment of 11.52 lakh out of the total employment of 39,68,000
in IT BPO/BPM Sector in FY 2017-18, an increase of about 6% from 10.86 lakhs in FY
2016-17.

The Government has launched India BPO Promotion Scheme (IBPS) and North
East BPO Promotion Scheme (NEBPS) under Digital India programme with the aim to
incentivize setting up of BPO/BPM operations across the country, particularly in small
town/cities including rural areas, to create employment opportunities, promote dispersal
of the industry, and tap local infrastructure and talent pool.

Till now, nearly 120 BPO/ITeS units are operational under these schemes providing
direct employment to over 15,000 persons.

(b) Madam, the schemes cover all the regions of the country. However, to
promote BPO/BPM in small town/cities including rural areas, the metropolitan cities
(Bengaluru, Chennai, Hyderabad, Kolkata, Mumbai, NCR and Pune) are excluded from
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these schemes. Further, special incentives are provided to the units for setting up
operations at locations other than the respective State Capitals, promoting local
entrepreneurs and employment to women and especially abled.

() Yes, Madam. A total of 300 seats to 4 Units, a 25-seat Unit in Ambala and
three Units for a total of 275 seats in Panchkula, have been approved in Haryana under
the IBPS scheme.

Tapping of citizen's WhatsApp messages by Government

2008. SHRI RIPUN BORA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that Government plans to tap citizen's WhatsApp
messages;

(b) if so, the reasons therefor;

(c) whether tapping of personal and private data is allowed under the Universal
Declaration of Human Rights (1948); and

(d) if so, the details of Government plan and if not, then how Government would

monitor online data or take it under surveillance?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) and (b) No, Sir.

(c) Article 29(2) of United Nations Universal Declaration of Human Rights 1948
states that "In the exercise of his rights and freedoms, everyone shall be subject only
to such limitations as are determined by law solely for the purpose of securing due
recognition and respect for the rights and freedoms of others and of meeting the just
requirements of morality, public order and the general welfare in a democratic society."

(d) Section 69 of the Information Technology Act, 2000 empowers Government
to issue direction for interception or monitoring or decryption of information generated,
transmitted, received, stored or hosted in any Computer Resource in the interest of:
(i) sovereignty and integrity of India, (ii) defence of India, (iii) security of the State,
(iv) friendly relations with foreign States, or (v) public order, or (vi) for preventing
incitement to the commission of any cognizable offence relating to above or (vii) for
investigation of any offence.
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Erroneous publishing of Aadhaar details by Government websites

2009. SHRI MD. NADIMUL HAQUE: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the number of Aadhaar agencies blacklisted by Government along with the
details thereof;

(b) the number of Government websites which have erroneously published the
Aadhaar details of persons and the number of persons so affected along with the
details thereof;

(c) the details of initiatives taken by Government to protect the Aadhaar details
of citizens; and

(d) the action initiated by Government against public websites for leaking the
details of citizens by publishing their Aadhaar details?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) UIDAI has suspended
enrolment operations/not extended the empanelment of 15 Enrolment agencies for
violations of UIDAI processes/non-adherence to security provisions/non compliance
to Aadhaar Act, 2016 and the Regulations framed thereunder.

(b) to (d) Approximately 210 websites of Central Government, State Government
departments and some educational institutes were displaying the list of beneficiaries
along with their name, address, other details and Aadhaar numbers for information of
general public.

The concerned departments/websites were instructed to remove the Aadhaar and
other personal data from the said websites. In addition, the Central and State
Governments have been advised to sensitize all Ministries/Departments to take all
precautions while publishing or sharing data on their websites and ensure compliance
of Aadhaar Act, 2016 and Information Technology Act, 2000 vide OM No. 10(36)/2015-
EG(Vol.-V) dated 25th March, 2017 and D.O. No. NIC/DDG (SBS)/IT Act/2017 dated 24th
April, 2017.

Further, UIDAI has a well-designed, multilayered robust security system in place
and the same is being constantly upgraded to maintain the highest level of data
security and integrity. UIDAI has adequate legal, organisational and technological
measures in place for the security of the data stored with UIDAI. Data protection
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measures have also been mandated for the requesting entities and ecosystem partners
to ensure the security of data. Government is fully alive to the need to maintain highest
level of data security, privacy and is deploying the necessary technology and
infrastructure. The architecture of Aadhaar ecosystem has been designed to ensure
non-duplication, data integrity and other related management aspects of Security and
Privacy in Aadhaar database. Additionally, various policies and procedures have been
defined clearly which are reviewed and updated periodically, thereby, appropriately
controlling and monitoring security of data.

There are multiple layers of security at physical level in UIDAI Data Centres and
is being managed by armed CISF personnel round the clock. Strengthening of security
of data is an ongoing process and all possible steps are being taken in this regard.
Further, Chapter VI (Protection of Information) of the Aadhaar (Targeted Delivery of
Financial and other Subsidies, Benefits and Services) Act, 2016 and the Aadhaar (Data
Security) Regulations, 2016 framed thereunder have been specifically drafted
keeping in account the various security requirements in respect of data collected by
UIDAI.

Security Audits are conducted on regular basis by Standardization Testing and
Quality Certification (STQC) Directorate, which is an attached office of the Ministry of
Electronics and Information Technology, Government of India. UIDAI has been declared
ISO 27001:2013 certified by STQC with respect to Information Security which has added
another layer of information security assurance. Further, in pursuance of sub-section
(1) of Section 70 of the IT Act 2000, UIDAI data has also been declared as Protected
System by National Critical Information Infrastructure Protection Centre.

Report of Committee on Data Protection and Privacy

2010. SHRI HUSAIN DALWAI: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether the Srikrishna Committee has submitted its report on Data Protection
and Privacy;

(b) if not, the reasons for delay and the expected date of submission of report;

()  whether the Ministry would make the complete report, as and when submitted
and any draft Bill recommended, public, for comments;

(d) if so, the expected date of same;
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(e) if not, the reasons therefor;

(f)  whether the Ministry had itself recommended a Bill to Srikrishna Committee
at the time or after the Committee was formulated; and

(g) if so, the reasons for not making it public?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) Yes, Sir, the report of
Srikrishna Committee was submitted on 27.07.2018.

(b) Does not arise.

(c) Yes, Sir. The report had been made public and is available on
WWw.meity.gov.in.

(d) published on 27.07.2018
(e) Does not arise.
(f) and (g) No, Sir.

Leakage of Aadhaar data and bank details of Andhra Pradesh
Housing Corporation beneficiaries

2011. SHRI SANJAY SINGH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that Aadhaar data and bank details of over 1,34,000
beneficiaries of Andhra Pradesh Housing Corporation have been leaked online, if so,
the reasons therefor;

(b) whether it is also a fact that the Ministry has denied any occurrence of a
leak in answer to Unstarred Question 421 given in the Rajya Sabha on 6 April, 2018,
if so, the reasons therefor; and

(c) the substantial action taken, so far, in this case by the Ministry or UIDAI?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) and (b) There has been
no leakage of Aadhaar data from UIDAI database.

(c) Does not arise.



Written Answers to [3 August, 2018] Unstarred Questions 275

Instances of breach of Aadhaar database

2012. SHRI SANJAY SINGH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the details of the meta-data collected by UIDAI of country's citizens;

(b) whether there is a possibility of linking of other data, like caste and religion,
etc., with the Aadhaar data by Governments or authorised bodies/agencies/institutions
and the steps by UIDAI to curb this scenario;

() the number of cases of misuse/leaks/hackings of Aadhaar database to which
the Ministry is aware of; and

(d) the details of all breaches in the last four years and the action taken reports
on all cases, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) and (b) In accordance
with the Aadhaar Act, 2016 and Regulations 3 and 4 of Aadhaar (Enrolment and Update)
Regulation 2016, UIDAI collects only name, date of birth, gender, residential address,
facial image, all ten finger prints and scans of both eyes. Resident may optionally
provide their mobile number and email Id. UIDAI does not collect metadata of citizens.

As per Aadhaar Act, 2016 and Regulation 4(6) of the Aadhaar (Enrolment and
Update) Regulation 2016, UIDAI do not collect race, religion, caste, tribe, ethnicity,
language, record of entitlement, income or medical history of the resident.

In case of Aadhaar Authentication or e-KYC, UIDAI does not get any information
related to location or purpose of authentication.

(c) There have been no cases of misuse or leaks or hackings of Aadhaar data
from UIDAI database.

(d) Does not arise in view of (c) above.

Identification of fictitious beneficiaries of welfare
schemes on account of Aadhaar

2013. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government has been able to identify any fictitious beneficiaries of
welfare schemes due to Aadhaar;
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(b) if so, the details thereof and if not, the reasons therefor;
(c) whether any steps have been taken to remove such fictitious beneficiaries;
(d) if so, the details thereof; and

(e) the details regarding amount saved by identifying and eliminating fictitious
beneficiaries?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) The scheme implementing
Ministries/Departments have been able to identify fictitious/fake beneficiaries in welfare
schemes due to Aadhaar.

(b) and (e) Details on number of beneficiaries weeded out from the system in
various schemes due to reasons including fake, duplicate and other reasons and the
amount of estimated gains/savings, as reported by various Ministries/Departments, is
given in the Statement (See below). This information is also available at
www.dbtbharat.gov.in

(c) and (d) Fictitious beneficiaries are removed from the system by implementing
the de-duplication process by the scheme implementing Ministries/Departments.

Statement
Estimated Benefits/Gains from DBT and Other Governance Reforms

(Updated Status unto 31st March, 2018)

SI. No. Ministry/ Scheme Estimated Savings/ Remarks
Department Benefits
(in X crore)

Cumulative Total Cumul-
upto  during ative
March 2017-18 upto

2017 March
2018
1 2 3 4 5 6 7

1. Petroleum and PAHAL 29,769 12506 42275 3.79 crore duplicate, fake/
Natural Gas non-existent, inactive LPG
connections eliminated. In
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addition  2.22  crore
consumers stopped claiming
subsidy (including 1.04
crore 'Give It Up'

consumers).
2. Food and PDS 14000 15,708 29,708 Deletion of 2.75 crore
Public duplicate and  fake/
Distribution non-existent Ration Cards

(including some due to
migration, death etc.)

3. Rural MGNR- 11,741 4332 16073 Based on field studies,
Development  EGS Ministry has estimated 10%
savings on wages on
account of deletion of
duplicate, fake/ non-existent,

ineligible beneficiaries.

NSAP 399 396 4386 Deletion of 2.2 lakh
duplicate, fake/ non-existent,
ineligible beneficiaries
(including some due to
migration, death etc.).

4. Minority Scholar- - 159.15 15915 Deletion of 5.26 lakh

Affairs ship duplicate, fake/non-existent
Schemes beneficiaries.

5 Social Scholar- - 23827 23827 Deletion of 1.79 lakh
Justice ship duplicate, fake/non-existent
and Schemes beneficiaries.
Empowerment

6. Others Others 1,120 069 112069 -

TotaL 57029 3298371 90,012.71
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Revisions in various food processing schemes under SAMPADA

2014. SHRI PARIMAL NATHWANI: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ the major revisions carried out in the various food processing schemes
under the Scheme for Agro-Marine Processing and Development of Agro-Processing
Clusters (SAMPADA);

(b) the details of the investment to be made by Government under the
SAMPADA,;

(c) whether the SAMPADA would benefit lakhs of farmers and generate more
direct/indirect employment in the country by the year 2019-20;

(d) if so, the details thereof; and

(e) the manner in which the SAMPADA would be beneficial to farmers and
would prevent food wastage?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) Government has approved a
new Central Sector Scheme - Pradhan Mantri Kisan Sampada Yojana - (PMKSY) on
3rd May, 2017 with an allocation of ¥ 6000 crores for the period 2016-20 coterminous
with the 14th Finance Commission cycle. PMKSY is an umbrella scheme incorporating
ongoing schemes of the Ministry like Mega Food Parks, Integrated Cold Chain and
Value Addition Infrastructure, Food Safety and Quality Assurance Infrastructure and
Human Resources and Institutions and 3 new schemes viz: Creation/Expansion of Food
Processing and Preservation Capacities; Infrastructure for Agro-processing Clusters
and Creation of Backward and Forward Linkages.

(c) to (e) The PMKSY is expected to leverage investment of ¥ 31400 crore,
handling of 334 lakh MT agro-produce valuing ¥ 1,04,125 crore, benefit 20 lakh farmers
and generate 5,30,500 direct/indirect employment in the country by the year 2019-20.
PMKSY is a comprehensive package resulting in creation of modern infrastructure with
efficient supply chain management from farm gate to retail outlet. Not only it provides
a big boost to the growth of food processing sector in the country but also help in
providing better prices to farmers and is a big step towards doubling of farmers income,
creating huge employment opportunities especially in the rural areas, reducing wastage
of agricultural produce, increasing the processing level and enhancing the export of the
processed foods.
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The components of PMKSY like Integrated Cold Chain and Value Addition
Infrastructure and Creation of Forward and Backward Linkages are very crucial in
reducing the Harvest and Post-Harvest losses of the Agricultural produce.

Low exports due to lack of food processing industries

2015. SHRIMATI VIPLOVE THAKUR: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ whether it is a fact that India is the second largest producer of food in the
world but its share in world's exports is very low despite its inherent strength in apple,
apricots, peaches, cherries, pears and rice, due to lack of world class food processing
industries and if so, the details thereof; and

(b) the steps taken by Government to overcome this issue other than granting
food parks to the corporate?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) As per the latest world trade
data maintained by International Trade Centre-Trade Map, in 2017, India accounts for
2.07 per cent of the total world export of food.

For overall growth and development of food processing industries and to boost
export of processed and value added food products by ensuring robust modern
infrastructure along the entire value/supply chain of food processing, the Ministry of
Food Processing Industries has been implementing various Central Sector Schemes
under Pradhan Mantri Kisan Sampada Yojana (PMKSY) with an allocation of I6000
crore for the period up to 2019-20, co-terminus with 14th Finance Commission cycle.
Government has also taken a number of policy initiatives like permitting 100% Foreign
Direct Investment (FDI) through automatic route in manufacturing of food products and
100% FDI under Government approval route for trading, including through e-commerce,
in respect of food products produced and/or manufactured in India; creation of a
special fund of ¥2000 crores in National Bank for Agriculture and Rural Development
(NABARD) to provide affordable credit to food processing industries; classification of
food and agro-based processing units and cold chain as agriculture activity for Priority
Sector Lending (PSL); lower Goods and Service Tax (GST) rates for majority of food
products, 100% exemption of income tax on profit for new food processing units,
concessional import duty for plant and machinery under project imports benefit scheme
etc. In Union Budget 2018-19, the Government has announced setting up of the state-
of-the-art Testing facility at 42 Mega Food Parks to promote Agri export.
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Also, Ministry of Commerce and Industry (MOC&I) launched the Trade
Infrastructure for Export Scheme (TIES) in the year 2017. The objective of this scheme
is to enhance export competitiveness by bridging gaps in export infrastructure, creating
focused export infrastructure, first mile and last mile connectivity for export-oriented
projects and addressing quality and certification measures. The Central and State
Agencies etc. are eligible for financial support under this scheme. The financial assistance
under Agriculture and Processed Food Export Promotion Scheme of Agriculture and
Processed Food Export Development Authority (APEDA) is the Medium Term
Expenditure Framework for the period from 2017-18 to 2019-20. The scheme is available
to private exporters for export development of agricultural and processed food products.
Financial assistance is provided for development of export infrastructure, quality
development and market development.

Ongoing food processing projects in Jammu and Kashmir

2016. MIR MOHAMMAD FAYAZ: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ the number of ongoing projects, in private and public sector, and the details
of action taken for their timely completion, State-wise;

(b) the status of food processing sector in Jammu and Kashmir; and
(c) the details of steps taken to promote food processing in Jammu and Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) to (c) The Ministry of Food Processing
Industries is implementing a Central Sector Scheme — Pradhan Mantri Kisan Sampada
Yojana - (PMKSY) for promotion and development of Food Processing Industries in the
country including Jammu and Kashmir. State-wise details of number of projects assisted
under various schemes of the Ministry including projects in Jammu and Kashmir is
given in the Statement (See below). As per the latest Annual Survey of Industries,
2015-16 conducted by the Central Statistics Office, the total number of factories in the
registered food processing sector in Jammu and Kashmir was estimated at 152 (22nd
Position) with total fixed capital of ¥ 467.04 crores. The total number of persons
engaged in these registered food processing industries was about 7,348. As per the
NSSO 73rd Round, 2015-16 the number of unincorporated enterprises of food processing
industries in Jammu and Kashmir was 28,089 (17th Position).
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Processing of farm produces produced in remote and tribal areas

2017. SHRI HISHEY LACHUNGPA: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ whether any step has been taken by Government to promote food processing
of farm produces produced in remote and tribal areas of the country, many of which
have high nutritive and medicinal value, to enable them to be used by other people in
the country as well as benefiting the producers thereof;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOT]I): (a) to (c) Government has approved a new
Central Sector Scheme - Pradhan Mantri Kisan Sampada Yojana (PMKSY) on 03rd May,
2017 with an allocation of Rs 6000 crores for the period 2016-20 coterminous with the
14th Finance Commission cycle. The components of PMKSY are given below:

(i) Mega Food Parks

(i) Integrated Cold Chain and Value Addition Infrastructure

(iii) Creation/Expansion of Food Processing and Preservation Capacities
(iv) Infrastructure for Agro-processing Clusters

(v) Creation of Backward and Forward Linkages

(vi) Food Safety and Quality Assurance Infrastructure

(vii) Human Resources and Institutions

The Ministry of Food Processing industries does not set up any food processing
industry/unit/project on its own. Under various component schemes of PMKSY, the
Ministry provides financial assistance in the form of Grant-in-Aid ranging from 50% to
75% of eligible project cost in North-Eastern Region and in difficult areas viz. Himalayan
States (Himachal Pradesh, Jammu and Kashmir and Uttarakhand), State Notified
Integrated Tribal Development Project (ITDP) Areas and Islands as compared to 35%
to 50 % of eligible Project Cost in General Areas subject to maximum limit of the grant
prescribed in the scheme guidelines. The grant assistance can be availed by the
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individuals, farmers, Farmer Producer Organisations (FPOs), Entrepreneurs, Cooperatives,
Societies, Self Help Groups (SHGs), Private Companies and Central/State PSUs etc.
under its various schemes for setting up of food processing industries/units/projects.
The Schemes are not any region specific or State specific, but are demand driven.
Financial Assistance to the eligible applicants is provided against the Expression of
Interest issued by the Ministry from time to time.

PMKSY is a comprehensive package which will result in creation of modern
infrastructure with efficient supply chain management from farm gate to retail outlet.
Not only it provides a big boost to the growth of food processing sector in the country
but also help in providing better prices to farmers and is a big step towards doubling
of farmers income, creating huge employment opportunities especially in the rural areas,
reducing wastage of agricultural produce, increasing the processing level and enhancing
the export of the processed foods.

Opposition to idea of holding simultaneous elections to Lok Sabha and
State Legislative Assemblies

2018. SHRI D. RAJA: Will the Minister of LAW AND JUSTICE be pleased to state:

(@ whether it is a fact that majority of the political parties have opposed the
idea of holding simultaneous elections to the Lok Sabha and State Legislative Assemblies;

(b) if so, the details thereof and Government's reaction thereto;

(c) whether it is also a fact that there are many pressing electoral reforms
pending to be made, including curbing the use of black money to fund elections, etc.,
recommended by a Committee on Electoral Reforms; and

(d) if so, the details thereof and Government's reaction to initiate some urgent
electoral reforms to make the elections transparent?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.p. CHAUDHARY): (a) and (b) The Department Related Parliamentary Standing
Committee on Personnel, Public Grievances, Law and Justice had examined the issue
of simultaneous elections to Lok Sabha and State Legislative Assemblies in consultation
with various stake-holders including the Election Commission of India. The Committee
has given certain recommendations in this regard in its 79th report. The matter now
stands referred to the Law Commission for further examination to work out practicable
road map and framework for simultaneous elections to Lok Sabha and State
Assemblies.
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(c) and (d) Further, the issue of electoral reforms in its entirety, was examined by
the Law Commission in the recent past. After consulting various stake-holders, the Law
Commission has submitted its 255th report containing, inter alia, recommendations on
Election Finance aimed at curbing use of black money in election funding. The
recommendations are under examination of the Government at present.

Suggestions of Law Commission for Uniform Civil Code

2019. SHRIMATI WANSUK SYIEM: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether, with barely a few months to go for the term of 21st Law Commission
to expire, the Government expects that the Commission would finalise and submit its
report on codification of personal laws soon;

(b) whether codification being a precursor to the Uniform Civil Code, would
identify defects in personal laws of different communities to rationalise them;

(c) whether the Commission has examined in depth more than 67,000 comments
it received so far to a questionnaire on the issue it posted on its website; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) Presently, the Law Commission is examining various
issues relating to the uniform civil code and it may not be possible to answer as to
whether the Commission may finalise and submit the Report before the end of its term.

(b) Since the matter is under examination of the Law Commission, it is not
possible to answer this question before submission of the Report.

(c) and (d) As per the information received from the Law Commission, about
73,000 responses to the Questionnaire have been received by them throughpost/e-mail
and responses are still being received and the same are being examined by them.

Establishment of rural courts at Panchayat level

12020. SHRI MAHESH PODDAR: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ the number of litigations pending in the High Courts and Lower Courts of
the country alongwith the details thereof;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that there is a possibility of manifold reduction in the
number of the above mentioned pending litigations if rural courts are established at
Panchayat level and empowered with the jurisdiction of hearing cases of limited nature;

and

(c) if so, whether Government would consider to establish rural courts at
Panchayat level and empower them to hear the cases of limited nature, if so, by when

and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) Data on pendency of cases in the Supreme Court and
High Courts is maintained by the Supreme Court and High Courts respectively. As per
information available on the web-portal of National Judicial Data Grid (NJDG), 17,44,961
Civil Cases, 11,46,577 Criminal Cases and 14,66,036 Writs (Total - 43,57,574 cases) are
pending in various High Courts as on date; and 83,27,923 Civil Cases and 1,92,28,308
Criminal Cases (Total -2,75,56,231 cases) are pending in various District and Subordinate
courts of the country (excluding State/Union Territories of Arunachal Pradesh, Nagaland,

Lakshadweep and Puducherry) as on date.

(b) To provide access to justice to the citizens at their door steps, the Central
Government has enacted the Gram Nyayalayas Act, 2008. It provides for establishment
of Gram Nyayalayas at intermediate panchayat level. The State Governments are
responsible for establishing Gram Nyayalayas in consultation with the respective High
Courts. As per information made available by State Governments/High Courts, 343 Gram
Nyayalayas have been notified so far by 11 States, out of these, 210 are operational

in 9 States at present.

() Civil and criminal cases pending before District/Session Courts or courts
subordinate to it falling within the jurisdiction of the Gram Nyayalayas can be transferred

to Gram Nyayalayas.

The issues affecting operationalization of the Gram Nyayalayas were discussed
in the Conference of Chief Justices of High Courts and Chief Ministers of the States
on 7th April, 2013. It was decided in the Conference that the State Governments and
High Courts should decide the question of establishment of Gram Nyayalayas wherever

feasible, taking into account the local issues and situation.



288  Written Answers to [RAJYA SABHA] Unstarred Questions

Websites managed by the Ministry

2021. SHRI VINAY DINU TENDULKAR: Will the Minister of LAW AND JUSTICE

be pleased to state:

(@ the number of websites or portals being currently managed and monitored

by the Ministry along with their URLSs;

(b) the record of visitors' traffic to these websites in general and response

mechanism for complaints received through theses portals since 2014;

(c) the number of Twitter handles and Facebook pages, if any, being maintained

by the Ministry and organisations under it; and

(d) the performance of these Twitter and Facebook accounts in general since
they were opened, as also the performance of monitoring mechanism, if any, of these

accounts?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) and (b) The information is as follows:-

Sl. Website alongwith Currently Visitor Count Remarks
No. URL managed /

monitored by

the Ministry
1 2 3 4 5

1. http://legalaffairs.gov.in Department of  The data has -
Legal Affairs been provided
in the link
Visitors Analytics

2. http://limbs.gov.in Department of ~ 4,38,001 (Dec.2015 This  website
Legal Affairs to July 2018) hosts the
database of all
the court cases
wherein Union of
India is a party.
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1 2 3 4 5
3. http://legislative.gov.in  Legislative The data has -
Department been provided
in the link Visitors
Analytics
4. http://indiacode.nic.in  Legislative The data has This  website
Department been provided in  hosts the
the link India database of all

Code Analytics.  the central Acts.

5 http://doj.gov.in Department of ~ The data has -
Justice been provided in
the link Visitors
Analytics

The complaints are received through Centralized Public Grievance Redressed and
Monitoring System (CPGRAMS), which are handled by the concerned Departments of
the Ministry of Law and Justice.

(c) and (d) A Facebook account has been created for the Legislative Department
with the URL -www.facebook.com/Id.goi/ - and is operational with 985 followers as on
date. A Nodal Officer at the level of Joint Secretary (IT Manager), to be assisted by
three designated officers, has been nominated to monitor its performance. No Twitter
handle is maintained by this Ministry.

Fast Track Courts

2022. SHRI A.K. SELVARAJ: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ whether it is a fact that Government has set up a total of 727 Fast Track
Courts (FTCs) in the country;

(b) whether it is also a fact that the number of FTCs have increased from 281
during 2015 to 727 in 2018;

(c) whether it is also a fact that the FTCs are meant to expedite trials of cases,
including cases against women, SC/STs, children and senior citizens; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) to (d) Setting up of subordinate courts, which includes
Fast Track Courts (FTCs) lies within the domain of the State Governments who set up
such Courts as per their need and resources, in consultation with the concerned High
Courts.

The 14th Finance Commission had endorsed the proposal of the Government for
strengthening the judicial system in States, which, inter alia, included establishing
1800 FTCs for dealing with cases of heinous crimes; cases involving senior citizens,
women, children, persons with mental disability and having terminal illness etc. and
urged the State Governments to use the additional fiscal space provided in the 14th
Finance Commission's award in the form of enhanced tax devolution to the states
(from 32% to 42%) to meet their funding requirements.

The Government has also followed up the matter and requested State
Governments/High Courts for setting up FTCs for expeditious disposal of cases of
crimes against women, senior citizens and children as per the recommendations of the
14th FC.

As per information received from various High Courts, FTCs functional during the
years 2015, 2016 and 2017 are given in the Statement (See below).

Statement

Details of FTCs functional during the year 2015 to 2017

Name of the FTCs functional in FTCs functional in FTCs functional in
States/UTs calendar year 2015 calendar year 2016 calendar year 2017
1 2 3 4
Andhra Pradesh 3 3 38
Assam 0 3 0
Arunachal Pradesh 0 0 0
Bihar 0 0 55
Chandigarh 0 0 0
Chhattisgarh 0 14 2
Delhi 15 14
Goa 3 5 4
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1 2 3 4
Gujarat 0 0 0
Haryana 0 0 0
Himachal Pradesh 0 0 0
Jammu and Kashmir 5 0 5
Jharkhand n 12 14
Karnataka 0 0 0
Kerala 0 0 0
Madhya Pradesh 0 0 0
Maharashtra a0 100 100
Manipur 2 0 3
Meghalaya 0 0 0
Mizoram 0 0 0
Nagaland 2 0 0
Odisha 0 0 0
Punjab 2 0 0
Puducherry 0 0 0
Rajasthan 0 0 0
Sikkim 1 1 2
Tamil Nadu 0 KY) 69
Telengana A A A
Tripura 0 1 3
Uttar Pradesh 0 183 273
Uttarakhand 0 4 4
West Bengal 88 7 88
TotaL 281 524 727
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Sanctioned and vacant posts of Judges of High Courts

2023. SHRI C.M. RAMESH: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ the number of sanctioned and vacant posts of Judges in High Courts of
various States of the country, along with the details thereof;

(b) the number of vacant posts of Judges in the High Courts which have been
filled up during the last two years and by when the remaining posts would be filled
up; and

()  whether Government has set a timeline for filling up of the vacant posts so
as to reduce pendency of cases in various High Courts along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) to (c) The Details indicating approved strength, working
strength and vacant posts of Judges, appointments made during 2016-2018 in the
Supreme Court and High Courts is given in the Statement (See below).

Filling up of vacancies in the High Courts is a continuous and collaborative
process of the Judiciary and Executive involving various Constitutional Authorities.
Hence, the precise time frame for filling up the post of Judges of Supreme Court and
High Courts cannot be indicated.

Statement

Approved, Working Strength, Vacancies and Appointment made during 2016-2018
in the Supreme Court and High Courts (As on 30.07.2018)

SI. No. Name of the Court Approved  Working  Vacancies Fresh
Strength Strength as per Appointment
Sanctioned  made during

Strength 2016-2018
1 2 3 4 5 6
A.  Supreme Court of India K1l 2 02) 10
B.  High Court
1. Allahabad 160 0 70 51
2. Telangana and 61 2 32 n

Andhra Pradesh
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1 2 3 4 5 6
3 Bombay A 69 5 20
4. Calcutta 2 37 3 14
5. Chhattisgarh 2 16 06 10
6. Delhi 60 K3 25 08}
7. Gauhati 24 17 07 07
8. Gujarat 52 2 23 05
9. Himachal Pradesh 13 03 05 04
10.  Jammu and Kashmir 17 08 02) 03
11.  Jharkhand 5 17 08 02)
12, Karnataka 62 0 2 14
13.  Kerala 47 KS) 2 02)
14.  Madhya Pradesh 53 A 19 23
15.  Madras I6) 63 12 44
16.  Manipur 05 03 02 01
17. Meghalaya 04 02 02 00
18.  Odisha 21 14 13 00
19. Patna 3 0 23 2
20.  Punjab and Haryana 8 50 K3 0
21.  Rajasthan 0 0 20 16
22, Sikkim 3 02 01 01
23, Tripura 04 03 01 01
24.  Uttarakhand n 03 03 03

ToTtAL 1079 659 420 275

Measures to reduce huge pendency of cases

pleased to state:

@)

cases at all levels of the judiciary;

2024. DR. VIKAS MAHATME: Will the Minister of LAW AND JUSTICE be

the measures being taken by Government to reduce the huge pendency of
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(b) whether there is any proposal under consideration of Government to appoint
the Justice of a High Court from the same State to curtail unnecessary delay in filling
up the vacancies in the High Courts; and

(c) if so, the view of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) The Government has taken several steps to provide an
ecosystem for faster disposal of cases by the judiciary. The National Mission for
Justice Delivery and Legal Reforms established by the Government has adopted a
coordinated approach for phased liquidation of arrears and pendency in judicial
administration through various strategic initiatives, including improving infrastructure
for courts, leveraging Information and Communication and Technology (ICT) for better
justice delivery, and filling up of vacant positions of Judges in High Courts and
Supreme Court. The major achievements during the last four years under
various initiatives to make the functioning of subordinate judiciary more efficient are
as follows.

() Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, T 6,302 Crores have been released since the inception
of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, ¥2,858 Crores (which is 45.35%
of the total amount released till date) have been released to the States and
UTs since April, 2014. The number of court halls has increased from 15,818
as on 30.06.2014 to 18,444 as on date and number of residential units has
increased from 10,211 as on 30.06.2014 to 15,853 as on date under this
scheme. In addition, 2,709 court halls and 1,472 residential units are under
construction. The Central Government has approved continuation of the
Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020
with an estimated additional outlay of 3,320 crore.

(i) Leveraging Information and Communication Technology (ICT) for improved
justice delivery: Number of computerised District and Subordinate courts
has increased from 13,672 to 16,089 registering an increase of 2,417 during
2014 to 2018. National Judicial Data Grid (NJDG) has been developed which
provides citizens with online information about case filings, case status and
electronic copies of orders and judgments from district and subordinate
courts that have already been computerized. Information regarding 10.15
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(i)

(iv)

V)

(vi)

crore including 2.75 crore pending cases and more than 6.97 crore orders /
judgments are available on this portal. eCourts services such as details of
case registration, cause list, case status, daily orders & final judgments are
available to litigants and advocates through eCourts web portal, Judicial
Service Centres (JSC) in all computerised courts, eCourts Mobile App email
service, SMS push & pull services. eCourts Project has been consistently
amongst the top 5 Mission Mode Projects of country with a total number
of transactions during Phase Il at 127.06 crore.

Filling up of vacant positions in Supreme Court, High Courts and judicial
officers in District and Subordinate Courts: During May 2014 - July 2018,
18 Judges were appointed in Supreme Court; 349 new Judges were appointed
and 316 Additional Judges were made Permanent in the High Courts.
Sanctioned strength of Judges of High Courts has been increased from 906
in May, 2014 to 1079 currently. Sanctioned and working strength of Judicial
Officers in District and Subordinate Courts has been increased as follows:

As on Sanctioned strength Working strength
31.12.2013 19,518 15,115
31.03.2018 22,545 17,109

Reduction in Pendency through/follow up by Arrears Committees: Further,
in pursuance of resolution passed in Chief Justices' Conference held in
April, 2015, Arrears Committees have been set up in 24 High Courts to clear
cases pending for more than five years. Arrears Committees have been set
up under District Judges too. Arrears Committee has been constituted in the
Supreme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts.

Nyaya Mitra Scheme: In order to reduce cases pending in courts for over
10 years, the Government launched the Nyaya Mitra Scheme in April 2017.
Under the Scheme, retired judicial officers are engaged and designated as
‘Nyaya Mitra' to facilitate expeditious disposal of the cases pending over
10 years. In the first Phase, 15 Nyaya Mitra have been engaged in 15
Districts of Rajasthan, West Bengal, Bihar, UP and Tripura.

To reduce pendency through Lok Adalats: A total of 140.63 lakh pending
cases were settled by National Lok Adalats during 2015 to 2017. 86.14 lakh
pending cases and 103.73 lakh pre-litigative cases were settled in Regular
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Lok Adalats during 2015-16 to 2017-18. 3.21 lakh pre-litigative cases relating
to public utility services were settled in Permanent Lok Adalats during
2015-16 to 2017-18.

(vii) Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts,
Commercial Division and Commercial Appellate Division High Courts
(Amendment) Ordinance, 2018 has been promulgated on 3rd May, 2018,
whereby mandatory pre-Institution mediation mechanism has been introduced
for settlement of commercial disputes.

A Bill to replace this Ordinance has been passed by the Lok Sabha on
01.08.2018.

(viii) Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance
Commission endorsed the proposal of the Government to strengthen the
judicial system in States which included, inter-aiia, establishing Fast Track
Courts for cases of heinous crimes; cases involving senior citizens, women,
children etc. At present, 727 such Fast Track Courts are functioning across
the country. To fast track criminal cases involving elected MPs/MLAS,
twelve (12) Special Courts have been set up in eleven (11) States (Andhra
Pradesh, Telangana, Kerala, Karnataka, Tamil Nadu, Maharashtra, Madhya
Pradesh, Uttar Pradesh, Bihar, West Bengal and NCT of Delhi) and
proportionate funds have been released to these States by the Government.
The Government also promulgated 'The Criminal Law (Amendment)
Ordinance, 2018' to amend the IPC, Cr PC, the Indian Evidence Act and the
Protection of Children from Sexual offences Act, 2012, and the Bill to replace
this Ordinance has been passed by Lok Sabha on 30.07.2018.

(b) and (c) Judges of High Courts are appointed under Articles 217 (1) and 224
of the Constitution. As per the existing Memorandum of Procedure for appointment of
Judges of High Courts, the Chief Justice of the High Court is required to initiate the
proposal for filling up of vacancies of a Judge in a High Court.

Slow pace of justice system

2025. SHRI ANIL DESALI: Will the Minister of LAW AND JUSTICE be pleased to
state:

(@) whether it is a fact that country's justice system is very slow and understaffed,
resulting in cases taking so long to be heard and justice has long been denied to many
people due to this, if so, the details thereof;
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(b) whether currently the time taken to register a case and going to Lower
Courts and High Courts or the Supreme Court takes several years and if so, the details
thereof;

(c) the number of cases pending before Lower Courts, High Courts and the
Supreme Court; and

(d) the details of the proposals before the Government to tackle this crisis?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) Disposal of cases pending in courts is within the domain
of judiciary. The actual time taken for disposal of a case depends on several factors
such as category of the case (civil or criminal), complexity of the facts involved, nature
of evidence, co-operation of stake-holders viz. bar, investigation agencies, witnesses
and litigants besides the availability of physical infrastructure, supporting court staff
and Applicable rules of procedure. A number of expert committees including Law
Commission of India have gone into reasons for delayed disposal and, consequent,
pendency of cases. Based on the recommendations made, Government has carried out
amendments to Code of Civil Procedure (C. P. C.) and Criminal Procedure Code (Cr. P.
C.) for expediting the disposal of cases and, consequent, reduction in pendency in
courts.

(b) In the Supreme Court of India and all High Courts fresh cases are filed only
before the computerized Filing Counters. The Data Entry Operator enters preliminary
details required for registration such as party names, advocate details, etc. Operator at
the query counter attends to the queries of the litigants on the spot. The defects, if
any, are listed out and handed over to the litigants/advocates for rectification. Time
limitation is also checked by the system automatically. The amount collected towards
court fee is automatically calculated thus saving the time of all concerned. Hence, the
filing process is orderly and saves time and efforts of advocates and court officials.

(c) Data on pendency of cases in the Supreme Court and High Courts is
maintained by the Supreme Court and High Courts respectively. As per latest information
available on the website of Supreme Court of India, the total number of pending cases
in the Supreme Court is 54,013. As per information available on the web-portal of
National Judicial Data Grid (NJDG), 43,57,574 cases are pending in various High Courts
as on 30.07.2018. As on 30.07.2018, a total of 2,75,56,351 cases are pending in various
District and Subordinate courts of the country (excluding State/Union Territories of
Arunachal Pradesh, Nagaland, Lakshadweep and Puducherry).



298  Written Answers to [RAJYA SABHA] Unstarred Questions

(d) The Government has taken several steps to provide an ecosystem for faster
disposal of cases by the judiciary. The National Mission for Justice Delivery and Legal
Reforms established by the Government has adopted a coordinated approach for
phased liquidation of arrears and pendency in judicial administration through various
strategic initiatives, including improving infrastructure for courts, leveraging Information
and Communication Technology (ICT) for better justice delivery, and filling up of
vacant positions of Judges in High Courts and Supreme Court. The major achievements
during the last four years under various initiatives to make the functioning of subordinate
judiciary more efficient are as follows.

() Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, ¥ 6,302 crore has been released since the inception of
the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, ¥2,858 crore (which is 45.35%
of the total amount released till date) have been released to the States and
UTs since April, 2014. The number of court halls has increased from 15,818
as on 30.06.2014 to 18,444 as on date and number of residential units has
increased from 10,211 as on 30.06.2014 to 15,853 as on date under this
scheme. In addition, 2,709 court halls and 1,472 residential units are under
construction. The Central Government has approved continuation of the
Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020
with an estimated additional outlay of 3,320 crore.

(i) Leveraging Information and Communication Technology (ICT) for improved
justice delivery: Number of computerised District and Subordinate courts
has increased from 13,672 to 16,089 registering an increase of 2,417 during
2014 to 2018. National Judicial Data Grid (NJDG) has bee developed which
provides citizens with online information about case filings, case status and
electronic copies of orders and judgments from district and subordinate
courts that have already been computerized. Information regarding 10.15
crore including 2.75 crore pending cases and more than 6.97 crore orders /
judgments are available on this portal. eCourts services such as details of
case registration, cause list, case status, daily orders and final judgments are
available to litigants and advocates through eCourts web portal, Judicial
Service Centres (JSC) in all computerised courts, eCourts Mobile App, email
service, SMS push and pull services. eCourts Project has been consistently
amongst the top 5 Mission Mode Projects of country with a total number
of transactions during Phase Il at 127.06 crore.
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(i)

(iv)

V)

(vi)

(vii)

Filling up of vacant positions in Supreme Court, High Courts and judicial
officers in District and Subordinate Courts: During May 2014 - July 2018,
18 Judges were appointed in Supreme Court; 349 new Judges were appointed
and 316 Additional Judges were made Permanent in the High Courts.
Sanctioned strength of Judges of High Courts has been increased from 906
in May, 2014 to 1079 currently. Sanctioned and working strength of Judicial
Officers in District and Subordinate Courts has been increased as follows:-

As on Sanctioned strength Working strength
31.12.2013 19,518 15,115
31.03.2018 22,545 17,109

Reduction in Pendency through/follow up by Arrears Committees: Further,
in pursuance of resolution passed in Chief Justices' Conference held in
April, 2015, Arrears Committees have been set up in 24 High Courts to clear
cases pending for more than five years. Arrears Committees have been set
up under District Judges too. Arrears Committee has been constituted in the
Supreme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts.

Nyava Mitra Scheme: In order to reduce cases pending in courts for over
10 years, the Government launched the Nyaya Mitra Scheme in April 2017.
Under the Scheme, retired judicial officers are engaged and designated as
'Nyaya Mitra' to facilitate expeditious disposal of the cases pending over 10
years. In the first Phase, 15 Nyaya Mitra have been engaged in 15 Districts
of Rajasthan, West Bengal, Bihar, UP and Tripura.

To reduce pendency through Lok Adalats: A total of 140.63 lakh pending
cases were settled by National Lok Adalats during 2015 to 2017. 86.14 lakh
pending cases and 103.73 lakh pre-litigative cases were settled in Regular
Lok Adalats during 2015-16 to 2017-18. 3.21 lakh pre-litigative cases relating
to public utility services were settled in Permanent Lok Adalats during 2015-
16 to 2017-18.

Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts,
Commercial Division and Commercial Appellate Division of High Courts
(Amendment) Ordinance, 2018 has been promulgated on 3rd May, 2018,
whereby mandatory pre-Institution mediation mechanism has been introduced
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for settlement of commercial disputes. A Bill to replace this Ordinance has
been passed by Lok Sabha on 01.08.2018.

(viii) Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance
Commission endorsed the proposal of the Government to strengthen the
judicial system in States which included, inter-alia, establishing Fast Track
Courts for cases of heinous crimes; cases involving senior citizens, women,
children etc. At present, 727 such Fast Track Courts are functioning across
the country. To fast track criminal cases involving elected MPs/MLAS,
twelve (12) Special Courts have been set up in eleven (11) States (Andhra
Pradesh, Telangana, Kerala, Karnataka, Tamil Nadu, Maharashtra, Madhya
Pradesh, Uttar Pradesh, Bihar, West Bengal and NCT of Delhi) and
proportionate funds have been released to these States by the Government.
The Government also promulgated The Criminal Law (Amendment) Ordinance,
2018' to amend the IPC, Cr PC, the Indian Evidence Act and the Protection
of Children from Sexual Offences Act, 2012, and the Bill to replace this
Ordinance has been passed by Lok Sabha on 30.07.2018.

Amendment to Legal Services Authorities Act, 1987

12026. SHRI DIGVIJAYA SINGH: Will the Minister of LAW AND JUSTICE be
pleased to state whether Central/State Governments or the Supreme Court of India/High
Courts are capable of merging National Legal Services Authority with the State Legal
Services Authority by further amending the provisions of the Legal Services Authorities
Act, 1987 enacted for the purpose of providing free legal aid/advice and benefits of Lok
Adalats/mediation to the weaker sections of the society and to further strengthen the
said schemes?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): As per section 4 of the Legal Services Authorities Act, 1987,
the National Legal Services Authority (NALSA) performs functions such as framing
effective and economical schemes for making legal services available; making appropriate
allocations of funds to the State Legal Services Authorities and District Legal Services
Authorities; take necessary steps by way of social justice litigation with regard to
consumer protection, environmental protection or any other matter of concern to the
weaker sections of the society; organise legal aid camps; encourage the settlement of
disputes through Lok Adalats; undertake and promote research in the field of legal

tOriginal notice of the question was received in Hindi.



Written Answers to [3 August, 2018] Unstarred Questions 301

services; and monitor and evaluate implementation of the legal aid programmes. NALSA
also coordinates and monitors the functioning of State Legal Services Authorities and
District Legal Services Authorities.

As per section 7 of the above mentioned Act, State Legal Services Authority
gives effect to the policy and directions of the NALSA in general, and performs
functions accordingly, such as conducting Lok Adalats and undertaking preventive and
strategic legal aid programmes.

Thus, as per the Legal Services Authority Act, 1987, the functions of the National
Legal Services Authority and the State Legal Services Authority have been clearly
defined to enable their effective functioning to fulfill the objectives of the legislation.

Creation of Integrated Legal Divisions

2027. SHRI SANJAY SETH: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ whether the Ministry has any proposal to create Integrated Legal Divisions
(ILDs) in all the Government Ministries and Departments that would give day to day
legal advice;

(b) if so, the details thereof;
(c) the criteria fixed by Government for selection of officials for ILDs;

(d) the number of cases related to litigation that are with legal information
management and briefing systems; and

(e) by when these ILDs would be created and made operational?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) to (c) Yes Sir. The Ministry intends to set up Integrated
Legal Divisions (ILDs) on the pattern of Integrated Finance Divisions (IFDs) for
Ministries or cluster of Ministries to be manned by the Indian Legal Service (ILS)
Officers. As part of ILD, officers of the Indian Legal Service are proposed to be posted
in different Ministries/Departments as per grouping on functional basis. The objective
is that assistance on matters relating to Legal Advice and legislative drafting is readily
available to Ministries/Departments of the Central Government. The ILS officers will
continue to be selected and appointed in accordance with the provisions of ILS Rules,
1957.

(d) There are 3,11,568 cases uploaded with the Legal Information Management
and Briefing System (LIMBS) till date.
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(e) The ILD proposal is being firmed up for obtaining the approval of the
Competent Authority. It is likely to take few months for ILDs to become operational.

Functioning of EVMs and VVPATs

2028. SHRI SANJAY RAUT: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ whether Election Commission has received several complaints by political
parties regarding tampering of EVMs and failure of EVMs and WPATs as well as
interruption of polls during the recently held parliamentary/assembly elections,
particularly in Maharashtra and Uttar Pradesh;

(b) if so, the details thereof and Government's response thereto; and

(c) the details of steps taken or proposed to be taken by Government for the
smooth and accurate functioning of EVMs and WPATs?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) and (b) The Election Commission has informed that
during the bye-elections to the Parliamentary/Assembly constituencies of Maharashtra
and Uttar Pradesh, held on 28th May 2018, out of a total of 15621 EVMs and 6690
WPAT units used, 108 EVMs and 689 WPAT units malfunctioned which were replaced
during actual poll.

(c) The Commission has informed that the malfunctioning of WPAT units was
due to errors caused by excessive exposure to illumination in the Polling Station. The
Commission has further informed that they have decided to reiterate its Standard
operating Procedures in this regard. The Commission has decided to make the First
Level Checking process stricter. The Commission has also adopted the hardware
improvement recommended by Technical Expert Committee to prevent auto shutdown
of WPATSs due to excessive light. The Commission has directed that the training of the
polling officials be further strengthened and streamlined, so that failures due to human
errors are minimized.

Missing case files in the Supreme Court and High Courts

2029. SHRI ANUBHAV MOHANTY: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ the number of very important/important case files or important documents
which were found to be missing from the supreme court and high courts during the
last 10 years along with the details thereof;

(b) the safety measures government is proposing to take to avoid such losses;
and
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() whether government would consider digitizing all the case files, starting with
the most important and sensitive case files, for their proper and safe preservation?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) The details of very important/important case files or
important documents which were found to be missing from the supreme court and high
courts during the last 10 years along with details, as received from the Supreme Court
of India and various High Courts are given in the Statement (See below).

(b) and (c) The Government is considering digitizing all case files for their proper
and safe preservation to avoid losses of case files and important documents. The
Government has accepted the recommendations of the 14th Finance Commission inter-
alia pertaining to digitization of court records of all High Courts, district and subordinate
courts. The 14th Finance commission has urged the State Governments to use the
additional fiscal space provided by the 14th Finance Commission in the tax devolution
from 32% to 42% to meet such requirement. Digitization of case records of High Courts
across the country has been initiated and is at varying levels of implementation in
different High Courts in the country. The process of digitization of case records in the
Supreme Court of India is in progress, where 5,65,522 case files of disposed matters and
41,397 case files of live matters have been scanned till date.

Statement

Details of very important/important case files or important documents found to be
missing from the Supreme Court and High Court during the last 10 years

Sl. No. Name of Court Number of Remarks
missing case
files or
important
documents
during last
10 years

1 2 3 4

1 Supreme Court of India Nil Various safety/security measures
including CCTYV, safe vaults, movement
registers, physical verification and
digitisation have been undertaken to
avoid loss of any case files and
document.
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1 2

4

2. Allahabad High Court

3. High Court of Judicature
at Hyderabad

4. Bombay High Court

5. Calcutta High Court

6.  Chhattisgarh High Court

7. Delhi High Court

8. Gauhati High Court

9. Himachal Pradesh High
Court

Nil

Nil

106

Nil

Nil

Nil

Appropriate preventive and security
measures have been taken to avoid such
losses.

Closed Circuit cameras are installed,
movement of outsiders is restricted in
the administrative block and the High
Court is a high security zone. Digitization
of pending and disposed off records is
also undertaken.

Pursuant to the directions of Hon'ble
High Court all important matters/
documents are kept in the custody of
the Ld. Prothonotary and Sr. Master. All
Acrbitration, Company and testamentary
matters are being digitalized.

The figures are on the basis of compiled
reports from the Original Side. Initiatives
are taken to digitize all case records.

Digitization and scanning of case
records is in progress. Fire extinguisher
system has been installed.

CCTV cameras have been installed.
Digitization of case files started in 2006.
As on date, all files of decided cases
received in scanning branch upto
December, 2017 have been digitized.

Digitization of case records have been
started in 2017.

Digitization of case records have been
started in 2013.
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1 2 3 4
10.  Jammu and Kashmir Nil Nil
High Court

11.  Jharkhand High Court Nil Installation of CCTV cameras,
installation of fire extinguishers and
digitization of case records.

12, Manipur High Court Nil Nil

13.  Meghalaya High Court Nil Nil

14.  Odisha High Court Nil Digitization of all important and
sensitive case files of High Court has
commenced.

15.  Punjab Haryana High Court Nil File Tracking, scanning and digitization
of fresh files are done on a day to day
basis.

16. Rajasthan High Court K1l Standing orders to prevent losses have
been issued in this regard. Digitization
is underway.

17.  Sikkim High Court Nil Records are preserved safely in record
room. All case records are digitized.

18. Tripura High Court Nil Infrastructure is being developed for
digitization of case files

19. Uttarakhand High Court Nil Nil

20. Patna High Court Nil For proper safe preservation of files,
digitization of disposed of cases has
been started and about 1,17,35000 pages
has been digitized.

21.  Gujarat High Court Nil Access to Judicial departments has been

restricted to authorized persons only.
High Court has resolved that Closed
Circuit Cameras be installed in all Judicial
departments and the work of digitization
has already started.
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Bench of Odisha High Court

2030. SHRI PRASANNA ACHARYA: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether a proposal is under consideration of Central Government to set up
a bench of Odisha High Court at any place in western Odisha, as recommended by the
State Government;

(b) if so, the details with current status thereof; and

(c) by when the bench is likely to be set up along with the hindrances therein,
if any, and the steps Government is taking to accelerate the decision?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) to (c) In accordance with the recommendations made by
the Jaswant Singh Commission and judgment pronounced by the Apex Court in W.P.(C)
No.379 of 2000, Bench(es) of the High Court are established after due consideration of
a complete proposal from the State Government, which is to provide infrastructure and
meet the expenditure, along with the consent of the Chief Justice of the concerned High
Court, who is required to look after the day to day administration of the High Court
and its Bench. The proposal should also have the consent of the Governor of the
concerned State.

The Government of Odisha has written to the Central Government in September,
2013, for establishment of two Benches of the Odisha High Court in the Western and
Southern region of Odisha and the matter was referred to the Chief Justice, Odisha High
Court in October, 2013. Setting up bench of Odisha High Court can be initiated by the
Central Government only on receipt of all the requisite approvals from the State
Constitutional Authorities and High Court of Odisha. Complete proposal has not been
received by the Central Government.

Mechanism for resolution of disputes among various
Departments of Central Government

2031. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:
Will the Minister of LAW AND JUSTICE be pleased to state:

(@ whether Government has directed all Ministries, Departments and Government
Undertakings to furnish details of cases involving each other, aiming at reducing
litigations;
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(b) if so, the details thereof;

(c) the percentage of cases pending in various courts where Central Government
is a party and the number of cases pending in courts across the country; and

(d) the efforts made to introduce mechanism for resolution of disputes among
various Departments and to reduce the burden on the judiciary along with the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) to (c) The information is being collected and will be laid
on the Table of the House.

(d) InAugust 2014, the then Law Secretary wrote to all the Ministries/Departments
of the Government of India requesting them to desist from inter-ministerial/departmental
litigations in any Court of Law and for issuing necessary instructions in this regard to
all Public Sector Undertakings/Boards/Authorities under their administrative control. It
has been the endeavor of the Government to see that disputes between various
Ministries/Departments/Boards/Authorities under the control of the Government do
not go to court. In case it is not possible to resolve the dispute amicably by mutual
consultation or through the good offices of Empowered Agencies of the Government.

Reduction in burden on jails through speedy trials

12032. SHRI PRABHAT JHA: Will the Minister of LAW AND JUSTICE be pleased
to state

(@ whether it is a fact that most of the under trial prisoners in the jails the
country are imprisoned in criminal cases;

(b) if so, whether fast and speedy hearings of the criminal cases would not only
assure the basic rights provided by the Constitution but will also lessen the burden
on the jails; and

(c) if so, the policy-related measures taken/being taken by Government towards
the fast and speedy hearings of criminal cases?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) Yes, Sir. As on 31.12.2016 (provisional), a total of 2,93,058
under trial prisoners were lodged in various jails in the country out of which 2,93,029
under trial prisoners were lodged for offences under IPC and various Special and Local
Laws (SLL).

(b) and (c) The Government has been committed to the cause that every accused
person receives a fair trial and does not languish in jail longer than is absolutely

tOriginal notice of the question was received in Hindi.
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necessary, as per law. Various policy related measures taken in this regard are as

under:—

0]

(ii)

(i)

There are legal provisions in the Code of Criminal Procedure, 1973 (Cr.P.C.)
to resolve the plight of under trial prisoners (UTPs). Hon'ble Supreme Court
in its order dated 05.09.2014 in the Writ Petition N0.310 of 2005 - Bhim Singh
versus Union of India & Ors. had directed judicial officers to hold sittings
in jails for effective implementation of section 436A of the Cr.P.C.

Minister of Law and Justice, vide a letter dated 3rd February 2017, had
requested the Chief Justices of all 24 High Courts to advise the district
judiciary to ensure effective implementation of section 436A of Cr. P.C and
ensure periodic monitoring of the associated Under Trial Review Committee
Mechanism.

Under Trial Review Committees (UTRCs), headed by the District and Session
Judges, who are also the Chairperson of the District Legal Services
Authorities, have been established in all the districts. The said Committees
holds quarterly meetings. The areas which are primarily looked into by the
UTRCs include UTPs covered under section 436A Cr.P.C; UTPs who have
been released on bail by the court, but have not been able to furnish
sureties; UTPs accused of compoundable offences; UTPs eligible under
section 436 of Cr.P.C; convicts who have undergone their sentence or are
entitled to release because of remission granted to them; UTPs who are
imprisoned for offences which carry a maximum punishment of 2 years;
UTPs who are sick or infirm and require specialized medical treatment; UTPs
women offenders.

Further, Hon'ble Supreme Court of India vide its order dated 31.10.2017 in
W.P. (Civil) No.406 of 2013 titled Re-Inhuman Conditions in 1382 prisons,
directed the National Legal Services Authority (NALSA) to draft a Standard
Operating Procedure (SOP) for smooth functioning of UTRCs right from the
identification of UTPs, processing the data, passing of recommendations,
and moving of Banl Applications of the recommended UTPs. NALSA has
since prepared the SOP and has submitted the same to the Hon'ble Supreme
Court of India.

Fast Track Courts to try rape cases

2033. DR. BANDA PRAKASH: Will the Minister of LAW AND JUSTICE be
pleased to state:

@)

whether the Ministry has come up with a proposal to set up special Fast

Track Courts (FTCs) across the country to try rape cases as part of a larger scheme
to strengthen infrastructure for better investigation and swift prosecution in such

Cases,;
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(b) whether the Ministry has prepared a draft scheme for setting up of such
special FTCs to try rape cases; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) to (c) Yes, Sir. The Government has decided to formulate
a Scheme for creation of Fast Track Special Courts for expeditious trial and disposal
of rape cases involving women and children.

Pending cases in various courts

2034. SHRI M.P. VEERENDRA KUMAR: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@ whether a number of cases are pending in various courts across the country;

(b) if so, details thereof, including number of cases pending in Supreme Court
and High Courts during each of last four years, court-wise and reasons therefor;

(c) sanctioned strength and vacancies of Judges in such courts and action
taken by Government to fill these vacancies at the earliest;

(d) whether Government has taken note of delay in delivery of justice to litigants
for various reasons; and

(e) if so, details thereof along with corrective measures taken by Government
for expeditious disposal of cases pending in various courts in the country?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) and (b) Data on pendency of cases in the Supreme Court
and High Courts is maintained by the Supreme Court and High Courts respectively. As
per information available, details of cases pending in Supreme Court during last four
years are given below:-

Year Number of Cases pending
As on 31.12.2015 59,272
Ason 31.12.2016 62,537
As on 31.10.2017 55,259

As on 04.05.2018 54,013
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As per information available High Court-wise details of cases pending during last
four years are given in the Statement-I (See below).

(c) The details of sanctioned and working strength of Judges in Supreme Court
and High Courts as on 27.07.2018 are given in the Statement-Il (See below). Similar
details in respect of District and Subordinate Courts, as on 31.03.2018 as provided by
the High Courts and the respective State Governments are given in the Statement-11I
(See below).

Filling up of vacancies in the Supreme Court and the High Courts is a continuous
and collaborative process, between the Executive and the Judiciary. It requires
consultation and approval from various Constitutional Authorities. Initiation of proposal
for appointment of Judges in the Supreme Court vests with the Chief Justice of India,
while initiation of proposals for appointment of Judges in the High Courts vests with
the Chief Justice of the concerned High Court. While every effort is made to fill up the
existing vacancies expeditiously, vacancies in High Courts keep on arising on account
of retirement, resignation or elevation of Judges (to the Supreme Court) and also due
to increase in the strength of Judges.

As per the Constitutional framework, the selection and appointment of judges in
subordinate courts is the responsibility of the High Courts and the State Governments
concerned. In so far as recruitment of judicial officers in the States is concerned,
respective High Courts do it in certain States, whereas the High Courts do it in
consultation with the State Public Service Commissions in other States.

The Department of Justice had written a letter in March, 2018 to the Registrars
General of High Courts as well as State Governments to share the action plan for
2018-19 to fill up vacancies in subordinate judiciary. All the High Courts have shared
the action plan which they propose to follow to fill up vacancies in subordinate
judiciary in the year 2018-19. The sanctioned strength of Judicial Officers in District and
Subordinate Courts has increased from 19,518 as on 31.12.2013 to 22,545 as on 31.03.2018
and the working strength of Judicial Officers in District and Subordinate Courts has
increased from 15,115 as on 31.12.2013 to 17,109 as on 31.03.2018.

(d) Disposal of cases pending in courts is within the domain of judiciary. The
actual time taken for disposal of a case depends on several factors such as category
of the case (civil or criminal), complexity of the facts involved, nature of evidence,
co-operation of stake-holders viz. bar, investigation agencies, witnesses and litigants
besides the availability of physical infrastructure, supporting court staff and applicable
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rules of procedure. A number of expert committees including Law Commission of India
have gone into reasons for delayed disposal and, consequent, pendency of cases.
Based on the recommendations made, Government has carried out amendments to Code
of Civil Procedure (C. P. C.) and Criminal Procedure Code (Cr. P. C.) for expediting the
disposal of cases and, consequent, reduction in pendency in courts.

(e) The Government has taken several steps to provide an ecosystem for faster
disposal of cases by the judiciary. The National Mission for Justice Delivery and Legal
Reforms established by the Government has adopted a coordinated approach for
phased liquidation of arrears and pendency in judicial administration through various
strategic initiatives, including improving infrastructure for courts, leveraging Information
and Communication Technology (ICT) for better justice delivery, and filling up of
vacant positions of Judges in High Courts and Supreme Court. The major achievements
during the last four years under various initiatives to make the functioning of subordinate
judiciary more efficient are as follows.

(i) Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, ¥ 6,302 crore have been released since the inception
of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, 32,858 crore (which is 45.35%
of the total amount released till date) has been released to the States and
UTs since April, 2014. The number of court halls has increased from 15,818
as on 30.06.2014 to 18,444 as on date and number of residential units has
increased from 10,211 as on 30.06.2014 to 15,853 as on date under this
scheme. In addition, 2,709 court halls and 1,472 residential units are under
construction. The Central Government has approved continuation of the
Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020
with an estimated additional outlay of 3,320 crore.

(i) Leveraging Information and Communication Technology (ICT) for improved
justice delivery: Number of computerised District & Subordinate courts has
increased from 13,672 to 16,089 registering an increase of 2,417 during 2014
to 2018. National Judicial Data Grid (NJDG) has been developed which
provides citizens with online information about case filings, case status and
electronic copies of orders and judgments from district and subordinate
courts that have already been computerized. Information regarding 10.15
crore including 2.75 crore pending cases and more than 6.97 crore orders /
judgments are available on this portal. eCourts services such as details of
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(i)

(v)

V)

(vi)

case registration, cause list, case status, daily orders & final judgments are
available to litigants and advocates through eCourts web portal, Judicial
Service Centres (JSC) in all computerised courts, eCourts Mobile App email
service, SMS push & pull services. e-Courts Project has been consistently
amongst the top 5 Mission Mode Projects of country with a total number
of transactions during Phase Il at 127.06 crore.

Filling up of vacant positions in Supreme Court, High Courts and judicial
officers in District and Subordinate Courts: During May 2014 - July 2018,
18 Judges were appointed in Supreme Court; 349 new Judges were appointed
and 316 Additional Judges were made Permanent in the High Courts.
Sanctioned strength of Judges of High Courts has been increased from 906
in May, 2014 to 1079 currently. Sanctioned and working strength of Judicial
Officers in District and Subordinate Courts has been increased as follows:

As on Sanctioned strength Working strength
31.12.2013 19,518 15,115
31.03.2018 22,545 17,109

Reduction in Pendency through / follow up by Arrears Committees: Further,
in pursuance of resolution passed in Chief Justices' Conference held in
April, 2015, Arrears Committees have been set up in 24 High Courts to clear
cases pending for more than five years. Arrears Committees have been set
up under District Judges too. Arrears Committee has been constituted in the
Supreme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts.

Nyaya Mitra Scheme: In order to reduce cases pending in courts for over
10 years, the Government launched the Nyaya Mitra Scheme in April 2017.
Under the Scheme, retired judicial officers are engaged and designated as
‘Nyaya Mitra' to facilitate expeditious disposal of the cases pending over 10
years. In the first Phase, 15 Nyaya Mitra have been engaged in 15 Districts
of Rajasthan, West Bengal, Bihar, UP and Tripura.

To reduce pendency through Lok Adalats: A total of 140.63 lakh pending
cases were settled by National Lok Adalats during 2015 to 2017. 86.14 lakh
pending cases and 103.73 lakh pre-litigative cases were settled in Regular
Lok Adalats during 2015-16 to 2017-18. 3.21 lakh pre-litigative cases relating
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(vii)

to public utility services were settled in Permanent Lok Adalats during
2015-16 to 2017-18.

Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts,
Commercial Division and Commercial Appellate Division of High Courts
(Amendment) Ordinance, 2018 has been promulgated on 3rd May, 2018,
whereby mandatory pre-Institution mediation mechanism has been introduced
for settlement of commercial disputes. A Bill to replace this Ordinance has
been passed by Lok Sabha on 01.08.2018.

(viii) Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance

Commission endorsed the proposal of the Government to strengthen the
judicial system in States which included, inter-alia, establishing Fast Track
Courts for cases of heinous crimes; cases involving senior citizens, women,
children etc. At present, 727 such Fast Track Courts are functioning across
the country. To fast track criminal cases involving elected MPs / MLAs,
twelve (12) Special Courts have been set up in eleven (11) States (Andhra
Pradesh, Telangana, Kerala, Karnataka, Tamil Nadu, Maharashtra, Madhya
Pradesh, Uttar Pradesh, Bihar, West Bengal and NCT of Delhi) and
proportionate funds have been released to these States by the Government.
The Government also promulgated The Criminal Law (Amendment) Ordinance,
2018' to amend the IPC, Cr PC, the Indian Evidence Act and the Protection
of Children from Sexual Offences Act, 2012, and the Bill to replace this
Ordinance has been passed by Lok Sabha on 30.07.2018.

Statement-1

Pending Cases in various High Courts during last four years

SI. No. High Court As on As on As on As on
31.12.2015*  31.12.2016* 31.12.2017** 30.07.2018.

1 2 3 4 5 6

1. Allahabad 9,18,829 9,16,046 $ 712,715
2. Punjab and Haryana 2,88,351 3,02,313 384,098 4,03,238
3 Madras 2,84,428 297,617 314,345 314,345
4. Madhya Pradesh 2,73827 2,89,445 3,07,384 322,885
5. Andhra Pradesh 2,70,272 291,761 325,119 353,635
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1 2 3 4 5 6
6. Bombay 246,441 2,61,649 4,64,074 464,074
7. Rajasthan 2,44,866 2,54,131 2,63,103 2,64,878
8. Karnataka 237454 2,77,620 211,110 2,25,365
9. Calcutta 2,21,282 2,19,064 2,32,116 2,34,835
10. Odisha 1,69,453 1,68,003 1,68,375 1,67,234
11. Kerala 1,57,369 1,66,735 181,114 190,171
12.  Patna 1,28,738 1,34,459 1,45,056 1,50,771
13, Gujarat 87,072 75,098 1,09,709 1,09,692
14.  Jharkhand 80,419 85,757 57,944 89,456
15.  Delhi 68,784 67,082 69,546 72,932
16.  Jammu and Kashmir 56,453 59,404 $ 87,695
17.  Chhattisgarh 50,111 55,642 59,463 62,805
18.  Uttarakhand 26,680 32,004 36,910 35421
19.  Himachal Pradesh 26,533 25,147 37,955 37,827
20. Gauhati 25,948 29,469 39,191 37,733
21.  Manipur 3315 3,286 16,889 15,622
22, Tripura 3,037 2,545 2,798 2,969
23.  Meghalaya 597 700 951 1,036
24.  Sikkim 114 170 212 240

TotaL 38,70,373 40,15,147 34,27,462 4357574

* As per information furnished by High Courts

** As per data available on the web-portal (National Judicial Data Grid)

$ Data as on 31.12.2017 was not available on National Judicial Data Grid.
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Statement-11

Sanctioned/Working Strength and Vacancies of Judges in Supreme Court and
High Courts as on 27.07.2018

Sl Name of the Approved Working Vacancies as per
No. Court Strength Strength approved strength
A.  Supreme Court 3 2 9

of India

B. High Courts Pmt. Addl Total Pmt Addl. Total Pmt. Addl. Total

1 2 3 4 5 6 7 8 9 10 n

1 Allahabad 76 84 160 & 26 D0 2 58 70

2. Telangana and 46 15 61 2 0 2 17 15 KYJ
Andhra Pradesh

3. Bombay 71 23 A % 14 & 16 08} 25
4. Calcutta 7l 18 2 28 4 3 3 o 5
5. Chhattisgarh 17 % 2 9 o7 16 08 02 6
6.  Delhi 45 15 60 3 0 5 10 15 25
7. Gauhati 18 06 24 0/ 10 17 u -4 07
Gujarat R} 13 52 2 0 29 10 13 23
9. Himachal 10 0c] 13 8 0 08 074 a3 %
Pradesh
10.  Jammu and 13 o 7 8 0 03 05 o 0
Kashmir
11.  Jharkhand 19 06 25 o o 17 08} 01
12,  Karnataka 47 15 62 6 14 0 3l 01 2
13.  Kerala 5 v 47 2 ® F 0c] 08} 12
14. Madhya Pradesh 40 13 53 A 0 A 06 13 19
15.  Madras 5% 19 B4 2 & 15 03 12
16.  Manipur o 01 % 3 0 0c] 01 01 02
17.  Meghalaya 03 01 04 02 0 02 01 01 02
18. Odisha 20 07 27 14 0 14 06 07 13
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1 2 3 4 5 6 7 8 9 10 u
19. Patna 40 13 53 8 12 0 2 n 2
20. Punjab and 4 22 & 40 10 % 24 n 3
Haryana
21. Rajasthan 33 12 50 27 4 3 n 08 1S
22, Sikkim o8] 0 03 2 0 2 o 0 01
23.  Tripura o 0 o 3 0 B o 0 01
24.  Uttarakhand 0 @ u 7 00 08B @ o
TotaL 771 308 1079 516 144 660 255 164 419

Statement-111

Sanctioned/Working Strength and Vacancies of Judicial Officers in
District and Subordinate Courts as on 31.03.2018.

SI. No. Name of State/UT Sanctioned Working Vacancy
Strength Strength
1 2 3 4 5
1 Andhra Pradesh and Telangana 987 912 7
2. Arunachal Pradesh 28 17 n
3 Assam 430 350 80
4. Bihar 1837 1153 684
5 Chandigarh 0 0 0
6 Chhattisgarh 39 376 23
7. Dadra and Nagar Haveli and 7 6 1
Daman and Diu

8. Delhi 79 518 281
9. Goa 55 44 n
10.  Gujarat 1496 1116 380
11. Haryana 645 496 149
12, Himachal Pradesh 159 148 n

13. Jammu and Kashmir 261 224 37




Written Answers to

[3 August, 2018]

Unstarred Questions

1 2 3 4 5
14. Jharkhand 672 462 210
15.  Karnataka 1303 1061 242
16.  Kerala 536 479 57
17.  Lakshadweep 3 2 1
18.  Madhya Pradesh 2021 1315 706
19.  Maharashtra 2097 1914 183
20.  Manipur 0 KY) n
21.  Meghalaya 97 KY) 58
22, Mizoram 67 46 21
23, Nagaland 3 21 2
24.  Odisha 862 649 213
25.  Puducherry 26 12 14
26.  Punjab 674 538 136
27. Rajasthan 1237 1121 116
28.  Sikkim 23 19 4
29. Tamil Nadu 1121 913 208
30.  Tripura 107 16 2
31 Uttar Pradesh 3224 1864 1360
32.  Uttarakhand 292 231 61
33, West Bengal and Andaman 967 919 48

and Nicobar

TortaL 22,545 17,109 5,436

Socio-economic activities undertaken by Railways
2035. SHRI R. VAITHILINGAM: Will the Minister of RAILWAY'S be pleased to

state:

(@ whether it is a fact that the Railways are considering to undertake a number
of socio-economic activities to benefit both rural and urban communities;
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(b) if so, the details thereof;

(c) whether it is also a fact that the skill development may also be added in the
proposed socio-economic activities that the Railways intend to undertake; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) to (d) Ministry of Railways had signed a Memorandum of Understanding
with Ministry of Skill Development and Entrepreneurship (MSDE) on 14th July, 2015.
The Ministry of Skill Development and Entrepreneurship (MSDE) through Directorate
General of Training (DGT) and National Skill Development Corporation (NSDC) and in
consultation with Railways, identifies areas within Railway premises where MSDE will
undertake skill development programmes for unemployed youth. Railways would provide
only sparable infrastructure to the Ministry of Skill Development and Entrepreneurship,
who in turn, through their authorized representatives would conduct Skill Development
Programmes.

Introduction of global benchmarks in Indian Railways

2036. SHRI R. VAITHILINGAM: Will the Minister of RAILWAYS be pleased to
state:

(@ whether Railways propose to learn from the experiences of German railway

in many respects;
(b) if so, the steps taken by the Indian Railways in this regard,;

(c) whether Railways also propose to introduce a global benchmark in customer
satisfaction, punctuality, cleanliness, business strategies to help young recruits visualize
Indian Railways' own success story; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) The following instruments of cooperation have been signed with
the Federal Ministry of Transport and Digital Infrastructure of the Federal Republic of
Germany/DB Engineering and Consulting GMBH Germany:

. Joint Declaration of Intent on further development of cooperation in the field
of Railways with focus on High Speed Rail system on 5.10.2015;
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. Protocol on cooperation in Rail Sector in May 2016;

. Memorandum of Understanding for technological cooperation in Rail Sector
on 14.10.2016 (with DB Engineering and Consulting GMBH Germany);

. Joint Declaration of Intent on cooperation in field of Railway Safety on
30.5.2017; and

. Joint Declaration of Intent on cooperation in Semi High Speed Rail on
10.10.2017.

Activities undertaken under the above include:

() Feasibility study of High Speed Rail system in Chennai-Bengaluru-Mysuru
section;

(i)  Visit of German Safety Experts to India in January 2018 and visit of Indian
Railway's Safety team to Germany in May 2018; and

(i)  Visit/training of Probationary Officers of Indian Railways to German Railway
in June 2018.

(c) and (d) At present, there is no formal proposal to introduce global benchmark
in customer satisfaction, punctuality, cleanliness, business strategies etc. However,
effort to improve the services in these areas is a continuous ongoing process.
Benchmarking and evaluation of performance of Zonal Railways is done for this purpose.

European Train Control System

2037. SHRIMATI AMBIKA SONI:
DR.T. SUBBARAMI REDDY:
Will the Minister of RAILWAYS be pleased to state:

(@ whether the Ministry of Railways is going for modern signalling, like European
Train Control System (ETCS), with a view to enhance safety and punctuality;

(b) if so, the details thereof;

(c) the routes where the new signalling system is under evaluation along with
the outcome thereof; and

(d) the total cost that would be involved in the introduction of this new
signalling system?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir.

The work of modernization of signaling system on Indian Railways, which includes
works of ETCS L-2, has been included in the Works Programme 2018-19 for complete
60,000 Route kilometres on Broad Gauge network of Indian Railways subject to
expenditure on this project will be made only after following due processes, mandatory
approvals and sanctions.

(c) The ETCS L-2 system is yet to be implemented on Indian Railways.

(d) The cost of the above work sanctioned for modernization of signaling
system on Indian Railways is around ¥ 77,912 crore.

Wait-list prediction tool

2038. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:
Will the Minister of RAILWAYS be pleased to state:

(@ whether Railways have developed a wait-list prediction tool for all bookings
made through IRCTC website;

(b) if so, the details thereof;

(c) whether the facility would be available for all the passengers who use
IRCTC website without logging in and if so, the details thereof; and

(d) since when the services have been made available along with the percentage
of accuracy of the predictions made?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) A tool has been developed to predict the probability of waitlisted
ticket getting confirmed at the time of booking as well as during Passenger Name
Record (PNR) enquiry of waitlisted ticket. The tool has been developed using the
algorithm of Machine learning. The machine learning model has been developed using
the waitlisted PNR data of past 2 years. This model creates the pattern for the various
waitlist scenarios and predicts the probability for the future date journey. The salient
features of the scheme are as under:

(i) It predicts the probability of waitlist status for General Quota.
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(i) The tool considers the high waitlist scenario of Holiday rush.

(iii) It displays the trend of last waitlist ticket got confirmed for the same journey
during previous year.

(iv) Prediction of dynamic probability is based on current status.

Currently this feature is integrated with Indian Railway Catering and Tourism
Corporation (IRCTC) website only. In IRCTC website this feature is operational w.e.f.
13 June, 2018 as under:

(i) When the user is doing the booking transaction, and if the status of
accommodation availability of the input journey is waitlisted, then the user
can check the probability of confirmation.

(i) At the time of PNR enquiry of waitlisted ticket, the user can check the
probability of confirmation. This facility is not available without login.
Further, prediction is based on past trend analysis and gives fairly good
probability of right waitlist prediction.

VIKALP scheme for train passengers

2039. DR. R. LAKSHMANAN: Will the Minister of RAILWAYS be pleased to
state:

(@ whether the VIKALP scheme introduced by Government has been received
well by the train passengers;

(b) if so, the details thereof;

(c) the procedure/follow up adopted by Government under VIKALP scheme to
provide alternate train with confirmed ticket in next 12 hours and 24 hours of intended
travel by passengers; and

(d) the number of passengers to whom confirmed tickets have been provided
in alternate trains since the inception of this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. With a view to provide confirmed accommodation to
waitlisted passengers and also to ensure optimal utilisation of available accommodation,
an Alternate Train Accommodation Scheme (ATAS) also known as "VIKALP" has been
introduced on Indian Railways. Under this scheme, waiting list passengers can choose
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maximum of 7 alternate trains running within 72 hours from the journey date and time.
The response to 'VIKALP' has been good as large number of passengers are opting
for this scheme.

(c) At the time of preparation of first reservation chart of the passenger's
original train, the VIKALP opted passenger who is not confirmed in the original train
itself is transferred in the chosen alternate train in the same class subject to availability.
After transferring, SMS (Short Message Service) is sent to the passenger informing
about the new train/date, etc. No fare difference is charged or refunded if passenger
is transferred in different train type. Passenger is marked as cancelled in original train.
Passenger's name appears in the charts of the alternate trains.

(d) This scheme was introduced in November 2015. During the financial year
2015-16 (November 2015 to March 2016) only one passenger was shifted whereas in
financial year 2016-17, 73 passengers were shifted. Keeping in view the poor response,
the scheme was modified in the year 2017 and in financial year 2017-18 and 2018-19
(upto June 2018) a total of 16291 and 4533 passengers respectively have been provided
confirmed accommodation under this scheme.

Revised programmes for station redevelopment scheme

2040. DR. R. LAKSHMANAN: Will the Minister of RAILWAYS be pleased to
state:

(@ whether it is a fact that there was not so encouraging response to
Government's Station Redevelopment Scheme;

(b) if so, the details thereof;

(c) whether Government has any proposal to formulate any revised programme
for station redevelopment;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (e) Indian Railways had advertised its plan to offer 'A-1' and 'A’
category stations on Indian Railways for redevelopment on ‘as is where is' basis, by
inviting open bids from interested parties duly providing for amenities and other
requirements of the Railways. The cost of station redevelopment was to be met by
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leveraging commercial development of land and air space in and around the stations.
Twenty three stations were taken up for bidding in first phase by Zonal Railways under
the Program. Out of these 23 stations, bids were received for two stations only, viz.
Jammu Tawi (Northern Railway) and Kozhikode (Southern Railway) stations, which are
under evaluation. No bids were received for other stations.

During various interactions with developers, investors and other stakeholders,
various issues including longer lease period for commercially developed assets, multiple
sub leasing, no restrictions on usage, guaranteed time bound approval by Railways'
functionaries and simplified bid procedures were repeatedly raised. Ministry of Railways
has formulated revised schemes for station redevelopment on fast track. A road map
to further strengthen and empower Indian Railway Stations Development Corporation
Limited (IRSDC), as nodal agency to undertake redevelopment of more stations through
simpler and transparent bidding procedures has been prepared. Accordingly, a Cabinet
note has been initiated seeking Cabinet approval on this revised strategy of station
redevelopment programme.

Incidents of theft in the Jammu Mail

2041. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of RAILWAYS be
pleased to state:

(@ whether Government is aware that a large number of incidents of theft have
been reported in the running trains, especially in reserved bogies of trains from Delhi
to Jammu like the Jammu Mail;

(b) if so, the number of incidents of theft reported during the month of July,
2018, date-wise;

(c) the number of women who have reported thefts during the period, date-
wise; and

(d) the action taken by Government in each case and whether involvement of
the staff of Railways and Railway Protection Force has come to Government's notice?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) Policing on Railways being a State subject, prevention of crime,
registration of cases, their investigation and maintenance of law and order in Railway
premises as well as on running trains are the statutory responsibility of the State
Governments, which they discharge through Government Railway Police (GRP)/District
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Police. However, Railway Protection Force (RPF) supplements the efforts of GRP to
provide better protection and security of passenger area and passengers. Cases of
Indian Penal Code (IPC) crime including theft in trains are registered and investigated
by the concerned Government Railway Police. Railways does not maintain any data on
Indian Penal Code (IPC) crimes. Whenever any information about status of crime on
Railways is sought, State GRP is requested to provide the information.

Based on the data provided by the Government Railway Police Stations, a total
of two cases of theft of passengers' belongings, one on 06.07.2018 and another on
14.07.2018, have been reported in reserved bogies of running trains on Delhi-Jammu
route during the month of July-2018 (Upto 23" July). The second case of theft of
passengers' belongings was reported on 14.07.2018 in the Jammu Mail. In both cases,
the complaint was lodged by male passenger.

(d) Action is taken on each and every case by the Government Railway Police
as per legal provisions. In addition, whenever any staff of Railways or Railway Protection
Force is found involved in such cases, severe departmental and legal action is taken
against them. However, no staff of Railways and Railway Protection Force has been
found involved in the above said two cases of theft of passengers' belongings reported
in trains on Delhi-Jammu route in the month of July-2018 (upto 23" July).

Delayed train services in Kerala

2042. SHRI ELAMARAM KAREEM: Will the Minister of RAILWAY'S be pleased
to state:

(@ whether Government is aware of the inordinate delay of train services in
Kerala since last few months;

(b) if so, the steps taken by Railways to normalise the train services; and

(c) whether Railways have fixed any time-limit to complete the works on rail-
tracks in Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) Additional block hours have been permitted to complete track repair,
renewal, overhaul works and other safety related works in all divisions especially
Thiruvananthapuram, Palakkad and Salem. These works led to excess speed restrictions
from September 2017 resulting in late running of trains.
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(b) Steps taken to improve punctuality includes:-

(i) Timings of certain Mail/Express trains has been rearranged and rationalized,
which has improved punctuality of trains to some extent.

(i) Shadow corridor blocks are being used to get optimum usage of corridor
blocks to avoid repeated blocks.

(i) Continuous efforts are taken to improve asset reliability to reduce failures
to bare minimum level, so that detentions to trains are minimized.

(c) 357.52 Kms track renewal sanction is available in Kerala State. Out of this,
202.07 Kms has been planned for current financial year 2018-19.

Construction of Nanjakode-Nilamboor railway line

2043. SHRI ELAMARAM KAREEM: Will the Minister of RAILWAY'S be pleased
to state:

(@ whether Government proposes to take up the construction of Nanjakode-
Nilamboor railway line;

(b) if so, the steps taken therefor, so far; and

(c) whether Government has received the consent of Forest department to use
their land?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Construction of Nilambur-Nanjangud line has been included in
Capital Investment Programme 2016-17. However, Government of Kerala has not identified
this project to be taken up through the State Joint Venture Company.

() No, Sir.
Deaths and injuries due to rail accidents
2044. SHRI AHMED PATEL: Will the Minister of RAILWAYSS be pleased to state:

(@ the number of people who have lost their lives and injured in railway
accidents since 2010, year-wise;

(b) whether Government is aware that there has been a sharp increase in deaths
and injuries as a result of railway accidents;
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(c) the reasons of this increase in casualties, including deaths and injuries, in
railway accidents over the last four years; and

(d) the steps being taken by Government to ensure that there are fewer railway
accidents and fewer casualties?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The year wise number of persons died/ injured in Railway accidents since
2010 onwards is as below:

Year Dead Injured
2010 390 572
2011 276 670
2012 192 350
2013 136 157
2014 252 213
2015 148 186
2016 192 314
2017 97 187
2018 18 16
(b) No, Sir.

(c) Does not arise.

(d) The plans formulated and efforts made to check train accidents include
replacement of over-aged assets, adoption of suitable technologies for up-gradation
and maintenance of track, rolling stock, signaling and interlocking systems, safety
drives, greater emphasis on training of officials and inspections at regular intervals to
monitor and educate staff for observance of safe practices. The safety devices/systems
being used to prevent accident include complete track circuiting, provision of Block
Proving Axle counters (BPAC), Auxiliary Warning System (AWS), Colour Light LED
Signal, Vigilance Control Device (VCD), usage of 60 kg rails, Pre- Stressed Concrete
Sleepers, long rail panels, better welding technology, progressive use of Linke Hofmann
Busch (LHB) Coaches and Centre Buffer Couplers with Integral Coach Factory (ICF)
Coaches, etc.
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Effect on punctuality of trains due to tussle between Railway Traffic
Service and Engineering Service

2045. SHRI K.C. RAMAMURTHY: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether it is a fact that there is a tussle between Railway Traffic Service and
Engineering Service which has affected punctuality of trains resulting in delays and
also causing revenue loss to Railways;

(b) if so, the reasons for such tussle and how the Ministry is going to address
them; and

()  whether the Ministry would hold concerned officials accountable for delaying
trains and take departmental action, including stopping promotions, against them?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir.

(b) and (c) Do not arise.
Incidents of theft in trains

2046. SHRI V. VIJAYASAI REDDY: Will the Minister of RAILWAYS be pleased to
state:

(@ the number of thefts that took place in trains in the last three years and the
current year, year-wise and zone-wise;

(b) the number of cases wherein the investigation has been concluded,;

() the number of cases wherein the guilty party was a member of the railway
staff or staff of contractors hired by the Railways; and

(d) whether an investigation or analysis has been conducted by the Railways
regarding the thefts committed by railway staff or staff of contractors hired by the
Railways and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Policing on Railways being a State subject, prevention of crime,
registration of cases, their investigation and maintenance of law and order in Railway
premises as well as on running trains are the statutory responsibility of the State
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Governments, which they discharge through Government Railway Police (GRP)/District
Police. However, Railway Protection Force (RPF) supplements the efforts of GRP to
provide better protection and security of passenger area and passengers. Cases of
Indian Penal Code (IPC) crime including theft of passengers' belongings in trains are
registered and investigated by the concerned Government Railway Police. Railways
does not maintain any data on Indian Penal Code (IPC) crimes. Whenever any information
about status of crime on Railways is sought, State GRP is requested to provide the
information. Based on the data provided by the Government Railway Police Stations,
the zone-wise number of cases of theft of passengers' belongings that took, place in
trains during the years 2015, 2016, 2017 and 2018 (upto June) over Indian Railways is
given in the Statement (See below). The latest status of each case is not available.

(c) During the years 2015 to 2018 (upto June), in 53 cases of thefts of passengers'
belongings in trains over Indian Railways, guilty party was either a member of the
railway staff or staff of contractors hired by the Railways as per data obtained from
respective State GRP.

(d) Since, Policing on Railways is a State subject, investigation into the cases
of theft of passengers' belongings is conducted by the Government Railway Police
concerned. However, if any Railway staff or staff of contractor hired by the Railways,
found involved in the cases of crime against passengers, strict action is taken against
them by the Railways as per extant provisions.

The zone-wise number of cases of theft of passengers' belongings that took place
in trains during the years 2015, 2016, 2017 and 2018 (upto June) over Indian Railways
as per data obtained from respective State GRP.

Zonal Railway No. of cases of theft of passengers' belongings
in trains registered

2015 2016 2017 2018 (upto June)
1 2 3 4 5
Central 2325 2952 8164 5657
Eastern 557 522 768 128
East Central 783 1240 867 429
East Coast 435 560 544 288

Northern 3037 3356 3245 1137
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1 2 3 4 5

North Central 74 802 1198 976
North Eastern 403 431 456 131
Northeast Frontier 143 220 252 %
North Western 475 419 445 245
Southern 583 537 1330 1717
South Central 1664 1728 2527 1376
South Eastern 288 463 434 260
South East Central 481 537 860 400
South Western 358 450 514 158
Western 1882 1811 4262 2742
West Central 2227 2712 3138 1878

Late running of Seemanchal Express due to lack of rakes

12047. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of RAILWAY'S be
pleased to state:

(@ whether Government is aware that the Seemanchal Express, that runs from
Jogbani to Anand Vihar and back to Jogbani, generally runs late by 12 to 24 hours due
to non-availability of rakes as per requirement;

(b) whether Government has any plan of providing the facility of additional
rakes for this train; and

(c) if so, by when along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) 12487 Jogbani-Anand Vihar, Seemanchal Express reached destination
more than 12 hrs late on 9 days and 12488 Anand Vihar-Jogbani Seemanchal Express
reached destination more than 12 hrs late on 19 days during last three months (May
to July 2018).

Trains including 12487/12488 Jogbani-Anand Vihar, Seemanchal Express get delayed
not only due to the factors related to its internal working but also external factors which
are beyond the control of Railways.

tOriginal notice of the question was received in Hindi.
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Factors such as line capacity and terminal capacity constraints on account of
increasing passenger and freight traffic, asset failure, adverse weather conditions (fog,
rains, breaches), intermittent natural calamities such as floods, cyclones, heavy rains,
heavy road traffic at level crossing gates across the Indian Railways network, mid-
section run over cases involving cattle and humans etc. adversely affect the punctuality
of trains over Indian Railways.

(b) and (c) In order to improve punctuality of 12487/12488 Jogbani-Anand Vihar,
Seemanchal Express, one extra rake has been inducted into services w.e.f 02.07.2018.

Trains originating and terminating from Katihar

12048. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of RAILWAY'S be
pleased to state:

(@ whether it is a fact that the number of trains originating and arriving at
Katihar are negligible even though it is an old Railway Division, connecting about 8
districts falling under Purnia and Koshi Divisions;

(b) whether Railways propose to run additional trains from Railway Headquarters
of Katihar Division; and

(c) if not, the details of reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) Thirty two (32) trains presently originating from/terminating at
Katihar are considered adequate for the present level of traffic. Further, to cater to the
needs of passengers of Katihar, a new train service namely 15705/15706 Katihar- Delhi
Champaran Humsafar Express has recently been introduced w.e.f. 10.04.2018. Moreover,
introduction of trains is an on-going process on Indian Railways, subject to operational
feasibility, resource availability and traffic justification.

Irregularities in Tatkal bookings

2049. SHRI T. G. VENKATESH: Will the Minister of RAILWAYS be pleased to
state:

(@ whether it is a fact that irregularities are taking place on a large scale in
Tatkal bookings by way of illegal software;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) whether Government has initiated any investigation into the use of such
illegal software and if so, the details thereof; and

(d) the action taken by Government on unscrupulous elements along with the
protection methods adopted to ward off such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) No, Sir. It is not correct to state that large scale irregularities are
taking place in Tatkal booking due to illegal software. Railways have already taken
various steps to reduce the scope of misuse of Tatkal scheme by unscrupulous
elements. However, during checks conducted by the Railways three cases of use of
illegal (scripting) software for booking of tickets on the website of Indian Railway
Catering and Tourism Corporation (IRCTC) were detected and cases have been registered
against the culprits.

The matter was examined and it was found that the software does not breach any
security arrangement done by IRCTC and facilitates booking by feeding the details in

automated manner.

However, a number of validation checks for booking of tickets in opening ARP
(Advance Reservation Period) under General Quota, Tatkal Quota and Premium Quota
have been implemented on www.irctc.co.in. Till date, no case has been observed which

has by-passed the minimum time check for booking.

In addition to the checks already available viz. staggered timings for booking
Tatkal in Air Conditioned and non-Air Conditioned classes, restricting authorised
ticketing agents from booking Tatkal tickets during first 30 minutes of opening of
booking, restriction on number of tickets to be booked, regular security audit by
Standardization Testing and Quality Certification (STQC) Ministry of Electronics and
Information Technology, etc., some other changes that have been incorporated in NGeT
(Next Generation e Ticketing) application are as under:

(i) Random Security questions have been implemented for Tatkal and premium
Tatkal booking.

(i) Variable minimum time check has been implemented at passenger input and
payment process during peak time.

(iii) Dynamic variable for user ID and password has been implemented.
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(iv) Blocking of Foreign IP(Internet Protocol) addresses at peak time has been
done at network level.

Accidents at unmanned railway crossings

2050. SHRI C.M. RAMESH: Will the Minister of RAILWAYS be pleased to
state:

(@ whether it is a fact that there has been an increase in the number of
accidents at the unmanned level crossings across the country and if so, the details
thereof during the last two years, State-wise; and

(b) whether Government proposes steps to avert these accidents in the country
and if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) No, Sir. During the last two years i.e. from 2016-17 to 2017-18 and the
current year 2018-19 upto June, 2018, the number of consequential train accidents at
unmanned level crossings have decreased significantly. Details regarding the number
of consequential train accidents at unmanned level crossings occurred during the last
two years i.e. 2016-17, 2017-18 and the current year 2018-19 upto June, 2018 are as
follows:

Number of Number of consequential Number of consequential
consequential train accidents at train accidents at
train accidents at unmanned level unmanned level
unmanned level crossings occurred crossings occurred
crossings occurred in the year in the current
in the year 2017-18 year 2018-19 upto
2016-17 June, 2018
20 10 01

(b) Indian Railways have taken the following proactive measures to ensure the
safety of road users at unmanned level crossings:

(i) SMS-based campaigns to create awareness amongst road usrers.

(i)  Social awareness campaigns to educate road users with the use of various
print and electronic media for observance of safe practices prescribed in
Motor Vehicles Act and Indian Railways Act.
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(iii) Public awareness campaigns at different places like villages, Gram Panchayat,
weekly market,-bus stands, schools and other public places.

(iv) Nukkad Nataks organized at public places with theme "Safety at Level
Crossings".

(v) Drives to ensure availability of basic infrastructure at unmanned level
crossings including whistle boards, road warning boards, speed breakers,
visibility etc. as per the laid down standards.

(vi) Periodic inspection of such crossings by Railway officials to ensure the
above and for taking corrective actions, if any.

(vii) Level crossing awareness week is organized each year by the Zonal Railways,
which also includes the 'International Level Crossing Awareness Day (ILCAD)

(viii) Joint awareness and safety campaigns are being done with RTO officials to
ensure safety measures and observance of rules by road users to prevent
accidents at unmanned level crossings.

(X) Elimination of unmanned level crossings through closure/merger/grade-
separator/manning etc. on a programmed basis.

Increasing the speed of all express trains

2051. SHRI A. VIJAYAKUMAR: Will the Minister of RAILWAYS be pleased to
state:

(@ whether Government has any proposal to increase the speed of all Express
trains in the country;

(b) if so, the details thereof;

(c) whether any steps have been taken to check railway tracks to run trains at
enhanced speed; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Speeding up of trains is a constant endeavour and continuous
process on Indian Railways and is dependent on constant optimization of the investments
made by Railways in modernization of technology, high powered locos, modern coaches
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and better tracks. During 2017-18, speed of 769 Mail/Express/Passenger trains has been
increased.

(c) and (d) Indian Railways have a laid down system of monitoring of Railway
tracks through scheduled inspections and patrolling by Railway officials which
inter-alia includes daily monitoring by Keyman, monitoring at predefined interval by
various level of inspecting officials and monitoring of track parameters by Track
Recording Cars (TRCs) and Oscillation Monitoring Systems (OMS). Ultrasonic Flaw
Detection (USFD) of rails and welds is carried out at predefined periodicity to detect
internal flaws in rails/welds.

Increase in passenger fares

12052. SHRI SURENDRA SINGH NAGAR: Will the Minister of RAILWAYS be
pleased to state:

(@ whether it is a fact that the Government is going to increase the railway
passenger fare, and if so, the reasons therefor;

(b) if not, how Government proposes to control the increasing expenditure of
trains; and

(c) the efforts being made by Government to avoid this situation?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Evaluation of various alternatives relating to rationalisation of passenger
fare is an on going process. At present, there is no such proposal.

(b) and (c) The Ministry is taking measure on a continuing basis to improve the
financial position and to bring the Operating Ratio to a reasonable level. The endeavour
comprises of a combination of initiatives aimed at maximizing revenue receipts and
minimizing controllable revenue expenses. Earnings enhancing measure, inter alia,
include targeting progressively higher traffic throughput, effective and innovative
marketing strategies to capture more and more traffic, creation of additional capacity
and optimum utilization of the existing rail infrastructure including rolling stock,
enhancement in productivity and efficiency, improvement of passenger interface, periodic
rationalisation of fare and freight rates and focus on increasing the share of non-fare
revenue sources in Railways' earnings. Other measures to enhance revenue are:
Introduction of Flexi Fare system in higher category of trains i.e. Rajdhani, Shatabdi
and Duronto trains. In view of special attempts/arrangements made for running of

tOriginal notice of the question was received in Hindi.
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special train services during peak period, higher fares have been fixed for running of
special trains. Suvidha trains are introduced on variable fare structure during tjie peak
seasons depending on the demand pattern. Humsafar Express, Tejas Express, Antyodaya
Express and Mahamana Express have been introduced on higher fare on cost recovery
basis. The endeavor is to realise higher fare for better facility trains and continue to
provide service at affordable and economic rates to common man. Expenditure control
measures include strict economy and austerity measures, improved man-power planning,
better assets utilization, inventory management, optimizing fuel consumption etc.

Increase in fare for lower berths
2053. SHRI KAPIL SIBAL: Will the Minister of RAILWAYS be pleased to state:

(@ whether the Ministry is planning to increase the fare of the lower berth
during festival season and if so, the details thereof;

(b) whether Government would define the festival season, i.e., time/sector/class-
wise basis;

(c) whether Government has rationale for such fare increase, when the facilities
in the trains are not up to the mark; and

(d) whether Government has conducted any research regarding this fare hike
and if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) At present, there are no such proposals.

(c) and (d) Do not arise.

Loss to railways due to non-adhering to commodity-wise quota
accepted by Bangladesh railway

2054. SHRI MANAS RANJAN BHUNIA: Will the Minister of RAILWAYS be
pleased to state:

(@ whether the EDTT(F) has not been adhering to the commodity-wise
acceptance given by the Bangladesh Railway for release of quota for the month of
April, May and July, 2018;

(b) if so, the reasons for non-compliance and non-acceptance of the requirement
of Bangladesh Railway;
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(c) the number of rakes that could not be utilised through Darsana and Benapole
during April, May, June and July, 2018; and

(d) the amount of loss of railway traffic, and loss of railway's revenue, national
loss and loss of foreign exchange due to decrease in export traffic?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The quota for loading of commodities for Bangladesh is given as per

extant rules.
(b) to (d) Do not arise.
Beautification and modernisation of Kharagpur and Balichak stations

2055. SHRI MANAS RANJAN BHUNIA: Will the Minister of RAILWAYS be

pleased to state:

(@ whether Central Government has any plan for beautification and
modernisation of Kharagpur and Balichak stations under SER;

(b) if so, the details thereof; and
(¢) by when it would be done?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir.

(b) and (c) Kharagpur is a Non Suburban Grade-2 category station and beautification
of Kharagpur station (Painting) has been done by local artist. All the amenities/facilities
have already been provided at this station as per norms.

Further, for modernisation of Kharagpur station, provision of 2@ Foot Over
Bridge, 6.1M wide with ramp of 6.1 M wide at both side entrance with 3 Nos. of ramps
3M wide from Platform Nos. 2, 5 & 6 and 7 & 8 has been sanctioned. Renovation of
platform surface, water vats, replacement of damage platform shelter, construction of
2 Nos. ground reservoirs, improvement of circulating area and booking office at both
side entrance have been included in umbrella works for 2018-19.

Further, stainless steel water booth, land scaping and green patches are also
being provided at Kharagpur station.
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Also Balichak station has already been developed as Adarsh station. All the work
as per norms of Adarsh station has already been completed at this station. All these
works have been planned for completion by 2019-20.

Construction of road overbridge at Tori railway station

2056. SHRI DHIRAJ PRASAD SAHU: Will the Minister of RAILWAY'S be pleased
to state:

(@ whether Railways have any proposal for construction of road overbridge on
railway crossing at Tori railway station in Latehar, Jharkhand; and

(b) if so, the details thereof along with the current status of the said project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) and (b) Construction of Road Over bridge in lieu of level crossing No.I12/
A/T between Tori and Mahuamilan station falls on National Highway. Therefore, the
same is to be constructed by National Highway Authority of India (NHAI) at their own
cost on single entity basis as per Memorandum of Understanding (MoU) signed on
10.11.2014 between Ministry of Railways and Ministry of Road Transport and Highways
(MORTH).

Making railway stations in Maharashtra disabled-friendly

2057. SHRI RAJKUMAR DHOOT: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether Government proposes to make all the railway stations of Maharashtra
disabled-friendly within a time-frame; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. Provisions of Passenger Amenities facilities for Persons
with Disabilities (Divyangjan) are to be provided at all stations over Indian Railways
including those in the State of Maharashtra.

In order to provide better accessibility to Persons with Disabilities (Divyangjan),
following short term facilities and long terms facilities have been planned at all stations,
beginning within Non Suburban Group (NSG) NSG-1 to NSG-4 category stations:
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The details of railway stations provided with facilities as on 31.05.2018 for Persons
with Disabilities (Divyangjan) under all categories of stations over Indian Railways
including those in the State of Maharashtra are as under:

SI. No. Facility for Persons with Disabilities (Divyangjan) Approximate
number of stations,
where facility

provided
1 Standard ramp for barrier free entry 2586
2. Earmarking at least two parking lots 1429

3 Non-slippery walk-way from parking lot to station building 1465
4, Signages of appropriate visibility 1474

5. At least one drinking water tap suitable for use by 1989
Persons with Disabilities (Divyangjan)

6. At least one toilet (on the ground floor) 1908

7. May | help you booth 1131

Long-term amenities are to be provided for Divyangjan at NSG 1 to 4 categories
of stations, which are as follows:

1 Engraving on edges of platforms 1816

2. Provision of facility for inter-platform transfer 1288

All efforts are being made to provide all the short term facilities at stations in
Maharashtra State on priority basis. 78 escalators at 32 Railway stations and 63 Lifts
at 28 Railway stations have been provided in the State of Maharashtra, so far.

Construction of Kauwa Bagh level crossing underpass

12058. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
Will the Minister of RAILWAYS be pleased to state:

(@ the time-frame set for the completion of under construction Kauwa Bagh
level crossing underpass under the Gorakhpur headquarters of North-Eastern Railway;

tOriginal notice of the question was received in Hindi.
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(b) the date on which this work had been started along with the cost thereof;
and

() up to what extent the work of this underpass has been completed at present?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) to (c) Construction of underpass at Kawa Bagh level crossing has been
sanctioned at ¥15.81 crore. The work has been started on 06.03.2018. The target for
completion of work of underpass at Kawa Bagh is July 2019. Being in city area, major
utility shifting was involved. Now, all utilities have been shifted. Excavation of earth
at Kawa Bagh end and thrust bed for casting of Boxes has been completed.

Payment of royalty for minerals etc. used in Sambalpur
to Bagbahara rail line

12059. SHRIMATI CHHAYA VERMA: Will the Minister of RAILWAYS be pleased
to state:

(@ the amount paid as royalty, so far, from year 2013-14 till date, for the use
of minerals such as mud, sand, stones, etc., for the railway line under construction from
Sambalpur to Bagbahara in Odisha State to the capital city of Chhattisgarh, Raipur and
Abhanpura; and

(b) the details of amount paid as royalty from year 2013-14 till date for the
materials used for the said works, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) ¥9.29 crore has been paid as Royalty for the doubling project
of Sambalpur-Titlagarh and Titlagarh-Raipur section. Year-wise break up of the amount
paid to both Chhattisgarh and Odisha is as under:

Year Odisha (% in crore) Chhattisgarh (% in crore)
2013-14 0.16 0.05
2014-15 353 Nil
2015-16 310 0.47
2016-17 0.61 102
2017-18 Nil 0.29

tOriginal notice of the question was received in Hindi.
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Year Odisha (% in crore) Chhattisgarh (% in crore)
2018-19 (upto June 2018) Nil 0.06

740 189
ToTAL 9.29

Unsafe and unclean condition of railway coaches
2060. SHRI BINOY VISWAM: Will the Minister of RAILWAY'S be pleased to state:

(@ whether Government is aware of the unsafe, unclean and pathetic conditions
of railway coaches of trains passing through Kerala; and

(b) if so, whether the Minister would take personal care in order to resolve this
sorry state of affairs?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) The railway coaches running in Kerala are in safe condition. The coaches
are given periodic maintenance as per norms wherein all the safety and amenity fittings
are examined for good working condition and defective components are repaired or
replaced. During maintenance, no compromise with reference to safety related aspects
is allowed. Proper cleaning and full watering of all coaches is also ensured during
Primary Maintenance. On identified long distance trains, On Board Housekeeping
Service (OBHS) has also been provided to tackle cleanliness issues arising in the
course of journey.

(b) Does not arise.
Shortage of trains in Northern Kerala

2061. SHRI BINOY VISWAM: Will the Minister of RAILWAYS be pleased to
state:

(@ whether Government is aware of difficulties faced by the passengers of
northern Kerala due to the shortage of trains;

(b) whether the Railways have made any survey regarding passengers commuting
daily up and down between Kannur and Kozhikode; and

(c) whether Railways would operate a MEMU/passenger train between Kannur
and Kozhikode during the peak hours?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) At present ten passenger trains serve the traffic between Kannur
and Kozhikode. Passenger census in unreserved coaches of passenger and Mail/
Express trains plying in various sections was undertaken, which revealed that there is
a demand for introduction of new train. However, introduction of additional trains
between Kannur and Kozhikode is not feasible at present, due to operational and
resource constraints.

Introduction of new trains and construction of railway track

2062. SHRI SHAMSHER SINGH MANHAS: Will the Minister of RAILWAY'S be
pleased to state:

(@ the total number of new trains introduced by Railways during the last four
years; and

(b) the total length of the railway tracks constructed across the States, including
the State of Jammu and Kashmir, in the last four years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) During the last four years i.e. from 2014-15 to 2017-18, Indian Railways
has introduced 374 Mail/Express trains (excluding Premium Express rechristened as
Suvidha Express).

(b) State-wise commissioning of New Line, Gauge Conversion and Doubling
including the State of Jammu and Kashmir in the last four years are as under:

State New Line Gauge Conversion Doubling
(km.) (km.) (km.)
1 2 3 4
Assam and other NE 178 1324 0
States
Andhra Pradesh 221 0 51
Bihar 229 304 165
Chhattisgarh A 0 257
Gujarat K¢ 0 244
Haryana 160 0 132
Jammu and Kashmir s 0 7
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1 2 3 4
Jharkhand 436 0 162
Karnataka 240 0 252
Kerala 0 2 42
Madhya Pradesh 235 270 179
Maharashtra 39 0 288
Odisha 118 0 315
Punjab 0 0 106
Rajasthan 73 634 161
Telangana 186 0 25
Tamil Nadu 0 290 441
Uttar Pradesh 262 288 289
Uttarakhand 0 36 0
West Bengal 86 191 461

New MEMU trains in Telangana

2063. SHRI DHARMAPURI SRINIVAS: Will the Minister of RAILWAYS be pleased
to state:

(@ whether the Ministry is planning to introduce new MEMU trains in Telangana
in view of heavy demand for these trains; and

(b) if so, whether any sectors have been identified in Telangana for these trains
and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) No, Sir. At present, there is no such proposal. However, 77291/
77292 Vijayawada-Bhadrachallam Road DEMU service has been replaced by MEMU
service w.e.f 01.04.2018.

Delayed rail projects for Amritsar

2064. SHRI SHWAIT MALIK: Will the Minister of RAILWAYS be pleased to state
the present status of Amritsar-Ferozepur railway link, Rego over bridge and Jaura
Phatak railway over bridge at Amritsar along with the reasons for delay in the
implementation of these projects?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): Status of Amritsar-Firozepur Railway Link:- The direct link between Amritsar
to Firozpur can be established by constructing 25 km. new railway line from Gharayala
station on Amritsar-Khemkaran railway line to Mallanwala station on Jalandhar-Firozpur
Railway line. Ministry of Railways has sanctioned ¥299.74 crores for construction of
new rail line between Firozepur and Patti (Mallanwala Khas-Gharayala) on 10.04.2017.
Final Location Survey for this project has been completed. Land acquisition has been
taken up.

Rego Bridge:- There is a proposal from State Government for widening of the
Rego Road Over Bridge (ROB) on deposit term. The General Arrangement Drawing
(GAD) has not been received from State Government. Work will be taken after
receipt of GAD and funds from State Government.

Jaura Phatak:- The proposal of Road Under Bridge (RUB) at Jaura Phatak in lieu
of twin level crossing No.B-27 on Amritsar-Pathankot line and level crossing No.
S1/E2 on Amritsar-Jalandhar City line on cost sharing basis has been received
from State Government on 19.07.2018 from Amritsar Improvement Trust. Its feasibility
is being examined and case will be processed accordingly.

Projects for upliftment of Amritsar and Chheharta railway stations

2065. SHRI SHWAIT MALIK: Will the Minister of RAILWAYS be pleased to state
the details of the proposed, sanctioned and ongoing projects for the upliftment of
Amritsar and Chheharta railway stations?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): Redevelopment of Amritsar Railway Station has been entrusted to Indian
Railways Station Development Corporation (IRSDC). Presently IRSDC is preparing the
Master plan and Detailed Project Report (DPR). Topographic cum traffic survey has
started on 18.06.2018. At Chheharta Railway station, following works have been
completed or are in progress:

. work of 2 No. washing line completed,

. Carriage & Wagon (C&W) office complex structure completed, finishing
work in progress,

. Station cum. Signal & Telecommunication (S&T) building in progress and
completed till lintel level,
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. Electrical substation completed till roof level.

. S&T tender awarded.

. Signal Interlocking Plan (SIP) approved.

. Traction Distribution (TRD) work awarded and foundation work in progress.

. Work of yard remodelling, platform can be started after shifting of Goods
siding from Chheharata to Khasa.

Substandards steel structures used in electrification of rail lines

12066. SHRI MOTILAL VORA: Will the Minister of RAILWAYS be pleased to
state:

(@ whether it is a fact that steel structures used in electrification of Jammu to
Udhampur, Udhampur to Katra, Ghaziabad to Moradabad and Kozhikode to Kannur rail
lines were found to be of less than the standard weight;

(b) if so, whether the supply of substandard material has been investigated by
Vigilance Department and CBI;

(c) if so, the details of the investigation report;
(d) the details of the defaulter company and the action taken against it; and

(e) whether the said defaulter company has again been awarded the supply
contract and if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) In Railway Vigilance check, some steel structures received during 2012
to 2015 at the depots under Ambala and Chennai Railway Electrification Projects were
found under weight.

(b) and (c) The matter has been investigated by Railways Vigilance and report has
been submitted to competent authority.

(d) Following firms were identified as responsible for the under weight structures:

(i)  M/s. Jain Steel Industries Limited, Mandi Gobindgarh, Punjab. Action taken:
Recovery/replacement has been initiated.

tOriginal notice of the question was received in Hindi.
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(i) M/s. Kaytx Industries Limited, Mandi Gobindgarh, Punjab. Action taken:
Recovery has been effected.

Further, both the Firms have been restricted for further extension as approved
vendor.

(e) Supply contract for steel structures are not awarded by Central Organisation
for Railway Electrification (CORE) directly to steel manufacturers.

Dilapidated rail bridges
2067. SHRI RAJ BABBAR: Will the Minister of RAILWAYS be pleased to state:

(@ the number of bridges in the Indian Railway network and the date of their
construction, State-wise;

(b)  whether many bridges of the Railways are in bad condition and it is necessary
to refurbish them immediately or construct new bridges in their place;

(c) if so, the details thereof, division-wise and the action taken in this regard;
and

(d) whether Government has given heritage status to some of these bridges and
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) As on 01.04.2018, there are 1,47,523 Railway bridges of varying ages on
Indian Railways' network. The information on bridges is maintained Zone-wise and not
State-wise. The Zone-wise breakup is as under:

Zonal Railway No. of Bridges more No. of Bridges less Total no. of
than 100 years than 100 years bridges
1 2 3 4
Central 4425 5893 10318
Eastern 3076 1952 5028
East Central 2754 4780 7534
East Coast 933 9654 10587
Northern 8767 11044 19811

North Central 2254 4540 6794
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1 2 3 4

North Eastern 5% 3362 3958
Northeast Frontier 219 7096 7315
North Western 871 5567 6438
Southern 2634 14985 17619
South Central 3040 11298 14338
South Eastern 2219 5342 7561
South East Central 919 4036 5005
South Western 191 7301 7492
Western 2937 7684 10621
West Central 1854 5250 7104

(b) and (c) No, Sir. However, on Indian Railways, repair / strengthening /
rehabilitation / rebuilding of Railway bridges is a continuous process and is undertaken
whenever so warranted by their physical condition as ascertained during regular
inspections. All bridges are safe for train movement at permitted speed. During last five
years (2013-14 to 2017-18), a total of 3758 Railway bridges have been repaired /
strengthened / rehabilitated / rebuilt on Indian Railways. As on 01.04.2018, a total of
4027 Railway bridges are sanctioned for repairing/ strengthening/ rehabilitation/
rebuilding.

(d) All the Railway bridges in Kalka - Shimla section (842 bridges) and Pathankot
- Joginder Nagar section (1074 bridges) in Northern Railway have been given heritage
status. Besides this, 27 more bridges on Indian Railways have also been given heritage
status.

Renovation of dilapidated rail bridges
2068. SHRI RAJ BABBAR: Will the Minister of RAILWAYS be pleased to state:

(@ whether a number of railway bridges in the country have outlived their life
span and if so, the details thereof;

(b) whether Government is aware that renovation work of these bridges and
safety of passengers is being compromised and if so, the reasons therefor;

(c) whether Government proposes to undertake renovation work of these bridges;
and
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(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) to (d) As on 01.04.2018, there are 1,47,523 Railway bridges of varying
ages on Indian Railways' network. However, the age of the bridge does not have any
direct relevance on the physical condition of the bridge. There is a well established
system of inspection of bridges on Indian Railways. All the bridges are inspected twice
a year, one before the onset of monsoon and one detailed inspection after the monsoon.
In addition, certain bridges are also inspected more frequently depending upon their
condition. Repair / strengthening / rehabilitation / rebuilding of railway bridges is a
continuous process and is undertaken whenever so warranted by their physical condition
as ascertained during these inspections and not on the basis of age. If the corrective
/ remedial measures are expected to take a long duration due to the complexity of the
site situation, etc., suitable safety measures like imposing speed restrictions and keeping
such bridge under close watch are taken till the bridge is repaired / strengthened /
rehabilitated / rebuilt. During last five years (2013-14 to 2017-18), a total of 3758 railway
bridges have been repaired / strengthened / rehabilitated / rebuilt on Indian Railways.
As on 01.04.2018, a total of 4027 railway bridges are sanctioned for repairing /
strengthening / rehabilitation /rebuilding.

High speed rail connectivity between Delhi and Alwar

2069. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of RAILWAY'S be
pleased to state:

(@ whether Government has any proposal for High Speed Rail connectivity
between Delhi and Alwar or any other city in Rajasthan;

(b) if so, the details thereof along with the details of costs involved therein;

(c) the details regarding sharing of project cost between the Centre and the
State; and

(d) the details regarding time-frame within which the project is likely to be
completed and made operational?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) No, Sir. Mumbai-Ahmedabad High Speed Rail Project (MAHSR)
is the only sanctioned high speed project in India with an estimated cost of ¥1,08,000
crore with financial assistance from Government of Japan.
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However, Delhi-Gurugram-Rewari-Alwar is one of the three Regional Rapid Transit
System (RRTS) corridors identified by the Ministry of Housing & Urban Affairs. The
project has not been sanctioned by the Government. Therefore, its funding pattern and
expected time for completion cannot be indicated at present.

Expansion of railway network

2070. SHRI G. C. CHANDRASHEKHAR: Will the Minister of RAILWAY'S be pleased
to state:

(@) the details of the total network expansion of the Indian Railways in the last
two years, year-wise and State-wise; and

(b) whether Railways have faced any hurdles in their network expansion in
Karnataka in the last five years and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) State-wise commissioning of New Line, Doubling and Gauge Conversion
in the past two years are as under:

Name of State Commissioning of New Line, Doubling and
Gauge Conversion (in km)

2016-17 2017-18
1 2 3
Assam and rest of North East 456 265
Andhra Pradesh 146 21
Bihar 286.1 36
Chhattisgarh 615 159.82
Delhi 0 26
Gujarat 84 74
Haryana 118 0
Jharkhand 176.1 94.8
Karnataka 160.57 196.45
Kerala 38.96 21

Madhya Pradesh 2925 11314
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1 2 3

Maharashtra I6) 118.88
Odisha 66.27 1727
Punjab 16 25
Rajasthan 289 2049
Telangana 1246 19
Tamil Nadu 150.26 23246
Uttar Pradesh 207.33 147.81
Uttarakhand 0 36
West Bengal 106.87 158.86

(b) The completion of Railway projects requires clearances from various
departments of State Government and Central Ministries like acquisition of land, statutory
clearances like forestry and wild life, shifting of utilities etc. which imparts hurdles in
completion of projects.

Delayed railway projects in Kerala
2071. SHR1 ABDUL WAHAB: Will the Minister of RAILWAY'S be pleased to state:

(@ the names of railway projects concerning Kerala which are running behind
schedule;

(b) the main reasons for the delay; and

(c) by when each of the project is likely to be completed to avoid further cost
escalation?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) Details of projects falling fully/partly in the State of Kerala which
are in various stages of execution are as under:

SI. No. Project

New Line
1 Tirunavaya-Guruvayur (35 Km.)

2. Angamali-Sabrimala (116 Km.)
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Doubling
1 Kuruppantara-Chingavanam (27 Km.)
2. Chingavanam-Chengannur (27 Km.)
3. Ernakulam-Kumbalam (7.71 Km.)
4. Kumbalam-Turavur (15.59 Km.)
5. Turavur-Ambalapuzha (50 Km.)*
6. Ambalapuzha-Haripad (18.13 Km.)
7. Thiruvananthapuram-Kanniyakumari (86.50 Km.)
8. Shoranur-Ernakulam (107 Km.)*

* Projects are included in the Budget subject to requisite clearances.

Completion of Railway projects requires clearances from various departments of
State Government and Central Ministries for acquisition of land, statutory clearances
like forestry and wild life, shifting of utilities etc. leading to delay in completion of
projects. Many of these factors are beyond the control of the Ministry of Railways.
Further, in view of abnormal increase in land cost, State Government of Kerala has been
requested for cost sharing of few new line/doubling projects.

Unauthorised boarding in trains on the New Delhi-Chennai Central Route

2072. DR. SASIK ALA PUSHPA RAMASWAMY: Will the Minister of RAILWAYS
be pleased to state:

(@ whether Government has identified any vulnerable point(s) which pose
serious threat to passengers and their belongings on New Delhi-Chennai Central
railway route through which many important trains viz., T.N. Express, G.T. Express,
Rajdhani Express, Duronto Express, Garib Rath Express etc., are being operated:;

(b) if so, the details thereof;

(c) whether Government has also identified points/stations which are notorious
for unauthorised boarding of reserved coaches, including sleeper class, of trains being
operated between New Delhi-Chennai Central route; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Policing on Railways being a State subject, prevention of crime,
registration of cases, their investigation and maintenance of law & order in Railway
premises as well as on running trains are the statutory responsibility of the State
Governments, which they discharge through Government Railway Police (GRP) District
Police. However, Railway Protection Force (RPF) supplements the efforts of GRP to
provide better protection and security of passenger area & passengers. After collation
of available details, no vulnerable point(s) which pose serious threat to passengers and
their belongings on New Delhi-Chennai Central railway route, could be identified as
crimes have not been reported repeatedly at any particular point(s) on the said route.

(c) and (d) No, Sir. However, surprise/preventive checks are conducted regularly
against unauthorised passengers in reserved coaches. Special efforts are also taken to
ensure only bonafide passengers board in reserved coaches at originating stations by
deploying additional staff to man the gates of reserved coaches at platforms.

Placing orders for generators with BHEL-EML, Kerala
2073. SHRI K. K. RAGESH: Will the Minister of RAILWAY'S be pleased to state:

(@ whether Railways are considering to place orders for generators with BHEL -
EML, Kerala;

(b) if so, the details thereof; and

() whether there are any specific reasons for Railways to stop placing orders
with BHEL-EML?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir.

(b) and (c) Details of orders of Generator set placed by Railways are as under:

Production Units Purchase Order details Quantity

(Sets)
1 2 3
Integral Coach (i) P.O. No. ICF/08/15/1167/1530/F dated 16.09.2015 A
Factory

(if) P.O. No. ICF/08/15/0134/1223/F dated 02.05.2016 18
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1 2 3

Rail Coach Factory (i) P.O. No. 025170172.T1720562 dated 06.02.2018
(i) P.O. No. 026150166.T1620039 dated 21.04.2016

(iii) P.O. No. 025140172.T1520067 dated 25.05.2015

58 8 8 <

Modern Coach P.O. No. 05660114.R1650208 dated 09.12.2016
Factory

Few orders have been cancelled by Production Units due to non-supply of items
by M/s BHEL-EML, Kerala within the stipulated delivery period.

Enhancing digital transactions in railways

2074. SHRIMATI VIJILA SATHYANANTH: Will the Minister of RAILWAYS be
pleased to state:

(@) whether it is a fact that the Railways are considering to enhance the use of
digital transactions across their networks, especially by using the BH1M app;

(b) if so, the details thereof;

(c) whether it is also a fact that presently, only some percentage of tickets are
being booked digitally;

(d) if so, whether the Railways are considering to initiate digital transactions in
other areas of railway operations; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Indian Railways have made efforts to enhance digital transactions
as per policy of the Government by enabling additional modes of payment for ticket
booking on the Indian Railway Catering and Tourism Corporation (IRCTC) website as
well as on the ticket booking counters and by giving incentives as detailed below:-

(i) The payment for tickets booked through IRCTC website is made through
various cashless modes such as net banking, through credit/debit cards,
cash cards, e-wallets and Unified Payment Interface (UPI)/Bharat Interface
for Money (BH1M). To incentivise payment through digital means, service
charge on online booking of tickets was withdrawn for the tickets booked
from 23.11.2016. The facility has been extended upto 31.08.2018.
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(i)

(i)

(iv)

V)

(vi)

(vii)

©

UPI/BHIM is also accepted as payment option while booking tickets through
counter. 5% discount on the total value of basic fare in Passenger Reservation
System (PRS) reserved counter ticket is given for payments made through
UPI including BHIM subject to maximum amount of discount of I50 on a
ticket and value of ticket being ¥100 and more.

Indian Railways have tied up with State Bank of India to install 10,000 Point
of Sale (POS) machines at various locations of Indian Railways i.e. Passenger
Reservation System (PRS/Unreserved Ticketing System (UTS) ticket booking
counters and Parcel/Goods locations.

Booking of tickets through mobile phone has also been introduced wherein
payment can be made through credit/debit cards, net banking, e-wallets etc.
Bonus of 5% of the recharge value is given at the time of recharge of
R-wallet for a period of three months in case of unreserved ticket booking
through mobile phone.

Service charge applicable on transactions against credit/debit cards for
purchasing journey tickets at UTS/PRS counters has been withdrawn.

International credit/debit cards issued outside India are accepted for booking
of e-tickets through IRCTC website.

Automatic Ticket Vending Machines (ATVMs) have been introduced to
facilitate sale of unreserved tickets which have provision of payment through
smart cards. Bonus of 3% of recharge value is given on every recharge of
the ATVM smart card for promoting use of ATVM bookings.

0.5% discount is given on purchase of season tickets through digital means
with effect from 01.01.2017 upto 31.08.2018.

5% discount is given on booking of Retiring rooms through digital means.

Free of cost accidental insurance cover upto ¥10 lakh has been extended to
confirmed/Reservation Against Cancellation (RAC) online ticket holders upto
31.08.2018.

The percentage share of tickets booked through digital modes of payment

has been increasing particularly in the case of reserved ticket booking. The reserved

tickets booked through digital means constituted approximately 66% of total reserved
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tickets booked in Financial Year (F.Y.) 2017-18 as compared to approximately 60% in F.Y.
2016-17. During the current year 2018-19 (upto June, 2018) approximately 68% of total
reserved tickets were booked through digital means.

(d) and (e) Apart from passenger ticket booking which is the key operational area
for enhancing digital transactions, Railways have also introduced digital payment
modes viz. POS machines at Goods/Parcel locations and also Catering. Further,
instructions have been given in Catering Policy 2017 to promote digital transactions
through static catering units on Indian Railways. It is mandatory for the licensees
providing catering service under IRCTC to have BHIM app and Paytm as payment
options and all vendors to have BHIM/QR code for processing receipts of payments.
Online booking of retiring rooms has also been made available to passengers at
selected stations.

Electronic mechanism to monitor running of trains
2075. SHRI T. RATHINAVEL: Will the Minister of RAILWAY'S be pleased to state:

(@ whether it is a fact that the Railways have introduced electronic mechanism
on railway systems to monitor the actual running of the trains;

(b) if so, the details thereof;

(c) whether it is also a fact that the Railways are studying the reasons for trains
running late in recent time across the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. Railways has implemented Control Office
Application(COA) in the year 2009 in all Divisional/Area Control Offices of Indian
Railways for electronic capturing and monitoring of the actual running of trains.
Progressive implementation of Computerization of Train Signal Register at 650 stations
is a step further in electronically mechanizing operations in which the train movements
are captured automatically at the station.

Automated data updation is also being done in COA through data received from
Data Loggers which have been integrated at 72 stations of Indian Railways.

(c) and (d) Yes, Sir. Trains get delayed owing to both internal and external factors
such as asset failures, line and terminal capacity constraints on account of increasing
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passenger and freight traffic, adverse weather conditions (fog, rains, breaches),
intermittent natural calamities such as floods, cyclones, heavy rains, heavy road traffic
at level crossing gates, mid-section run over cases involving cattle and humans etc.
also adversely affect the punctuality of trains over Indian Railways.

Increasing the speed of long distance passenger trains

2076. SHRI SUSHIL KUMAR GUPTA: Will the Minister of RAILWAYS be pleased
to state:

(@ whether Government has any plan to increase the speed of long distance
passenger trains to reduce their present travel time;

(b) if so, the details thereof;
() the names of trains which would be covered under this proposal; and

(d) by when the process of increasing the speed of all long distance trains in
the country would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) to (d) Reduction of travel time/speeding up of trains is a constant
endeavor and continuous process on Indian Railways and is dependent on constant
optimization of the investments made by Railways in modernization of technology, high
powered locos, modern coaches, better tracks, operational feasibility, availability of
path, platform availability, infringement of corridor maintenance blocks, type of signalling
system, maximum permissible speed of the section on which the train is passing etc.
In its endeavour to speed up trains, Indian Railways during 2017-18 have speeded up
769 train services.

Railway committees

2077. SHRI NAZIR AHMED LAWAY: Will the Minister of RAILWAYS be pleased
to state:

(@ the various issues dealt by various Committees like ZRUCC, DRUCC, NRUCC
constituted under the Ministry;

(b) whether such Committees are performing as desired at the time of their
constitution;

(c) the need to continue with such Committees;
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(d) the list of all the members of such Committees and the manner of their
appointment;

(e) what objectives have been achieved till date from such Committees; and
(H the powers and functions of such Committee members?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY'S (SHRI RAJEN
GOHAIN): (a) With a view to facilitating consultation with Rail Users, Indian Railway
constitutes Users' Consultative Committees at various levels like National Railway
Users' Consultative Council (NRUCC), Zonal Railway Users' Consultative Committee
(ZRUCC), Divisional Railway Users' Consultative Committee (DRUCC), Suburban Railway
Users' Consultative Committee (SRUCC), Station Consultative Committee (SCC). These
committees/council broadly discuss the matters falling within their jurisdiction relating
to:-

(i)  Provision of amenities.

(i)  Improvement of passenger services and facilities provided by the railways.
(i) Opening of new stations.

(iv) Arrangement regarding time-table.

(v)  Any subject of general public interest or public convenience or such matters
affecting the passenger services and facilities which have been the subject
of representation by users or which has been referred to them for
consideration by other consultative committees/council or by the
administration/Minister of Railways.

(b) Railway users' consultative committees constituted at various levels render
the suggestions/views from the Members in the periodical meetings for improving the
services to the rail users and passenger amenities over the Railway. This mechanism
has been useful in providing valuable feedback on the services delivered by Railways.

(c) As developmental activities of Railways are a continuous phenomenon,
Railway Users' Consultative Committees are required to be continued for getting
feedback/opinion on the services provided by the Railways with a view to providing
best possible services to the Rail Users.

(d) The lists of all members (category-wise) nominated on such committees i.e.
NRUCC, ZRUCC, DRUCC, SRUCC and SCC along with their mode of nomination are
appended.
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(e) Since the members represent local users in the territories served, they have
been able to bring to the notice of the administration the requirements for provision
of passenger amenities and other facilities/ services to passengers. These inputs have
been helpful in processing various work proposals.

() These committees are consultative in nature. The members give suggestions/
views to the Railway to improve the services. They can visit various units which deals
with passengers' interest like booking, catering, waiting room facilities, etc. and submit
their observations with specific remarks, if any. They can also enter the platform
without purchasing platform ticket. In case of suspicion of ticketless passengers, they
can also call upon Station Master/ticket checking staff to check tickets.

Statement

The compositions of National Railway Users' Consultative Council (NRUCC),
Zonal Railway Users' Consultative Committee (ZRUCC), Divisional Railway
Users' Consultative Committee (DRUCC), Suburban Railway Users'
Consultative Committee (SRUCC) and Station
Consultative Committee

(A) Composition of National Railway Users' Consultative Council (NRUCC)

SI. No. Description Number of persons Mode of Nomination
to be nominated

1 2 3 4
(1)  Secretaries of the Ministries 03 (Industry, Ex-Officio
of Government of India Commerce and Civil
Aviation)
(2 Chairman and Members 07 Ex-Officio
of Railways Board.
(3)  Members of Parliament 15 Ministry of
(10 from Lok Sabha and Parliamentary Affairs
5 from Rajya Sabha)
(4) A representative of each 16 + 2 (one each from Elected by respective
of the Zonal Railway Users' Konkan Railway Users Zonal Railway Users'
Consultative Committee and Consultative Consultative Committees

Committee Metro
Railway Users'
Consultative
Committee)
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1 2 3 4
(5) One Member each from the 07 Ministry of Railways
All India Commerce and (For Cement Industry
Trade Associations nomination is sought
from  Ministry  of
Industry)
(6)  Agricultural Interest 01 Ministry of Agriculture
(7)  Handicapped Association 01 Ministry of Social
Justice and
Empowerment
(8)  Retired Officers of the 02 Ministry of Railways
Railway (Members of the
Board/General Managers)
(9)  Special Interest Such other members ~ Minister of Railways
as the Minister may
appoint to represent
interests which he
considers are
necessary to be
represented on the
Council.
(B) Composition of Zonal Railway Users' Consultative Committee (ZRUCC)
Sl. No. Description Number of persons Mode of Nomination
to be nominated
1 2 3 4
(1)  State Government Depends upon the State Governments

Representatives -one each
from the States served by
the Railway - To be
recommended by the
concerned State
Government

Statas served by the  concerned
Zone.
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1 2 3 4

(20 One Member each from the  Depends upon the State Governments
State Legislature - To be States served by the  concerned
recommended by the Zone
concerned State
Governments.

()  Principle Chambers of 05 Zonal Railways
Commerce & Trade
Associations having a
standing of not less
than five years.

(4)  Representatives of (02 State Government
Agricultural Associations - concerned
To be recommended by the
State Government.

(5) One elected representative ~ Depends upon the Elected by respective
from each of the Divisional number of Divisions  Divisional Railway
Railway Users' Consultative being served by the  Users' Consultative
Committee (DRUCC) Zone. Committees

(6) Representative from Public 02 Zonal Railways
Sector Undertakings
including Ports in the case
of Railways serving Ports
(on Northeast Frontier
Railway only one Public
Sector Undertaking is
given representation)

(7)  Registered Passengers' One from each of the Zonal Railways
Association States, which have a

sizable route kilometer.

(8  Consumer Protection 01 Zonal Railways
Organisation

(9) Handicapped Association 01 Zonal Railways
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1 2 3 4
(10) Members of Parliament 10 Ministry of

(7 from Lok Sabha and 3
from Rajya Sabha)

(1) One nominee each of Depends upon the
number of Union

Ministers whose

Union Minister

constituency falls
within the jurisdiction
of the Zone.

Special Interests:-

(i) Nomination by General (i) 01

Manager

(if) Nomination by Minister
of Railways as the Minister may
appoint to represent
interests which he
considers are
necessary to be
represented on the

Committee

Parliamentary Affairs

Union Ministers
concerned

General Managers of
Zonal Railways

(ii) Such other members Minister of Railways

(C) Composition of Konkan Railway Users' Consultative Committee (KRUCC)

Sl. No. Description Number of Mode of
persons to be nomination
nominated
1 2 3 4
(1) Two Members of Parliament (MPs) from 08 Ministry of Parliamentary

each of the four States (Goa, Karnataka,
Kerala and Maharashtra) as nominated
by Ministry of Parliamentary Affairs.

) 04

One Member of Legislative Assembly
(MLA) from each of the four States as
nominated by the respective Speaker

of State Assemblies.

Affairs

State Governments
concerned
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1 2 3 4

(3) Two representatives of Chamber of 02 Konkan Railway
Commerce including industries from
the State of Maharashtra.

(4)  One representative of Chamber of 01 Konkan Railway
Commerce including industries from
State of Karnataka

(5) One representative of Chambers of 01 Konkan Railway
Commerce including industries from
State of Goa

(6) One representative of Chambers of 01 Konkan Railway
Commerce including industries from
State of Kerala

(7)  Four representatives, one each from the o Konkan Railway
four States, as covered by Konkan
Railway Corporation Limited (KRCL), from
the recognized passenger's associations.

(8) One representative from each of the four o State Governments
States as nominated by the respective concerned
State Government.

(9) Representative from Ports 01 Konkan Railway

(10) Representative from Agriculture Sector 01 Konkan Railway

(11) Representatives from special interest 01 Chief Managing Director
group as nominated by Chief Managing of Konkan Railway
Director (CMD)/Konkan Railway
Corporation Ltd.

(12) Representatives from special interest 02 Minister of Railways

group as nominated by Minister of
Railways.
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(D) Composition of Metro Railway Users' Consultative Committee (MRUCC)

Sl. Description Number of Persons Mode of
No. to be nominated Nomination
1 2 3 4

1. Representative of the Government One from each State  State Governments
of the States served by the concerned.
Railway as recommended by
such Governments

2. Member of Legislatures One from each State  State Government
recommended by the State
Governments

3. Representative of principal One from each State  Metro Railway

Chambers of Commerce (having
a standing of not less than five
years) of the State on which
metro railway is located by
rotation.

4. Representatives to be sent by Not more than two State Government
State Government

5. Representative of Registered One Metro Railway
Passengers Association

6. Representative of Consumer One Metro Railway
Protection Organisation

7.  Three Members of Parliament 2 from Lok Sabha and Ministry of
1 from Rajya Sabha Parliamentary
belonging to state on Affairs
which Metro Railway
is located

8. One nominee of each Minister to Depends upon number Union Ministers
be given representation on Metro of Union Ministers concerned
Railway Users' Consultative whose constituency is
Committee whose constituency is served by Metro
being served by Metro Railway  Railway.

Users Consultative Committee.
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1 2

4

9.  Member to represent special
interests to be nominated on the
recommendation of the General
Manager of the Railway; and

10. Members as the Minister may

appoint to represent the interests

which he/she considers are
necessary to be represented to
the committee.

One

Eight

General Manager
of Metro Railway

Minister of
Railways

(E) Composition of Divisional Railway Users' Consultative Committee (DRUCC)

Sl Description Number of persons Mode of
No. to be nominated Nomination
1 2 3 4
1. One representative each of local 06 Zonal Railways
Chambers of Commerce, Trade
Associations and Industries and
Agricultural Associations.
2. Registered Passengers Association (02 Zonal Railways

3. State Government Representatives-
one each from the States served
by the Division - To be
recommended by the concerned
State Government

4. One Member each from the State
Legislature - To be recommended
by the concerned State
Governments.

5 Representative of Consumer
Protection Organisation.

6. Representative of Handicapped
Association

Depends upon the
States served by the
Division

Depends upon the
States served by the
Division

01

01

State Governments
concerned

State Governments
concerned

Zonal Railways

Zonal Railways
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1 2

3 4

7. One nominee each of Union
Minister & Members of
Parliament (MPs).

8. Special Interests: -
(i) Nomination by General
Manager

(if) Nomination by Minister of
Railways

Depends upon the Union Ministers

number of Union concerned

Ministers and Members

of Parliament (MPs)

whose constituency

falls within the

jurisdiction of the

Division.

i) 01 General Managers
of Zonal Railways

ii) Such other members Minister of
as the Minister may  Railways
appoint to represent

interests which he

considers are

necessary to be

represented on the

Committee

(F) Composition of Suburban Railway Users' Consultative Committee (SRUCC)

Sl. Description Mode of
No. Nomination
1 2 3

L Chief Operating Manager

2. Head of Commercial and Engineering Department
3 Deputy General Manager (General)

4. One representative of the City Corporation or the

Zonal Railways
Zonal Railways
Zonal Railways

Zonal Railways

Municipality where the headquarters of the Railway

is located.

5. If there are any municipalities in the area of the

Zonal Railways

suburban services, one representative each from

not more than two municipalities in the area.
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1 2 3
6. One member from the Divisional Railway Users' Elected by
Consultative within whose jurisdiction the suburban Divisional
sections fall (to be elected) Railways Users'
Consultative
Committee
7. One representative from the Zonal Railway Users' Elected by Zonal
Consultative Committee (to be elected). Railway Users'
Consultative
Committee
8. Four representatives of Associations of Suburban Zonal Railways
Passengers on Central and Western Railways and
two representatives on other Railways
9. One nominee of the General Manager General Managers
of Zonal Railways
10.  In addition, 4 members in each Committee are nominated  Minister of
by Minister of Railways under the category of "Special Railways
Interest".
11.  One Member of Parliament to be nominated by Ministry  Ministry of
of Parliamentary Affairs to be intimated by the Ministry Parliamentary
of Railways. Affairs
(G) Composition of Station Consultative Committee (SCC)
SI. No. Description Mode of
Nomination
1 Representatives of Chambers of Commerce, local Zonal Railways
Trade and Industry
2. Registered Passengers' Associations Zonal Railways
3. Local educational institutions Zonal Railways
4. Local self-Government bodies and general public Zonal Railways

Note:- The Membership of Station Consultative Committee should, however, not exceed 10.
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Poor quality of food in Duronto express

2078. SHRI RITABRATA BANERJEE: Will the Minister of RAILWAYS be pleased

to state:

(@ whether it is a fact that recently a number of passengers fell ill after

consuming poor quality of food in the Duronto Express;
(b) if so, the details thereof;
(c) what measures are adopted to put a check on such incidents; and
(d) whether any action has been initiated against the guilty?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Few passengers complained about under-cooked chicken in Sealdah-
Puri Duronto Express train on 30.06.2018. Indian Railway Catering and Tourism
Corporation (IRCTC) conducted an enquiry into the matter and imposed adequate
monetary fine on the catering licence for the serious lapses. Apart from the monetary
fine, the contract of the same train has been given to another catering licensee after
30.06.2018.

Survey for Samastipur-Bhagwanpur rail line

12079. SHRI RAM NATH THAKUR: Will the Minister of RAILWAY'S be pleased

to state:

(@ whether it is a fact that the Ministry has conducted a survey for Samastipur-

Bhagwanpur new railway line;
(b) if so, the details thereof;

(c) whether the Government would make budgetary provision for the construction
of this rail stretch as it is a very important project which is related to the development

of transportation in this very backward and unfathomable area; and

(d) by when this project would materialise?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Railways have taken up a Reconnaissance Engg-cum-Traffic
Survey (RETS) for New Line between Bhagwanpur- Samastipur via Mahua, Tajpur

(60 km) and tenders for the same have been invited.

(c) and (d) Allocation of funds to the project is made only after it is sanctioned
and sanction/materialisation of this project depends upon its financial viability projected

in survey report.

The survey requires interaction with various departments of State Government,
District Administration, trade and industries, etc. for assessment of traffic projection.
It also involves preparation of plan, drawing, calculation of cost, rate of return, etc.
Since this is an extensive exercise, no time frame has been fixed for completion of this

survey.

Gauge conversion and electrification of railway lines in

Assam and North Eastern States

2080. SHRI SANTIUSE KUJUR: Will the Minister of RAILWAYS be pleased to

state:

(@ whether Government had proposed any new broad gauge line and

electrification of railway tracks in Assam and other North Eastern States;

(b) if so, the details of the funds released by Government for the purpose during

the last four years;

(c) whether Government has conducted any survey for the new broad gauge

lines and electrification of railway tracks in Assam; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) 3 New Line projects have been included in Budget subject to
requisite Government approvals in North Eastern Region including Assam during the
last 4 years. Details of these projects including funds released during last four years

are as under:
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(X in crore)
SI. No Name of Year of  Length Latest Outlay for Outlay
project inclusion  (inkm) Anticipated 2017-18 for
in Budget Cost 2018-19
1 Salona-Khumtai 2017-18 ] 5958 0.10 5
2. Sibsagar-Jorhat 2017-18 62 1296 0.10 5
3 Tezpur-Silghat 2017-18 25 2025 0.10 5

Further, following Electrification projects have been taken up in North Eastern
Region including Assam during last 4 years. Details of these projects including funds

released during last four years are as under:

(X in crore)
SI. No. Name of project Year of Route Latest Outlay  Outlay
inclusion kilometers Anticipated for for
in Budget Cost 2017-18 2018-19
1. Guwahati-Dibrugarh 2017-18 661 674.23 0.02 44.00
via Tinsukia and
Simaluguri-Dibrugarh
2. New Bongaigaon- 2017-18 175 28224 0.02 28.00
Goalpara-Kamakhya
3. 7 Sections of Assam/  2018-19 1729 2000.54 0 0.89

North Eastern States
included as part new
work of electrification
of balance un-
electrified Broad Gauge
routes of Indian
Railways (108

section)
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(c) and (d) Following surveys of new lines falling partly or fully in the State of

Assam have been completed in the last three years and in current year:

Sl Name of survey with Yearof Cost Rate of Present status
No. length of line (in km.) comple- ® Return
tion incr.) (%)
1. Sairang-Habichhuah (223)  2016-17 15007 1271 Under examination
2. Dhubri-Mendipather with ~ 2017-18 7112 -8.45 Under examination
provision of double line
bridge over Brahmaputra
at Dhubri (79)
3. Harmuti-Majuli via 2017-18 2369 -1.07 Under examination
Bihpuria (45)
4. Lekhapani-Kharsang (26)  2017-18 993 -351 Under examination
5. Margherita-Deomali (26) 201718 999 -7.97 Project shelved
6.  Moirabari-Jagiroad (46) 2017-18 1094 -0.90 Project shelved
7. Tetelia-Moirabari via 2017-18 1772 -3.12 Under examination
Komarpur-Boha-Manaha-
Manipur-Barangabari-
Bhurbandha-Charaibahi-
Mikirbheta-
Habibarangabari-
Patekibori 70)
8 Bongaigaon-Agthori via 2017-18 3336 -8.18 Under examination

Barpeta, Hajo, Sarthebari
(136)

partly or fully in the State of Assam, are yet to be completed:

Further, following surveys of new lines sanctioned in the last three years, falling
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SI. No. Name of survey Length (km) Year of
sanction
1 Chaparmukh-Jowai via Dalimbari, Bhokchung, 180 2016-17
Rajagaon, Baithalangso, Dongkamukam,
Jengkha, Kheroni and Umrangso
2. Dangri-Roing 60 2016-17
3 Dhalaibil-ltakhola-Seijosa 24 2016-17
4. Dumduma-Wakro via Simalguri, Namsai, % 2016-17
Chowkham
5. Lekhapani-Nampong-New Khamlang-Deban 75 2016-17
6. Naharkatia-Deomali 20 2016-17
7. Rangiya-Dekargaon via Bezera, Dumnichowki, 140 2016-17
Sipajhar, Mangaldoi, Kharupetia, Dalgaon,
Orang
8. Tinsukia(Longpatia), Pasighat via Kanubari, 300 2016-17
Deomali, Lekhapani, Jairampur, Kharsong,
Miao, Diyun, Tezu, Bhishmaknagar, Roing,
Dambuk
9. Extension of Dharmanagar-Pencharthal 170 2017-18
survey upto Belonia via Kamalpur-Khowai-
Agartala
10.  Gogamukh-Dhakuakhana-Kamalabari-Garmur- 100 2017-18

Jorhat

Survey for Electrification: Ministry of Railways has planned to optimally electrify

balance Broad Gauge (BG) routes of Indian Railways including Assam and other

North Eastern States.
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1.00 r.m.
STATEMENTS BY MINISTER CORRECTING ANSWERS TO QUESTIONS

MR. CHAIRMAN: Now, Statement by Minister correcting answers to questions.
Shri Rajen Gohain.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): Sir, I lay on the Table, a copy each of the following Statements (in English
and Hindi):—

(i) Statement correcting the answer to Unstarred Question 1406 given in the
Rajya Sabha on the 29th December, 2017 regarding 'Backlog of SC, ST and

OBC vacancies'; and

(i) Statement correcting the answer to Unstarred Question 917 given in the Rajya
Sabha on the 9th February, 2018 regarding 'Employees in various cadres of

Railways'.

MR. CHAIRMAN: Question Hour is over. The House is adjourned to meet at 2.30

p.m.

The House then adjourned for lunch at one

minute past one of the clock.

The House reassembled after lunch at thirty-one

minutes past two of the clock,

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIA) in the Chair

PRIVATE MEMBERS' BILLs

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Private Members'

Legislative Business; Bills for introduction.

The Universal Health Insurance and Healthcare Coverage Bill, 2018

it ARV AT GaRAT RTSRAT): Hel&d, H UKITd Hxal § 6 a4 ARSI 3l
A TR FHT SR WY ST P MR TR 31a AT fawdl o1
IUEY PR o 1Y A8 Pl qRIATUT B B! 31T &1 I1Q|

The question was put and the motion was adopted.
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it AR ATA GARAT: He 15, § I8P B gR 31U AT |

The Illegal Immigrants (Identification and Deportation), Bill, 2018

# TRV AT GREn: Heled, § IR BRa § 6 Qw0 1y yaradl &
TSI B AR I BT R T U ARITTG JUTTell 7 Jeddierd a1 ruirs
A T UG BR o (oY AT h Bl YR B Bl SFANRT <l 7G|

The question was put and the motion was adopted.
i} TRV ATl GATRAT: FEI, § fA8e 1 QR 31fUd HRar g

SHRI BHUBANESWAR KALITA (Assam): Sir, I would request the Chair that

since the Bill has been introduced, fix up a date for discussion.

The Information Technology (Amendment) Bill, 2018

#f ARV AT SR Heled, § IR BRal g 6 gaar deiie s,
2000 BT 3R HeET B & T fAdRres BT GR 1 B Bl AR &1 S|

The question was put and the motion was adopted.
i} AR ATA GATRAT: A1, H (I8P B YR 3T PR E|

The National Capital Territory of Delhi Laws
(Special Provisions) Bill, 2018

SHRI SANJAY SINGH (NCT of Delhi): Sir, I move for leave to introduce a Bill to
make special provisions for the National Capital Territory of Delhi for a period upto the

31st day of March, 2020 and for matters connected therewith or incidental thereto.
The question was put and the motion was adopted.
SHRI SANJAY SINGH: Sir, I introduce the Bill.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): The Protection
of Farmers Families Bill, 2018, Shri Rajkumar Dhoot, not present. The Prevention
of Contamination of Groundwater Bill, 2018, Shri Rajkumar Dhoot, not present. The
Compulsory Yoga and Sports Education in Schools Bill, 2018, Shri Rajkumar Dhoot, not

present.
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The Constitution (Amendment) Bill, 2018 (Amendment of Article 19)

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, [ move for leave to introduce

a Bill further to amend the Constitution of India.
The question was put and the motion was adopted.
SHRI V. VIJAYASAI REDDY: Sir, I introduce the Bill.
The Criminal Law (Amendment) Bill, 2018

SHRI V. VIJAYASAI REDDY: Sir, I move for leave to introduce a Bill further to
amend the Indian Penal Code, 1860 and Code of Criminal Procedure, 1973.

The question was put and the motion was adopted.

SHRI V. VIJAYASAI REDDY: Sir, I introduce the Bill.

The Agricultural and Other Rural Workers (Protection and Welfare) Bill, 2018

3 3R THR A (HERTR): Helqd, § IR ST g 1P BV MR 3= THIom
PHBRI BT AT fHY S A ARET0N Y& B dTel SUTH AR 1T gRT =IATH ASIGN],
ST BHBRI Bl Fafdedr, T ik Rig] e+ gfaard, =i & forg Riem vd gy 3fik
U 31 HdIVGRT ST B G B AR A0 &1 § U HHBRI & oy
BHTYT FTRIHRUT AT PHeToT {118 BT RATIT DR 3R Tiad AT AP NI i

BT IUGY B o o1y fA8e B qR-21UT 1 B 3T &1 I7gl

The question was put and the motion was adopted.
37} 3R ST AIT: He IS, H AU B YR Rl |

The Downtrodden, Backward and Oppressed Youth
(Development and Welfare) Bill, 2018

3t IR WHY A FAEIGY, H UWIE SRl § (& gfaa Sk, sFgfa
SIS iR 31 e avl qm a1ffies 3R IR STeu’iReda] & SfHd avil & Jarail
&1 qAY I GEAead w1 & oy amae I il a9 &R S Sraif=Id o= a2
I §RT Y S dTel S97dh HedTvT iR IHY o q20 SHG ANAS [awi a7
I B &b oY [T BT GRS SR BT At < g

The question was put and the motion was adopted.
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7} 3R TR AITe: A8 1S, H fAgUd B YR Rl g

37t . gt g (STR UREn): R, AR UH T BT IR Bl ... (). ..

SUHTEE (ST. TITRIITT SIfCATY: SH|

it gt gferm: R, AR7 Mg TH o AT 3R Iigde...

IUHHTETE (ST, AATRII SAfean): T, 3t I8 g1 5 i

2 .0 g R, I8 8 $ 918 &1 1 &, Sl S a1 Bl

IYFUTIE (ST. AIARTIY FfCAT): ICURT ABIGT & J&T F 81 S ST

it d.ud. g IR, $9@1 <h 39 T2 BT S /@ B, Rifd O a9 & gr
anft Repvsea ure 7121 g8 oiR 71 S= g gaman {6 Revieea wi 78 €1 78

IYAHTETE (ST. TRV FAfSAT): T8 A1 3T IR &1 IT 7|

3t dl.ud. g 9), § I8 sHfY SSMT A18dl 8, dife g9l i¥hd I diesl |
31T § @i fihx 9% foRes B B

SYFUTIE (ST, AIARTY Ffedn): 99 6 I8 IR HRide! fafde w9 & du

£ N7 g AR, oy die 9§ gs e < < & g8f & 39 W ofea! RYIe o 1,
a1 H AT STHRT B

IY[UTIE (S]. AIAREY FAfeAn): 36 B, T 59 IR ¥ AaeIH HRATS
BT The Exploited, Indebted and Poverty Stricken Farmers (Protection, Prevention of
Suicides and Welfare) Bill, 2014. Shri Rajkumar Dhoot; not present. Next, the
Parliament (Enhancement of Productivity) Bill, 2017. Shri Naresh Gujral.

The Parliament (Enhancement of Productivity) Bill, 2017
SHRI NARESH GUJRAL (Punjab): Sir, I move:

"That the Bill to provide for the establishment of an effective system to prevent and
address the decline in productivity of Parliament due to disruptions of sittings, by
means of an appropriate legal framework to fix the minimum number of days in a
year for which Parliament shall be in Sessions, introduction of special Session in
addition to the existing three Sessions, compensation for the hours unutilized due

to disruptions, and to provide obligations of the Presiding Officers of both Houses
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and the Members of Parliament and for matters connected therewith and incidental

thereto, be taken into consideration."

Sir, I have introduced this Bill earlier and the whole idea was that we have seen over
the years how Parliament meets for hardly 60-70 days in a year now. Sir, you would recall
that after Independence, when the Rajya Sabha started meeting in 1952, the Parliament
would meet—I have the figures with me here—for, say, 100 days, 103 days, 111 days,
113 days and so on, but, gradually, over the period of time, successive Governments
made sure that the duration of the Session gets reduced. Naturally, as a result, Bills are
piled up, action is not taken and public is caused inconvenience. Sir, the people of India
are spending a lot of money to ensure that this temple of democracy works and they
want their issues to be taken up. They want the Bills to be passed. But, apart from the
fact that we are not meeting enough the way we should be, we are also disrupting the
Parliament all the time. One feature of my Bill is, if Parliament proceedings are disrupted,
then automatically, the number of hours that are lost in disruptions should get added
to the Session and once that happens, then automatically whichever Government is in
power, they will be held accountable. Sir, I personally feel and as you see in Western
democracies, Parliament meets for almost six months of the year, that is, for 200 days.
But successive Governments—very frankly, whichever Government is in power and,
today, of course, we are sitting with the Government—don't want to be held accountable.
Parliament is an accountability forum. So I would urge upon all my fellow Members and
the Government to make it official so that the Parliament meets, to my mind, for, at least,
four to five months in a year. At least, we should make sure that it is not less than 120
days. Similarly, today when we disrupt the House, that time is wasted. But, if a Member
knows that if he disrupts the House, automatically, that much time will be added to the
Session, then, I am certain, even disruptions will not be that many. This will serve as a
disincentive to the Members disrupting the House. Sir, I feel very strongly about this.
Every day, we have Members complaining about this. I have been a backbencher for a
long time and it is a pity that during my eleven years in Parliament, I have never got more
than nine minutes to speak on any subject because we are meeting for such a short while,
and it is the small parties which suffer, it is the backbenchers who suffer. The main parties
get time, but, because the Session is not long enough, the issues which the small parties
have, they are overlooked. There is a Member of Parliament sitting here. Now, they are
only three, like we are three from Akali Dal, and we were ruling in Punjab till recently.
When you represent a State, there are issues of the State which have to be brought before

the House. After all, this is a Council of States, and if we are not given time, then, how
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can the issues which are facing our people in our State, be reflected in Parliament? And
that can only happen if all of us are given adequate time, and adequate time can only be

given if the Session is long enough.

Similarly, there are burning issues before the country. In the morning, in the Business
Advisory Committee, people were fighting with each other that their issues be taken up.
They are not taken up primarily again because Parliament is in session for, we have seen
that, eighty-ninety days, at the most, in a year. There are some Cabinet Ministers sitting
here, who are seasoned Parliamentarians. The Minister for Parliamentary Affairs is also
here. I hope, the Government will accept my recommendation, and will enact this law
because, today, we may be sitting here, we may be there tomorrow, and then, we can hold
them accountable, because this is a process of democracy. But, unless Parliament meets,
it is a waste of people's money; it is a waste of Government's money, and also I wish to
point out one thing, all of us are collectively making sure that as Parliamentarians, we
are bringing disrepute to ourselves by frequent disruptions, by fighting all the time with
each other. Sir, [ have heard brilliant debates here. Individually, who do I name? There are
brilliant people sitting here. Each time they speak, you learn something. But, two things
happen. Rather than debating, we are only bickering. This is number one. Number two,
again, | would say that many of my colleagues, I know I can see them. In fact, we made
an Independent Group only for that, which was recognised by the Chairman so that we
could get some time to speak. But, if you look at the Parliamentary records, every time,
there is an important debate, we people, who are representing small parties, they are given
two minutes, three minutes, to speak. For example, I am supposed to speak on the Budget,
and they give me three minutes. It is not possible, and the main reason again is, because
successive Governments do not want to increase the time of the Parliament. So, Sir, I do
hope that the Government is listening, and I do hope that this will be officially taken up
by the Cabinet. Thank you very much.

The question was proposed.

SHRI JAIRAM RAMESH (Karnataka): Sir, I wholeheartedly support the Bill
presented by my good friend, Shri Naresh Gujral, who has also forecast today that those
who are sitting there, will soon be sitting here. So, I welcome the forecast, the
Hfq=garolt that he has given before us. But, I what happens to the people sitting in the

middle? I don't know, whether they will also be sitting here, or, on that side.
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IS S FA (S JEIR /T4 Ahdl): $BI 20-25 A I1€ Bl I DI 6,
SEICICINEEICIR

T} STIRTH THLN: Y D1 g¥ AR UT1 BT U1 81 ST, Aftheh M2
SUFTEAE (ST. AITRRIY FfEAT): HUR 1ot BT ARG G- 9 B

SHRI JAIRAM RAMESH: Sir, as Mr. Gujral said, there used to be a time when
Parliament used to meet for more than 120 days. There have been years in which
Parliament has met for 125 days. Those were the good old days of the 1950s. Then,
progressively, it started coming down, and over the last decade, the average is less than
seventy days. However, it is still much less than the time taken in the 50's and 60's. I think,
the suggestion made by the hon. Member that both Houses should meet for a minimum of

one hundred days in a year is acceptable.

Sir, I would like to further make a point distinguishing Lok Sabha from Rajya
Sabha. When the debate on Rajya Sabha took place in the Constituent Assembly, one
of the reasons given for having an Upper House, the Council of States, was that this is a
permanent body unlike the House of the People which changes once in five years. This
is a permanent body to which Members get elected when one-third of Members retire
every two years. This is a permanent body unlike Lok Sabha. It was also felt that Rajya
Sabha is a place which is not only important for legislation, but more importantly for
deliberation and discussion because in Lok Sabha you have passions, you have people
who are wedded to the ground. It was expected that in the Council of States you will have
elders, that you will have knowledgeable people who can look beyond party-lines and

discuss national issues.

I would make one small change to what Mr. Gujral has suggested. Even if Lok
Sabha is not able to meet for a hundred days, Rajya Sabha should meet for a hundred days
because I can understand a Lok Sabha Member catering to almost one-and-a-half to two
million constituents. It may not be possible to have a hundred days for Lok Sabha. But no
such compulsion, no such pressure is on a Rajya Sabha Member. Therefore, at least, let
us make a beginning in Rajya Sabha by meeting for a minimum of hundred days a year

even if it is not possible to do it in Lok Sabha.

Sir, the second point I would like to make is—and this is a suggestion I had made
to Mr. Chairman as well—we must have a system of Special Sessions. I am glad that

the hon. Member has made it a part of the Bill. We must have a fifteen day Session in
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a year in which no Government Business is transacted but the issues raised by different
parties, not just big parties like ours but small parties like SAD, AAP or YSRCP who
may have two, three or four Members, but whose issues may be very important which get
drowned out because of the ruling party or the main opposition party. So, in this Special
Session, let there be no Government Business. However, national issues should be taken
up for discussion and, as a result of the discussion, there would emerge some clarity
and consensus. This second suggestion of the hon. Member, I want to wholeheartedly

endorse.

Sir, thirdly, why should Rajya Sabha start meeting at eleven o'clock? I did some
research into this. Why do Parliament Sessions begin at eleven o'clock? All over the
world, Parliament Sessions start at 9.30 or 10 o'clock. Why when half the day is over we
come to Parliament? One of the reasons that was given in the 50's was that constituents
come and meet Members of Parliament and, therefore, the mornings are taken up meeting
the constituents and hence it should meet at a relatively later hour. This pressure again is
more on Lok Sabha Members of Parliament than Rajya Sabha Members of Parliament.
There is no reason why Rajya Sabha should not begin at ten o'clock. There is absolutely
no reason. I can understand Lok Sabha beginning at eleven o'clock but I don't see any
reason why Rajya Sabha can't begin at ten o'clock because the pressure on a Member of
Council of States is quite different from the pressure of a Member of Parliament belonging

to the House of the People.

I think, Sir, these should be part of the law. It can't be a part of convention or
tradition like the British Parliament. It should be the law. I request the hon. Minister
of Parliamentary Affairs to take this very seriously, bring forward legislation and take
credit for it that you have passed legislation mandating hundred days for both Houses;
if it is not for both Houses, at least for the Upper House mandate a Special Session to
discuss national issues. Mandate that both Houses, or, at least the Upper House, begin at
ten o'clock instead of eleven o'clock. Finally, Sir, I entirely agree with the hon. Member
that the time lost must be compensated. If we lose two hours in protest and agitation, we
must make it up either the same day or make it up the next day, or make it up during the
Session. I think this is the least that the public expects from us. Sir, with these words,
I commend this Bill and I wish that the hon. Minister gives an assurance that this will
actually be introduced as a Government Bill, maybe, not in this Session of Parliament, but

in the last Session before they migrate from that side to this side. Thank you, Sir.
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S1. 3RNE FOTHRA (STR Y<20): Heled, Uh 984 wecdqul fa8ye 1R 3mqd g3
I BT ATAR &1, 39F ol H AYD] g ¥ AIYAE <l &l HBIGd, I8 Albad Bl
ateg #feR 8, wared e § 3R <3 & THM I B [Jem GuTe I8t B Tiafafery 4,
gt & HTI-Aared F FHIfIT BIch €1 §F AdI, S Alha S & Ud Hdied e 8, Jgi
R $T U T A BRAT ARy, FORR Alhdd § IRAT @ aTed Al Bl I8
H& B, ST8! #ecdqUl fAgad] P19 BT B BIT1 gl AIAR, S99 {6l HRI &
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backbenchers @ 3R IR &9 < B Maeaddr g1 A1 4is | i fag+ ® fb fiw 3t
el & aRw A efeura &, RRRT 89 @ WY o+ 91 3@ 9| 3+ q31 39 fa9ad
TR Il BT AR T, $9 Ty 9gd-98d g=imarg |

JUAHTIE (ST. AIARTI SAfEAT): U, F1S1 $AR 1, gfob ol 1. s vgh
S I Bl ST 8, SAAY T 3T MR e Al < a1 H S gorl oiar gl &7 fa.
[ESREIERE

SHRI V. VIJAYASAI REDDY: Thank you, Mr. Vice-Chairman, Sir, for giving me

this opportunity. Sir, the Bill that has been introduced by my colleague, Shri Naresh
Gujral is very much essential and requires to be passed in the interest of Parliamentary
democracy. In fact, I support the Bill. Sir, I would like to highlight a few points in this
regard. Sir, as he has pointed out, the minimum number of working days should be at
least, 120 and if you see, in the recent past, the number of working days have significantly
and substantially come down to 90 or even below 90, which is not acceptable to any
Parliamentarian, particularly to the Members who are sitting in the Opposition benches.
The Government has given a reasoning stating that because of the sittings of the
Department-related Parliamentary Standing Committees, the number of working days for
the Parliament has been reduced, the explanation of which is not acceptable because the
Parliamentary Standing Committees can only make the recommendations and that cannot
be the reason. And because they are recommendatory in nature, these are not binding on
the Government. Therefore, it is imperative and necessary for the Parliament to sit, for
at least, a minimum of 120 days. That is the most viable thing. Sir, the next thing, I have
been observing for the last two years, is that the sitting of Rajya Sabha has always been
linked to the sitting of Lok Sabha. I really don't understand why the sitting of Rajya Sabha
should be linked to Lok Sabha. Even if some of the Bills have not been passed, because
of disruptions in the House or for whatever reason, the Rajya Sabha can independently sit
and the number of 120 working days, I feel, we can complete in all respects. Therefore,
the linking of Rajya Sabha's working with that of Lok Sabha should be separated. Sir, as
Jairam Rameshji has pointed out, Special Session of Parliament, particularly of Rajya
Sabha is very much essential. If we carefully observe the proceedings of Rajya Sabha for
the last few years, I could, see that the time that is given to the small opposition parties is
significantly less. For example, before speaking on the Budget in the House, we carefully

study the Economic Survey; so also other reports that are presented in the House and
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also the Papers that are being tabled everyday by the Ministers are being perused by
the hon. Members. And, hon. Members are not given sufficient time and opportunity,
particularly the small parties. What purpose will it serve by the Ministers placing the
various issues on the Table unless they are studied by Members and present their views?
Therefore, sufficient time should be given to all the Members. Probably, in the Business
Advisory Committee, you always fix the time. It depends upon the proportion of the
strength of the various political parties. Once a Member enters the House, it is not the
political parties which is important. A Member is a Member irrespective of the party he
represents. Therefore, I contend that sufficient opportunity to be given to every Member
of the House irrespective of the political party he represents. Sir, coming to the time
lost, Shri Jairam Ramesh has rightly pointed it out. In fact, I will go one step forward.
Time is lost because of disruptions of the House. Disruption may occur because of the
Opposition Parties but, I have observed in the last Session that the Treasury Benches, in
fact, have disrupted the House. Therefore, I sincerely feel, irrespective of the fact whether
Opposition Benches disrupted or the Treasury Benches disrupted the House, the time
that is lost due to disruptions should be compensated. There are two ways of doing it.
The number of days should proportionately be increased. Secondly, I suggest, as a penal
provision, the Members responsible for disruption of the House should not be paid salary

and other allowances.

With these observations, I support the Bill and this Bill should be passed by the

House in its present form.

PROF. MANOJ KUMAR JHA (Bihar): Mr. Vice-Chairman, Sir, I begin by
complimenting Shri Naresh Gujralji for bringing this Bill. This is one of the best things

that have happened to me as a new Member of Parliament.

Sir, all of us, whether we are sitting there or here, entered into politics due to
certain fundamental reasons. And the reasons are that we wanted to intervene in the
distribution of resources and in associating with structures/institutions that determine
public policy. These are the fundamental reasons behind entering into politics,
irrespective of the place — right, left or centre — we occupy in our public life. But, we
all put forth the same kind of arguments, the same kind of approach TIf& I8 ol fh
T 3R A1 H EIER] & [aTe UR 89 99 78] o

Sir, I became a Member of this House on 3rd April, this year. The last three days
of Budget Session were washed out. On the 5th April, I remember, hon. Chairman

invoked Pandit Jawharlal Nehru and his views on the Upper House i.e.,, Rajya Sabha.
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e & SRl A 91 Bl ©, a1 H padl & f& Parliament &T T committed session BT
ﬂT%'Q, Hifh Article 15, Clause 4 3R Article 14 3R Clause 4 B AT BT FHS 9971 3R
ST, YIHRTT S HR AT8d Bl YT bI FHsT {941, T 59 UR 3791 fewolt < 81 § a1+
QIR W 3TFAR BB g b STREV RIS IHA HIRIHH a1 & IT T8 income generation
programmeﬁ%lmmwﬁﬁw-mmﬁﬁmaﬁwg,
AP T faulty 3Ee mrAfiddrell &1 goie 4 €, T g8 7 & oY 89 aad & 78]
ez

HqBIqd, § UP 91d AR He1 d1edl &l National Party 3R Regional Party &, IT
bineary BH Tgd W <l 81 Y SI &3 ¥Teq , $U SWPY oI © [ I8 BIg 984
g 97 21 &1 Sl BT World vision ST 81 Fabdll § a1 IS 1T A, I q1fEt ot
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HEISY, AMRIR H U BIST Y fewqofl = & § 9+ a1 FH1< HRal g o § ugell
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Once agains, | compliment Mr. Naresh Gujral. And, I believe, the kind of consensus, we

have in this House today on the said agenda, makes sure that the Lok Sabha works for
100 days or not, we work for 100 days and if possible, from 9.30 in the morning to

8.00 in the evening.

Thank you, Sir.

SY[UTIE (ST, AR SAfean): St BrT g Sff, s 729 UER S, el
S 9ol 21 $9fery Ife a1y 3rgafy <, A1 A IIAdR Sff A &
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Thank you, Mr. Vice-

Chairman, Sir, for giving me this opportunity.

It is a great opportunity for all of us to open up our minds to think about the effective
parliamentary process and also how to be an effective parliamentarian. We have to all think
about this. I am extremely grateful and I also express my wholehearted gratitude to our
colleague MP., Naresh Gujralji, for bringing this Bill because we have to make Parliament
more effective. He wants the Parliament to function more and be productive also. He has
brought this Bill at a time when we all have to make more sensible contributions to this

highest institution, the Parliament.

To place my views, first and foremost, we all should agree that Private Members'
Bill should be given more space and respect. As you all know, this is an effective Bill.
Also, the other Private Member's Bill, the one which was brought by my DMK colleague,
Shri Tiruchi Siva, actually made the whole country to think about the transgenders. All
of us have to think about it. We all together unanimously passed that Private Member's
Bill and after that, the Government brought it as a Government Bill. As you know,
transgenders have to undergo numerous hardships every day. They don't have even a
bathroom. Bathroom will be 'male-female'; the 'other gender' has no bathrooms. Not only
bathrooms. Even in the filling up of forms in the college, there is no column for them. If
a transgender wants to get admitted in a college, there will be 'male-female' column; there
is no 'transgender' column. So, in each and every place, this whole community, this whole
group of people, who are all one among us, has been a neglected group, a discriminated
group. People thought that they were all punished by God and they are earning for their
livelihood. Like that, there are so many misconceptions. But the Parliament stood up for
them, and we enacted a law so that they also find their due respect and live in this land
with respect and dignity. So, we have to make more space for Private Members' Bills and

also give more respect to these Bills. We have to open up and we have to allow a variety



Private Members' [3 August, 2018] Bills 387

of ideas to bubble up for the Government. We have to bring more productive ideas to
fulfil the grassroot people's intentions. Grassroot people's intensions need to be brought
out to the public. The Government will have to listen to non-mainstream points of view
and provide official support whenever it is appropriate. We have to enable it, the MPs
have to enable it to become the true lawmakers. We have to quickly learn the major topics
and also the concerns of some sections, the neglected sections, of the public. As Shrimati
Chhaya Verma said, they go to the Parliamentary Committees, just sign and then come
away. As our hon. HRD Minister said, in the US, the Parliament functions for 200 days
in a year. That is the practice in the western countries. But here we have to think what we
need to do. Even if our Parliament is made to function for 200 days, we need to make it

productive.

I now come to televising the Committee meetings. Televising the proceedings of

Parliamentary Committees...

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): What would happen then is that it would also become like Parliament;

there would be no work done there too.

SHRIMATI VIJILA SATHYANANTH: As rightly said by the hon. Member
here, there is bipartisanship and well-researched discussion going on in parliamentary
committees. A lot of hard work is being done in the parliamentary committees. A crucial
aspect of the parliamentary process is, it is put up from the public side. People should
know. If I raise an issue that a person is interested in, he would approach me. He would
think, 'yesterday, madam spoke about the safety of women and so, I can approach her.' So,
people would come to know that I am interested in a particular subject. We would gain
public recognition and respect because we raise a wide range of issues relating to pending
legislation. If I am interested in a particular legislation, the people would approach me
with their genuine concerns. So, this needs to be made public. The MPs should be given
competent research staff. We must be provided with research scholars so that we can be

more productive.

Sir, while I was talking to my senior colleague, Shri Manish Gupta, he told me
that he always gave 100 per cent attendance when he was a Member of the Legislative
Assembly and also when he is an MP. How many of us actually make 100 per cent
contribution to the Parliament? People are always watching us. Public Interest Litigations
must be enabled. The voices must be heard. People's views must be heard through the

voices of the MPs. So, we must have a parliamentary system that would enable MPs
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to hear and reflect the viewpoints of the affected citizens, the unheard people. All of us
stood up when Nirbhaya case came up, when the case of a 14 year old came up. There
are many other things which do not come to the fore. Many newspapers do not project
the real situation prevailing in the remotest regions. So, we must create a system so that
MPs know and are enabled to hear the viewpoints of the affected citizens. Let us be the
voice of the voiceless. Before any legislation is passed, various stakeholders should find
a way to articulate their viewpoints in key political decisions. We need to make this more
transparent also. Everything is done behind the scenes. It has to be brought to the fore.
Economist, Albert Hirschman wrote a book Exit, Voice and Loyalty - responses to decline
in organizations and States. This has already been referred to by my senior colleague,
Prof. M.V. Rajeev Gowda. When people cannot express voices, they would choose to
exit. Clearly, when the people of India are not able to express their voices through their
elected representatives, they would choose to exit the parliamentary system and look for
solutions away such as the judiciary and the civil society. We have to express their voice
so that people may get confidence and may repose faith on us. So, we have to be the voice
of people. Even at this point, we can learn and give a legacy by restoring Parliament's
primacy and legitimacy. We can restore it in the eyes of every citizen of our country. With
these words, I commend this Bill and highly accolade the great views brought forth by
Shri Naresh Gujral. I want this Bill to be passed by Parliament. Thank you.
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SATEHT ¢, SHIT IS Bl SATGHAT I8 Waell fet TR 89 31T 94T B X &1 S
g <91 & forw Nt 91 8, SEPT SIS HhT 98, 9 F Jga¥ axid A T4 8, 379
faere & & 9E $9-9-%9 ¥ H 89 39 919 TR 989 IR IR T, [P Sl 1 & IE A
BRAT MY AT, W B b (¢ 8 I8l et o1 o1l 59 efee 9 § acmr &t & ¢
qRE I AT HRAT

IRV T AR AER H IR, B T ITIY, $% oY &9 IR N, TRy
AU AT Dol P o H R 9l & Surer Uk g, 9 4-5 WSS Bl I8T @1
TGN A Ugol H i TER qige, AE1Y SRRIS 9L Sl $l gegarg <A1 dredl g
STHT Ugell YTd AT b I8 A Y 10.00 91 A <o, [Tepd Al &1 54 Uy
ST =112 |a &1 15 fa=1 o1 foeiy 9= 1 81, S9e1 Seoi| W I a1, I8 Wi 9ga
STIRT 51 TR, I'M gOT {6 89 A1 SER Fef SIGH, d S8R AT SY, <fehd I I arel
SART &RIT HRA? H I8 FATT T8 § (b AT STIRTH AT Sl 89 81 DHAl, Sl 379 T
PR A &1 8H 1T BT 91 B I8 & olfcb S1d AT g1 S &, T 3ATIehT Geird adi
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T 7, T 3 fATT § il 31Tl &2 T4 319 8T & Y 3 Aol Bl RAT 181 R Ah?
B U qdTe] 8H SHIIT R e, HEIGd, H 370 HIEgH A I g1 d18dl g

W%Wﬁf?ﬁ?ﬁa—a’ﬁr_@‘ﬂﬂww%\ﬁ?ﬁéﬁﬁﬁ%rliamemary
Democracy H |& &I UNURT & b 200 &A1 T Aa 9o, [Faier 1 9 =rel, I8 [opd
3red] WRURT &, k=g &9 A% =4l & oy 200 a7 Ae 9™ &1 91d I, SHS A1 Sl
ATCH- RN AT SR BT <9l 89 7 B, Al G 1 & b BART T8l 8T I8
qrelt §1 H 9P A1EgH ¥ HEA1 I b 8 U9R Bl d WG APR entrust B, Al
Western Parliamentary democracy H I8 Y TR DI T 3R & STIRMAATHD TP
Tl & ol 981 IR B I8 DR 8 b I WR HRATs Y| 31 AT 2, 59 § Ugell IR
9 | W 3T, B U-I Dy U [BY AR AN F Fg IR AFR FTH31 S 4
AT YO B AT AT, b Fa el gel R T+ I a1 S99 H AT 3R 5
U1 B &9 IS A8 &, WH BT AT & I G99 Ygel H Y3Id <1 1871 b 31eA-
SIRIIRAT IB1 Bl AP HIEIH I H A1 STIRT HL Si A HET A b d S8R AT
93 e 9 SER AT Tl Y, I8 H 3TYD! g1 ATe|

Trieft St Y ST 150 @y &1 Y g e e St w1 A Rk st reifaa
HPHS 3, Al S oY YAMI, 3R =1+ Tl Si BT A8 @M BI4T, I AT AS I©
YR B AT 81T, 9P I AR BIdT, fhy 59 fav UR 98 BR Bl 84 STHxd ol gl
B, i el St 7 HET AT o A1 IR A1ed U 81 A1 91 H ST, Alfan 7 S
g7 DI Bel fob THRT B AR BT Teb Bl ATMQ| WRTITY TSI H T I Ig g%
TP S PR 8H BE- ol fh A¥e &1 9o BicT a1 819 1, VAT fbeT @i 7 fopa
3R fo aorel ¥ fohar? &9 $9& fIarR # 721 ST 91ed offdh I8 a1d el 2 {6 &l 9
D! YIAT B 3R Y8 DT 811 3T AIEIH A 8H Ha 4 SRIE AT A8 & 1P g4
B9 311U A1 &1 § 59 et b1 3AfTy Al A9 &_ar g 6 $H-9-$9 <9 & 1 9ga
Heqqu! fqwar €, ST a1l &1 T8, 31ST | 20 99 a8 I§ <% b gTerd H g drell &,
HEST 10-15 qUI T8 G1AT BT W TSI MATGT ATl 27 B Tl B, 79 ISP G b T+
&1 1 AT BRfY, Tfideer vrsaR o @ R 2, giam &1 w9 g1 Argder wiat
A RN H BN 9161 B, SAD! BT TART 781 8 AR 39 TRE & 3% Ay &, o i g
98 B! AISYI TS AR BT human survival B d1Si A ST G 8, S IR 989 o
21 3 =7 § fob 59 oIy 9e STRx J8aR NI ¥ 9], <ifd ¥a def, I BH-9-5H
et ST T 1 ATE HRb BF SRR 81, AT ST A ARV B, DD AT
Bl1 I8 A1 89 1l I IR Ahd T, $HP 1Y & 9t Bl ST 78] 81 3R 89 J B o,
T 1950-60 & & I Sif FRART oft, S ST 7aier oft iR gqaT 2Nd M 37T &l &4
SN AR GAT B © b I8 [ 8 AT, ATST I8 81 AT, T8 Al guad WA 8l Febell B
3 U 1 SR TITH B STxd 81 898 A B8R Uh & TATH B STRvd B
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AR, H 1 3R BICT sl a1 A gfe 89 <2 B i g1 8 3R T 11 fh
3 P I I AT, TR T B, fopel 9E ¥, W AR T8 HETHRT H BHal T,
HETSTH! AT TTT: | Y=, Sl AT %0 93§, 915 UG WX 8, SHBI SMERY[ ST Bl
BRI B 51T BH I8 PTH HIAT Y (BT {6 1960-70 H 1 59 FAE DI TN o, 39 T
FHT DI TART Y, IED] IS BRAT Y6 (6T, A G B 4=rddl 9 98 glerd ugd s,
ST &H HH-H-HH I8 ATHTIAV I |

ARGy, 3ifod 919 I8 g f% &9 e St @t STl &1 150af a¥ |47 38 & 3R &%
e, B g DI, § G1 2 5 I 717l @t a1 e €1 € iR el AR, R HH-H-HH
7Y ST T JTUT TSt foreh PRIl & oy 3msr § Xg=1 & foru < e dfear g8 ot
T ST ART Aot Sfiad | ST I8 8, S {17 S 7R Al 918 oY, 3R &9 &H-
A-HH I8 YT B ol 3R S A Uget, Rorgie e} St & 9/ o= ar urs off, eFR
S SN A fhT I, 1 3117 9 oob b1 U Bleld e BIdil| SATID] Ao & fd el it
7 SIREE ¥ 31 &A1 d& 98 7 3fiar w= feuqoft fordl S S+ fora fo it oot 3
BT &, T § FaT fh TR I3 AT S BT, - I-ft e 3mgehy, o HH-9-H Tieh St
DI IS HXb BH A 7YAT SRR 3MERT, T8 dRIdb A M, S G979 T 8, ITD
& AT T BIAT YD B, I AU Bede I 39 BISH dI I8 TART AR I &9
SR 91 Aahdl &, ST U8l ol I8 91 Ped g H 59 f[ad &1 9 e g 3R § IHfie
PRAT [ T&T BT FF 9 AR Areies Ty gifl, a=ars|

IIFUTIE (ST. AIARTIY SAfean): & Foiy {4 Sl

#t dorm R STA9TEe HEIGY, TS 9T & AN 9ew, SRV AN
ORI ST & el P 9T H § U1 91 Pe & f7Q ST gan &1 Arer, H 39 fague
BT FHA FAAY HRAT T8 § aifeb IRT < Albaial S g9 HIAR B 3R IS IRl 4
SEdT B BT IHNG Bl & [ $9 Fared Fa- H gAR o1y =iferai a=ifl, gareii & fo,
GeUT UR & dTall ® [o1g, b 519 g8 M SATGH! Sxgdll © b Fa &1 =1 99 R
AT ¥ T8 PR H, Th-GaN IR Focll-Teel] R+ H, B P §1d H AT It &b 3fa% AR
ST # 41 ST 8, A1 S¥eb! el 7 bel 4 4 deT 8idl 8l

[SaawTeast (3ft YaeaR Fiferan) o7 gv]

AR, $9 GG B TNHAT &b IR H &H AN A 9gd a1l el ol g1 fegi™ &
TR FHATSTATG | [erw<ieh, 3TT&R U XY STHR Sl &b A1 14 AT BIH BR Bl AIHY el
IR 919 § S 1 ufreror Rifar # Sy o, O 9 999 o {6 @i <1 W AER
AT, ol THT & 3G FTTdHT HRIdTe ATF 5 aui &I I8T, S AlfedT & dle+ U= A1d
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TSl § HISI-AIEY, B9IR U, U9 91 99 B fhde B9 &1 S8+ sd- 999 db <9 & da
H ST B 91T BT IS BT B fhal

HIER, STE1 T e Bl MRAT BT Y2 &, 89 <l $l Yogd R $o fAfSaisT e
3! e &, fUeel faA1 #91 Yogd uR o1ee Sil &1 G {101 AT 9 91N 3 oAl FH7 §
A AT IR g2 81 I o1 99 989 H ity ot aserer oft 99 % qd g #E 6
TR IR RATY] AT IR Il I8 &, IHH ITHT A WRBR ¥ A ATl SADH] S 51 &
foTY TS gU AcpTei v H31, 211 3fed Ry aroruil STt < e b q37 e & fob § <21
& qd e HA 2N TSGR S B a1l ¥ SRIEHd gl WRId, I8 SAdT AU a1 He
BT ARIDT A1 30 TS H 5 AR ASSIdT &b A1 Yeh-GaN 3 1S Il 27|

IUFHTEE HEIGd, dAldhad & IR W 2-HraurfardT, e, <o ik
YFBIRGT, <ifh ST Bl | Bls IHIG Aol gl MM &l 3T HRIUTIHT Bl <RIT,
IGH ARBRY 0 ATAT B I & TR SR 8, SH W HIS AP a1 2
et &1 <Raw, S B TE BT &1 TIUIferdT BT SRIY, SHH RIS B4 U
TS gV B IR § BRI G 911 SIS T8l 7, AR Alell-|id 9 ey &
TFHR BIC X& | H ATIH] AT IT8T § b THABIRGT B 8Terd Ig 2 b det a2 & A
IfIfssd IFHRI BT T U&l B fRIg dR & 99 W Tdh L) a7 9 8% o a1
AT 31 QA FeT13i UR 2 STl Bl AN ¥ dlel B JATSTEl B 971 I8 7, Adha s 7
YT ATt HEA DI ST BT 1 BT Bl ARG, T Aldhad &I Wared A &, qdred
HfER B 3R BH AT 39 HiaR H Uil UTeT, (Ui a7 Te] I YT, A1 G I8 o] oI
35 <97 9 IS 3T HIETH ST B I1d DI AT TEAT BT 1 FHA AN BI SIS Bl B

SUHTEdE Heled, 3 e fami Ruem il & qe o) ool ard vt ot # siueh!
AT 18T § 1 GoTR Afeerall 7 SRISFIRT 9 Uifed 8lex 31U+ RIR Jsarg| A+
TR S (AR A18d I8i 93 €1 H 31! aar1 Tl g b qX 21 H IR Rierd 39
T 2, fTeh! AT Uia oIRg | SITET &1 3119 Sep! a8 AFell ATad B AR <l A1 379
g IR fUsel 32 HEM A Al d 2, d AN Y@A & IR R &l Y ShaTdl Alfhg
9 & TS - Y31 48R A BIF (BT 3R g8 BIF IR a1 HRA-BRe I A SHT 3
HET b AT AT 981 96 €, 31T AN AR a1 9| 78] IS 2 B 30 HEI A AIEATE 8l
el &, B9 @R #R S, 89 B9 god arell 82 H HE1 aredl &, 39 9ad § gl T8l
BT 81 IB1 BH AN Uh-GEN IR ARY-YIRIY H §HY F91 PR o & AR o9 Igi 9§
qTER (e 8, A1 391 okt H US-GO A 984 310 H d1d &R 8, ol W1 e €1 519
T g e BTl § O E, 79 1 § Joax I ) i €, oIRTH & W1d-9id €1 99 Uh-geR
& TfT BIE guiaHT T B1eh &, <Afh Aa= § ST ) 97 T8} Io<h 2

qeIed, § HE1 aredl g b off e ORI St 7 Ud 954 376! Ugd B §, 9gd B
HIH HaH ISMAT 51 H FHIAT § b AT IRBR Bl geo1-2fad fe@m =@y, wifs
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MU &R FATd ST & b 31T HeT &1 T+ <7 ATed 1 MYP FUR FdTel ISl &
{3 3IT9 59 WG & FRIBIA DI BICT BT AT8d &1 T 3MMID [oTY I 76T HIDT &, Th
GITITR 21 514 AR BT ART fI0e1 360 et & T A g iR v S A N 8 @ &
5 & 39 a1 & 9wd= # €, A1 31y 39 et ! ursg iyl

AEIGY, Ud 91d &I 7l s gRTer Sff 3R ot SRR 09y Sit 7 Y @ fs gAR forg
Nl T AR FfeAN T B AR TR DIS PHART AU B § TE1 ST 8, T4
&1 T 181 SIraT 7, 1 S9! e et SI1aT1 21 3R 98 Udh el T2l Sfidll 8, Al S9$
T B BRATS 81 ST &1 3R I8 3iifthy &1 ST &, T SHB! TR e Sl 8,
<IfehT I8t W) uferamie & Heawd 31T 37 71 317y, SXaEd Y A7 7 &y, i R A9 &1, 9
I3, TR Tl WTY, 31 fory foapft oft mpR &1 ®ig o, TS AR fgar 981 €1 9 9=
P HTHM &7 9 B o1 A . fasrasars 381 St 5 81 ) S bt fob 5 o 59 A |
3T &, 3R T BT Tl B, Al STd! TIETE B Beldl b1 gragn= faar s a1y, g9
T 1§ T BT |

SUHTEde HeIed, 3fd # H A% U& a1d Hem f$ 59 a1 7 <. Alfar Sft &1
@1 7, 37 9y o S &1 oft < 2, 39 9e 7 Ufed Sanevdrd Wew & ff |1 8, 39
He 1 EgI & U4 THM AR Bl ol 8 AR ST STa1-S19 {6 1 ART o dTel
Y ATAGETGR T Si 1 Al <@ 81 BHRT S URFRT P B G & oY, dAleba s
H ST DI 11 BT Hared e H Arid g8 P SIRY FAEN R P (U 580 & Bl
GG 120 T T SRR 21319 15 AT & Weret Wer @l S 91 R IR T, 98 ae
A AT ST, B9 ST W FHT D1 81 I1i b A1, i H H g1 81 bl fob R
TSRS SISl g8 el a1 €, 3BT H M reH] urel &l 3R A g4 B T8-0sdl 4
FHAT BRAT § AR IAIHT 984TS 3R g=Ia1e <l g (P YT I8 U8l Bl 8| 9gd-9gd
gIdTa|

sft TRTIOT ATt GaTRAT : faeelt & 3Ryl foha™ € Tl 77...(aam). ..
JurTee (STt YasTaR Hiferdn): ST, AR ST S|

SHRI JAIRAM RAMESH: Sir, I have a suggestion. ...(Interruptions)...

2} <iorg fe: TR, Y S Bl 3R I U Farel AT 8 b g < ot fem
[T & BRBTA BT 3w fhar ST AR fEeeh @t o a9 foas ¥9¢ g 2,
IqHT Al ST (BT ST 3HP foTU | 37UehT el AR R W@ BT gl e Fwiait
R W I AT BIT, BIS feapd T1 &1 I8 31T A< 91d Pl &1 39 BARI qrl Bl
T HR T2 B

Syautee (St YaueaR Fiferan): S T ST, TR St S|
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SHRI JAIRAM RAMESH: Sir, I have a suggestion to make. ... (Interruptions)...
IurTegel (31t Ya-aR BIferd): 3MIDT 9T suggestion 872

SHRIJAIRAM RAMESH: Sir, since everybody agrees, why not call for a vote on the

Bill right now? ... (Interruptions)... Let us call for a vote right now. ... (Interruptions)...

WO B FATT A Yoy #A; qn wifes! iR erieH et d3reT §
o WAt (sht e Maer): R fevme™ &) Soxa @ oft? ...(aaae).... 31T 37T
YT R foraT, 319 31y og <2 & o Ater ae a= ol .. (e ). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please sit down.
...(Interruptions)... There are other speakers also. Mr. Hussain Dalwai is there from that

side. Dr. Sanjay Sinh is also there from that side.

oY faroTa MIet: MY HHIA BT ©, STARTH AL S| MY 39T WU R+ & 91
FHEd & [ dIc B A .. (ae)....

JuRrHTeer (31t Yasgax diferan): 31T S1-A1 T 3iR &l

it ARTAYT AT GATRAT: R, I8 vy 984 T9R B ... (FFEH)....
37t THTET AEASH: T3, $H TR 1 Al A1 21 ....(Faem™)....
JurHTeae (St YamgaR siferar): ST S, 31y Fiferg

1. AR SIfEAT: AT STAHTETeT ST, AT BT &9 B b MR Hfgad
WY ¥ MBI B & Y ST ToRTS ST 7 Sl Yo 7qAR SUA BRI 7, IAh {17
§ ITP! gIATE ST 1 BH ABdid IRERT & AN &1 Al TT 3 Tedel d el &
IR ST 919 a7 folET 7, 98 § - "SHam-YadA 1" ST BT HaTer R & o S-Sl
ILRAT T &, IFD] FSRIT B BT U SUTT I8 Ge Wi 21 89 S7d & b 9N 39
TRART BT RATUT B & Ty AR YR & HAE™ § 99 THR & Yraern= {6y 77 € 3ix
AR & AT FT AT Preamble B, STH W 98 W< &Y W TART &4 forg feam 7 71
CERSHNERS "We, the People of India, having solemnly resolved to constitute India into

a Sovereign, Socialist, Secular, Democratic Republic and to secure to all its citizens,
justice, social, economic and political..." Ig ST Preamble § TRfY® w0 I WW%\*, dg
justice ¥, liberty ¥, equality &, fraternity &, AT I8 =T, FAIdT, THAT, FHEAT 3R

JET &1 FID! FHAMAT BT AMTBR T, TAA BH 3§ FHI AT HA1? Bl W3 &, ql TI-Ae
A 3R, 1 A FST=N & HhvIe T U8 Hel T 8:
" foreaT & a1 ot &1 Sffd IR I v,
Ife Pl & T 1, SAR 1 5 W|”
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B9 A1 39 Albad DI UG A F8T W@ g1 AT 59 Ughd | S A uqE
faeTd fordl g8 €, ST 9 e [QEiiept € iR fAeniyedr &1 9y 841 a1fgul SRR,
fIemae Fas R o €, WS Waw ) R MM 872 319 I8 91 3Tl & & ITat
ST & T S STaeQE! 8, 39 Sargas] b1 e Bl Whe Bl HrIdrel dl bRl
3R ISP 3 Sl Yo 98-S TI-TgRAAT SRV Bl 7, Iv¢ 954 Aaugdd b
BT &1 S GAHR 37T &, ST WY dle | b 31T &, i faem awrsll § e 1 &, St
I T A3 H FADBR A & 3R Sl aTS H TIRUTADT DIRUNET H FADBR AT
g, STHT ATITE 9 TGRS Shas 87 FAIgul &1 89 1 35T 9T 3 &1 86T 379a
P PR F 5T FT H AT F1MBY, ART VAT BAR IR H A ol S9 AW I SHPI
TEEIRSD WU ¥ {64 A8 W BT 3iR <2 B FSTIAT HR $ o7 IUTF B MY,
9% fIY e T ¥, 39l B9 9 9ars @) ufhar & wenw § 39 ey oo
TrEd B 519 &9 Bt off a1 AT hypothesis & IR F faaR S € 1 arg-ufrare sk
are VT EIdT 1 81 g4y Af fhefl WReR A SfuHT et k@1 &, dl Sueb IR H ==l
AT, IAS IATE BT BRI, I 91 BT (ThY T 8, AP WIHR HAT NS dTa-
gfare iR Ha1E & HIEIH I =] Bl 3N 98N & AR ATDad Bl I B BT DI R
T BHR o0 P81 11 B 6 4 e’ 89 W9 X & B P {77 q1eI-A1 Tof, ¥ daed’,
B I BN 9 g9l B, 4 Al A ST 89 79 3 qaD] T 3R T F T B
forg fiyere o1 81T 7, 79 9 W9s & oY Ud-gan @l WiaIsi &7 JfTe” -1 8Id &,
TET FrepTer, A1 FREd WU A BIdTsd 81 PlaTed Gl 4l THRAT $T 8 T8l 51 T8
1T 37T & o <21 7 Oy WebR @bl RIS ST 579 Teb1R b1 ATl 81 1 8, S9H
T8l B Wb Pl TGUU 311 &, I U013 &4 4l dferd a1 &1 Ut Rfer d S wet 1ar
g & "4 oo 9 g, 9§ 91 FFIRT STAA” 3fd HAYdS FHEAT 81 ] 7, R
EUINKE AR

"R of g | 81 TSI IfS T AR,
Fhe] IR AT B g e faorft 81 89T 11"

S R o oY TSR §3H 51 7, RS 8T TS & fofy 89RT 69 5wyl
HRAT, VT ST AR & B B BT & SHRT TIBT 8| I P {77 59 H B1H B
aTel 2, 1 IToh] BT WS BT ART T 59 YR & BMI 5 gl S, I I HHI-HH 91
JMeTY 3R 3rae T WY oFTaT B {9 ) T2 e o1 6§ Ee | o1 ursm A1 Tl o7
T H Yo AT BrIDhdl Y8l IR AT SRIddl 89 & A 9 89 S9d H B
FRA Y, AN T H AT g G- DI a1 ol et oYl R FEt afk wEl fodt
TRUGTIT AT TRYIIBT H UTe S = 31 ST T, O 39 UT¥d & Siia & FHaR
DI B BH TU-3FT AT IR JoJd FabTenl dxal & 6 a8i R Sfid 1Y &, I8l 781 S
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g1 31T 351 yRFRUATRIT I frdhcdr drRied! & A1 | 89 o9 Iol o, 1 89 =181 udr o1 f&
Y HYl IS H 7 UTo AT B § G H 3 YIS FEANT DI 1 © fh IR Sy
BT BT BRA-B AITARI BT AHAT BAT TST| - IMATIDRT H I8 A G I8 BIIST
B3N b I81 UR A1 37U+l T &1 IRIEAT UT - ofl 3iR 981 IR AR ¥ B Ug &l Hi
B TR, A7 AR s dre I ddx et da e oft e 9, 1Rt 9iRE @ ug for
3R qTER MR Mgl o foram Ffead wu A oI & I8 R IR 339 W4T W Fold-
T G311 AEPR Al 8, I WRBRI &b PR S1d 89 I8 U 31 Y &, I8T R IATHR 5
B9 S © o ART & fam1 o fohg gU =rett 1, < | 1 &1 81T 2, A 3 elel Bl
& T 1 89 SRIfery 82 el &1 SaTeTaR |93 31 4 e 1T, iy AJ A 937 9
QB FT & AT S BT HidT e, e |91 & 9 gA1a oe &1 HidT e, T
BRI A W G TG A1 5 T g1 BT b g RIa=1 |9 Fifey o1, II1 G918
et araT g1 519 89 Q4T f9aR &xd €, A1 AR 99 § 16! dhelit ekl g1 [rIfad w9
H B BIS AradT 81, I D! AT a1 BT % 89 R 329 & forg g8t w= 81y &,
I8 QX1 781 81 I8 8 YoRTd Sft 1 Pel & P I8 AR} gaisli & A F oot bl g,
3MRER A= UGl a7 72 Atdd faaR-fawet @) € ugfa ¥1 99 990 99 gg g O
3R g BN & 918 Bls Sid ST AT, T SId R AT Saar A1? g AN Bl &y &
S off, S-g9 B A @l 81 S o, RIT1 Jear 81 S A, /1 s SHD
RIS B DT 272 Tel| &H qroft & YR TR, 7T S G 2, MU S Jeql &, S Hell
P GRT IUTT GEPR [MabTel ol & Teb! B AR R Ib 8N & fbdl & forg 9 b 81 &,
foreft & forg gad B 2, a1 feh & forg dea 81 €1 S0 o1meR u” &4 Sit gt fireft
TS 2, 99 ST &1 89 39 UBR A SUINT B &1 HHI-HH SHPT, VAT G AR
FEA T, B SUBT GOUAN B4 21 I8 AT ST fireft g8 7, 9% gfg o fefi g8 2, &
DI FHTS & f2d H =1 =1yl

31t AT HET SO FUaRe=ITd |
AT ATHET HET T W1+ o 18Tl

S g4 U g, I 9 fHell 3 2, I8 BAR oo & AJAR FATS & I & o1,
HATST & B0 & foTY 3R 99 IR =R =1 & forg ol =nnfey) I8 o+ & forg &4 98
el g5 21 89N I81 $8l T § - Hd S| g Bl faSTg BIHl §1 I8 §HRT 3791
dig g W B "HgET Sga Frgad)” A @) e gl 8, oI @it \El Bt 7
AT YT ATl Saa: gel faegdr &1 AR 21 I O 9w R Fe - a8t
BN ol FHTET BT SR 21 89 T Al J§1 IR JHR A BT A &1 Il PR B © -
IR T BT AFAYT BHRA-BR S AT, AN SGH A B8l bl FHTETT? T Bl
A S 3R TS 98 HIS ol

" I T GHST, 7 I ST
WW@[WT\’JHHH&H,GH\FIHII"
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[S1. FIIRI Sifea]

|9 I2 T f& 99 B 99 9a19 IR 14 B2 iR ¥9 98 W & ¥9 &1 99 F93md
1 TS B2 Rifh G & I 3 Gl & SITGT, diddl JFeRT T 8 SRI&T? T I
HPT, T A1 H 13N 3R 7 et Wbl Al T&I 38% IRl 9d &1 Hel dRal aidl 8, 99 al
UM 3pell ol 2l Tt O BT & oI 31 T 3R BRAT g7 AT (1T I 3R
AfEAr & AFf W T’ o dvE gAR ARl Aamsit 7 g9RT At frar g, &)
fegd U A IHBT T BIAT T8 & - ST 979 &4 J8i W fiyerar g Sas a9y #|
319 I 91d H P 81 § 3R g1 Ual © b 311 A1 811 a1ell 21 Rifds del & MR Hidr
QT & 1 ST HTaTIa1 DI g BT 2, Tl SR H 9 I¥E A a1 Bl Hel Il g
a7 8, § Uh [y o1 I aredr a1l # F &A1 96 S9 v 31 SR 8ffaR § SeM &
forg < <&l ges fa= g g g e o, 71t amam e e o faam, @ fe
Tl 31| fhx ot AR ST &7, 1 SNRER H 371 B 7| U SO HRA & d1] 377, Al
qS1 HST A el AT b g <R i e H g v W A & go ared g {5 g
R I o2 IMRIR | ST @l a1 81 de1 arsdl o1l VAT gieere yRRfR sk
FAfrat IfT 39 Atdds & I H &, O 9 forg dIs it T2 212 & fee) 3|
ERT B URA & e Surg HA 2R IS ' Ared € 5 o9 uefa # gur e
fafead vu I eve afd &1 3ru=-3m= d¥ih A Hia=T1 81T IfS &9 i oy, o fAfgad
w9 W BRI 98 AN Bfod A1 T8I 81 9 I W A 81 $ AR FeA1 811 9T
BT g1 Y¥ehel 81 BAR I8 <l $hel &

"gS W AN o g,
YR g9 A T I,
BHIEH BR HHUT R 32,

EERAEREN SRR

IS IRATHT 71, TG 7 &H I8 IRR a1 2 A1 9 IRR &1 <1 & 18 3l A1 3227
IET BTN IfE RATeHT ¥ &4 e w0 ¥ 38R e dedrr & oy I8 Sftae fiyern 2 @
ffeaa w0 @ g8 S0 Sl T B $ v 1fid w1 &) =Tl ol Bboaror & for
I 31T B Bl efe F g HfTad 99 A 9 U B 811, FIF SRaT N1 3R <71
AN 7T 3R &Y 7ITeTY €, SHhT Ul BT 81T 89R S 3R §, S99 99 &,
31fEw 2, 3RuE 7, 3/ 2 oiR s 21 39 YR 9 39 9R i &7 g1 &7 g,
gfaer: Sitae B MTEY IATHR, ATHINTG Siad H §71 A1 6 3791 3 el 91, 9
H S & ST F HRIT R Aol &, 39 AR TR BT SR BT B HIAT 81| 89 Th
v farforst 94, st for &9 g @Y A & forg, R H Sro=r I97 wRrfid dRe &
feTU 31IR Wb BT & g &H Sl S5 e Ml 83l 8, SHD! YRT B BT SUTY DN

"ferferst T U faf¥ H, 89 9 Taumor wRA...

¥ conclude HR BT gl ...(FAHM)....



Private Members' [3 August, 2018] Bills 397

4.00 p.m.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): He is concluding.

1. AR SfeAT: ST AR §icl €1 T8 8, a1 ...(c@agr)... § aF
P BT ded B el §l I8 FITRRIV BI HAT 8] &l ...(ALH)... TH Sfl, I8
IRV BT HAT & 7, Ig 7 JAT 7, I WX Fee ¥, gaforg § =g € f &7 1@
3o farforst a9Td, oy Tral B Aldhd s bl Arid B & SUTT B

"fRTFRrST b g R H, 9 IS TaumT W_,
FaGSTT B! AT o, 89 IS fT0r =,
HIGT P <19 Y4 &, S BT 3ATell BIY,

e T & IR 21, €19 3791 SRy

e wu I 59 faER U= 89 g & (A0 $ fofg 1ueT IRTE @) uTd, Ut
YHHTHAG I B g H Y: I§ Hel d1edl § b JoRTe Sff 7 fade A U
3BT BT AT & 3R I BT A= & 1T, 80 Fad! faaR w1 by IRd far & fh
S A9 el TeT 7, I FHY DI Afbdd guINT B4 AT ST A 3fR Afdedd g9y
=T H B FpTel ST Fdb, S AR Gl €, St Rulé ol &, 99 W) ==V 6 &t
ST A, SHH] A1E g9 $ {IT S-S SURT B 1Y, d &H BY © - ST (e
Pl gY H HET A8 § e

T fop SR oMY, oR foar § A qral”

o\ [N
e g IvT=IdTg|

3t EH Tas (TERTSY): SUNHIETE ABIGd, {1 1. GRARIAV ST AIEd &
ifge 1, o1 3r<aT M| H Hl U Ul URERT 9 3171 §, ST61 dlfgd goiar o - I
AT AR BHART AT AT ORI AT I8 A FHYI UR I8 el xR MY &1 89 9
ST I TR A §HD HUR I8 R TS &, I8 37D A1 51 $B AN Yoo -Geall Bl
Jgd S]] BT ¥ EHRAT I8 el 11l o & aiferamie &l 99 aR 78 gerdT 81 9oie
AT G A 3R Yh-Tdh AT $HRh &l IR AR JH Fodl gl I8 YIelaric del]
el 5, I8 954 AR {99 3 &1 &t 81 A1 UTferamies) srhad ffFeR, e |red
= 3TTel BRI FAT-FAT B ATl &, RIT-GIT HAT 91! I8 7, 99 I8 forve udl aF qar
ST o 31T Qb el 3R uTferarde Fettfl a1 g 4 foree gt =18l gt uiferamie &1 it
He -1 BRI BT (61 T &, I8 fdepel IR 81 3 GRPR H {47 3 6 S IR
HEH He Il T, IH I S| ORI AT8d Al Hed © [P U WL Her W syl
B I QAT B B, SR 379} TR BT AT 31T, SHd SR aI-9R &7 96 989
BT AR, AN 61 9 G H 9T B 5, S GI1 AT, AT 59 e HI 989 T8l
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[+ g8 <orard ]

glal 1 989 ot fatfies g1t 81 39 d9-d19 T T& IR lynching & 3R TRaTd fear,
QAR 21 BIg AT T2 T Ml 9 37 A H AR & 07 & Aorg A18x Bl qaTel
IS TN Gl ITb HUR FHAAT BN AHT 8, SD! threat (AT 7T B, oAb g1 a8
dTd SS BT HIbT el el & FaTel 1 20 IR Bl BAR R SYIAB BT qRT
T, IAD] e ATl &1 T &, A1 b, a1+ 41, e #1R1 98 qaa! d1ed 2l Hi
AT IS AP AT &, FID! YT 1 ST T S BT AR qTedT HI4 A7 66 7, T uSe
ArEq 7 forar o, I TRE A I§ WISH HIF 91 2, I8 P! A 2, a1 W STh $I
PO 8] g1l YR A1Ed AR Y IFD HUR 1 $© &1 3T, 7RI Ah el AR T, Heagil
ATEd AR Y, A6 $B 21 8Id1 81 $9 <2 4 59 X8 9 &1 981 a1 &1 a1d 81 diA
T G118, I T 181 Wl 8, 396 a8 ¥ gIR) 8RS WRBR U foof o= dreit
oft, g 18 1 R TeaSt 81 TE | forad w= F w1 81 W € I8 @ F forg gferd
Teg AP SIII? PR A BR H AT 9 81 § MR Yo I8 el ¢ & I8 794 2, T8
9 T AT TE © U8 3-4 TS & I18 T BT, Afeh § 3-4 FEM T 3ia= G R =01
TATH BT SI AT &, ST W T BRP SIh &7 H & BTl ST FAhdT 81 Tg A
TATH ST ¥ g B 721, IfhT 390 IR SV 377 3 989 &1 781 g8 21 39 TR 989 I3 &
IO, SHHT & (DTl P oI, $H SoldRI Bl HE&T T1IT I 21 UH.3R.HT. &b 8 Bl
A Sela=r BT Gel I AT &1 i GO <2 $ Al Iai R8 B ©, A1 SHDT 9HA
BT U] el BRell 8, 89 <l [dopel &1 T8I DR &, fb S T8l IR AXPR &, T8l
U SART <1 ST1E off B, 9 Y9 U= STHIA o B, Igal @l o STHIA off B, 3TelvT-3TerT S eI
& AN A ol Bl 3R 39 WX Sl &1 9 Fardl i a1 Iaf gill, 989 giil, a1 89 I8 9aT
A1 AR § SR JAATER B 7T 2l [{ER &1 AW o 11 {6 afcaai & e
TR U 3M1R A8 H Y1 I8 T8 g-1 a1 21 3TST BHIN %0 bl YT gIT H UT e
ST YET 7, WY 34T ST ET ® fh 339 <97 H 7l 8T, J&f SIATR 8 81 3R 39 P IR H
N NIRTAel 989 B! 7, 1 3R WISl | gad b Tl T ITeAd 91d 81 STasdhy
ATed Jei 8, 9 QM| AeRTS; ® fagr uRug # 9| 59 f9d & HuR ==l gil o, a1 e/gH
BT DIg o TeT BIdT AT TAR T i} 7 A1 T4 & RIIR 9197 3 2l 31t amg
ggd Ayl [t Al Her-Sg el Tl BRd URT HR <1 DT 6, FlD 3P U TISH
Tl 81 B Aol WR S S A 989 PR IP] 8 (bl Abell 5| H I8 AT § b
IR BISHR T&T b AR AN STRATATS] 1 3T SRT HeX A dTel ¥, gaforg dgedeft
21 I8 R 989 g3 N & A1 91 7 9 €, 9 I S 22 . AR 7§96 aR | dar o
o ua |1 da fo1a1 B U 81 I8 Favell, FO1aT DIH STOTR a1 B Fabell | I8 el a1d
g {5 oTR I81 $© el 8IA1 2, A1 AN I H S| I A1 ARBR BT 98 HRAT S|
21 31BUT Heoll 189 = T8 TR Hel AT f g9 BIs It JaTel SO, IS9P $UR 989 8l
FIRTI T AN deT H 39 gad WY I 1 I 1T 51 I&F &, < det | ST BT B 9 A Bl
| fh T BT TAMI, IE TRBR PI B 8, T8 91d SIcel! off IR-IR FH 91 I 3R I8
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HE! A1 81 AT WBR I8 FTHGRI 781 of 81 81 I8 el a1 &, U1 § &1 A=/ g
H Usp-al faTel ST ATE g1 59 $9 < ¥ B JATSIE] fredl, grferarie g« Je o, A ufed
STATERATE 8% SR UTfITHE H 931 U1 Udh ST BIRT STIoRe - 3! BT b 3T
SO &R T I3 B, 31T 5 I <2 P T 811 il 9 81 a1 % A ? Al I8
SaTg &1 o s9RT 741 aiferamie €1 H ST S URERT ST, I8 JART SR ol AR
YA THaR B 16 e & fog omdt 1 ... (caum)....

it faroTa Maer: 7 981 B ... (aum)....
31 BT ATASH: VAT &1 Sl 81 & ....(TFEH)....

s} fasTa MI: MY Ufed STarered 78 Bl dRI% HRY, IH Bis SHY T8 8l
...(STGET)...

3t g9 Tas: BAR e-a$ T4 15 e & oy 98T ¥ o €1 519 9 91§,
IP AN TS BB THRDR DR &, 96! OB W W 81 2 ... (FIH).... IS NP
SN A 3N A THIR DI & 1 3T d1ed, I8 81 8T 51 WX T A §H g GHASH A1 51T
.41 Ry a1ed garHE 9, § SF Sfifthd | fodt B & fog So1 o, g9 aiadia g%
g3 o1, a1 H 8199 H P TSds! gs, d Gl dlcl Y SRT 38R, § 818d ¥ 11 § b
I 7 81 78T Bl 4 SIed-Sled BI8d H Y| X TTel § SAd] FHTe BT B ~IdT ANl
DI HIAT TSA1 & AR ITd fIY T8 B AT I8 S]] 21 STaSHR ATed, Jg1 IR Sl
=gt Bl B, SHST I8 R BT 21 3 I B RIS B Fat Hdd g 1. AlfdT aret &
5 AT TG ST 3MSH! &, D! ST BT ST Wretl A 37T 81 AP $HUR 376 &
989 e H Fell, SUd 918 SHMITRTH - ol A1 § <9 # fhal TR 7, 396 aR |
I B I8T MUT A18d A, YU A9 &, 39 AN+ B IR W] 61 891K 7Y forad
|TEq I, WY SS9 A1Ed U ... (WA Bt )., TR, MY €T ol = 2

JUAHTIE (37 Ya-TaR Hifera): 3UP] dicid §U &4 S BT F9Y 81 T § AR
1 ST dTel s THH T ...(AH)... TF Fe & G99 81 1471 g e a4t a5l &l
IS T FHI T2l Fret g

2 A Terds: AR, W e & [P ...(FaEH)... H ARPR A SRR DR g b
31T HEH! T TolR F IRIY AT qX 97 &1 U ToR | <R I8 g 2, I8 Joamm 2,
Ie gy 2, 39 dve A Hd <RaUI A% Wl [H1S & $© AN T HR &, 39 a1 Bl
H A1 € 3R H IS9P Raares W) aiefdn g, <ifd a9l &l Joeer] 3 e anfeyl fad
$ Y ARYIC BRI, S A ARAI, I8 [degpel Tod 91 81 J8T | A9l ST a1y fd
S TINE BT DIs I B, 1 I8 [deddl el el 3R BIg 59 A8 Bl Hed BRI, Al
SHBI 3IER BT, Dls WIS BT, T SHD HUR U] S RAT, 39 d¥E 6l a1d el gl
FIEYI IR &1 A e Step S 3 ST, 1 U e -Te i e, I8 § dlefa g1 Sl 984
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[#7 g9+ Fofas |

8T O BICH B, XA € 989 8% U GHTSl § WY B AR B 91 BT g {ABTAT ST
g, U1 g1 oI 21§ STH-g3Tax I8 914 I8f IR ] {6 9l &1 dier & fofg SamaT
W SITET TT8H <A1 AfRY, e & SR S 1 | 989 B A1V MR S weayu! ward
AT &, ITPh HUR TISH BI UIES] T, 9o DI Q] oI S T8l 1 8 ASH] Bl
I YT Bl &, 3799 STosTd 8Id 8, SP] express B & 1T €189 <7 A1Vl ST
Bl SicTp] H YU 1 AT DRl 8, g=ara|

SHRI D. RAJA (Tamil Nadu): Sir, I rise to support my good friend, Shri Naresh
Gujral for moving this Bill at a critical point of time in our history. Sir, Parliament is
supreme in our democracy. Parliament represents the will of the people. The Independent
India began its journey as a parliamentary democracy. Dr. Ambedkar and the galaxy of
leaders of that period were very clear that India has to emerge as a Democratic Republic.
Dr. Ambedkar made it very, very clear that India can never become and should never
become a theocratic State or country. That is number one. Dr. Ambedkar rejected the idea
of Presidential form of Government in India. Dr. Ambedkar rejected the two-party system

in India.

That we should keep in mind. Dr. Ambedkar advocated Parliamentary democracy,
a multi-party democracy. When Dr. Ambedkar underlined this, we should understand
what the basic characteristics of our democracy are. That is what we should try to ponder
over. Now we are hearing many times, 'maximum governance, minimum Government'.
That should not lead to minimum Parliament. If that happens, that will put the entire
democracy in peril. That will be the beginning of authoritarian fascist rule in India. I am
making it very clear from my point of view. Sir, we saw it in the history of Germany as to
how Parliament was minimized and Parliament was attacked. Finally, what we witnessed
was the fascist dictatorship. In a country like India, we cannot allow such a situation
to emerge. India should remain as a democracy. If Parliament becomes minimum and
Parliament's function becomes minimum, then democracy will die, democracy will not
survive. That is what as Members of Parliament, we should think over. Sir, in this regard,
I think in a country like India, Parliament should work for more number of days and our
party is one of the parties which has been consistently demanding that Parliament should
have minimum hundred sitting days. Now it can go up because the situation is emerging so
complex and we should work for more days. The people of India look towards Parliament.
Sir, there is a saying that the last faith for common people is Judiciary. In fact, the last
faith for common people is Parliament. If Parliament fails, it means we fail our people,

we fail our democracy. Whether we can do it, is what we ask ourselves.
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Sir, as far as adjournments are concerned, I think we cannot put an end to adjournments
at all. There will be occasions when there will be uproar in the House, there will be
agitations in the House. The Parliament can get adjourned, the House can get adjourned,
but it does not mean that we cannot increase the number of working days. We can work
for more days and we can serve the interests of the people. After all, Parliament makes
law and Parliament decides policies. Parliament should find time to discuss the policies
concerning the country and its progress. It is of no use that we claim to be a Welfare State.
I do not know whether we really are a Welfare State at this point of time. I ask everybody.
Can we claim that we are a Welfare State at this point of time? The Government claims
about 'Sabka Saath, Sabka Vikas'. 1t is good demagogy, but is it happening in reality?
What is happening in the country? Why is there no justice? All the time we repeat, justice-
social, economic and political. Where is that justice? After 70 years of Independence, [ am
pleading here. Where is that justice? Have our people got social justice, economic justice,
political justice? Sir, unprecedented inequality, discrimination in society, exploitation in
society, ruthless exploitation, our people are living in such hardships. Parliament will
have to serve our people, the toiling people from Kanyakumari to Kashmir, from Manipur
to Maharashtra. They build this nation. They sweat, they toil, they build this nation. But,
finally, they live in poverty, they live in squalor. How to lift them from such condition?
This Parliament has that responsibility. That is why Dr. Ambedkar said that Parliament is
a place where issues need to be discussed and Government must be held answerable and
accountable. Otherwise, where else the Government can be held accountable, answerable
if not in the Parliament. If Parliament does not function, who can hold them answerable
and accountable? The Government, the Executive. Dr. Ambedkar precisely underlined
the need for Parliament, the parliamentary democracy to make the Government more
answerable and accountable. That is what we should think over, for which this Parliament
will have to work more, and in this regard, I appreciate our good friend, Shri Naresh
Gujral. He has moved this Bill, and it reflects the demand of the situation in which the
country today is. The country is at a critical point of time, and our democracy is at a
critical point of time. We will have to save our democracy; we will have to save our
Constitution. If that should happen, we will have to save, particularly, our Parliament.
Parliament should not become redundant; Parliament should not become defunct; India
should have a vibrant Parliament, and this Parliament will have to work for more days in
the interest of the country and people. I support the Bill, and the spirit of the Bill. Thank

you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker
is Shri Kailash Soni.
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st HATeT WY (LT Y<): AR SUFHTE Sfl, TR ToRTd S 1 I8 fA89g®
TR BB EH TG AR D1 7T WR I BT T HiepT AT &, 37U TqDhT FHSH BT
T AT 31 B, SMAIa &1 Gob AT a1 31 H 59 99 A 59 9a A I8 91 del
T § o H 59 e BT 9a BICT I B A G 39 Fa H A 371G el < 418 Bl
gl ...(aET)... A1 SUGHTEe Sff, 9% H S A9y & 3 A1 g, o i gk
WW@[#,@WWWW%WQ,representﬁv_ﬂTQHIaICS@T,W
resign P d TIfRIMEC & FHR N 3R ? %ﬁj?ﬂ_*f Bl UECll election petition
...(TTHT)....

JuRrTee (St YasgaR HIferdm): Y8 ITd! maiden speech &, ISt G

i} HeArer [T: R B1 STD! Ul petition AHe g &1 d B8R fIw] B 2
9 919 4§ I8 91a HE1 aredl g [ Al 8= 7 4l 999 viel ged1 971 & [H g &
e H, foel Q1Y & Wy H dwEdl g, 91 79 aRac 8Id @1 81 314l 919 ¥ 89 39 g9 |
MU, T 89 9V USR] & A1 IBT MMV & foh ST ARIBRT & a8 H D! gl BT § &H
R HRS 99 bl &l DU SI. 9 B8R ANfSAT 7 $oT o1 {6 FINT I BRI Blg
IRBR 1 ST, T RIT BT, T YT B H, el 989+ H, s @™ 4 9ad 99ig
T BT, WA BILA-BRIS T, T ST 9% S 6 I8 AR (0] IR 2
T BT Bl ATHM A dgd ANl BT JHAM BIaT 21 A4 8H < 8 © [ JBRUI, Tq
DTS issue Tl &, ST & TRIBRI A RS SIS Ade T2l 8, To a1 &1 Afe geear 3
S I3 9eH, e &1 fSHT 7, I8 9&, dlddd & 994 981 UG § I8 qa
3R 39 W § &4 fha=i TG BYd 81 I8 e fha+ 81 IaR IRERml BT wifid
B 1l 21 gH QX1 Rl 591 <%t 1§ $9 <% $ b JE ]IS Bl M FIT
HRAT =TET §, WId: RO, Ui sreet el arordll Sit, ot fevgea™ § ¥ el
e arel a1 72 €, <fh 3 S o dierd O, S99 S St ot et ot et e graman
o, JET SHIHH! T, ! SR URFRT &1 B9 T8l ST b ST RT3 BT, A 377t
B 7 BH 379 IR 59 IR (IR Y {3 3111 Sled ulfefcadel Adbd & Uid IN FHTS 3
U YE W TARAT HT AR § 8T 71 89 o RI% 31 1l ¥ S8 8, oifchd &9 <@
el ATRET AT B | MToTdhel RIS & S A1e 81 1Y &, I §HRT Ueh-Uh TR, Wi
B, @ B, T B, T4 ST & §19 § 97 38T 8

SyauTee (St YaueaR Fiferar): T SN, 3T TR BT TS B

i} FeArer W 89 IE FTEd © 6 AFR YOI Sif 1 wad H Sl fage @ B,
P IR TRIYIE HYP I BT A1V fh 89 S9-WRIGRI & forv 39 ufas ¥4 &
Th-Uh THTC BT STINT ST $ 8d § BIA-P1IS 91 b I8 HY1, ITdH! TR
DI 8 DI & fofg BT B4 §9 IR G8d SRl [TaR BT SN TSRO aroTdit Sff
F faR1er H X8 DHRp AT YU TR A Yeb bRl URFRT 1T BTl 59 <27 H fRIe
&l o RIel ol bR WY AR AT Sfee e arotudt off < g4 R &1
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ARGy, 31t AT S &1 91t 81 &) ot {6 I Baet 15-20 e & forg e & oma €,
r H g aredt g 5 A1 Sft g8t smax | w1 ori B e # < o U-ud
JIRTY ST 71T, ST 9T GS | el o 8] T ot S ey BT 3TRIY o B 34} T
&= T 97 T_1E fohar 721 3R HEi-del A1 ORI BT sarel W &1 7211 89 I8 He
JFARTT BT BT &1 S HNaey & UIe Sl aiRF T BIdl 7, IHDI 3R BT &1 STAudHTeT
FRTIVT St Fge STeST WY TE] DR &, HSIH] Sfl I8 3T 10T T8I BRI 2, oAb
ST IRIR ST BIdT AT, Rifh I TR & WX BT BIdT AT 3T Yol & 3T I
R BT B AT T R BN, A - FRIGRT b foTg ST ATeR0T TR 1S A off 7
T b B, g8 Srgaxvli 21 fan A oS HeT R8T, badl Braex & BRI GeTIl
ST | 3R 399 914 6T &Il & b STielT & vl &9 fohaw dfircs €1 9 g9 ueT 7 &1 A
fauer 7 21, <= 3rest 91d B 31sT B' HXd I &H 39! TS Bl 31 9¢T1 Fahdl 8, ST
ATe < 1 H 3 e 1 TR BRl §, W B SR ORI Sff bl ATegare WY <l g

S1. Hora e (31 H): A1 JRied, H 3aed! AR b 3T g3 39 A d
el WX e &1 gad a1, S A TR YORT S @M 21 379 HE Q¥ WRd,
D! FHSY YUITell, $HD] A1 URARTY &H A [0 98 g1 ATGY & AR &9 A
TN IS & Sel IH] & T T8T IR 989 B &, [$Wh I PR &1 Democracy is,
'of the people, by the people, and for the people’. T&T BH U T I of HP JN I I
eI AT UR, A1 B 42 &1 dls A Al (U <2 F eI 8, 99 W I 989
PR B

qeled, g4 Al WUy A &1 IR ld 91 H 3R GOk IR 198 99T 3, 379 e
SURRIT B BT HidT 7T &, SAGY BH1 W I IRARTY <41 &1 37T AN Tab g =
AR 31 e el Il ST & a1 Bel, S fide H I8 §Y, 99 Ufed Samevdra
&% STl BT SBIAUM oI, I THI S8 il HINoT &1 o, 98 et W) JMia Ua1 a3
ATl &1 Fo7 FHY AIRA 311R I BT Jog TN AAdT HRA-UTHRI BT & g, IF T4
SIRRT SN & qR | I8 Sl AT ST, ST gaied 13T, 98 oISt W1 BHRT A9a g Sgawe
¥ foTRad 21 31TST 519 98 U8l S8R Y& & 3iR 98 J8! Bl 8, 79 I 3761 7T 8, b
3R 89 B €, A1 §31 €T g1 31 Il &, IR 98l J8T &, I8 a1 [degpd 3IF T,
WIfep 2191 SraTeal H faaT o geerd 2 iR g vl uR fahael areld 989 Bra
7 U8 910 Wel B, A 7N ORI il 7 Sl H8T 8, T8 disruption 1 FHART AGR 21
B9 TR Bl issue TR faRTY &R €, wells § S 2, I8 W §ART AIGR T &9 fHeit 7
oY o0 3 3reft fremTaelt & ST el a1a o1 faRly o) ward €, Aifh g a1 Wt &
o gaRT W fead 21 ...(cagm)...

sft UBTeT TS HR: Well § ST 99 7121 1 ... (=aem)....
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31, Aoy Rre: e 7 781 7, ofh o8 Afdem 7 § {5 &9 orueht aral & forg fome
JHT B A &1 S T8 fORIY Uhe B H, I 911 el & b SR Sy aqawer
Rt w9a ffTad T ®, 3R SRIdE! § 8199 &8 993 I dd Jal §, df 98T 3BT
BT 35 QTR U9 g o JaTdt, U 78 S AHY 311 &, 99 WX 99 7Y 989 T8l g3, I8
T SITCH 7, 1 31 AT 2 o 3199 &1 WY 981 ) S IR S} gdi I A12gl $9dh
R H 3R 2, 4 71 10 &7 &1 3R 97 (0= HrRIaTE! H 93, A1 g1 oI 2 b 39d forg
3fea & grm a7 9 % TR <9 & e ft sl wew & e €, ST R gsi )
I89 11 31 I8 HEd gY T4 ¢ o g <9 7 € T2, facen § ot g yoneht 1, g
Gagfrer Geermatl &) =i 21T 8 3R ST Rl &Y, S SAFSR 3 3R TS
B Tt Il 81 T 3R 31ToT 89 fohedl el IR 989 R X8 ® 31X 8189 disrupt BT &,
T §1d AT ® 3R P 918 G A IH Bl ST 8, THRT IE B8 AT H limited
Y & Qg =era 8, A1 991 a1 & [ 3R 59 fo 99 $9 3R 9T, I 394 Bl
ENEREE]

3T <21 | Sl BT §, 1% IR # et g6 ot foren 7, et ft faw §, &vab
A Y F& & AEIH W, GG & SN 3R WG & e HIfSdT & A9 4 iR
fop=2l ATeml A 37U 9Tl BT WA 21 I8 91 el © {6 g8 214 Srares & 3R 31 Arerdt
HIfETT A 51 3771 THM AR Ao o-ed W W) 9gd 9K a1 gs, S9 9= 41 Ff g3l
DI ! I BIAT &, I DT AT ST 5 AR DI B HRAT &, Il TR Biil &1 o
AT 2 o6 A A1 91 31T g & A H €, U & A 7 8, TARI Il & HIE
g1 991 o ® P 9% 9ga g1 IR fawg off g, 9gd IS mIR fae &1 o fawe @)
qIHI 1S, H 31U AegH | el d18dl § b gqd dN § g8 41 811 A dTel 39
gSolTd H, 98 old WRd ¥, 2141 a7t H§ 596 IR § Y 989 81 fob:-

"B BIF Y, RIT BT Y R T BT 37,
TR faaR 3T et v, A TR Y|

AEIGY, &Y I8 faaR =1 € NI 311 Sl die] 89 A, 39d A, SR
JMYBT ST & AR &1 T8l &, IR 37T aTel HiasT H, 371 aTefl SR & AR &l
wmwg,WWWWW,Wenvironment EﬁTﬂ,ﬁv_\’ﬂTWFﬁEﬁTﬂ,
P BT B, AT aTel AHY 3 3T WIBTa B2 ST H U9 § S THM AT faframait
& TS TR IRT H — AT & SR 4 8, 98d IR < &, ST 19T $ieT 31erT
AT &, HUIC H dTel BT $1ST 3Tl a1 &1 B9 14 He9H 81 A1y {6 77 a9 At
HISATSA A IOk §Y WIRA H I, 31T AT =1 AfIem, 3freT Hl =1 KR, et
39 IR B Uehdll 0l &, HIS[Q 81 I8 A dTel Hebei-8oRI Al Ib a1 }8, oq
T I% Mg, Ta1 IR SN HRA &1 81, I8 Ud I8 offhd 39 oY 89 IHI-97T T

ENSEd! f?mm, JHI-IHY R o9 WX g9, JHI-THY WX g6 (LVIQ faRT &7 3MeT-9<™
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BIFT A1RTI I8 I |IETS & A1ef 811 A1l R sree gy arera:ft, S wre+irar 39
HATER AT ST AR TAH AR AU Id HETYLYI-ISTATAT BT T4l 87 PR &, STBT
e AR d19 # B, AR ST UUTTell & 89RI ®rRiare! &f fharal § 9 g1 &9
IFD! T4 B 7, Al 39 IR fHd1 Tt 328 €, a1 3R &4 I A1fy, 39 arai
BT fHT UTel HRAT A1fRY, B WA gART I8 fawr &+ a1feyl SRR & ey af
T8I, B AR o B ff e ® 6 S vl v, 91 991 % B) aRE 9 9fawy & v,
AR S, BAR Gabdll, BRI ASTT o oIy 3R AR g8gal & foy sfaeas 8, 99
TR GO T 3R I I &, 1 89 oI 2 o 50 Wa i BRIATE] ®I Tl & folg a4
edition BT, Tl ®Ts IRTS 81 Bl

H AR TR I[SRTS ST BT IR §, ST I8 171 984 IS HE<d Bl a1 DI, AT
G AT b IR ¥ AT D11 H IHDb] TR DRl g1 H SHDT FHT BT &

it faer R T fAuTE (STR UQen): AT SUGHIEdE Sil, A1 AR ORI
ERT 9& H S 998 (SARHA 4 gfg) g, 2017 SURA fvar =1 8, § &7
FHAT BRAT E| < H Al GHT 3R 197 AT &1 W& & 3R SF1 el d SHfed Bl
FARITE ISTS ST &, IX <2 b WaTerd o forg Hicrai aeht €1 39 forg e # & e
3R ATsde FFesd faer IR vy S &, RO R A1 el ol o1a faR &ra e
BT AT AT &1 THI-THI W I8 Sl WRBR & &, PO Q1 4 Igi V) I=ReERT 9
ST 8, UBel 100 ¥ 120 Al T TF =l o, ol 31 Ha HI Y I8 Tc [T ST
<el 21 fagm wweil # &1 I8 ¢ {6 98 R |- a7 &1 997¢ 97 81 81 9e1 |
[HYT ST 31, HT Sff 7 Ul oS+ Uel, MR ATe U<l iR goic Ui 81 Sl 2
ST STt 31T, S W U olTs Yo B gel, TNl alfsd ARa 9l 3R Irsaare
HEIGY BT AMHHTTOT TS|

HqElGd, H I g b 39 ORE 89 Gl & AMRBRI H Bkl Bl Sl V8l 81 $9b
T ToRTe |TEd e 9 Sl {98 A €, 98 980 W11 81 $9H 100 W 120 f3Hl 96
T ! BRIATE! Fof 3R TS BT AT 9 gAM &I @ag 21 89 Sud © 6 F8t
ISR & S ATBR &, T HIel, SR 3MTAR &, S TH B QT Sl 81 I8 Hared
H& 1 IRT < AT © [ STTSIa! & 70 |Iel did ST & a7, <1 9 Wl e anfev,
W) fye anfeul faeedt # ol St afeeai qra 9 a3, 99 R ISR Bl o &=l
FIBY, TAfhT ARBR TR Dl AWR el fad@Ts T8 o1l el SReR I8 Bs Yo dlg
off| 89 S & {3 3IToT W1 98 I AR &b BR1 H U TG IS a1 & - 39 IR Jgi gl
B =RV 89 Iat fRet &t 7 el o Aifth wit-aeft we A U9 el W ==t 81 ol
g, Rt o1s o1l 921 BTl MI=1-319+t ego & BRUI He+ BT HRIATE! 1T sl 8,
A Bl RAATT B &1 ST B SFH T UeT BT SATGT ET BT 21 T 9eT Bl [TRIeRy
2 % 95 &I gare ©U A Ty, A fauer & B Fared IR 596 3id A1g e
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[t farer R oaTe e ]
3R H30) WS BlR TR oM 8, EIET B &1 38 YR1 <91 <l & b d fquer & @ € an
G U& b AN &1 9 [ 3§ Hed H YR fa89e 9gd SRR Rig 81, VAT § A1 g

3T AT A Bl fSae | 91T v & SI1eT 37a9N e |

HEIEY, 3T faw BT SR Sffar # Iom™ F fou § &3 ol 9 yae o= =1 am |
TTET o1 3 & ¥t 37U I1d e Bl | fHel| A T Bl IR I<eT 4 U g of -
Bl SdTl 59 I F& I AU 8- Sf &1 o 1 IAD! 'R & A &1 IR &1 51 2R g
RO < I 7R a1, S g8 # frere Sl QR ofd 9 91 11 $% 99T 94
ORI TR 8 T IR G2 H S7h TM7e SfT ]8T AT, {4 <7 b g8f |e o178 fHure
AR & AR H g WRTE a1draRvT U1 81 ¥eT 21 Sl &l aR% H IR Yol ARBR AR
P75 TRBR BT &7 AT HIAT ATSAT 2AT| 3R S H $B AN bl $HI <l F AlZHT-
HfST fpar ST &, IR R4 0T B oddR fhew ST 35T SaT e qdl TR SH
ftheq g1 X8 €, S9d g4 a1 ¥ et e ag wig #fear, R drer =g 781 gai, 13
AT BI IF A I TR 3 IR gY, TS BRI IH SHTAT H ST I911 Sh A1
3R RIT-RT Fa3TT| P! qRT <20, ST Sl 2, <ifhT 19 S9! 97t o7ig, f =i
&g yol & e § reAqayur {6, 39 99y o] g Sff a8l & g w31 91 89
AT AT 8 a8 Sft 1 9618 <31 {3 I8 ST AR HdST Bl ATIH B S|
FASITgR ¥ 31 IR AiE 99 &1 B (611 519 9 379 8- F 77 W& oY, I SRR ITh!
T 81 TS| 31T Udh fthed ST IR 18 101 & $UR fhcdid &x= o J81 7, s

S A Ted HaM! 3Tl Bl

AR, 3T W: oliad] Bl BR] [T8TS Sfed F | AT AT| SAfhT IHeb! W ared
DI A2 I UIY BIF-BI ARBRT A, BIF-BIF a1 A? 3R {T8Ts Sidt Sl JRIara
Sl A BIg | S, 1 3R Siel # a1 RAfa gfl? oret gr < § 1 Jrestd v 9
IIATARYT Bl WX fHa1 97 8T 7, S o1y a1 = @f oroxd 81§ 39 fawa W are
T AT, <ffpT Jo1 qTer BT AlbT el (AT T4l

AEIGY, H gaoids &l ARSI Bl TR IoIdT T § & Jaads H qEa B,
TR 81 H 1 96T b Al A pel Aedl g fb AR I8 $H A HH A1dl MY iR I8
g, 81 I8l &I T SATGT €, T HH Bl 981 W fHAr rue wedl @ JRem & forg
-1 WX 379 Wal TR IS I8 & Rifh ST Bt avdIS 8l ! 8, dAfhTd IRhR
DT HRETUT DR &1 81 S U 1 ST fobdl M &1 AR < AT 98¢ Bl AR <, a1 7 &b
A I W JHSHT HIIH B oIl (WS BT B S &1 30D [olf s TRBR AR
U9 GRPR Bl PIs S HeH IS AT TS fHAMI DI BTerd g WRId 2l a9 Al
T a8l IR TRI% &1 Bl 81 41 Ul 7, Hife Y TR IR T8 gl 98l UR 31
SER IY1 g% | 981 W [Ha Uil & ofg, @Al & BRI ATHSAT BR 81 5l 981 BT
e Sof # a1 gal §1 37 THH FHRITRIT BT §H <IN FHI-FHY TR SN 78 B
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ARG, goic AT H golc W I AT TSRl Bl Il BT MTBR &, offdh
golc IR fSd¢ & Iad I9I § Heldl R <f STl 8, TRIe BRI AT Ge) bl Uh-gl
fire &1 T et &1 O3 FRUfY 9 8IS gal & oy @i feapd &1 el 81 I8t = R
1 1A PR &, ST S U1 g1 G BT GRT Hiebl et =2yl

HBIGY, STd U BTdl BT FHI 37T &, 79 SR T+ W FGg U9 B &, bl )
U39 BT Tl TTa19 78] feldl 81 & A dbx & ab UP &1 IR ¥ forg f&am S11ar 8, S5
WECIR IR Tl &1 ST g1 39 folv A==y qurafa & a”v% 9 fSasmdelt a9+
1y b 3R foeft 530 & gRT Tord SR e e 7, df Seferg 92t & Raams arars
BT AR, S9H! STaEae! tha 8191 AR faem= awr # U7 o1, 981 o) i # v 8
o 3R BIS FY T T T &, A R FA B STarEeE! il 7 3R SHd! GIERT
SR S U1 &, SHD! Y& BT IS 7, oifh Jgf IR 59 aRe Bl blg e 781 5
B9 9 oY e &4 81 3R &9 SHd] I Bl H o1 AT, 99 W1 84 39 oy
HiepT TET et STel d WeTe M &I 97d 8, 31T 1Sl % H Werd #3M 81 aTell 8,
I THI I8 HE a1 SITQ & 3170 91 WeTd HeH of S ST 39 a8 4 fhedt &t
T &7 HidT 8] frerar 81 el & Sraw 9l IfeR €, |9 § Beldl B off Y&l 81 AR
I AR B b R & AMBRI BT BRI T2 &1 ST A1feq| W T3 e, 100 ¥
120 f&=1 T A5 T onfS |eieh a7 it fASge A= TR [oRTe Sft gRT o1 7 2,
H 3T 9T B §U ARPR U I§ HEAT I18dl § [P U &1 ARBR sl 8] Bl o,
IRBR M-S I8 & A T8 A+ Haled He ¥, S B o1 & forv 8, 6 &
forQ &, <N 31TS1 i 7R I &, 9 R ==l B 1Syl ! IR uR F=i il @y
31T TRHR A & 3R STl 98T B

JuRrTeer (31t YasTaR Siferdn): g=ars, faRreR Y4Te Sff| &7 T SfeTde Sl

AHIRTS =TT 31X AfABTRAT HATT | Tog 73 (37} IHSTH STSTaed): STAHIEIE
HBled,

Rife TN ORI Sit =1 T & 100 &1 1 fael
B &9 B & EH DI B,
3R |& Bl AT BT YA & @Il
ST TET <ol |, Tl HH Tl T2 ?
Sl § R I8 § T T 3 91y,
379 A1 SYep =TT ATy He|"

SUHHTEGE HEIe Y, H 3TYeh! g1 @Te § fb H A IR s a1 § bR AT
o1 H 12 ATl H 95 ST 9 | A | o 157 [T H SR, 197 GHT BT 37E of
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[ft ST 313Taet ]

IR R ¥ 2014 # H 75y {91 H 3T H #ft TR HIGT SN & 3Mmeiiais 9, ARG ST
aTet & ARfais | 5T [T W Tl H B b SMeiale ¥ Al |HT H o1, Rifh g9
|4 o1 3mefiaie fiyerdr g1 § I8l R 3 3iR 9 < 6 912 gford-rcmaR &1 issue @1,
e |HTST TR T1-8T & M IR IIATAR B issue &1, [HAMI1 @l issue B, fmami &
Wﬁissueﬁ,ﬂﬁﬂﬁﬁ?ﬁissueﬁ,WWWW%WWWW%,
IfB 39 RN T TR 4 - 31 T & b BT UIeT o+ AIel A1 4 &1, D! e H
DI 3MTed el o, oifdh=1 31d a8 WY &1 HRAT WG 715 81 3MYB] T H I8 Bl AT o,
319 AT IT ST ST B o1 &1 S S Bl SGHR H AT & § SI9RT ofih 97
H SIS

§ e aredn € o ot TR oRTe S 1 e 98 1<t 81 9161 9IRd SRS H Sff
q Sl Aldpas a1 8, 9197 AR SR Sff 7 St dfaem= faar g, <t faw faw €, 59
Ml & qarfae JeE BT BM Gal d1fegl ge Bl A AT 8, IqH IWIR Bl
R 3R S UM g™ § FgdT o1 a1yl e s § I8 8idl & & Rt
majorityﬁl?ﬁ%‘,aga?ﬁﬁ%\f&ﬁ—\’ﬁﬁ?ﬁminorityﬁﬂ?ﬁ%,ﬁ%’ﬂ?%ﬁﬁ%lﬁ?ﬂﬂmﬂgﬁ
AT JeR & 931 U, 3791 Y &R AT Y &, <1 $7b] B ATel 38R 9o+ &l

SUHTETE HEIGY, dldbds H adf 81 dIfETl 8Xd DI YT opinion, YT Fd
RE BT DR 81 G2 39 I H1 74 8 b § Rufeetep urdh aiis sfear A gazm g
RE1 g H JAYH! g A8 § 6 U R 89RT Ul & 1 gadist 21 Teb ST AT, 519
et # &Y sty dferd 9 & R Ruf<ied ardt sfiw gfear & 9 iR geft gaRT
Reaet 21, <ifp=T AT S = a8 9 o foraml uger 98 Ryvael amR.G1.31s. &1 21| 319 g7eft
TR % U ST, H I o B 1 IET &, <l I§ U Tl a1d 51 H A9 I8 HEAl
T § b U IR BRI GHUTS &1, 1998 H R THUTST 1, 1999 H &1 TSt 21, 2004 H §
JTHAT AT 31X 2009 ¥ T W THYT 2T T&T| H7 RRET H Sold oSl 11 31 9aR |igd WY
i 1 oFR # ger ff g, 1 M I IR i B e a A difetfeder et ore 81 dad! g,
WP g1 @ & A SIKIT G B IMEd Bl Hd FIT BIN, Ha [BER gd1 Tl
...(TALT).... SAFTY H |1 &b A1 3 Ao QT g1 b 97 071G &1 2 - 59 B
$1 g1 oY, 9 § ITh 1 AT AR 519 dordt HI gar 31 T3, A1 H ey & SR T |
HIT BIYE] B, STd &1 SeR Bl =e Y81 82 H He1 =18l g b H Sd1 &b A1l Y&l g, Al
S8l O €, § A1 96 i 8 S €1 H SIreT g TEl o 1 Aredi g, offd R U8
FE ¢ f a8 Be9 gl avE W e A1yl 100 foT & wdy # uw e ot ot
ATEd B R I 1T &, FTIH & 31Tud A1 £l 39 Y FAR 1T &, &H Y 31 A1 2
31T 60 T BT 2 BT &, 3Mues! 7T § o6 a8 W 100 &1 &1 8191 a1fRy, &< fo o
BT AR 314} 3TeEl aRE W BT 9t XaT 2, Ugel 8% ISl ST BIdT T, §H 8% IS 9183
S | H P 9Tl § [P 89N IURAT A1ed W 9gd Ufded €1 3R $ls ST&T S H1
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HIAT &, A1 d SRR 8] PR 7, Fifdh I BTSW W & 1Y 81 2l 3R ot &l
I BRAT B, A1 98 918% 1Y 3R &1 BT 7, AT T&T M ATY| J&T &1 181 8T
FIRYI I8 3N 8 {5 3R B1g a1 fawa &1, Y &1 oxt| 39 uah fowg g v o1 {6 U
VT R 99 o R ®1g < &5 a0 It # 31U, 1 9ol T, Jfh oFR a8 =ty o
el ¥ ST, AN IHB! TS BRAT MY, Filfh Yh-Teb HEIH b YRT BT YRT A 7
TIel, VT 21 BT A1(RY, T8 & EITHT BN AT d 9T B | Tgel § Y €791 6T o 579
H e T H 2T, 99 H SITQT ST BT AT 3R AT AT 3 ggara 21 H g e
HRAT AT, AN ART 1 81 ggard A1 H $77db RIATh SIHT HRAT AT, SATY H g7ch 12
31 7| 9Bl H §7h Racih 3mach forg S dvar o7 iR 3l 3% folg 31 amueh
RacTs &1 ST ISl 81 I8 S 91d 8, oifchd U1 21 BT 1My 31R 2189 312!
TRE W T AMRY| ST ORI A18d o S I8 [9df I8i A g, IHST H 37
Rufesrar arct oifw fSar &1 IR% ¥ QX1 QUIC Bl &l 39 [ &b TR, S5 DI 9
F IR H TARI Al TRBR ST6R TR S¥ft| 321 Tea] & A1, H 19+ &I ¥ J&I A
BT g1 ST A4, ST 9IR !

IuauTeAe (S YaseaR Hiferan): &A1 b2 R ofl|

2ft RS AR ([TR U<): IR, 319 A1 HgT o7 {6 3 e e €1
IuauTeas (St YaeaR Fiferan): 3l UiF 991 T BT <184 Bl

PO I TS IR, WIS {9 W & ... (TaH)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Special Mentions
will be 5 o'clock. Before that, Shri Rakesh Sinkha will speak. This is his maiden speech.

it e RimeT (A FERI): STqwieae Aeled, | aud] g=iars < g o o
S Bl e IR GSI IATST qlet b AR [Tl § adl Ferrd F fgeiig e, I 3R
BISY &1 YT &1 B, Ygdl I8 § AR o4 § e ¥ Uod 3o &7 9 &, a1 s9a1 §
YIE T PR BT | ... (L. ..

PB AT GG IR, STHT AISD SIb T8l 5l ... (FALH). .

it faoTa Maer: IR, S761 718 S fHaT SY| ... (HEUT)... T8 D! Ao Wi
Bl...(Tagm ). ..

it e RI=eT: TR, 59 e R 6 B3 W1l G, T B8 q8 gl 3l g Wl Y
HIYOT SRR ¥ QU Y &1 ey dlbad d fgeiia 8199 &1 Sl Yffel 8kl 8, S94 U
He@yul Ugc] I8 B [ AR HUR A1 B qisf el 8Idl 5l FAR HUR SHal & -
i @t wwmsl & ufy My iR Swe ufa SRS o BT €, afed &H
STATaQE! & ATl 9 AT €t 31U T Ueb JTaaR i fyefan 2, saferg g gfan 4
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[57t et RieeT]
fg<fia erew @1 yffiret o= 81, 39 W At 9 781 81 &R dldda ¥ 39 a1 R faet 7
el & 1 fgfia grad o SuAIRIET & a1 781 82 $9d1 BRI & b el FHT R 157 AT
& 1 DI g 519 g, TN TR 39 W et e {6 i dle 991 $1 R @,
Al fobR ST YT BT MDA RIT &2 ST 8 Ul 3= STIRICT & NIy o1
RITUT BRAT TS| ITGHTEIS Heled, I AT DI WAIUT B H FHRT AT 9T
817 X SIFd | ST YT 3MTe1, 39T 3faer a1 ® iR R S=d= &1 sfae™
IO 81, SHPT RGBT 3R faeT & SiIer & W & MaeIHdl T8l 21 e qolid
AT BT G-I WY 8, i ISP AAR® w@Hy F FY F UK BIdT 81 S Tefig gaveq
qTEx B, I BT WwY ¥ & 3w @ usw i dor R4 Sft &1 |07 g 37 o,
S+ YT 7GR ellfedT il &1 57 fohanl dorg e SiY, 39 ae fergRiT™ &1 ISTicld
TRl T AT, H DT FS7eh AT @ME gl UfSd <9 STl SUTAR AR S &b
AT 9, IS @ AP Y b YIRS o, ST, QU< BT & =l &, ST IR I &
! &I HAT 2| AT HodT DI fh <9 garet St 7 U diferfedd SRR fordl,
I Uifetfedhd SRR # S8 UfSd STarevelld T8 Sl bl Al &1 TR reira &1,
TP, IS & R ¥ iel fb AT HERT oo [Geei § Wivg 77 S €, 99 < Bl
TR 99 IR 21 99 Nifetfedmd STa™) &1 aradmer faam forar? 1. o= Sit ¥ foran
o1 S 1. YU 4fSd €19 ST U St B U qifdifehel SR BT HTahT
o 32 2, A1 9&7 & 3 Y 9 GIUIeH &, e Rt arsiudl i S o,
BRIl HRGfIee gIet AT AT &, A FHi JaR®S ©Y A dsd & 3R JTER SR
e Meverd 91 afe 89 99 989 & 3fTs ®I o, 1 84 Udl Ioiv & qa &1 7aiar
1 gedl ¥l JaTd &1 &1 781 7, JaTd "SIl 8, qaTdl o 81 Al § 366
&1 @ S1fFarid R < 3R |a 3 365 T 5 AT AT 3ol H SITHR ST HATS AR 365
& TS 1 MY, SUHTEde WEIed, 9 A9 fha 3T 9eTii? Haret g & fh 89 an
ATEd ©7 H U IITERVN <A1 AT8dT & 37T AT I8 H3T Sl T STard ATl 57 <1 &
Tge gl STard BI o7 & forg 78 WA Sft 93 gU 9, o Starq & o i T JEeEt St
P ST H U 4T AR URGT a1 g, YR Sfare 7| S Sa1d d <f4 &7 ugel
<, 39 I &7 a1e fm <69 &7 9% e Wi @1, 89 Y iR U1 89 dgd 8ld 7
0, 9 Y 31 Fel Y| BH AT Y| FIT I A1 {71 & oY 89 9e Arjfed w9 4
fSeR 81 82

IyAHIEGE HEIed, H U &1 a1 bl dT8dl g (b Sid TSI H A1 BT
e AT BT STICT &, AT TSI 30 771 TR OR 989 STl 81 89 IS d a9 Bl
RIS erar A aRafid #% < €, ifed de &1 A18ld Q4T 811 =@nfey, Ry g9
FEUER SN &b WY H <@, O e Ul Sft & wY H o1, S19 S Bl urel
ofl| TR U 7T Sgd R & T, T & Q1o 1 1 &1 89 al =19 Al 3119 <l & §
H B IGd B &1 H YA ST BT T g1 A1 AT § [ HUeAT! Sff Had H B
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5.00 p.m.

et B AT FR IR &, TN TP B & TSR 7 el [ 31! A1 81 2 {6 o
PHUAT ST HEl Ugd T 82 PUATN S B gH Tl Il HUAT Sil BT SAT5T B
! i1 FUATT ST FHTSTATG] UTST, WIRTTS Ul 3 9| g8 37T b FHTSTarG] gret T8]
off, 98 d9 B! ARIfele ISt ol U S 7 H8T {6 B & AN 'stupid fools' &,
CIfepT I STUBRTN BRI ©, AT H ATIH T8l AT YRT Fad &1 P HIG § ISR AT I8 AEA
BT AR AT| 89 I HIEIA A Bl 4 B8l Ugd V| H SHP] Yo GuR] SSREY[ <1 aTedl
g, § 1. 157 St 1 A Y& ATl TART FHa I S8l 9gd YR T8 2, Al 89 WA
IR Pl <, < I8 PV IAD| BT S &1 34 girsrd § |t qrfeal o1, |+t fagm
IS BT, WAl FHT AR ST FHT BT ARATATT B, Al H GRIDR b Sl TSI S AR
ATRAATE] RIS UICT & 3R AR 3 I3 g &, 1 I1e faofT argan g ufeeHl demer 3
FATgCS he TaRAURHC g3l ATl 98 984 &1 Hecayul URIIRHT o1, HIUd & RIeld
TFAURHAT T, T HIIH 3R BRI Uiet 3t 2T 3R Wdiemged &1 yaiRHe
7| e RISl 3R T8l &1 AdIeNTg & <Ie1 o, ST &37el B & G 21 375y
RIS ST & AT ¥, SN IS S B 391 s arg g ot ST T i diw
ffex 9, srorg gt ok Rt diw fif e & dra &1 73 @aeR oy <@ i,
MY Ul Tel STQT o ... (aen)....

SuauTegel (St Yaavar diferan): Rl Sfl, ...(@aeM)... AIH | JATYHT /0T
SR M 3Tl T3 H 3MIHT HITT continue IEHTI T Ho9 W o, oifdh T7a &4
&, 1P 14T &H ART A9 I &1 377Tel 3 H 3179 dIferg|

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I have to inform
Members that the Business Advisory Committee, in its meeting held on the 3rd of August,

2018, has allotted time for Government Legislative and other Business as follows:-

Business Time Allotted

1. Consideration and return of the Appropriation Bills relating Two Hours
to the following Demands for Grants, after they are passed
by Lok Sabha:-
(a) Supplementary Demands for Grants for 2018-19. (To be discussed
(b) Demands for Excess Grants for 2015-16. together)
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Business Time Allotted

2. Consideration and passing of the Scheduled Castes and Two hours
Scheduled Tribes (Prevention of Atrocities) Amendment
Bill, 2018, after it is passed by Lok Sabha.

2. The Committee also recommended that the House may sit beyond 6.00 p.m., as

and when necessary, for the transaction of Government Legislative and other Business.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Special
Mentions. Shri D. Raja.

SPECIAL MENTIONS

Urging the Government to direct the CIFRI, Barrackpore to be more pro-active

and help save inland fishery resources

SHRI D. RAJA (Tamil Nadu): Sir, the Central Inland Fisheries Research Institute
at Barrackpore is the nodal agency for all inland fishery resources across the country.
However, the CIFRI does not seem to have done any surveys or brought out plans for
saving the millions of fishermen who face fast depleting fishery resources in all inland

water bodies.

The CIFRI has regional offices all over the country. A number of petitions have
been sent to the CIFRI by various concerned people to start surveys and come up with

plans to protect fishery resources and the biodiversity in our rivers.

The depletion of river water, tanks and other inland water bodies has caused severe
economic problems and depression in fishermen's lives. The CIFRI should take the

initiative and set up surveys everywhere, starting with major rivers.

It is learnt that over the last ten years, the CIFRI has not done any major survey
or made any major recommendations to the Government on how to protect fishermen
who face depleting fishery resources and the impact of dams on fishery resources and

fishermen.

If a dam is constructed, it should not harm fishermen's livelihood. There are designs
to ensure that there is constant environmental flow of rivers and streams. Recently, the
National Green Tribunal has also issued a notice to the CIFRI on the depletion of fishery

resources in various South Indian rivers like the Godavari.
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I request the Government to direct the CIFRI, Barrackpore to be more pro-active

and help save inland fishery resources.

Demand to promote Ayurveda in Madhya Pradesh under AYUSH Mission

S1. AR SfAT (e Ua¥): Heled, § g 0¥ H Sgde a1 3iidl gfear
SRISe, MMgde A= Wher, HRARI ART gd TaRTvel | IR -, ARV e
R, YA H ATHTT Pl d@1al o7 & oY [ I B BT b5 ARBR F AT
PRAT G|

Prs GRPR HEY YT H Y STAR b &5 H [T Bl {4219 BRI AIof1 g1y
e T Ie™ | gars|

Demand to restore the old pension scheme

3t dor fig R o A faeet): Suawes wEIed, AT 59wl
g R 31 37Ul 91 HE BT ATAR AT, 39S T TuehT g=ars| ¥ &A@
BHAR] QRI1 U &8 B b PRI TS AR &, IS d THH 3T faapell b
AT PR 32 Bl HBlGd, H Gad H 3fMUd §RT bvs WRAR A HHANAT & 37 F qRI
U3 FETell B MU HRAT AT 2004 F 1S MY Y SIA & ASD b5 HHaAIRE] B
U qRT=T U de R <1 TR B A Y U Wh1H & HATdd I M BT & T
e TTgde HHATRAT §IRT IR AIHT H invest I BT T8 AR B &1 71 31 I8
WW@W%%W@@investmentﬁ??ﬁfﬁgmmﬂww
HIfhe & IAR-IQTd D! S Yol b oy SiRaw wR |ifdd 81l 39 UM WhiH &
IR T HHARI SKIBT o1 & a8 fl Jarghid do 9 |fId he @t 20 afrerd 4
31feres gRIRT B & FebTel Aepall AT T ATl B AfAA b d1e 81 98 9gd 8l T4
IR # 19T ANTET T 25 UiIRIT AT 9T of Wbl g1 T I§ ISP 1Y =TT
&I 872 National Pension Scheme & JaTide® Rera=He & are e d1aT 60 Tfrerd H1d|
PR AT BTN UG I ITATAT 40 URrerd H1Ud MfTard wU 9§ Ud qifiap! @xies & forg
ST frar ST ARyl U # 5 egaven & fead & forg a8 & fsar smeer § -
AR HHART & f2d & forg a1 wigde wrafai & & & forg?

HBISY, BBl 9T | Bs AXPNI HHAR! JTST National Pension Scheme &
RacTh TSTE oS 37 T, R 319 & AXHR B! IR F I Hedlv] & ol BIs daA
TET ISTIT AT B 1 31T H ARBR A HHATRAT DI UTUICHT 37T X&T IR BT F o
Td DT FHATET BT BT AR BT, TIare|

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shrimati Shanta
Chbhetri; not present. Shri Vijay Pal Singh Tomar.
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Demand to adopt appropriate policy for the development of villages to

restrict migration towards cities

sft faorg uTe g dFR (STR UGeD): AT SURYTEIe Heied, idl | ¥TERl Bl
3R AT T ST T&T 81 I &l TG T AT 9 F BIHR Toival o1 519 397 faeq ot
HIH FHG LT <2 AT, T9 S BT 88 URILId Era! Wiai # &<t | I§ 1750 Tdb Bl
fRfr oftl S0 w9 faea @t srlegaven § YRT &1 ARG HR09 25 URIG o1l 59 <9
TSI GaIT, A A Tl H <20 DI MQTG] b BRId 82 UIIRId AT X8 &, olfdh JATSIET &
g1 Al & |1 Aidell TR AT AT SD] goic § FHfad 2w 7 e & dRo
U 1 RIpR BT g1l Rier, ware, fastell Tew, Arhic anfe 31 Sfaa gfaamd 1
e U & HROT ART BT fIaer BT Tidl I I8RT B 3R TATIH BIAT TST| * U dd |
g W gad1 =er 7 & it § 8 aret @ 33 39 URifes R 191 Sia- 919+ & Bl
forerer 21 IS wriai & €1 o 9 Yfaemd Sl a1 g8 ERT B AR TATIT el DA 37T
Tiat @t RAfT ug & o6 a8t w15 62 Ufcrerd oif1 ¥ 32 €1 1a # ISR & S7avR ged ol
T2 & AT Y SN AAT BT BT STABRI Bl TR THI T SalcTad [ 127l

HEIGY, § 3MIS ATEgH A 39 G BT ST AP HIAT ATad....

SY[UTAE (ST, TR SIfeT): 379+ il forgadr feam 8, S &1 ue Bl
AU TR 3 3MMIB] B SIS b AMTLIHAT o § FiTh Sl AT a1 I8 &, 98 record H
ST ITelT T8l &1 ST 319+ 87 UR foraas a1 §, 981 record H SITUAT|

sft faora uret fig AR RISy, ARGy, H NS A1eSH A §9 UG & & MHT
DA TS g (...

SYAHTETE (ST. FITRIAYT FfeAT): ST M forgans & &, 99 81 U ofiforgl

37t faog are Rie AR IR, 4 981 Ug Bl g1 <% &l Wfg SR dRdd! &b fog.. 59
TP AT BT fIBrT 81 8, O I < W 8] BR Fhdll $AfY ¥R WRAR J
IR B o TTidl & Iy o forg a@t e Sra=rit STt =nfe, St erev & forg B

Demand for research and translation of Indian classical texts

it e Rimet (@ FERIE): wEiey, # e 3 el 9 wR e et argdr
% % 3o SR 4 Ufard 81 81 17 ST forg & {3 &, S0 &1 § Ug @1 §1 9Rd Udh
ARIATS T 8, FTH®T S8 89IRI ATl {1 81 39 &R 91 § das] 7910 U g5
foTTepT Yel, aerar 3R wrdl difei, i1 & forg @eca &1 s difg faRmad sar 3
JUeT &, ST <91 ¥ fafaerdr § vedr o7 e off 81 <91 # 79 dvE Irgdie R uivaH gfee
AT ST RET &, S fofQ 3MTawad & b <21 1 g7 a3l BT IR HIWIRi H 371ars 8l
I IR MY DI AiATfed fBar SQl SETERl & oy 399 & 3 ¥ <q <ff, Ifedl &

*Not recorded.
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ooy, 7ERTS; & A I 3MMfS BT IF181 &1 3rgare &<, sieh |fed |aW
YR AT13T § 811 39 foT¢ U Center of Classical Studies YT fHaT ST 3R 396
IR Regional Centers TTY ST, Y <97 H faaRy &1 #iferd @ik W<t vare &1l

IRIT 7 3T [ Classical texts 1 WRTE BT 1 Jrgare fafde R Awreii §
fopam T B1 31 BRT WRBR I fde © b 59 999 iR 7RdT 9 faaR & 3R Center for
Classical Studies @1 XTI B

Demand to ensure that MSP reach to the farmers by

protecting them from middlemen

sft g FiE A9 (STR UQ9): HEISY, MUa! AR ¥ H 39 9ed & §RT U
3Tfer HEaYUl fAw UR ARDR BT LT ATV BRT TS G

HEIGd, WRA TRBR - ATGRUNG TG H3i1 87 7R Alal St & Aged 3 f6Ar| &
3 AT B & oy s A1efe wam g 21 89 9 oI © 1 foram |eraa ot
I I, "fHAT B oI YT 1 9 B o IR

Heled, 39 &2 § WReR 7 fHAM] Dl W% B 14 B! Bl AN A S A1 &
=Y BRb Teb YfereTRies B b &, foraept fharrii < gad 4 T b 8|

IR, H S WG & §RT WRGR I ITRIY BT I18d1 § [ g4 Bl qoI dt
S TP U5, 3T fol¢ AXDHR Pl IFRAT FHI TR PO 3R TP HaH SO DI STxd
&l

AR, 3 $¢-3l A8 YTAN Bl ATdhe ¥ AT URF Bl SR, 31d: AXBR DI
S G debTel GHT IR GATRed H31 AU &, AT B

31 HRT AT ARPR ¥ IR & b fhami &l TRbR) o iR f=iferai & pam
I TATHR 39 GG | Fared WA ab aiftsd HrRIars! w1 a1y arfe feamt o
ARBR GRT YATH BINT qed 8 2T H el e

SYAHTETE (ST. ARV FAfeAT): 37 BT |-l T I BT arad HRY, S
3o gt uR forgas feam g1

Demand to build and maintain the service and internal roads for cities

along with main roads and over bridges

sft HeATeT A (FeT U<9): MRS, H AN AT ST BT &I |iA ISl bl TR
ferermTT T € f et fafor & 7miel § WRaR &1 1 o1 IRIEg 81 9R 99 H
TOTETT T IS ST T 707 B 33T 7
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[Tt Barer | ]

T e AR &l 81 q4 STTE STef jIssl Ud i1aR f3sil &1 i 81 ve1 &, a8t
Afdw et (forae Arh &1 fFHior ggel 8F1 @nfeq) 91 €1 9@ 19 -390 W 841 7,
ST AN B T AIHT Bl 2

SIS A1 B TSI RIS [FHIVT 819 & 918 JRa IT I 3 TR &b WA= W Qord g1
ST ST ATITLAD &, AT Th 2B I GO TR Ugd S ol S SIS FHY WER P
IR gga H oI 81 37dT: AT ARPR ¥ 3MYUT & b ARBR Pl 59 oo § Sy fawm-
fercer ST fapg o7t =nfeg)

IUHHTEAE (ST. AIARII SAfear): &t g [ arorar, sruiRi] 1. fRIs!
SATe HIOT, JIFURRIT | $7HH HebeIl uRdIH, SrufRrd| £t sRaerer yare (8]

Demand to expedite the work of new AIIMS projects

sft arRgerer ydTe R ((FER): AEIGY, oeT <91 & Wy Hamll & RIfT rcid €
AT 81 SRGR 9 a9 2014 ¥ 2017 & €19 § 13 T "TRA" & 407 B G0 P,
AfepT 5719 I 11 ATl & T 2 e d 1fRr &1 5 ufcrerd | WY 9 g fhar a8
T B P oY Bfawe BT WPhT o1 29 81 SfeR 8 b sae fHaior Jor S=ar dar §
AT 89 # il F3 3R ¥ RN BT 1 H ol Wl § W@Reg #3l S 7 I8 WaR
foar o f acme #§ SRig 99 B8 Tt & Afte Qe # 60 ufrera 9 &1t ug
Rad us 8151 39 919 &1 I8 U7 Hral & fob U IReR) 9190y eRTd e R aRdfddhd]
H e off ar =1Ei?

Heled, H IER A A1 § SR sy ¥ wW@Rey #3191 I8 b g 1 WY Aaraii
DI AT Td TR ST B UreT BT 1 Bd A ASG (HAT 81 ST I 4 w@Rey
Jar3l & [Tbr BT 9gd AT IMaTIHAT &, SR ol 37 H_T e & fb T "=y
T HRA B 9 § AR 3N vd @RT dRATs &Y, gIdg|

IUHHTEIE (ST. AIARMY Sfean): U, UH.d%. g Tiel, sruial 87 1
THTeT 1, U] &1 U, b o, rguiRafrl #ft S, <1<, 81 i ot fa. foserg
Rl

Request to implement recommendations of Kamalesh Chandra

Committee for Gramin Dak Sevaks

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, nearly 2.38 lakh Gramin Dak
Sevaks are playing a pivotal role in the postal network, particularly in the rural areas.
In fact, Gramin Dak Sevaks are the backbone of the Postal Department, as every postal
service is incomplete without Gramin Dak Sevaks. It is no exaggeration when I say that

Gramin Dak Sevaks cover 74 per cent of population of the country. They are working for
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more than ten hours a day to serve effectively and efficiently in villages. But, they are not

getting the kind of remuneration and other benefits which they are supposed to get.

There are many grievances and, to address them, the Government of India constituted
Kamalesh Chandra Committee and the Committee submitted its Report in November,
2016. The Union Cabinet has approved the Report in June, 2018. But, unfortunately,

major recommendations of the Committee have not been accepted.

Some of the recommendations that have not been accepted by the Government of

India are:—

1. Introducing a voluntary discharge scheme for a person who is willing to leave

the post before the discharge age of 65 years.
2. Preferring transfer before put-off duty.

3. Increasing ex-gratia gratuity to I 5 lakhs, but Government of India has

increased it only to ¥ 1.5 lakhs.
4.  Insurance scheme.
5. Children Education Allowance.

Now, the Gramin Dak Sevaks are demanding that these recommendations should be

accepted immediately which will help them to work more vigorously.

In view of the above, I request the Ministry of Communications to accept above

recommendations and implement them forthwith.

IUHHTEE (S1. AAARIIVT STfCAT): ST ST FegToT, AU |

Demand to immediately set up a Jawahar Navodaya Vidhyalaya

in Sultanpur, Uttar Pradesh

1. GG fig (399): WEISY, UAd SIS ¥ aIed fAemerd & AT &l I
DI HA & qIe TSl 8 el W IR U ¥ BT GRIFYR SUg Tared faeney fag 2
1 SJeTS, 2010 DI SIS -GAAYR DI 3 eIl 3FISI, RIS AR STEIRYR B 37T
PR IHST b A W Y 1T Tl 11 T, FoTeh Fefd RIS 3 R Sfarey Jaiad
ety ¥l GeIYR H 37T Bl TSI ST9S # el T

gy 2012 ¥ R & HaT H STUG-GIYR b TdIed [Termerd $l darferd o
el U= A9 AT A funT g1 i ot foa man, faeg ot a6 Sat ATt Bl
ST STTHT T8 YSTaT ST Hepl &
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[=1. %iorg fE]
T STHHRT & AR 23 FIR, 2016 DI HiSwc 8% H ST & Sfdex TGy

ey 98 adl 62 Tl | SarER TdI9y [Jemed &1 W9 8 $.2871/- BRIS
g fohy T | Ia FTell § IR T2l BT GoAdryR forer A enfiyd

IHIOT FRIATRITel BTA1 & foTy aRaT™ W@y STareR Tdiad e & Gy 4
BN P 3T TV BT I WY 18T 3 e 81 %8 &1

g &1 vy g 5 e SR orcia Ae@yul &R ddeTefie fwer uR o= faerg
T ST IBT 81 ¥R e & AT 9§ TR A ARIY ©§ (& ST IG-FATYR H qchlel
STaTER Ay fIeTerd @1 A1 SR Ud JARNY PG YR PRI &g I

PHRIATE! R DI HUT DN

IS (ST. AIARTIY SAfeAn): . 7S $HR 31, U] ST, dY. #33,

IR

Demand to restore the provision of SC/ST (PoA) Act, 1989 or to bring an
ordinance to safeguard the interest of SC/ST consequent upon
the judgement of the Supreme Court

it §t.ua. g (STR IQwn): HEISY, S H SC/ST Wad Suferd 9 7, fors faera
P I[IARI W dfere IGT T § TAT I 1D IS b RIBR B W2 8, Ty FHT By
& 1Y 31T HEH I3V Y, FSTH SC/ST Act, 1989 Fe@qul Td BRIR HEH |

qdied =TT = f&HTd 20-03-2018 BT U it AT § et faar f6 SC/ST Act
BT GOUANT foha 11 3@ 2, f5 i & forg oo foamm-fadwr ff fefRa g €1 watea
RTAT & Hael & 918 39 Th R & o |1 wIA 21 qHT a3 &) Riarad )
TchTe FIR §91 B S 7, otfe fonedt gferd @t Rrerad iR FIR, Dy. SP &R & 31faRT
B URMAS SI1d & 91§ Gof BT ST SC/ST Act & ITd forars T8 RUIe IR-SHMA
JMURTY B, ifhe Aated =TT =1 HEl & fob 1 S fbr ot <) <1 Aol ®1 /el
HE! UIY S AR FIR foe & a8 9 IR BT B IREIRT Frgfa 1Rt sk
AT 5 AT | SP B goiToTd & 21 81 Ihdl B

IEIeY, UNGR gRT ATTG a1 -7 {6 SC/ST Act BT HHSIR Fl 8 foar
ST 37T: & b HIeqH ¥ WRBIR ¥ IS & b SC/ST Act I qdad d8Tdl & &Y
T 1 H 9eT oh) 31T AT T & 915 AT STRT By |

SUHHTEIE (ST, AIARII SAfCAT): 21 6., IFTL, AU

Demand to provide certain incentives to sugar industry in Tamil Nadu

SHRI T. RATHINAVEL (Tamil Nadu): The Union Government has approved

certain measures to improve the liquidity of the sugar mills. Creation of buffer stock is
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useful only to the mills that have not yet cleared the Fair and Remunerative Price (FRP)
and also have excess sugar stock. In case of Tamil Nadu, most of the private sugar mills
have paid their FRP through borrowings and cooperative and public sector sugar mills
have cleared the arrears with higher interest. The stock available for sale is only 2.17 lakh
metric tonnes for all the mills in Tamil Nadu and FRP arrears are only ¥ 226.25 crore.
Hence, creation of buffer stock will not be beneficial to the struggling mills in Tamil
Nadu. The annual requirement of sugar in Tamil Nadu is 15 lakh metric tonnes and the
production is only 5.8 lakh metric tonnes. Therefore, exemption may be granted to the
State from stock holding limits. The Minimum Indicative Export Quota allocated for the
sugar mills in Tamil Nadu is almost 14.16 per cent of the sugar production as against
5.82 per cent for the surplus States. Therefore, Tamil Nadu may be exempted from this
measure. As the sugar mills in Tamil Nadu have been clearing the FRP dues by borrowing
funds at high interest rates, as a special case, interest subvention on loans availed by them
for payment of FRP for the season 2017-18 may be considered. The production subsidy
of ¥ 5.5 per quintal of sugarcane announced earlier should be extended to the farmers and

mills in Tamil Nadu without linking it to ethanol supply and MIEQ compliance.

IUHHTEIE (ST, AIARMY SAfean): ot 3R, Jefer ™, ufRydl s ag®
ATSH, AFURI| 21 frerR g e

Demand to direct the State Governments to pay compensation to farmers where

deficit of rain hit the sowing of Kharif crops especially in Bundelkhand

it faemR yRITE fAIvTE (STR UQEn): SUMHIETE HEIGY, SR TRl |fd &y ISl
H 3T W ¥ a9l B | fFAM WRIB B BA B glTg 78] bR UTY 21 g <97 H fhdr
feiferd €, werd g1 fedr ared & f WReR S Gl &7 it BR garraet ya
B faRIY AR R e & S19g qicl, faage, BHRYR, HeldT, SR, AfeldyR, STe=
& [T ORI &1 B 7 1 9T & HIROT d FATL g FRTe0 8 371R ATHSATY B I2 B

31T § e ARPR A AT BT § [ g8 2 S YA 11, ST8T 97 i | bH
g$ ¢, [ IR W eoids & fhami &1 Bdd JHAM $T Aol HaTH SR g I
BRI DI G2 SR B BT HT B TIaTS |

SUAUTEIE (S1. AIARTAVT SATCAT): 37 3711l ST, JJURRI|
e B PRIATE! GHAR, 11 991 ddb P foT¢ WA B STeht 2

The House then adjourned at twenty-seven minutes past five
of the clock till eleven of the clock on Monday,
the 6th August, 2018.
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